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LOK SABHA DEBATES

LOK SABHA

Monaay, March 19, 2012/Phalguna 29, 1933 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mabam Seeaker /7 the Chai
OBITUARY REFERENCE
[English]

MADAM SPEAKER: Hon. Members, | have to inform
the House of the sad demise of our former colleague,
Shri Hafiz Mohd. Siddiq.

Shri Hafiz Mohd. Siddiq was a member of the Eighth
Lok Sabha from 1984 to 1989, representing the
Moradabad Parliamentary Constituency of Uttar Pradesh.

Shri Siddiq was a member of the Uttar Pradesh
Legislative Assembly from 1980 to 1984. Shri Siddiq
served as the Minister of State for Revenue in the
Government of Uttar Pradesh.

Shri Siddiq was a member of the Committee on
Private Members’ Bills and Resolutions during the Eighth
Lok Sabha.

A committed social and political worker Shri Siddig
played a prominent role in social and educational
upliftment of the people and was associated with the
establishment of various Educational Institutions and
Social Organizations.

Shri Hafiz Mohd. Siddiq passed away on 13 March,
2012 at the age of 72.

We deeply .mourn the loss of our friend and | am
sure the House would join me in conveying our
condolences to the bereaved family.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.01 hrs.

The Members then stood in silence for a short while.

11.02 hrs.

OBSERVATION BY THE SPEAKER
[English]

Demand for suspension of Question Hour

MADAM SPEAKER: Hon. Members, | have received
notices of suspension of Question Hour from S/Shri
Gurudas Dasgupta, Yashwant Sinha and Basu Deb
Acharia regarding the reported resignation of the Union
Minister of Railways. There is no provision in the Rules
of Procedure under which Members may make a
demand for suspension of Question Hour. | have,
therefore, disallowed the notices of suspension of
Question Hour.

It seems that Shri Gurudas Dasgupta, who has also
given a notice of a motion to this effect, wants to move
a motion to suspend the Question Hour under Rule 388
of the Rules of Procedure and Conduct of Business of
Lok Sabha. As per Rule 388 any Member may, with the
consent of the Speaker, move that any Rule may be
suspended in its application to a particular motion before
the House. There is no motion before the House. The
question of invoking the provisions of the Rule 388
does not arise. There is, therefore, no question of
suspending the Question Hour.

However, as a special case, | am allowing the
Members to make brief submissions. Thereafter, we will
take up the Question Hour.

11.04 hrs.
SUBMISSION BY MEMBERS

Re: Reported resignation by the Minister
of Railways

[English

SHRI YASHWANT SINHA (Hazaribagh): Madam, a
grave Constitutional crisis has arisen in this country.
Parliament is in Session and this Parliament is completely
unaware of what is happening to the Railway Minister.
The Railway Minister is sitting here in this House. Has
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he resigned or has he not resigned? If he has resigned,
has the Prime Minister sent his resignation to the
President for acceptance?

[Translation]

Whether the House has a right to know about the
situation? This situation is not unprecedented. If a Minister
resigns, then it is the responsibility of the Prime Minister
who is the head of the cabinet to give that portfolio to
someone else and inform the House accordingly. But
we are reading all this in newspapers and the House
has no information. A few days ago Sushma Ji raised
this issue and the reply of the Government is not
satisfactory on it. After that two days /e. on Saturday-
Sunday we keep reading in newspapers that this is
happening or that is happening, but the House had no
information. | am requesting you that we have a great
respect for leader of the House. But Prime Minister is
not the leader of the House, he should have been, its
other thing that he is not. | urge that the hon. Prime
Minister should have came to the House. He is the
Head of the Cabinet. He is first among equals, who is
in the Council of Minister and who is not, it is the duty
of the Prime Minister to inform the House. Therefore, |
urge is Government through you that the Prime Minister
should come to the House and tell the House by taking
in into confidence that what is happening in the Ministry
of Railways.

MADAM SPEAKER: You please conclude.

SHRI YASHWANT SINHA: Dinesh Trivedi Ji is
Member of the House and present here. | demand that
Dinesh Trivedi himself clarify the situation. If he wants to
say something he must say.

MADAM SPEAKER: You please conclude now.

SHRI YASHWANT SINHA: He must be given full
opportunity to say this. Prime Minister must immediately
come to the House.

[English]

SHRI BASU DEB ACHARIA (Bankura): Madam, I
am in this House for the last 33 years and | have never
seen in the past that a Railway Minister, during a Session
after the presentation of the Railway Budget was forced
to resign his post. We raised this issue on last Friday.
What was the reply? The Leader of the House stated
that the Government is actively considering the fletter
which the hon. Prime Minister has received from the
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Chairperson of the Trinamoo! Congress. Now, we have
come across reports in the newspapers that the Minister
has resigned. But we do not know about it. The House
is in the dark. The House has not been taken into
confidence. The convention is that when a Minister
resigns, either the hon. Prime Minister or the Minister
himself makes a statement to this effect. What might
have been reason for the resignation of the Minister?
There is confusion in the country about this. | demand
that the hon. Prime Minister should come to the House
and make a statement and tell the House as to what is
the position. We would like to know whether the hon.
Prime Minister has received his resignation or not. The
House should be taken into confidence. The House
should not be taken lightly. | demand that the hon. Prime
Minister should come immediately to the House and
clarify the position.

[Translation]

MADAM SPEAKER: You please sit down. You
discuss the matter in detail.

Shri Gurudas Dasgupta.
[English]

SHRI GURUDAS DASGUPTA (Ghatal): Madam,
resignation to me is not the guestion. Since Shri Trivedi
was a representative of a particular political party and
that political party is represented in a multi-party
Government, it is natural as per democratic principles
that if the party asks him to resign, he should resign
gracefully. He has resigned and it is good of him. That
is not the issue to me. My issue is a backstage drama
is taking place. Kindly appreciate that Parliament is in
Session and Parliament does not know as to what is
happening. We wanted the Prime Minister to tell us as
to what has happened. No reply was given. Shri Pranab
Mukherjee said, if | am not incorrect, that we have
received no resignation letter. That is also there in the
newspaper. My point is that, is it the way a multi-party
Government should run? No- party has got the majority.
It is a multi-party Government. Should a multi-party
Government run in this way? If a multi-party Government
cannot manage its own affairs, cannot take into account
the opinion of another constituent of the same
combination and if it leads to such chaos in the country,
then the responsibility lies not with them, but the
responsibility lies in the weakness and mismanagement
of the Government and the Governmental affairs. It only
speaks of the weakness of the Government.
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[Trans/ation]

MADAM SPEAKER: You please sit down now. You
have expressed your views.

[English]

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): Madam Speaker, while making his
observations, Shri Yashwant Sinha referred that my
response on Friday was not correct. It was correct
because upto that day, we received only one
communication from the Chairperson of the Trinamool
Congress. Till then, when the House met on last Friday,
we did not receive any resignation from the Railway
Minister. | am told by the Prime Minister that last evening,
the resignation letter had reached the Prime Minister
and it is under the consideration and as per the
constitutional practice, it will have to be forwarded to
the President. As per constitutional practice, the language
is very clear which says that the Minister shall hold
office during the pleasure of the President and this
decision, the President takes as per the aid and advice
of the Prime Minister. Therefore, last night, the Prime
Minister has received the resignation letter from Shri
Dinesh Trivedi and it is under the consideration of the
Prime Minister. As soon as a decision will be taken, the
Prime Minister will communicate it to the House and this
is the earliest opportunity when we could share this
information. It is true that Parliament was in Session but
after the presentation of the General Budget, the House
adjourned. Thereafter on Saturday and Sunday, it was
closed and at the earliest opportunity, | am sharing this
information to you. .../Jnterryptions)

SHRI YASHWANT SINHA: Madam, is he the Railway
Minister now? Will he hear and reply to the debate on
the Railway Budget? .../nterruyptions)

MADAM SPEAKER: He has given the reply. Let us
proceed with the Question Hour now. Nothing else will
go on record.

(Interruptions)... *

MADAM SPEAKER: Q. No. 61. Shri Prataprao
Ganpatrao Jadhao.

*Not recorded.

PHALGUNA 29, 1933 (Saka)

Oral Answers fo Questions 6

ORAL ANSWERS TO QUESTIONS
Trade Deficit

-+
*61.  SHRI PRATAPRAO GANPATRAO JADHAO:
DR. KIRODI LAL MEENA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details of the targets for export and import
fixed and achieved during each of the last three years
and the current year, item-wise and the reasons for
variations, if any;

(b) whether the trade deficit has increased during
the current financial year particularly in the month of
November, 2011;

{c) if so, the details thereof and the reasons therefor;

(d) whether any study has been undertaken to assess
the impact of rising trade deficit on the national economy;
and

(e) if so, the details thereof and the corrective
measures taken/being taken by the Government to reduce
the trade deficit including review of the trade policy?

THE MINISTER OF COMMERCE AND INDUSTRY
AND MINISTER OF TEXTILES (SHRI ANAND SHARMA):
(a) to (e) A Statement is laid on the Table of the House.

Statement
(i) The details of the country’s export target fixed
and achieved during last three year and current year(as

per DGCI&S, Kolkata) are as under:

(Values in US $ Billion)

Year Export Target Export Achieved
2008-09 175 185.30
2009-10 Target was not fixed 178.75
2010-11 200 251.14
2011-12 300 267.41
(April-February)
Provisional

(i) tem-wise export targets are not fixed. No target
is fixed for import.

(i Trade deficit for the month of November 2011 is
US $ 16.6 billion (provisional) as compared to US $ 18.8
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billion during October 2011 (provisional). Trade deficit for
the first eleven months of current year 2011-12 (April-
February) is US $ 166.8 billion (provisional) as compared
to US § 115.3 billion during corresponding period of last
year that shows an increase.

(iv) The global economic crisis, the sovereign debt
crisis in Europe and the economic slowdown in
developed economies has adversely impacted demand
for our exports. Trade deficit during the current year has
been the highest compared to the previous years as
imports have been growing both because of higher prices
of importables and increased demand. The international
prices of petroleum, fertilizers, gold, edible oil etc. have
increased. Their demand also has increased. These lead
to a higher value of imports.

(v) No formal study has been conducted to assess
the impact of rising trade deficit. However, we are seized
of the gravity of the matter. An ambitious strategy has
been drawn up in the strategy paper and strategy plan
to double exports of merchandise by 2013-14 as a means
of bridging the trade deficit.

(vi) In spite of the uncertainty in the global
environment, the recovery for India was much faster than
many other countries in the world. This upswing in the
exports has been mainly due to the multipronged strategy
adopted by the Government of India especially through
the Foreign Trade Policy. While keeping in mind the global
crisis and its adverse effect; the Government has taken
several steps post 2009 to improve our exports. The
following mid-way corrections have been taken:

(a) Measures announced in August 2009:

* 26 new markets have been added under Focus
Market Scheme.

¢ The incentives available under Focus Market
Scheme (FMS) has been raised from 2.5% to
3%.

¢ The incentive available under Focus Product
Scheme (FPS) has been raised from 1.25% to
2%.

* 13 new markets have been identified under
Market Linked Focus Product Scheme (MLFPS).

¢ To increase the life of existing plant and
machinery, export obligation on import of spares,
mouids etc. under EPCG scheme has been

MARCH 19, 2012
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reduced to 50% of the normal specific export
obligation.

Focus Product Scheme benefit extended for
export of green products and for exports of
some products originating from the North East.

To encourage Value Added Manufactured export,
a minimum 15% value addition on imported
inputs under Advance Authorisation Scheme
has now been prescribed.

(b) Measures announced in January/March 2010:

112 new products added under FPS at 8 digit
level, eligible for benefits @ 2% of FOB value
of exports to all markets.

113 new products at 8 digit level given higher
benefits @ 5% of FOB value of exports under
Special FPS on exports to all markets.

1837 new products added under MLFPS at 8
digit level, eligible for benefits @ 2% of FOB
value of exports to specified markets.

Two new major markets vz, China and Japan
added under MLFPS.

Timor Leste added as new FMS country, eligible
for benefits @ 3% of FOB value of exports of
all products.

(c) Measures announced in August, 2010:

Additional benefit of 2% bonus under FPS
allowed for about 135 existing products. Major
sectors include Handicrafts, Silk Carpets, Toys
and Sports Goods, Leather Products and
Leather Footwear, Handloom Products and
Engineering ltems including Bicycle parts and
Grinding Media Balls.

256 new products added under FPS. Major
Sectors/Product Groups are Engineering,
Electronics, Rubber & Rubber Products.

Instant Tea and CSNL Cardinol included for
benefits under VKGUY @ 5% of FOB value of
exports.

Nearly 300 products from the readymade
garment sector incentivized under MLFPS for
further 6 months from October, 2010 to March,
2011 for exports to 27 EU countries.
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* A recent preliminary study conducted by
Federation of Indian Exporters (FIEO) revealed
that these schemes, particularly the Focus
Market Scheme (FMS) and Market Linked Focus
Product Scheme (MLFPS) has played a key
role to diversify the India’s export base. Out of
the 27 new countries added under FMS in
August 2009, exports to 15 countries registered
impressive growth despite the global slowdown.

1 new markets added in Focus market Scheme
(FMS).

(d) Measures announced in February 2011:

MLFPS: 335 New Products incentivised for
exports to 15 specified countries.

71 new products of Chapter 63 (Textie Made
ups) at 8 digit level for exports to EU (27
Countries).

FPS: 147 products incentivised for Bonus
Benefits (additional 2%) under FPS at 8 digit
level, henceforth eligible for benefits @ 4% or
7% of FOB value of exports. These includes
Engineering items, Electronic items, Stationery
items, Handmade carpets and other Floor
Coverings under Chapter 57.

57 New products added for benefits @ 2% of
FOB value of exports to all markets.

6 New products added under VKGUY for all
markets.

(e) Measures announced in October 2011:

* A new scheme wviz. Special Bonus Benefit
Scheme, within the Focus Product Scheme
introduced to provide special assistance @1%
for 6 months from 1.10.2011 to 31.3.2012 as
special assistance to cover 49 products in
Engineering, Pharmaceutical and Chemical
sectors.

A new scheme viz. Special Focus Market
Scheme, within the Focus Market Scheme
introduced with a view to increase the
competitiveness of exports with a geographical
targeting. The total number of countries included
under the scheme is 41 (12 countries from
Latin American region, 22 countries from African
region and 7 countries from CIS region). The

PHALGUNA 29, 1933 (Saka)
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scheme would provide additional 1% duty credit
when exports are made to these countries.
Therefore, exports to these countries would be
entitled to duty credit scrip @4% of the FOB
value of exports.

e Exports of all items covered under Chapters 61
and 62 of ITC HS Classification Ze. Readymade
Garments have been incentivized under MLFPS
@ 2% of FOB value of exports when these
products are exported to USA and EU during
1.4.2011 to 31.3.2012.

¢ 130 additional items mainly from sectors viz
Chemical/ Pharmaceuticals, Textiles,
Handicrafts, Engineering and Electronics
included in the Focus Product Scheme for duty
credit scrip @ 2% of FOB value of exports for
exports made with effect from 1.4.2011.

e The list of items under MLFPS has been
extended to cover new items to specified
countries viz. Agricultural tractors >1800cc
capacity which would now be eligible for duty
credit for exports made to Turkey. Sugar
machinery & high-pressure boilers would be
eligible for Brazil, Kenya, South Africa, Tanzania
and Egypt. The scheme has also been extended
to all existing MLFPS Countries for printing inks,
writing ink etc. The items covered under MLFPS
are entitled to get duty credit scrip @ 2% of
FOB value of exports.

« Status Holders Incentive Scrip extended for year
2012-2013 also.

* The towns of Firozabad for glassware,
Bhubaneswar for marine products and Agartala
for bamboo and cane products have been
notified as town of export excellence.

[Transiation]

SHRI PRATAPRAO GANPATRAO JADHAQ: Hon'ble
Speaker, that country is considered good in the world
whose value of export is more than the value of the
import and the value of India’s export is less than half of
our value of import due to which value of our one rupees
is less than 50 paisa in the world. This trade deficit is
told to us in Dollar instead of Rupees which common
man cannot understand. The Government has not fixed
any target for exports in the year 2010. | would like to
draw the attention of the House towards one misdeed
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that in a reply to one question deficit of Rupees 53380
Crore was reported. In terms of Dollar the trade deficit
was to the tune of 109 Billion Dollar. In a reply to another
question this deficit was told to be of 119 Billion Dollar.
Whereas the deficit increases by 10 Billion Doliar but in
rupee terms it was reported as 4,51,544 Crore Rupees
/e. loss of 82000 Crore Rupees were less reported. This
deficit increases in Dollar but in Rupee terms it decreases.
This we cannot understand. In this manner this Ministry
is misleading the Parliament and its Members.

There is a news in one newspaper that
...(Interruptions)

MADAM SPEAKER: You ask your question.

SHRI PRATAPRAO GANPATRAO JADHAO: Hon'ble
Speaker, concerned Minister is considered close to Gandhi
Family and he runs the Ministry by sitting in a five star
hotel ...{Interryptions).

MADAM SPEAKER: No, No, what are you doing?
You ask question.

(Interruptions)...

SHRI PRATAPRAO GANPATRAQO JADHAO: Hon'ble
Speaker, | would like to ask a question here. By promoting
export of Cotton and Sugar export value can be
increased. This year the production of cotton and sugar
increased but due to pressure exerted by cloth mills the
export of cotton was stopped without consulting Hon'ble
Agriculture Minister and Hon’ble Prime Minister
(Interruptions)...

MADAM SPEAKER: You ask your question.

SHRI PRATAPRAO GANPATRAO JADHAOQO: Hon'ble
Speaker, | am asking question.

MADAM SPEAKER: You are not asking question.

SHRI PRATAPRAO GANPATRAO JADHAO: Madam
Speaker, | am asking the question only that neither the
Agriculture Minister was consulted to increase export nor
the matter was discussed with the Hon’ble Prime Minister.

The Prime Minister lifted ban on export. Through you,
| ask the Government whether the Government, in order
to lessen the trade deficit, has reviewed the functioning
of Ministry of Commerce on the basis that the trade
deficit is not decreasing.
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SHRI ANAND SHARMA: Madam Speaker, | have in
my reply to the question explained in detail the reasons
for global economic slump of 2008-09. The world was
shaken at that time. After that crisis, economic
development and import-export of every country of the
world was affected. Every country exports the item it
produces and the item that is required in other country’s
market. We have explained that under foreign trade policy
our targets are fixed. It is true that no targets were fixed
for the year 2009-10. There is reason for that. In this
regard, | would like to inform the Hon’ble Member that
in May 2009, the export of India was in minus territory,
it was 39.4% below zero. At that time, we prepared the
policy to ensure to bring the export into positive territory
from negative territory so that the pressure on current
account deficit and trade account deficit could be
controlled. | would like to inform the hon’ble Member the
major reason for that. As you have asked why the import
is more? Hon'ble Member is a veteran and he must be
aware that India imports petrol, gas and fertilizers in
huge quantities. These items are not in sufficient quantity
in our country and hence, 80 percent import is for energy
security. There is a steep rise in global, prices of oil and
petroleum. Earlier, it was $ 40-50 per barrel, the price
increased to $ 90 per barrel in 2009-10 and now it is $
120 per barrel. | have placed the figures before the
House. Our target for last year, /e. 2010-11, our target
was $ 200 billion. The reason for being it in dollars is
that the international trade takes place in doliars and the
currency keeps fluctuating. If 1 had to answer this question
last year, one dollar was of Rs. 45 while from 12 March
this year, it has increased to Rs. 50. These are international
figures which are kept by WTO and IMF and hence, it is
imperative for a country to give statement in rupees and
dollars terms. In the current year, we had fixed a target
of $ 300 billion. The export has increased by 21 percent.
You may see the figures, when there was a global decline
of 12 to 14 percent, the decline was everywhere in big
markets, wherever India exports, be it Europe or America,
but still, we were at $ 175 billion. In the current year, we
had fixed a target of $ 300 billion. Through you, | would
like to inform the hon’ble Members that up to the month
of February, export of nearly 268 billion US dollar has
taken place. Figures for the month of March are still
awaited and by first week of April, we would be able to
tell whether it was $ 300 billion or $ 298 billion. But, we
are near our target. If the import bill has increased, it
does not mean that our imports have doubled. The import
is not double. If you see the figures of impprt, certainly
it has increased. | have explained in detail in my written
reply the reasons for increase in trade deficit and | have
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put it before the House. You will admit that it is a realty
that the demand in foreign markets is neither determined
by the Commerce Ministry of India nor by those markets.
We do not determine the price of dollar nor we do that
of oil.

SHRI PRATAPRAO GANPATRAO JADHAO: Madam
Speaker, this year, production of cotton has increased.
Through you, | would like to ask from the Hon'ble Minster
that at the time of imposing ban on the export of cotton,
whether he consulted the Ministry of Agriculture or had
discussed the matter with the hon. Prime Minister or he
had done so under the pressure from textile mills.

Ours is an agriculture dominated country. If the
agricultural produce is exported in greater quantities, then
the cotton cultivators would not commit suicide. They are
not getting remunerative prices for their cotton. If the
export is promoted, if they get good prices for their cotton,
then suicide by the cotton cultivators in Maharashtra can
be checked. My straight question to Hon'ble Minister is
that what were the reasons to impose ban on the export
of cotton and whether he had consulted the Hon'ble
Minister of Agricuiture? He should answer my this
question.

SHRI DATTA MEGHE: You impose ban whenever
you wish.

MADAM SPEAKER: You listen to the reply.

SHRI ANAND SHARMA: Madam Speaker, | know
that it is a topic which is in limelight and also a matter
of concern. It is the month of March and | have already
humbly informed the House that the month of March is
a very important month for the officials of Ministry of
Commerce. As we wish to fulfill the targets fixed. Therefore
...(Interruptions) any official, Minister of Commerce and
any other person related to the policy decision takes
such decision keeping in view the ground realties and
the seriousness of the issue, when the Government
formulates policy, at that time .../Interryptions)

MADAM SPEAKER: Let him complete his reply.
...(Interryptions)
[Englishj]

SHRI ANAND SHARMA: They do not want to hear
me.

...(Interruptions)
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[Transilation/

MADAM SPEAKER: You listen to him. What do you
want? You listen to his reply.

...(Interryptions)

MADAM SPEAKER: You listen to the reply, what do
you want?

-..(Interryptions)
[English]
MADAM SPEAKER: Nothing else will go on record.
(Interryptions)... *
[Translation]

MADAM SPEAKER: Let him give the reply. You take
your seat.

...(Interryptions)
MADAM SPEAKER: You take your seat.
[English]

SHRI HARIN PATHAK: Madam, please aliow Half-
an-Hour Discussion on this issue. ... (Interruptions)

MADAM SPEAKER: Hon. Members, if you give me
notice, | will definitely consider it.

[Trans/ation]

He is saying so, right now you take your seat. Please
sit down, only then he will give the reply.

...(Interryptions)
[English]

MADAM SPEAKER: Nothing else will go on record
except what the hon. Minister says.

(Interryptions)... *
[Trans/ation]

MADAM SPEAKER: It will not do in this way. How
thb question hour can run in this manner?

...(Interryptions)

*Not recorded.
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MADAM SPEAKER: Do not do so, please sit down.
How the Question Hour will run in this way? Will you
keep on asking questions, let him give the reply.

...(Interryptions)

MADAM SPEAKER: You please sit down, why are
yoli standing? Why are you standing when | am on my
legs. You please sit down you want detailed discussion
on the subject, you may give the notice. The discussion
would be allowed.

...(Interruptions)

MADAM SPEAKER: Please sit down, why you have
stood up? Let the Minister reply.

AN HONOURABLE MEMBER: Madam, hon. Minister
is telling a story, not replying.

MADAM SPEAKER: Do not tell the story, reply
please.

...(Interruptions)

MADAM SPEAKER: Why you have stood up, please
take your seat.

...(Inferruptions)
MADAM SPEAKER: Hon. Minister, you may speak.
...(Interruptions)
[English]
MADAM SPEAKER: Please address the Chair.
[Transtation/

SHRI ANAND SHARMA: Madam Speaker, this
Question is related to the import and export of India. As
far as cotton is concerned, the Government is ready to
discuss the matter separately. It is a grave situation
...(Interruptions) Country is facing a grave situation
...(Interryptions) This is not the question. ...({Inferruptions)
The question is not related to cotton. ...(Inferruptions)

MADAM SPEAKER: Dr. Kirodi Lal Meena, you may
ask your guestion.

[English]

SHRI ANAND SHARMA: If they do not want to hear
the reply, | cannot help it. .../Interryptions)
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[Translation]

DR. KIROD{ LAL MEENA: Whether the Government
has conducted any study regarding the physical exports,
international prices and earnings from the export.
...{Interruptions)

SHR! ANAND SHARMA: Sharad Ji, will you not let
me speak? If you want the reply, please be quiet first.
...(Interruptions)

MADAM SPEAKER: You may address the Chair.
...(Interryptions)

SHRI ANAND SHARMA: Madam Speaker, India is
the second largest cotton producer in the World.
Whenever a country formulates its policy they keep in
mind their farmers, market, export and industries. Ten
crore people are working and employed in the textile
sector of the country. Textile mills and weavers of the
country. ...//nterruptions) The cotton we have
...(Interryptions) the yield of cotton was the same as that
of the previous year. ...(Interruptions) The yield of cotton
in China is far more than that in India. ...(/Jnterryptions)
But China is not exporting its cotton to the world market.
...(Interruyptions) Out 90 per cent cotton has been
exported. .../Interruptions) There will be no cotton let in
our market after next month. ...{Interruyptions) Textile mills
in India will be closed down. .../Mnterryptions) Handioom
sector will be ruined. ...({Inferruptions) After that the same
people will ask question to the Government in this regard.
...(Interryptions) You will be the people wanting to know
why restriction was not imposed on it. ...//nterryptions)
At that time we will have to import cotton at a heavy
cost. ...(/nterruptions) The decision we have taken is a
balanced one. .../Interruptions) We have decided in
favour of the farmers ...(Interruptions) and there is no
price fall. .../lnterruyptions) | can give the prices to the
House .../Interruptions) prices are the same
...(Inferruptions) The prices are same in Maharashtra.
...(Interruptions) The prices are same in Andhra Pradesh
too. ...(Interruyptions) | do have the figures. ...(Interruyptions)

MADAM SPEAKER: You may give notice, we will
have a discussion on it.

...(Interryptions)

MADAM SPEAKER: Dr. Kirodi Lal Meena ji, you
may ask the question. ...(Interruptions)

DR. KIRODI LAL MEENA: | have asked my question,
| want the reply. ...(/Interruptions)
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MADAM SPEAKER: You may ask your question,
what do you want to ask.

DR. KIRODI LAL MEENA: Whether the Government
has conducted any study regarding the physical exports,
international prices and income to be earn by the exports
and whether the Government would succeed to achieve
the fixed target of 300 billion American dollar for the
year 2011-12.

SHRI ANAND SHARMA: Madam Speaker, | have
given the details of the last four years in the reply. |
have also informed the House that we have fixed the
target of 300 billion American dollars. We have made
the policy for five years. Under this policy we want to
double the exports from India by the year 2014. Our
exports constitute around 2 per cent of the world export.
Earleir it was 1 per cent, now it is 1.9 per cent. We
expected it to be for 300 billion dollar, but we have a
downfall in our traditional markets, particularly there is
a crisis in Euro zone, there is no stability as yet and the
demand has not risen, even then we are reaching around
300 billion dollar mark. The figures of the years 2011
can be anywhere near 295-298, | can give this
information to this august House and honourable
Members in the first week of April. As far as the study
is concerned, see after commissioning the study the
report will come in six months. We need to keep an
eye on this on daily basis as to what is the price of
doliar vis-a-vis prices of rupees and what are the prices
in different markets? It is assessed after every 15 days
and strategy is finalized accordingly. In our foreign trade
policy we have made a thorough strategy to double our
exports. We have reached the new markets where there
is demand, in the year 2009 we took two major decisions
under which we have opened 41 new markets, we have
opened 62 markets in Africa and Latin America and ten
markets in the other parts of the world. Thereafter we
reviewed the whole scenario, included two more markets
therein January, 2010, China and Japan are included in
it. We have been able to maintain some balance in
trade only after diversification in 41 markets. If we had
not done so the recession prevailing in the markets of
America and Europe would have adversely affected India
as well.

[English]
Profits of CSD Canteens

*62. SHRI ANURAG SINGH THAKUR: Will the
Minister of DEFENCE be pleased to state:

PHALGUNA 29, 1933 (Saka)

fo Questions 18

(a) whether 50 per cent of the profits earned by the
Canteen Stores Department (CSD) is required to be spent
on the welfare of beneficiaries/clients;

(b} if so, the details thereof;

(c) whether some part of the profits is also earmarked
for the welfare of Ex-servicemen;

(d) if so, the details thereof;

(e) whether the Government proposes to utilize a
part of this profit for improving permanent infrastructure/
buildings for the CSD canteens being run for the Ex-
servicemen; and

(f) if so, the details thereof and methodology proposed
to be adopted by the Government in order to ensure that
there is no misappropriation of profits earned by the
CSsD?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI M.M. PALLAM RAJU): (@ to (h A
Statement is laid on the Table of the House.

Statement

50% of profits that is Canteen Trade Surplus (CTS)
is deposited in Consolidated Fund of India (CFl) and the
balance 50% is spent on welfare of beneficiaries/clients.

The 50% of profit of CSD as per the guidelines duly
ratified by the Board of Control Canteen Services
(BOCCS}) is utilized for various welfare schemes of three
Services as given below:-

(i) Employment of psychiatric counsellors.

(i) Monthly maintenance Grant to medically
boarded out personnel.

(iii) Grant to start commercial venture for retired
personnel and widows.

(iv) Scholarship to all disabled children.

(v) Grant for purchase of Medical Aids such as
Hearing Aids/Artificial Limbs and wheel chairs.

(vi) Grant to world War Il veterans.

(vii) Re-imbursement of travel expenses to patients
who have to take treatment at far off places for
major diseases.
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(vi) Grants to daughters of deceased Service
personnel widows.

(ix) Rehabilitation Grant to Next of Kin (NOK), on
death while in service and after retirement.

(x) Support to senior citizen homes.

(xi) Grant to families of Defence Civilian employees,
who die in harness.

(xii) Expenditure on other welfare measures, as
deemed fit by formation Commanders/
Commanding Officers.

(xiii) Welfare schemes not covered above for
personnel & families of the beneficiary
organizations.

All the above welfare schemes of the three services
are utilized by the Ex-servicemen also.

Government does not propose to utilize any part of
this profit for improving permanent infrastructure/buildings
for the CSD canteens being run for the Ex-servicemen.

[Translation]

SHRI ANURAG SINGH THAKUR: Madam, when it
comes about the soldiers or ex-servicemen in the country,
| feel that the entire country has unanimous view point.
Members of the Parliament share the same feelings as
well. But when | talk about the ex-servicemen | often
feel sorry for them that the demand for one rank one
pension is pending since long. Inspite of this the
Government has not taken any action in this regard.
When there is reference like that of Adarsh Housing
scam the feeling is somewhat like whether we should
expect anything from the people who are associated
with the Government or the politicians of Congress Party
who have bought flats in it or have taken bribe?
...(Interruptions) | will ask the question for sure but you
will have to tell about the misdeads you have done.
...(Interruptions)

MADAM SPEAKER: You may ask the question.
...(Interryptions)

MADAM SPEAKER: The question is about the
canteen, you may ask the question.

...(Interruptions)
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SHRI ANURAG SINGH THAKUR: Madam, they
cannot get rid of Adarsh Housing scam so easily.
...(Interruptions) This matter is related to the ex-
servicemen. ...(Interruptions)

MADAM SPEAKER: You may speak when the matter
is discussed, right now you may ask the question. This
is Question Hour.

...(Interruptions)

SHRI ANURAG SINGH THAKUR: Madam, the
soldiers have sacrificed their lives, they are not ashamed
of buying the home which were made for their widows
and orphan children, they have the audacity to speak
like this. ...(Interruptions) | will ask my question, but
when the ruckus had erupted in this same House then
your Chief Minister had to resign. ...(/nterruptions) My
question is that the lacs of ex-servicemen who are
provided with CSD canteen facility | want to ask whether
you send 50 per cent of the proceeds to a consolidated
fund and spent the remaining 50 per cent on their
welfare. It is customary since 1955 that you provide
quantitative discount to them so Government gives for
any breakge therein or for their capital requirement.

My question to the Honourable Minister is that
whether the quantitative discount and trade surplus of
CSD for the year 2008-09 has been accounted for upto
Rs. 258 crore 24 lacs 6,411 and trade surplus of CTS
canteen has been accounted for Rs. 226 crore 52 lacs
83 thousand 82. Whether their 50 per cent share was
provided to them or not and if not what were the reasons
therefore? This is my first question.

[English]

SHRI M.M. PALLAM RAJU: Madam Speaker, before
| reply to the hon. Member's question, | would like to
clarify that this Government and this Ministry is most
empathetic to the cause of Ex-Servicemen’s welfare and
it is the UPA Government which has formed a
Department of Ex-Servicemen’s Welfare with a Secretary
to the Government of India level officer heading the
department.

Regarding the aspect of one rank-one pension, |
think this Government has addressed the issue with all
responsibility and we have done a substantial bit to the
most important category which is the other ranks which
are a sizeable part of our Ex-Servicemen population
and there has been a substantial hike in bridging the
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disparity that was there for the people retiring at different
times. It is an ongoing process and we have brought
down the figure substantially. We are continuing to
address the issue and we are most responsive to this
demand.

As far as the current question is concerned, the
Canteen Stores Department is an extensive facility that
is there for ali the Servicemen across the country and
this is serviced through a Centrally-based Depot, 34
Depots and 3,730 units run Canteens all over the country.
This facility is also there for the Ex-Servicemen
community that is there all over the country.

Regarding the CTS that the hon. Member has asked
about for a specific year, what has happened was the
procedure in which the CTS is being distributed has
been questioned and commented upon by the C&AG in
its Report of 2010-11 and it has asked for model
guidelines. That is the only reason why the CTS amount
for that year is withheld and as and when the provision
is made in the current year, it will also be given to them.
-..(Interruptions)

MADAM SPEAKER: Nothing else will go on record.
(Interruptions)... *

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
Madam Speaker, | would like to add something to what
he has said. When the hon. member was putting the
question, he has raised some issues that are actually
not relevant to the main question. But since he has
raised some issues, | may be allowed to answer them.
Otherwise it will go on record without the actual facts
coming on record.

First of all, with regard to the one rank-one pension
issue, it is an ongoing demand of a large number of Ex-
Servicemen numbering about nearly 23 lakhs. But our
UPA Government, from the very beginning, is determined
to improve the lot of the Ex-Servicemen. That is why,
during the time of UPA-l, for the first time we have
enhanced the pension of the Ex-Servicemen. During the
time of UPA-Il also, we have substantially enhanced the
pension of the Ex-Servicemen. | know still there are
issues, still there are anomalies. We are not ignoring
the fact. So, we are constantly trying to improve the
pensionery benefits of the Ex-Servicemen and we are
again trying to find out a solution to the various
anomalies pointed out by the Ex-Servicemen
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Associations. | can assure you that our Government and
our Party is very serious about improving the lot of the
Ex-Servicemen.

Secondly, with regard to the Adarsh issue, it is
unfortunate because the main question is about Canteen
Stores Department and during this time, bringing in these
kinds of issues is unfortunate. But | would like to respond
because he has raised the issue. Our Government — not
the Opposition and before anybody could ask for the
CBI inquiry — took a bold decision to give the matter for
a CBI inquiry. The CBI is now continuously following the
case. They have raided many places, arrested many
people and they have promised the Bombay High Court
that within a few months they would file the final report.
Please wait till that time. That is what | would like to
submit.

[Translation]

SHRI ANURAG SINGH THAKUR: Madam, hon’ble
Minister has said that their Government has done a lot
regarding one rank one pension. | would just like to say
that even today millions. ...(Jnterruptions)

MADAM SPEAKER: Piease come to the question.
The discussion is going out of scope.

SHRI ANURAG SINGH THAKUR: Madam, even today
Ex-servicemen are not getting the benefits which they
shuold get. ...(Interryptions)

MADAM SPEAKER: Please, come to the point now.

SHRI ANURAG SINGH THAKUR: | belong to that
Lok Sabha Constituency, where people are facing this
problem. Thousands of people come here to meet every
year. ...(Interruptions)

MADAM SPEAKER: Then you should have asked
that question.

SHRI ANURAG SINGH THAKUR: First they met
hon’ble Advani ji, then Sushma ji and they returned
their medal at India Gate. So, it would be wrong to say
that it has been done. ...{Interruptions)

MADAM SPEAKER: Please come to the question.

SHRI ANURAG SINGH THAKUR: | would like to
say another thing.... /nterruptions) Please don’t do politics
on the name of soldiers ...{Inferruptions) and another
thing that | want to say. ...{/nterruptions)
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MADAM SPEAKER: Ask your question.

SHRI ANURAG SINGH THAKUR: Madam, by
conducting CBI enquiry. .../Inferruptions)

MADAM SPEAKER: Just ask question.

SHRI ANURAG SINGH THAKUR: Madam, | am
asking question but interruptions is going on.
...(Interruptions)

MADAM SPEAKER: You just ask your question and
don’t ask other things.

SHRI ANURAG SINGH THAKUR: By conducting CBI
enquiry, widows and their children are not getting houses.
It has been banned. So, | would like to ask about the
status. | will ask it later on. But hon'ble Minister has said
that you did not give funds of year 2009-10 because
CAG has said so. But it has been written here clearly
that

[English]

“Unfortunately, non-release of QD, which is the
quantitative discount, and CDS has been incorrectly
linked with C&AG, Report tabled to PAC, primarily
insisting on audit of URCs by C&AG. The same is not
understood since the Ministry of Law and Justice has
opined on 26 May 2011 that URCs are not Government
ventures and therefore, not subjected to audit by the
C&AG.”

[Translation]/

Madam, if it is not subjected to audit then why the
Government is delaying in providing services and funds?
That's why | am saying that thousands of soldiers are
deprived of those facilities. If this opinion came one
year ago then why the Government is sitting idle? Why
the Ex-servicemen are being kept deprived of these
benefits? Why you have kept hundreds of crore rupees
of your account which were for the benefit of soldiers,
for giving them facilities? Through you, | want to ask this
question.

[English]

SHRI A.K. ANTONY: Madam, as per the hon.
Member, the position of the Law Ministry and our Ministry
is that is not auditable by the C&AG because the Armed
Forces categorically plead that as per the tradition and
as per the procedure it is not auditable by the C&AG.
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But that is the position of the Armed Forces and our
Ministry supports that and the Law Ministry also endorsed
that view. But the C&AG is consistently taking a position
that this is a public fund, it should be audited. The
Public Accounts Committee also gave a Report to the
Parliament that this should be audited. So, our Ministry
is now examining this and once the examination is
completed, we come to the final conclusion and come
to the Parliament.

[Trans/ation]

SHRI SATPAL MAHARAJ: Madam Speaker, first of
all | would like to thank the hon’ble Minister for
increasing pension by two thousand two hundred crore
rupees and giving the benefits of increased pension to
12 lakh Ex-servicemen. As par as one rank one pension
is concerned, hon’ble Minister has very positive attitude
about it. | would like to draw your attention towards
Uttarakhand. Uttarakhand is pre-dominantly servicemen
area. There are families whose members join army and
we salute all the soldiers. | would like to ask the hon’bie
Minister whether the Government propose to open small
CSD canteen in remote areas of Uttarakhand like
Devpragay, Gaja, Satpu!, Bironkhal and Nagnath Pokhri
to provide them benefits of CSD canteen.

[English]

SHRI M.M. PALLAM RAJU: Madam Speaker, there
are certain guidelines for opening new URCs and that
is dependent on the number of Servicemen present, the
number of ex-Servicemen population that is present,
their accessibility and other factors. Beyond that if a
new URC has to be opened it has to depend on the
land availability that is made by the concerned State.
So, we do follow these guidelines and as and when the
necessity arises, we do concede the opening of a new
branch.

MADAM SPEAKER: Q. 63 - Shri Ambica Banerjee —
not present.

Shri S. Pakkirappa — not present.
Shri Hassan Khan. 19.03.2012 26

Construction of NHs

+
*63. SHRI AMBICA BANERJEE:
SHRI S. PAKKIRAPPA:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(a) whether the Government has received proposals
from various State Governments regarding construction
of National Highways (NHs)/roads during the last three
years and the current year;

(b) if so, the details thereof, State-wise alongwith the
details of

(c) the details of the targets fixed by the Government
for the construction of National Highways during the said
period alongwith the road length constructed/proposed to
be constructed especially in the year 2011-12, State-
wise;

(d) the details of the funds earmarked/released/
allocated for the purpose during the said period, State-
wise;

{e) whether the Government is facing any hurdles/
constraints in achieving the targets; and

(f) if so, the reasons therefor alongwith the steps
taken/proposed to be taken by the Government in this
regard and the time by which these projects are likely to
be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) to (f) A Statement is laid on the Table of
the House.

Statement

(a) and (b) Yes, Madam. The State-wise details of
proposals received from various State Governments for
construction of National Highways (NHs) and approved
during the last three years and the current year are at
Annexure-|.

(c) The targets for the construction of NHs are
fixedscheme-wise and not State-wise. The details of
targets fixed and achievements thereof during the last
three years and current year are at Annexure-li,

(d) State-wise details of funds allocated and
expenditure incurred thereon for construction/development
of NHs during the last three years and the current year
are at Annexure-iil.

+Shri Ambica Banerjee and Shri S. Pakkirappa were not present,
hon. Speaker allowed Shri Hassan Khan to ask the
supplementary question.
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(e) and (f) Yes, Madam. Progress in implementation
has been affected due to poor performance of contractors,
delays in obtaining forest/wild life/railway clearances, law
& order problems in some States, delay in land acquisition
etc.

The steps taken by the Government to minimize the
delays in completion of all its projects include setting up
of Regional Offices by National Highways Authority of
India (NHAI) headed by Chief General Managers with
adequate delegation of powers, setting up of special
land acquisition units, setting up of High Powered
Committees under the Chairmanship of Chief Secretaries
of State Governments to resolve the bottlenecks relating
to shifting of utilities, land acquisition issues, etc. Further,
the delayed projects are closely monitored and
periodically reviewed at the Headquarter as well as in
the field units for expeditious completion.

These projects are at various stages of completion
and hence, it is too early to ascertain their actual date
of completion.

Annexure 1

State-wise delails of proposals received from various
State Governmenls for construction of National
Highways (NHs) and approved during the last three
years, Le. since 2008-09 onwards and current year
(as on 29.02.2012)

Sl. States Number of Number of

No proposals proposals
received approved

1 2 3 4

1. Andhra Pradesh 137 118

2. Arunachal Pradesh 12 9

3. Assam 58 58

4. Bihar 24 16

5. Chhattisgarh 126 61

6. Goa 30 20

7. Gujarat 70 55

8. Haryana 84 74

9. Himachal Pradesh 61 61

10. Jammu and Kashmir 21 18
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1 2 3 4 1 2 3 4

11.  Jharkhand 72 69 20. Odisha 170 123
12. Karnataka 119 109 21. Punjab 77 71
13. Kerala 38 38 22. Rajasthan 71 71
14. Madhya Pradesh 110 39 23. Sikkim 1 1
15. Maharashtra 188 158 24. Tamil Nadu 50 28
16. Manipur 13 13 25. Tripura 10 10
17. Meghalaya 16 16 26. Uttar Pradesh 325 183
18. Mizoram 20 20 27. Uttarakhand 141 131

19. Nagaland 11 11 28. West Bengal 66 56

Annexure I

Detajls of largels fixed and achievements thereof during the last three years and current year

SI.No Name of the scheme 2008-09 2009-10 2010-11 2011-12
Target Achieve- Target Achieve- Target Achieve- Target Achieve-
ment ment ment ment
(as on
31.01.2012)

1, National Highways Development Project (NHDP)

(i) Widening to four lanes (kms) 3520 2203 3165 2693 2500 1780 2500 1515
(i) Construction of bridges (Nos) 3 1 2 0 2 0 1 0]
(iiiy Construction of bypasses (Nos) 17 3 13 3 12 5 7 0

2. Non-NHDP

(i) Improvement of low grade section (kms) 80 47 20 31 1 1 20 14
(i) Widening to four lane (kms) 51 63 79 69 138 99 104 41
(iii) Widening to two lane (kms) 1176 1153 1321 1234 1117 1042 1070 513
(iv) Strengthening of weak pavement (kms) 706 1010 1058 1013 1213 1016 1080 469
(v) Improvement of riding quality (kms) 1350 2470 2510 3168 2307 2026 1672 .1905
(vi) Rehabilitation/construction of bridges (Nos) 92 77 132 122 187 103 129 69
(vii) Construction of bypasses (Nos) 8 4 6 0 15 3 7 2

(viii) Construction of missing link (kms) 26 16 9 3 3 0 0 0
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State/Unjon Territory-wise detalls of funds allocated and expenditure incurred thereon for construction/development of
National Highways during the last three years and current year

(Rs. in crore)

Sl Name of State Allocation Expenditure
No. 2008-09 2009-10 2010-11 2011-12~  2008-09 2009-10 2010-11 2011-127
(upto
February,
2012)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 192.97 34839 25477 167.99 196.38 348.39 254.77 93.91
2.  Arunachal Pradesh 1.10 0.00 0.00 0.00 1.10 0.00 0.00 0.00
3. Assam 8825 20629 177.64 23143 8765 20629 177.64 12525
4. Bihar 104.02 245.45 199.15 225.54 95.02 245.45 199.15 189.23
5. Chandigarh 3.39 2.95 8.81 6.00 3.39 2.95 8.81 0.57
6. Chhattisgarh 67.42 79.65 53.53 98.05 65.74 79.65 53.53 29.02
Delhi 15.80 17.21 52.58 8.00 15.80 17.21 52.58 5.70
8. Goa 34.39 33.16 30.14 8.00 34.39 33.16 30.14 4.79
9. Gujarat 102.33  150.26 111.60 124.96 101.06  150.26 111.60 75.48
10. Haryana 10323 152.16  143.69 115.00 10323 152,16  143.69 82.69
11.  Himachal Pradesh 76.21 80.46 9572  136.26 76.21 80.46 95.72 80.65
12.  Jharkhand 96.41 117.90 112.70  105.00 96.41 117.90 112.70 71.81
13. Karnataka 21530 30543 276.65  343.31 21491 30542 276.65 254.05
14. Kerala 72.53 141.23 109.00 173.82 73.20 141.23 109.00 118.24
15. Madhya Pradesh 110.14  150.16  134.24 96.69 98.35 150.16  134.24 63.45
16. Maharashtra 195.18  326.18 265.53 286.52 196.87 326.18 265583  164.87
17.  Manipur 23.77 19.65 63.88 78.28 23.65 19.65 63.88 23.79
18. Meghalaya 51.60 61.54 79.08 70.55 50.77 61.54 79.08 4512
19. Mizoram 13.55 5.52 24.23 60.00 13.55 5.52 24.23 20.63
20. Nagaland 30.60 30.46 26.94 54.00 30.60 30.46 26.94 11.97
21. Odisha 209.55 333.70 230.71 313.28 208.84 333.70 230.71 226.52
22. Puducherry 2.95 9.22 3.93 5.00 2.95 9.22 3.93 4.05
23. Punjab 156.77  188.49 115.00 129.11 156.77  188.49 115.00 98.00
24. Rajasthan 214.35 140.24 147.31 183.08 216.54 140.23 147.31 86.96
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1 2 3 4 5 6 7 8 9 10
25. Tamil Nadu 133.77 168.40 182.13 190.37 131.96 168.40 182.13 119.54
26. Uttar Pradesh 223.51 433.21 452,55 359.21 222.20 433.21 452.55 223.75
27. Uttarakhand 112.40 160.91 130.83 141.46 112.29 160.91 130.83 41.17
28. West Bengal 95.30 147.00 120.61 210.00 95.30 147.00 120.61 197.62
29. Andaman and Nicobar 0.00 0.00 1.89 5.00 0.00 0.00 1.89 2.13

Islands

National Highways 12566.47 1174470 17918.94 28412.90 10497.21 9017.96 12563.94 20755.69

Authority of India

(NHAI®*

Border Roads 650.00 756.00 760.00 620.00 645.80 723.49 714.31 367.38

Organisation (BRO)*

SARDP-NE* 1000.00 1200.00 1500.00 1600.00 643.72 658.55 1004.81 1443.86

LWE* 0.00 125.00 750.00 1200.00 0.00 5.00 718.05 862.71

*The State-wise allocations are not made.
AProvisional.

[Translation]

SHRI HASSAN KHAN: In the State-wise data’s given
by the hon’ble Minister about National Highway
proposals, it has been mentioned that 21 proposals
have been received from Jammu and Kashmir and out
of them 18 proposals have been approved by Ministry
of Road Transport and Highways. | think out of these 18
proposals, National Highway Number-1, from Srinagar
to Ladakh, the Jojila Tunnel will also be included in this
because recently hon'ble Minister has given a statement
after his meeting which was published in all leading
English and Urdu news papers that construction work of
Jojila tunnel will start in the month of August and its
foundation stone will also be laid in August. But after
that Chief Engineer of BRO gave a statement that DPR
of highway tunnel has yet to be received and it can be
delayed. Nothing has been mentioned in the Budget
which has been presented to the effect that the proposal
has been approved and funds have been earmarked for
it and its construction is going to start in the month of
August.

| would just like to ask from the hon’ble Minister
whether the proposal of tunnel at Highway Number-1,
has been approved and whether the work will start in
August whereas Greeve, which is an agency says that
DPR has yet to be received?

THE MINISTER OF ROAD TRANSPQORT AND
HIGHWAYS (DR. C.P. JOSHI): Madam Speaker, this is
the most important issue of connectivity of our country.
| am happy to say that we gave the responsibility of
connectivity of Jojila to BRO, which is being done in two
parts. One part of DPR is in stage of submission. That's
why we are saying that we will start that connectivity
and the other part of DPR is of avalanche and due to
the situation, DPR report will take time. But | would like
to assure hon’ble Member and House that we will do
the work of connectivity at a faster pace so that people
can get connectivity there. | would like to assure that the
foundation of first phase of Jojila will be laid in the
month of August.

SHRI RAJNATH SINGH: Madam Speaker, | think
the reply honourable Minister has given is a repetitive
reply. Whenever questions related to Surface Transport
Ministry are asked like when projects were approved?
When projects are likely to be completed, then the kind
of answer given in this regard have been given in the
past too.

! would submit to the hon. Minister that he said that
regional offices of National Highway Authority of India
have been set up to overcome the delay in completion
of projects, they have been given all rights whether the
matter is related to land acquisition or shift of utility, they
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will complete every work. | would like to know from you
that the number of projects approved in the last three
years and the number of kilometers of roads built in the
last three years. | would also like to know the target of
the Government for per kilometer road and the extent to
which Government has succeeded in achieving the
target.

Madam Speaker, | would like to give an example,
Delhi to Ghaziabad, Ghaziabad is my Parliamentary
Constituency, two very important highways-NH-24 and
NH-58 pass from there. As far as | know there was a
proposal for their widening by the Ministry long ago, but
the work of widening NH-24 and NH-58 has not been
started till date. People in that area have to bear jam for
hours together. People don't want to come Delhi from
Ghaziabad though Ghaziabad is an industrial city.
Madam Speaker alongwith the questions | have asked
hon. Minister, | would also like to know why the proposal
with the Ministry for widening of NH-24 and NH-58 has
not been completed yet?

MADAM SPEAKER: How many questions will you
ask? Enough now.

DR. C.P. JOSHI: Madam Speaker, | am happy that
hon. Member has expressed his concern for construction
of road for national highway. It is concern of us all too.
You already know that whether it is question of land
acquisition, utility shift unless State Government provide
help the work cannot be done. ...(Interruptions)

MADAM SPEAKER: Please sit down. Listen to the
reply. He has not finished the reply.

...(Interruyptions)
MADAM SPEAKER: Hon. Minister, please continue.
-..(Interryptions)

MADAM SPEAKER: Let him complete the reply,
please.

.(Interruptions)
[English]
MADAM SPEAKER: Nothing else wili go on record.

(Interruptions)... *

*Not recorded.
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[Translation]

DR. C.P. JOSHI: Hon. Member you already know
that in the work done by the Ministry, it has achieved
record 7300 kilometer, which is a record of till date.
-..(Interryptions)

MADAM SPEAKER: Hon. Minister, please address
the Chair.

-.(Interruyptions)

DR. C.P. JOSHI: Hon. Madam Speaker, all the hon.
Members know that it takes four years time between
declaration by NHAI and construction of road. After
declaration of road the work of land acquisition, forest
clearance and utility shift is possible only with the help
of State Governments only. At some places, State
Government cannot do the work of land acquisition on
priority basis due to some local reasons. Two to three
years are taken due to guidelines of Supreme Court in
relation of wild life strictures. The Ministry is well aware
that the work of road construction is to be done sppedily.
We have formed committee to principal secretary level
officers is relation to land acquisition. We have made
regional G.M. and therefore, | am happy to submit that
we have achieved 7300 kilometer road construction last
year, which is a record till date. .../Interryptions)

MADAM SPEAKER: Please sit down. Hon. Minister
you please address the Chair.

...(Interruptions)

DR. C.P. JOSHI: Hon.. Madam Speaker, we have
achieved 43000 kilometer road construction work under
NHDP. We have achieved 3300 kilometer road
construction work under SRDP, and has undertaken 3000
kilometer road work of World Bank. | am glad to say that
we have undertaken around 21500 kilometer road work
under new programme and assured under twelfth plan
we are bringing new model of BPC and will construct
twenty thousand kilometer road into two lane. Right now
around 1500 kilometer road is single lane and double
lane. The NDA Government could not make single lane
into double lane. We would like to ensure you that we
will complete our work. .../ nterryptions)

Hon. Madam Speaker, | would like to assure hon.
Member that the work of road construction in which our
Government has assured that twenty kilometer road will
be completed. We would like to assure to construct
twenty kilometer road per day before going into elections.
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...(Interruptions) Right now we are constructing around
fifteen kilometers of road per day and after completing
stretch of 7003 kilometer, were will construct 33 kilometer
road per day.

SHRI ADHIR CHOWDHURY: Madam Speaker,
through you, | would like to submit to the hon. Minister
that he may remember that National Highway-34 is
considered a lifeline of West Bengal. We have been
hearing for long time that it will be made double lane,
four lane. This work was handed over to some
concessionaries, but these pepole have not succeeded
in starting the work. Whenever a work is handed over
to concessionaries, the question arises who will be
responsible for the maintenance. They say that the
responsibility of maintenance is not theirs. What can
common people do in it? The roads get damaged before
the time consumed in land acquisition and road
construction. Due to this, common people have to suffer
a lot. What are you thinking in this regard? Is there any
mechanism for it? Until they do this, who will do its
maintenance, whose responsibility is this?

DR. C.P. JOSHI: Hon. Madam Speaker, through you,
| would like to assure the hon. Member that when we
declare NHAI road, then NHAI spends money on it, not
State Government. When NHA award us then
concessionaries have to spend on it. It is right that
whenever NHAI roads are declared in various regions,
State Governments are not spending on them, and the
resources available to us are inadequate. Therefore, |
would like to assure hon. Member that next year we will
manage three thousand crore rupees and do the
maintenance of all the roads, wherever required.

1 would like to submit to the hon. Member to please
send the request with details in writing, we will do the
maintenance work.

Welfare of Senior Citizens

+
*64. DR. BHOLA SINGH:

SHRI VIRENDRA KUMAR:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Government has assessed the
population of senior citizens and other problems faced
by them in the country including the metropolitan cities;
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(b) if so, the details thereof,

(c) the details of the schemes under implementation
for the welfare of the senior citizens;

(d) whether the Government has reviewed the
implementation of the schemes for the welfare of senior
citizens;

(e) if so, the details thereof, including the deficiencies

noticed therein; and

(f) the steps taken by the Government to improve the
implementation of the schemes including creating
awareness among the public so as to prevent il treatment
of senior citizens by their families and the society?

[English]

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MUKUL WASNIK): (a) to (f) A
Statement is laid on the Table of the House.

Statement

(a) and (b) As per census 2001, the population of
senior citizens_in the country was 7.7 crore. The following
are some of the main problems faced by senior citizens:

» Protection of life and property
¢ Health care
» Financial security

¢ Protection against ill-treatment

independent and productive living

Care and support to needy senior citizens

(c) Some of the important Schemes being
implemented for the welfare of senior citizens are as
follows:

1. Scheme of Integrated Programme for Older
Persons (IPOP)

2. Indira Gandhi National Old Age Pension
Scheme (IGNOAPS)

3. National Programme for the Heaith Care for
the Elderly (NPHCE)

Brief details of the above schemes are given in the
enclosed Annexure.
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Besides, the above, the National Institute of Social
Defence (NISD), an autonomous body under the Ministry
of Social Justice and Empowerment, and three Regional
Resource and Training Centres (RRTCs) supported under
the Scheme of IPOP, are imparting training to service
providers, working for the eiderly.

(d) and (e) During the Xlth five year plan period,
evaluation studies were got conducted to assess the
impact of IPOP. Some of the major recommendations of
these studies were enhancement in financial norms,
increase in the types of projects supported, and need for
engagement of specialized doctors in the centres, efc.

In view of the above recommendations, IPOP was
revised w.e.f. 1.4.2008. Besides revision of the financial
norms, several innovative projects e.g. Day Care Centre
for Alzheimer’s Disease/Dementia Patients; Physiotherapy
Clinics for Older Persons; Help-lines and Counseling
Centres for Older Persons; Regional Resource and
Training Centres; etc. were added as being eligible for
financial assistance under the Scheme.

Indira Gandhi National Old Age Pension Scheme
has been revised w.e.f. 1.4.2011, bringing down the

PHALGUNA 29, 1933 (Saka)

fo Questions 38

minimum age of eligibility under it from 65 years to 60
years, and increasing the Central contribution towards
pension amount, for those who are 80 years and above,
from Rs. 200/- to Rs. 500/- per month.

(f) Following are some of the steps which have been
taken in this behalf:

* Publicity to legislative and programmatic
provisions for senior citizens in the media.

* Sanction of three Regional Resource and
Training Centres to augment the efforts of the
NISD in the areas of advocacy and capacity
building.

* E-payment/telegraphic transfer of grant-in-aid
directly into the bank accounts of the grantee
NGOs.

* Observance of International Day of Older
Persons (IDOP) every year on 1st October, and
conferral of ‘Vayoshrestha Sammans’ on eminent
senior citizens and Institutions, in recognition of
their contribution towards the cause of the
elderly.

Annexure

Brief details of 3 important Schemes meant for Senior Citizens

SI.No. Name of Scheme Nodal Ministry

Brief details of the Scheme

1 2 3

4

Ministry of Social Justice
and Empowerment

1. Scheme of Integrated
Programme for Older
(IPOP)

2. Indira Gandhi National
Old Age Pension

Ministry of Rural
Development

The Scheme is being implemented since 1992 and revised
w.e.f. 1.4.2008. Financial assistance is provided under it to
State Governments/Panchayati Raj Institutions/Urban Local
Bodies and Non-Governmental Organisations for running and
maintenance of projects like:

Old Age Home;

Day Care Centre;

Mobile Medicare Unit;

Day Care Centre for Alzheimer's Disease/Dementia
Patients;

Physiotherapy Clinic for Older Persons;

Help-lines and Counseling Centres for Older Persons;
Sensitizing Programmes for Children particularly in Schools
and Colleges;

Regional Resource and Training Centres; etc.

Under the Scheme, Central assistance is given towards
pension @ Rs. 200/- per month to persons above 60 years,
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Scheme (IGNOAPS)

3. National Programme Ministry of Health
for the Health Care
for the Elderly
{(NPHCE)

and Family Welfare

and @ Rs. 500/- per month to persons above 80 years
belonging to a household below poverty line, which is
meant to be supplemented by at least an equal contribution
by the States.

Major components of this programme, launched in 2010-

11,

to cover 100 districts in 21 States, are:

Strengthening of health services for senior citizens at
District Hospitals/CHC/PHC/Sub-Centres;

Dedicated facilities at 100 District Hospitals with 10
bedded wards for the elderly;

Strengthening of 8 Regional Medical Institutions to provide
dedicated tertiary level Medical Care for the eiderly, with
30 bedded wards, at New Delhi (AIIMS), Chennai,
Mumbai, Srinagar, Varanasi, Jodhpur, Thiruvananthapuram
and Guwabhati; and

Introduction of PG courses in Geriatric Medicine in the
above 8 Institutions, and In-Service training of heaith
personnel at all levels.

[Transiation]

MADAM SPEAKER: Bhola Singh ji, please take care
of the time.

DR. BHOLA SINGH: Madam Speaker, in the light of
your instruction, | would like to say that today there are
nearly ten crore senior citizens in this country. The Union
Government has launched several schemes for
protecting their lives, dignity and property and to protect
them from victimization. | would like to know from the
Hon’ble Minister that whether it is a fact that the steps
for standard study were taken to evaluate the impact of
IPOP under 11th five year pian, and whether the
committee made recommendation to safeguard the
respect and security of senior citizens, the number of
recommendations implemented by the Government and
the reasons for not implementing the rest of the
recommendations.

SHRI MUKUL WASNIK: Hon'ble Madam Speaker, |
am very thankful to the Hon’ble Member that he has put
here a very important question related to elderly people.
He tried to know particularly the initiatives taken by the
Government for safeguarding their lives and property.
The Government of India formulated a national policy
for elderly people in the year 1999 the then the Ministry

of Home Affairs of Government of India issued an
advisory to the states and instructed them accordingly.
The State Governments should prepare some
comprehensive plan as the law and order is their subject.
According to the advisory, it was clearly stated

[English]

Identification of the pockets inhibited by older persons,
personal visit to the homes of older persons, monitoring
and mandatory review of older persons cases by senior
police officers at the district leve! and setting up of help
lines.

[Translation/

After that, in 2007, the Government of India formulated
Maintenance and Welfare of Parents and Senior Citizens
Act. We formulated some rules based on that and those
rules were also sent to the states. So far, there are
only 12 states which have taken all the steps under the
Act enacted in 2007. We are making efforts that State
Government notify this Act and the rules framed under
the Act and implement effectively all the rules as far as
safety of life and property and the health of the elderly
people is concerned.
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WRITTEN ANSWERS TO QUESTIONS

[Translation]
Maintenance of NHs

*65. SHRI RAM SINGH KASWAN: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government has taken note of the
unsatisfactory condition of the National Highways (NHs)
in various parts of the country including Rajasthan;

(b) if so, the details of such road stretches on NHs;

(c) whether the Government has conducted any
survey to ascertain the factors responsible for the damage
caused to the National Highways;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the Union
Government for proper maintenance and repair of the
National Highways alongwith the funds allocated/utilised
for the purpose during the last three years and the current
year, NH-wise?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (DR. C.P. JOSHI): (a) to (e) The development
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and maintenance of National Highways (NHs) is a
continuous process. Periodic assessments of the
conditions of NHs are being carried out by the executive
agencies for taking up remedial measures taking note of
the type and extent of damages. The factors responsible
for damages caused to the NHs are mainly inadequate
pavement compositions, lack of timely strengthening and
renewal of wearing surface, overloading of vehicles, limited
available allocation of funds, climatic factors, etc.
Accordingly, the NHs in the country are being kept in
traffic worthy condition from time to time within the
available resources based upon the assessment of their
conditions depending upon ftraffic density and /fer-se
priority of works.

Allocations of funds for M&R of NHs are not made
NH-wise. The State/Union Territory (UT)-wise details of
funds allocated and expenditure incurred for M&R of NHs
during each of the last three years and the current year
is enclosed as Statement.

The Ministry endeavors to ensure optimum utilization
of the available funds for maintenance by allocating funds
on the basis of length of NH network and the condition
of the NHs.

Statement

The State/Union Territory (UT)-wise details of funds allocated and expenditure incurred for M&R of NHs auring each
of the last three years and the current year

(Amount in Rs. Crore)

SINo.  State/Union 2008-09 2009-10 2010-11 2011-12
Territory Allocation ~ Expenditure  Allocation ~ Expenditure  Allocation ~ Expenditure Allocation  Expenditure
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 83.25 97.70 56.25 63.89 67.06 64.13 65.37 46.33
2. Arunachal Pradesh 1.82 0.02 0.91 2.73 26.53 27.07 6.41 4.16
3. Assam 40.20 40.47 78.85 67.19 111.36 99.04 62.90 39.32
4.  Bihar 44.50 38.02 69.51 50.92 93.84 79.06 81.04 46.01
Chandigarh 0.68 0.80 0.75 0.67 0.66 0.31 0.68 0.37
6.  Chhattisgarh 27.26 27.76 33.40 31.94 22.66 22.66 24.91 9.82
7. Delhi 0.00 0.00 0.50 0.00 0.00 0.00 0.16 0.00
8. Goa 5.01 4.61 5.35 4.93 4.85 1.66 9.04 1.08
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1 2 3 4 5 6 7 8 9 10
9. Gujarat 42.04 41.92 43.03 41.68 82.74 82.21 66.05 54.09
10. Haryana 19.64 19.79 18.97 18.61 30.06 28.15 21.62 20.50
11. Himachal Pradesh 18.84 20.94 31.37 26.43 22.25 21.69 37.39 30.97
12. Jharkhand 20.38 18.56 28.97 18.23 33.20 32.92 18.18 10.52
13. Karnataka 71.24 67.04 64.76 66.98 77.61 61.43 52.59 32.38
14. Kerala 21.75 30.12 28.50 60.45 52.08 41.88 34.62 12.89
15. Madhya Pradesh 48.66 50.37 57.15 59.53 45.39 43.30 35.46 11.75
16. Maharashtra 62.92 53.04 66.98 65.38 104.40 99.50 99.33 80.84
17.  Manipur 10.24 9.72 7.24 7.61 18.68 17.46 25.30 7..70
18. Meghalaya 17.53 17.41 14.78 17.79 48.92 44.95 47.22 22.74
19. Mizoram 9.20 7.40 3.58 2.22 39.69 37.44 24.42 8.13
20. Nagaland 10.78 12.55 12.30 10.72 14.57 12.77 51.40 36.74
21. Qdisha 52.56 61.88 59.50 61.83 80.77 80.77 37.48 26.17
22,  Puducherry 1.10 1.47 1.63 0.89 3.46 1.64 1.51 0.19
23. Punjab 25.58 27.47 23.00 26.86 21.38 16.13 19.45 14.28
24, Rajasthan 72.35 75.06 76.53 48.39 85.72 77.30 101.05 81.82
25. Tamil Nadu 49.40 46.55 32.62 41.21 54.36 53.90 51.21 28.32
26. Uttar Pradesh 55.22 61.04 73.93 84.83 97.50 97.11 103.02 69.86
27. Uttarakhand 21.87 20.86 25.31 23.40 73.59 59.46 64.79 27.60
28. West Bengal 31.49 21.69 27.15 36.70 57.65 54.75 26.41 17.72
29. Andaman and Nicobar 0.00 0.00 4.00 0.00 0.00 0.00 2.42 0.00

Islands
30. National Highways 70.00 70.00 87.94 87.94 61765 617.65 92.00 92.00

Authority of India

(NHAI)®
31. Border Roads 26.35 21.68 24.00 23.73 65.00 44.50 55.00 40.86

Organization (BRO)®

Grand Total 961.86 965.94 1,058.76 1,053.68 2,053.63 1,920.82 131843  875.16

- As on February, 2012.

$ - State-wise allocations are not made for NHAI and BRO.
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[English]
Air Pollution

*66.  SHRI MANGANI LAL MANDAL:
SHR! P. KUMAR:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the average trend of air pollution leve! recorded
in the major cities of the country during the last three
years;

(b) whether the pollution has been within the
permissible limits;

(c) if so, the details thereof;

(d) whether the Government has conducted any study
to ascertain the various diseases caused by air pollution;

(e) if so, the outcome of the said study; and

(f) the corrective action taken by the Government to
contain air pollution and prevention of diseases caused
thereby?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) to (c) Ambient air quality is monitored
regularly in all the four major cities, namely, Delhi,
Mumbai, Kolkata and Chennai by the Central Pollution
Control Board (CPCB) in association with concerned State
Pollution Control Boards under National Air Quality
Monitoring Programme (NAMP) in terms of Sulphur
Dioxide (SO,), Nitrogen Dioxide (NO,) and PM,,
(particulate matter having size less than 10 micron). As
per available data (Statement-l) for the years 2008, 2009
and 2010, the levels of SO, are within the prescribed
standards (annual average — 50 pg/md) in all these cities
whereas, levels of NO, have consistently exceeded the
norms (annual average — 40 pug/m3) in Delhi and Kolkata,
and levels of PM,; have exceeded prescribed norms
(annual average — 60 ug/m3) in ail these cities. There
is a fluctuating trend as far levels of S0, NO, and PM10
in ambient air are concerned.

(d) and (e) Two epidemiological studies had been
awarded to Chittaranjan National Cancer Institute, Kolkata
by CPCB, namely, ‘Epidemiological Study on Effect of Air
Pollution on Human Health (adults) in Delhi’; and ‘Study
on Ambient Air Quality, Respiratory Symptoms and Lung
Function of Children in Delhi’. Another study was awarded
by the Ministry of Environment & Forests to Institute of
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Health Systems, Hyderabad namely, ‘Environmental Health
effect-cause of Death in Hyderabad'.

Summary of findings of above mentioned three
studies are enclosed as Statement-Il.

{f) The Government have taken various steps to
improve the ambient air quality, contain air pollution and
prevention of diseases caused thereby, /nfer alia, include:

(i) Notification of emission standards for various
categories of industries, under the Environment
(Protection) Rules, 1986;

(i) Implementation of action plans for improvement
of the ambient air quality in 16 cities apart from
Delhi;

(iiiy Introduction of cleaner fuel (B.S. II/IV compliant)
as per the Auto Fuel Policy;

(iv) Introduction of gaseous fue! in select cities and
towns;

(v) Sale and registration of B.S. IV compliant
passenger cars in selected cities apart from
National Capital Region with effect from 1st
April, 2010;

(vi) Use of beneficiated coal for coal based thermal
power plants;

(vii) Enforcement of ‘Pollution Under Control (PUC)’
certificate scheme to check exhaust emissions
from in-use vehicles;

(vili) Sale of 2T pre-mix petrol for two stroke-two
and three wheelers;

(ix) Implementation of stringent emission norms for
generator sets;

(x) Source Apportionment Studies undertaken in six
metro cities;

(xi) Implementation of the recommendations of the
Charter on Corporate Responsibility for
Environment Protection (CREP) for Seventeen
Categories of air polluting industries;

(xii) Establishment of National Ambient Air Quality
Monitoring Network;

(xiii) Inspection and monitoring of air polluting
industries for compliance of the emission norms;
and

(xiv) Strengthening of public transport including
establishment of metro rail in a few select cities.
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Statement |
Status of Ambient Air Quality in 4 Major Cities of India
(Status of 2008-2010)

Sl.  Name of State 2008 2009 2010

No. the City SO, NO, PM,, SO, NO, PM,, S0, NO, PM,,
1.  Chennai Tamil Nadu 9 14 63 9 17 73 9 15 59

2. Delhi U.T. 6 57 214 6 50 252 5 55 261

3. Mumbai Maharashtra 9 40 127 6 41 117 4 19 97

4. Kolkata West Bengal 8 64 103 11 68 126 11 62 99

Standards (Annual average) :
S02 - 50 pg/m?
NO2 - 40 pg/md
PM10 - 60 pg/m?

Statement Il

Summary of findings of Studies on Health Impacts of

Air Pollution

i. “Epidemiological study to find the effects of Air
Pollutants especially Respirable Suspended

Particulate matter

(RSPM) and Other

Carcinogens on Human Health in Delhi® by
CNCI, Kolkata.

\/

Respiratory Symptoms: Residents of Delhi
had 1.5-times greater prevalence of Upper
Respiratory Symptoms. The prevalence of
Lower Respiratory Symptoms was 1.8-
times higher among the residents of Delhi.

Lung function: Lung function was reduced
in 40.3% individuais of Delhi compared
with 20.1% in control group. Residents of
Delhi showed statistically signiticant
(p<0.05) increased prevalence of restrictive
(22.5% vs. 11.4% in control), obstructive
(10.7% vs. 6.6% in control), as well as
combined (both obstructive and restrictive)
type of lung functions deficits (7.1% vs.
2.0% in control).

Cellular lung reaction to air pollution:
Sputum of Delhi’s citizens contained
12.9+2.6 Alveolar Macrophages per hpf in
contrast to 6.9+1.6 Alveolar Macrophages/
hpf in controls, and the Alveolar

Macrophages of former group were heavily
loaded with particles resulting in increase
of cell size.

v The citizens of Delhi also had greater

prevalence of several cytological changes
in sputum compared with rural controls.
The changes in sputum cytology were
positively correlated with ambient PM10
level.

ii. “A Study on Ambient Air Quality, Respiratory

Symptoms and Lung Function of Children in
Delhi” by CNCI, Kolkata.

v Respiratory and associated symptoms:

Compared to control, Delhi's children had
1.8-times more Upper respiratory
symptoms and 2-times more lower
respiratory symptoms suggesting higher
prevalence of underlying respiratory
diseases.

Y The symptoms were more prevalent in

children during winter when PM10 level
in air is highest in a year, and lowest
during monsoon when particulate air
pollution level is lowest, suggesting a
positive association with particulate air
pollution.

Lung function: The results showed
reduction of lung function in 43.5%
schoolchildren of Delhi compared with



49 Whritten Answers

25.7% in control group. Delhi's children
had increased prevalence of restrictive
(20.3% vs 14.3% in control), obstructive
(13.6% vs. 8% in control), as well as
combined (both restrictive and obstructive)
type of lung functions deficits (9.6% vs.
3.5% in control).

v Cellular lung reaction to air pollution:
School children of Delhi had 3.1 times
more alveolar macrophages (AM) in their
sputum. Marked increase in AM number
signifies greater exposure to particulate
poliution as AM represents the first fine
of cellular defence against inhaled
pollutants.

v Changes in the sputum cytology among
the school children of Delhi positively
correlated with ambient PM,; level.

jii. “A Study on Environmental Health effect-cause
of Death in Hyderabad” by Institute of Health
Systems, Hyderabad.

v There are gaps between the number of
deaths registered and number of
medically certified deaths.

Y The study suggests a contributory role of
air poliutants to the associated diseases
and death. However, the study suffers
from several limitations. The analysis of
mortality data is based on available
hospital records information of Hyderabad.
Owing to non-availability, the present study
could not probe in to other factors that
could also contribute to cardiovascular
and respiratory mortality such as
socioeconomic  status, nutritional
parameters, occupational history, etc.

v The limitations in the assessment of the
exposure and outcome variables, the
current study findings should be regarded
as preliminary observations.

Child Labour in Hazardous Occupation

*67. SHRI SUSHIL KUMAR SINGH:
SHRI MANIKRAO HODLYA GAVIT:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:
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(a) the details of occupation including processes
notified as hazardous for child labour;

(b) whether a number of children are being employed
in such occupation in various parts of the country
including industries in Delhi;

(c) if so, the number of child labourers employed
including those killed in such hazardous occupation
during the last three years and the current year, State-
wise and year-wise;

(d) the action taken against employers employing
child labour during the said period; and

(e) the details of the schemes/programmes
undertaken for the rehabilitation of child labourers and
the effective steps taken for ban of child labour?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) The Child Labour
(Prohibition & Regulation) Act, 1986, prohibits the
employment of children below the age of 14 years in 18
Occupations and 65 Processes. The list of such specified
Occupations and Processes is at Statement-l.

(b) and (c) Whenever any incident of Child Labour
employed in any part of the country in prohibited
occupation comes to the notice of the Gowt., suitable
legislative & rehabilitation measures are taken. The
number of children who were found working in prohibited
occupations/processes and then rescued/withdrawn and
rehabilitated through NCLP Scheme State-wise Year-wise
during last 3 years and current year is as per Statement-
Il. As per information available from States/UTs no child
labour has been reported killed in hazardous occupation
during last 3 years and current year.

(d) The details of action taken during 2008-2011 is
at Statement-lIl.

(e) The Government is implementing National Child
Labour Project (NCLP) Scheme in 266 districts of the
country for rehabilitation of children withdrawn from work.
Under the Project, children withdrawn from work are
enrolled in the special schools, where they are provided
with bridge education, vocational training, nutrition,
stipend, health care, etc. before mainstreaming them into
formal education system. Further, under the Grant in Aid
(GIA) Scheme funds to the extent of 75% of the project
cost are released directly to NGOs for elimination of the
child labour in the districts which are not covered under
the National Child Labour Project. Under the Child Labour
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Policy, Govt. of India follows a multi- pronged approach

with the

(i)

(ii)

(iii)

The
process

following three major elements:-

Legal action plan.

Focus on general development programmes for
the benefit of the families of Child Labour; and

Project-based action in areas of high
concentration of Child labour.

above measures have yielded positive results in
of eradication of child labour.

Statement |

List of Occupations & Processes prohibited

Any

M

()

(4)

()
(6)

@)

9
(10)

under the Act.
Part A
Occupations (Non-Industrial Activity)
occupation concerned with:-

Transport of passengers, goods or mails by
railways;

Cinder picking, clearing of an ash pit or building
operation in the railway premises;

Work in a catering establishment at a railway
station, involving the movement of a vendor or
any other employee of the establishment from
the one platform to another or in to or out of
a moving train;

Work relating to the construction of a railway
station or with any other work where such work
is done in close proximity to or between the
railway lines;

A port authority within the limits of any port;

Work relating to selling of crackers and fireworks
in shops with temporary licenses;

Abattoirs/Slaughter House;
Automobile workshops and garages;
Foundries;

Handling of toxic or inflammable substances or
explosives;

MARCH 19, 2012
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(12)

(13)
(14)

(15)

(16)
(17

(18)
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Handloom and power loom industry;

Mines (underground and under water) and
collieries;

Plastic units and fibreglass workshops;
Domestic workers or servants;

Dhabas (roadside eateries), restaurants, hotels,
motels, tea shops, resorts, spas or other
recreational centers; and

Diving.
Caring of elephant.

Working in the circus.
Part B
Processes (Industrial Activity)
Beedi-making.

Carpet-weaving including preparatory and
incidental process thereof.

Cement manufacture, including bagging of
cement.

Cloth printing, dyeing and weaving including
processes preparatory and incidental thereto.

Manufacture of matches, explosives and fire-
works.

Mica-cutting and splitting.
Shellac manufacture.
Soap manufacture.
Tanning.

Wool-cleaning.

Building and construction industry including
processing and polishing of granite stones.

Manufacture of slate pencils (including packing).
Manufacture of products from agate.

Manufacturing processes using toxic metals and
substances such as lead, mercury, manganese,
chromium, cadmium, benzene, pesticides and
asbestos.
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(15)

(16)

(a7

(18)
(19)
(20)

(21)
(22)

(23)
(24)
(25)
(26)
27)
(28)
(29)
(30)

31)

(32)

(33)

Written Answers

“Hazardous processes” as defined in Sec. 2 (cb)
and ‘dangerous operation’ as notice in rules
made under section 87 of the Factories Act,
1948 (63 of 1948)

Printing as defined in Section 2(k) (iv) of the
Factories Act, 1948 (63 of 1948)

Cashew and cashewnut
processing.

descaling and

Soldering processes in electronic industries.
Aggarbatti’ manufacturing.

Automobile repairs and maintenance including
processes incidental thereto namely, welding,
lathe work, dent beating and painting.

Brick kilns and Roof tiles units.

Cotton ginning and processing and production
of hosiery goods.

Detergent manufacturing.

Fabrication workshops (ferrous and non ferrous)
Gem cutting and polishing.

Handling of chromite and manganese ores.
Jute textile manufacture and coir making.
Lime Kilns and Manufacture of Lime.

Lock Making.

Manufacturing processes having exposure to
lead such as primary and secondary smelting,
welding and cutting of lead-painted metal
constructions, welding of galvanized or zinc
silicate, polyvinyl chloride, mixing (by hand) of
crystal glass mass, sanding or scraping of lead
paint, burning of lead in enamelling workshops,
lead mining, plumbing, cable making, wiring
patenting, lead casting, type founding in printing
shops. Store typesetting, assembling of cars,
shot making and lead glass blowing.

Manufacture of cement pipes, cement products
and other related work.

Manufacture of glass, glass ware including
bangles, florescent tubes, bulbs and other similar
glass products.

Manufacture of dyes and dye stuff.
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(34)

(35)

(36)

(37)

(44)
(45)

(46)

(47)

(48)

(49)

(50)
(51)
(52)
(53)
(54)

(55)

to Questions 54

Manufacturing or handling of pesticides and
insecticides.

Manufacturing or processing and handling of
corrosive and toxic substances, metal cleaning
and photo engraving and soldering processes
in electronic industry.

Manutacturing of burning coal and coal
briquettes.

Manufacturing of sports goods involving
exposure to synthetic materials, chemicals and
leather.

Moulding and processing of fiberglass and
plastic.

Qil expelling and refinery.
Paper making.
Potteries and ceramic industry.

Polishing, moulding, cutting, welding and
manufacturing of brass goods in all forms.

Processes in agriculture where tractors,
threshing and harvesting machines are used and
chaff cutting.

Saw mill - all processes.
Sericulture processing.

Skinning, dyeing and processes for
manufacturing of leather and leather products.

Stone breaking and stone crushing.

Tobacco processing including manufacturing of
tobacco, tobacco paste and handling of tobacco
in any form.

Tyre making, repairing, re-treading and graphite
beneficiation.

Utensils making, polishing and metal buffing.
‘Zari’ making (all processes).

Electroplating.

Graphite powdering and incidental processing.
Grinding or glazing of metals.

Diamond cutting and polishing.
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(60) Food Processing.

Wiritten Answers MARCH 19, 2012
(56) Extraction of slate from mines. (61)
(57) Rag picking and scavenging. (62)
(58) Processes involving exposure to excessive heat (63)

(e.g. working near furnace) and cold.

(64)
(59) Mechanised fishing.
(65)

Statement Il

Beverage Industry.

to Questions

Timber handling and loading.

Mechanical Lumbering.

Warehousing.

56

Processes involving exposure to free silica such
as slate, pencil industry, stone grinding, slate
stone mining, stone quarries, and agate industry.

No. of children rescued/withdrawn
Sl.No. State 2008-09 2009-10 2010-11 2011-12
(upto June, 11)
1.  Assam Nil 3685 274 227
2. Andhra Pradesh 10779 13689 1858 4692
3. Bihar 1126 7998 8552 17617
4. Chhattisgarh 1674 1063 5164 4914
5..  Gujarat 845 1437 2129 193
6. Haryana 1164 1354 1293 N.A.
7. Jammu and Kashmir Nil Nil 43 N.A.
8. Jharkhand 4785 1816 1015 2216
9. Karnataka 4549 3217 135 278
10.  Maharashtra 3495 5150 5113 3854
11.  Madhya Pradesh 9582 9692 13344 11307
12.  Odisha 10283 10585 14416 N.A.
13.  Punjab 428 1023 123 149
14.  Rajasthan 11630 12326 4415 142
15. Tamil Nadu 7950 6321 6325 2022
16.  Uttar Pradesh 26390 40297 28243 2794
17. West Bengal 3127 13187 2215 1236
18.  Delhi* 356 370 508 482
19 Kerala Nil Nil N.A N.A
20. Lakshadweep Nil N.A. N.A. N.A.
21.  Mizoram Nil Nil N.A. N.A.
22.  Tripura Nil Nil N.A. N.A.

*Figures of Delhi are of Calendar Year (

1st January - 31st December) 2008, 2009, 2010 and 2011 respectively)
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Statement |l

Details of action taken under Child Labour (Prohibition & Regulation) Act 1986

Year Inspections Violations Prosecutions Convictions Acquittals
2008 355629 2709 11149 742 8326
2009 295572 1719 11033 1312 307
2010 213544 2219 8854 1226 256
2011 8354 239 71 N.A. N.A.

*Reports yet to be received from many States/UTs

[Transiation]
Unemployment

*68. SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI MAHESHWAR HAZARL:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the details of the employment-oriented schemes
under implementation by the Government;

(b) the number of Employment Exchanges functioning
in the States, State-wise;

(c) the number of jobs provided to the registered
unemployed persons through employment exchanges
during the last three years and the current year, State-
wise;

(d) whether unemployment is on the rise in the
country;

(e) if so, the detaiis thereof, State-wise and the
reasons therefor; and

(f) the corrective steps taken in the matter?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) The details of the
important employment-oriented schemes under
implementation by the Government are as follows:

() Prime Minister’s Employment Generation
Programme (PMEGP), a credit linked subsidy
programme being implemented since 2008-09
by Ministry of Micro, Small and Medium
Enterprises, aims at generating self-employment

opportunities through establishment of micro
enterprises by organizing traditional artisans
and unemployed youth.

(i) Swarnjayanti Gram Swarojgar Yojana (SGSY)
is a holistic self employment scheme which
aims at providing sustainable income to rural
BPL families through income generating assets/
economic activities so as to bring them out of
poverty line. It has been now restructured as
National Rural Livelihood Mission.

(iii) Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) provides for
enhancement of livelihood security of the
households in rural areas of the country by
providing at least one hundred days of
guaranteed wage employment in every financial
year to every household whose adult members
volunteer to do unskilled manual work.

(iv) Swaran Jayanti Shahari Rozgar Yojana (SJSRY)
for urban areas: Ministry of Housing & Urban
Poverty Alleviation has been implementing an
employment oriented Urban Poverty Alleviation
Centrally Sponsored Scheme, namely, Swarna
Jayanti Shahari Rozgar Yojana (SJSRY), on all
India basis, with effect from 1.12.1997. The
scheme strives to provide gainful employment
to the urban unemployed and under employed
poor, to help them set up self employment
ventures and also through providing wage
employment by utilizing their labour for
construction of socially and economically useful
public assets. The scheme has been
comprehensively revamped during 2009-2010.

(b) The number of Employment Exchanges
functioning in the country as on 31.12.2011 State/Union
Territory-wise is given at Statement-I.
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(c) Placement of 3.05 lakh, 2.62 lakh, 5.10 lakh and
4.70 lakh job seekers was effected through employment
exchanges during 2008, 2009, 2010 and 2011 respectively
in the country. State-wise details of placement effected
through employment exchanges during 2008, 2009, 2010
and 2011 are given at Statement-Il.

(d) and (e) Reliable estimates of employment and
unemployment are obtained through quinquennial labour
force surveys conducted by National Sample Survey
Office. Last such survey was conducted during 2009-10.
As per the two most recent surveys, total estimated
number of unemployed persons on usual status basis
has declined from 10.84 million in 2004-05 to 9.50 million
in 2009-10 and unemployment rate has aiso come down
from 2.3 percent in 2004-2005 to 2.0 percent in 2009-10.

() Government has been making continuous efforts
by focusing on creation of productive employment at a
faster pace in order to raise incomes of masses to bring
about a general improvement in their living conditions.
The job opportunities are created on account of growth
in Gross Domestic Product (GDP), investment in
infrastructure development, growth in exports, etc.
Government of India has aiso been implementing various
employment generation programmes, such as, Swarna
Jayanti Shahari Rozgar Yojana (SJSRY); Prime Minister's
Employment Generation Programme (PMEGP);
Swarnajayanti Gram Swarozgar Yojana (SGSY) and
Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) besides entrepreneurial development
programmes run by the Ministry of Micro, Small & Medium
Enterprises.

Statement |

State and Union Territory wise number of employment
exchanges functioning in the country
as on 31.12.2017

Sl.No. State/UT Number of
Employment
Exchanges

1 2 3

1. Andhra Pradesh 31

2. Arunachal Pradesh 11

3. Assam 52

4, Bihar 37

MARCH 19, 2012
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1 2 3
5.  Chhattisgarh 18
6. Delhi 14
7. Goa 1
8. Guijarat 41
9. Haryana 56
10. Himachal Pradesh 15
11. Jammu and Kashmir 17
12.  Jharkhand 41
13. Karnataka 40
14. Kerala 89
15. Madhya Pradesh 58
16. Maharashtra 47
17.  Manipur 11
18. Meghalaya 12
19.  Mizoram 3
20. Nagaland 8
21. Odisha 40
22.  Punjab 46
23. Rajasthan 38
24.  Sikkim*
25. Tamil Nadu 34
26. Tripura 5
27.  Uttarakhand 24
28. Uttar Pradesh 92
29. West Bengal 77
(B) Union Territories
30. Andaman and Nicobar Islands 1
31. Chandigarh 2
32. Dadra and Nagar Haveli 1
33. Daman And Diu 2
34. Lakshadweep 1
35.  Puducherry 1
Total 966

“No employment exchange is functioning in this state.



61 Written Answers PHALGUNA 29, 1933 (Saka) fo Questions 62
Statement Il
Stale-wise details of placement effected through employment exchanges during 2008, 2009, 2010 and 20717
(in thousand)
Sl.No. States/UTs Placement
2008 2009 2010 2011
1 2 3 4 5 6
1. Andhra Pradesh 1.3 1.0 0.9 0.8
2. Arunachal Pradesh @ 0.0 0.0 0.0
3. Assam 0.7 29 0.6 3.1
4. Bihar 04 4.0 3.2 2.3
5. Chhattisgarh 1.5 1.5 2.2 0.9
6. Delhi @ @ 41 0.2
7. Goa 1.7 1.8 1.8 14
8. Gujarat 217.7 153.5 202.8 2239
9. Haryana 24 1.8 5.8 6.9
10. Himachal Pradesh 2.1 0.3 1.1 3.2
11. Jammu and Kashmir - 0.5 1.7 1.3
12, Jharkhand 17 2.7 125 8.7
13. Karnataka 0.8 1.3 2.0 2.1
14. Kerala 16.6 14.2 1.5 13.5
15. Madhya Pradesh 55 5.2 9.0 6.6
16. Maharashtra 10.8 23.9 207.3 165.6
17. Manipur 0.2 @ 0.6 @
18. Meghalaya @ 0.1 0.0 @
19. Mizoram @ 0.0 0.0 0.0
20. Nagaland @ 0.1 0.0 @
21. Odisha 2.8 4.8 54 29
22. Punjab 1.8 1.7 2.1 3.2
23. Rajasthan 3.8 4.7 0.8 1.1
24. Sikkim*
25. Tamil Nadu 223 16.4 17.4 11.2
26. Tripura 0.3 0.7 0.7 0.9
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1 2 3 4 5 6
27. Uttarakhand 2.0 55 1.3 1.1
28. Uttar Pradesh 1.6 6.4 7.2 5.6
29. West Bengal 5.1 2.6 25 3.0
30. Andaman and Nicobar Islands 0.4 0.5 0.3 0.1
31. Chandigarh 0.3 2.2 0.0 0.2
32. Dadra and Nagar Haveli 0.0 0.0 0.0 0.0
33. Daman and Diu 0.6 0.0 0.0 0.0
34. Lakshadweep @ 0.0 0.0 0.0
35. Puducherry 04 1.3 0.5 0.1

Total 304.9 261.5 509.6 469.9

Note: @ Figures less than 50.
*No Employment Exchange is working in the state.
Total may not tally due to rounding off.

[English]
Sugar Exports

*69. SHRI PONNAM PRABHAKAR: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(@) whether the Government has decided to allow
export of sugar over and above the permitted quota of
two million tonnes in case the domestic output surpasses
the estimated production;

(b) if so, the details thereof, and

(c) the reasons therefor alongwith the present status
thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
AND MINISTER OF TEXTILES (SHRI ANAND SHARMA):
(a) No Madam.

(b) Does not arise.

(c) Keeping in view high sugar production during
current sugar season 2011-12, the Government has
allowed export of 20 lakh MT of sugar in two tranches
of 10 lakh MT each during the month of November, 2011
and February, 2012 under Open General License (OGL).
In addition, the Government has allowed export of 0.19
lakh MT to Maldives to fulfill bilateral agreement, 0.18

lakh MT to United States & European Union under
preferential quota and 1.16 lakh MT fulfill commitments
under Export Promotion Capital Goods (EPCG) scheme
during 2011-12 sugar season. So far, Release Orders for
a quantity of 1.185 million MT have been issued, till
date, under different categories during 2011-12 sugar
season.

[Transiation/
Deaths of Wild Animals

*70.  SHRI DATTA MEGHE:
SHRI JAGDISH SHARMA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether a number of wild animals/other animals
have died or got killed in the Wildlife Sanctuaries and
Zoological Parks of the country;

(b) if so, the details thereof alongwith the causes of
death during the last three years and the current year,
State-wise; and

(c) the corrective action taken/being taken by the
Government and the steps taken to avoid such incidents
in future?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) The management and protection
of wild animals in wildlife sanctuaries in the country is
looked after by the concerned State/Union Territory
Governments. State-wise details of death of wild animals
in Wildlife Sanctuaries are not collated in the Ministry.
However, the State-wise details of deaths of animals in
Zoological Parks during last three years is given in the
enclosed Statement. The major reasons for death of
animals in Wildlife Sanctuaries include natural death,
predation, infighting among competing individuals of the
same species, accidental death, poaching, etc. In
Zoological Parks, the major reasons for the deaths of
animals include old age, senility, infighting, respiratory
failure, septicemia, etc.

(c) In respect of animals housed in the Zoological
Parks in the country, the Central Zoo Authority had laid
standards and norms regarding upkeep and healthcare
of animals under Recognition of Zoo Rules, 2009, which
is mandatory for all the zoos to follow. Appropriate action
is also taken by respective zoo operator/State Government
in case of a default on part of the management in proper
upkeep of the zoo.

While the management of Wildlife Sanctuaries is
looked after by the concerned State/Union Territory
Government, the Central Government has taken the
following steps to strengthen the protection of wild animals
in such sanctuaries:

i. The Wild Life (Protection) Act, 1972, has been
amended and made more stringent. The
punishments for offences have been enhanced.
The Act also provides for forfeiture of any
equipment, vehicle or weapon that is used for
committing wildlife offence(s).

Statement
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i. Protected Areas, iz, National Parks,

Sanctuaries, Conservation Reserves and
Community Reserves covering important wildlife
habitats have been created all over the country
under the provisions of the Wild Life (Protection)
Act, 1972 to conserve wild animals and their
habitats.

Financial and technical assistance is provided
to the State/Union Territory Governments under
the Centrally Sponsored Schemes of ‘Integrated
Development of Wildlife Habitats’, ‘Project Tiger’
and ‘Project Elephant’ for providing better
protection to wiidlife, and improvement of its
habitat.

A Central Zoo Authority has been established
to monitor and supervise proper management
of zoological parks and upkeep of animals/
inmates there. Central Zoo Authority also
provides financial assistance for improvement
and upkeep of zoological parks.

The Central Bureau of Investigation (CBI} has
been empowered under the Wild Life
(Protection) Act, 1972 to apprehend and
prosecute wildlife offenders.

The State/Union Territory Governments have
been requested to strengthen the field
formations and intensify patrolling in and around
the Protected Areas.

The Wildlife Crime Control Bureau has been
set up to strengthen the enforcement of law for
control of poaching and illegal trade in wildlife
and its products.

Strict vigil is maintained by the officials of State
Departments of Forests and Wildlife.

Slate-wise detalls of death of animals in Zoological Parks during last three yeras

SI.No. Name of the State/UT 2008-09* 2009-10* 2010-11* 2011-12*
(As on 1.3.2012)

1 2 3 4 5 6

1. Andaman and Nicobar Islands 4 3 4 —

2. Andhra Pradesh 124 157 188 4
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1 2 3 4 5 6
3. Arunachal Pradesh 7 18 5
4. Assam 36 34 42
5. Bihar 40 175 19 1
6. Chhattisgarh 34 50 41 0
7. Delhi 38 27 109 7
8. Goa 1 5 7 0
9. Guijarat 331 301 380 7
10. Haryana 62 36 94
1. Himachal Pradesh 51 43 51
12. Jammu and Kashmir 0 5
13. Jharkhand 98 65 80 12
14. Karnataka 1299 799 367 9
15. Kerala 170 121 162
16. Madhya Pradesh 70 120 77 10
17. Maharashtra 95 92 242 9
18. Manipur 15 77 25
19. Meghalaya 3 12 10 0
20. Mizoram 3 5 3
21. Nagaland 11 14 5
22. Odisha 104 116 179 6
23. Punjab 78 77 113 1
24. Rajasthan 95 90 130
25. Sikkim 3 4 6
26. Tamil Nadu 172 213 233 4
27. Tripura 31 55 61 6
28. Uttar Pradesh 177 177 147
29. Uttarakhand 34 30 27
30. West Bengal 158 153 132 9
Total 3354 3069 2944 95

*Information as sent by Zoos for the endangered species only (As mandated under the Recognitin of Zoo Rules, 2009)
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[English]
Modernisation and Expansion of Steel Plants

*71.  SHRI KALIKESH NARAYAN SINGH DEO:
KUMARI SAROJ PANDEY:

Will the Minister of STEEL be pleased to state:

(a) whether any programme for the expansion and
modernisation of various steel plants has been initiated
by the Steel Authority of India Limited (SAIL) to meet the
growing demand of steel in the country;

(b) if so, the details thereof alongwith its current
status;

(c) the details of the total investment/expenditure likely
to be incurred alongwith the production capacity of each
plant likely to be enhanced as a result of this
modernisation exercise, plant-wise; and

(d) the time by which these programmes are likely
to be completed?

THE MINISTER OF STEEL (SHRI BENI PRASAD
VERMA): (a) and (b) The Steel Authority of India Limited

PHALGUNA 29, 1933 (Saka)
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(SAIL) has undertaken Modernization and Expansion plan
at its various plants including five integrated steel plants
at Bhilai, Bokaro, Rourkela, Durgapur and Burnpur and
special plant at Salem to enhance its crude steel
production capacity from 12.8 Million Tonne Per Annum
(mtpa) to 21.4 mipa in the current phase.

The indicative investment/expenditure in respect of
SAIL which is likely to be incurred for current Phase of
Modernization and Expansion is Rs. 61,870 crore. Besides,
a provision of Rs. 10,264 crore has been kept towards
investment in existing mines under Raw Material Division
(RMD) and Development in Rowghat Mine.

Expansion of Salem Steel Plant (SSP) has been
completed in September, 2010. For other plants, all major
packages have been ordered and these packages are
under various stages of execution.

{(c) The plant-wise details of present production
capacity and likely enhancement as a result of current
modernization and expansion and indicative investment/
expenditure at its five integrated steel plants and special
plant at Salem are given below:

Plant Product Existing Capacity Indicative
Capacity after Investment
(Mtpa) Expansion (Rs. in Crore)
(Mtpa)

SAIL Bhilai Steel Plant Crude Steel 3.93 7.0 17,266
Durgapur Steel Plant Crude Steel 1.80 2.2 2,875
Rourkela Steel Plant Crude Steel 1.90 4.2 11,812
Bokaro Steel Plant Crude Steel 4.36 4.61 6,325
IISCO Steel Plant Crude Steel 0.50 2.50 16,408
Salem Steel Plant Crude Steel 0.0 0.18 1,902

(d) All efforts are being made to complete the current
phase of modernisation and expansion of SAIL by 2013.

State of Forest Report

*72.  SHRI PURNMASI| RAM:
SHRI ANAND PRAKASH PARANJPE:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the latest ‘State of Forest' Report has
found that India recorded a net loss of 367 square
kilometre of forests between 2009 and 2011;

(b) if so, the salient features of the Report and follow-
up action taken thereon;

(c) whether various areas, including Khammam district
in Andhra Pradesh lost a large tract of forest during the
period 2009-11;
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(d) if so, the details thereof and the reasons therefor;
and

(e) the further measures taken for afforestation in
the country?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) Yes, Madam. As per the latest ‘India
State of Forest Report 2011° (ISFR 2011), the forest cover
of the country has declined by 367 square kilometer with
respect to previous assessment as given in India State
of Forest Report, 2009.

(b) The salient features of the India State of Forest
Report are as follows:-

» Forest and tree cover of the country is 78.29
million hectare, which is 23.81% of the
geographical area. This includes 2.76% of tree
cover.

e The forest and tree cover would work out to
25.22% after exclusion of 183135 square
kilometre above the altitude 4000 m from the
total geographical area of the country as these
areas do not support tree growth.

e In the hill and tribal districts of the country, a
decrease in forest cover of 548 square kilometre
and 679 square kilometre respectively has been
reported as compared to the previous
assessment.

e The north eastern States of the India account
for one-forth of the country's forest cover. There
is a net decline of 549 square kilometre in forest
cover as compared to the previous assessment.

o Mangrove cover has increased by 23.34 square
kilometre during the same period.

+ The total growing stock of India's forest and
tree outside forests is estimated as 6047.15
million cum which comprises 4498.73 million
cum inside the forests and 1548.42 million cum
outside the forests.

« The total bamboo bearing area in the country
is estimated to be 13.96 million hectare.

o The total carbon stock in the country’s forests
is estimated to be 6663 million tonnes.

MARCH 19, 2012
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(c) As per India State of Forest Report 2011, 13
States/UTs have shown decrease in forest cover to the
extent of 867 square kilometre in the States such as
Andhra Pradesh, Nagaland, Manipur, Meghalaya, Mizoram
etc. The Khammam district in Andhra Pradesh has also
lost 182 square kilometre forest cover between October,
2006 and March, 2009.

(d) The names of States where there is decline in
forest cover along with the reasons for decline in forest
cover is given in Statement.

(e) The following initiatives have been taken by the
Government to expand forest and tree cover in the
country:

(i) The Ministry of Environment and Forests is
implementing a Centrally Sponsored Scheme
of National Afforestation Programme (NAP) for
regeneration of degraded forests and adjoining
areas in the country. The Scheme is
implemented through a decentralized
mechanism of State Forest Development Agency
(SFDA) at State level, Forest Development
Agency (FDA) at Forest Division level and Joint
Forest Management Committees (JFMCs) at
Village levels. As on 31.10.2011, 800 FDA
projects have been approved in 28 States in
the country to treat an area of 18.32 lakh
hectares since inception of the Scheme in 2002.

(i) The Ministry release funds under the
Intensification of Forest Management Scheme
(IIFMS), for strengthening of forest protection
such as infrastructure, fire protection,
demarcation of forest boundaries, construction
of facilities for frontline staff and communication
which has contributed towards increase in the
forest cover.

(iii) Under the National Action Plan on Climate
Change announced by the Central Government,
a National Mission for a ‘Green India’ has been
mooted with major objectives to increase forests/
tree cover on 5 mha of forest/non forest lands
and also to improve the quality of the forest
cover on another 5 mha.

(iv) Under the award of 13th Finance Commission,
a grant of Rs. 5000 crores has been aliocated
as “Forest Grants” to the states on the basis of
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their forest cover in the State in relation to the (v) Afforestation activities are undertaken under
national average. It has been further weighted various External Aided Projects by Haryana,
by the quality of the forests in each state as Tamil Nadu, Karnataka, Odisha, Himachal
measured by density. Pradesh, Tripura, Gujarat, Uttar Pradesh, Sikkim,

Tamil Nadu and Rajasthan.
Statement
States/UTs-wise decline in forest cover in the country and reasons therefore

Si.No. States Change Major reasons for loss

from ISFR
2009 (km?)

1. Andhra Pradesh -281 Management interventions like harvesting of short rotation crops
followed by new regeneration/plantations, forest clearance in some
encroached areas.

2. Manipur -190 Decrease in forest cover in the State is due to shortening of shifting
cultivation cycle and biotic pressure.

3. Nagaland -146 Decrease in forest cover in the State is due to shortening of shifting
cultivation cycle and biotic pressure.

4. Arunachal Pradesh -74 Change in forest cover in the state is because of shifting cultivation
and biotic pressure.

5. Mizoram -66 Decrease in forest cover in the State is due to shortening of shifting
cultivation cycle and biotic pressure.

6. Meghalaya -46 Decrease in forest cover in the State is due to shortening of shifting
cultivation cycle and biotic pressure.

7. Kerala -24 Decrease in forest cover in the state is due to rotational felling of
Eucalyptus, Teak, Acacia mangium, rubber and shade bearing trees
in the gardens.

8. Assam -19 Decrease in forest cover is mainly attributed to illicit felling,
encroachments in insurgency affected areas and shifting cultivation
practices.

9. Tripura -8 Decrease in forest cover in the state is due to clearings for rubber
plantations and shifting cultivations practices.

10. Mabharashtra -4 -

11.  Chhattisgarh -4 Submergence of forest areas in catchments of the dams.

12. Uttar Pradesh -3 -

13.  Gujarat -1 Decrease in forest cover in the state is due to private felling in the
Tree Outside Forests (TOF) area.

14. Chandigarh -0.22 -

Total -866.22
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Decline in Sea Freight Charges

*73. SHRI PRASANTA KUMAR MAJUMDAR:
SHRI MANOHAR TIRKEY:

Will the Minister of SHIPPING be pleased to state:

(a) whether the sea freight charges have seen drastic
reduction in the recent past;

(b) if so, the estimates of this reduction during the
last two years;

(c) the extent of reduction in the sea freight charges
alongwith the details of routes between the countries
affected by it; and

(d) the main reasons for such reduction?

MARCH 19, 2012
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THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) Yes, Madam.

(b) The estimates of reduction in sea freight rates
during the last two years are given at Statement-l.

(c) The extent of reduction in the sea freight charges
alongwith the details of routes between the countries
affected by it are given at Statement-II.

(d) The main reasons for reduction in freight charges
are:- (i) increasing size of ships and over capacity of
available tonnage in comparison to the growth of trade;
(i) ships ordered during the boom period began to get
delivered putting pressure on freight rates; (jii) slow down
of growth in China and other parts of Asia reducing the
demand of raw materials as well as manufactured goods
affecting Intra-Asian trade; and (iv) reduction in demand
in the European countries.

Statement |

Type of Cargo Type of ship Approx Rate Approx Rates Reduction
as on Feb,, as on Feb., %
2010 in 2012 in
US$/day US$/day
1 2 3 4 5
1. Crude Oil VLCC 50000 20000 -60%
Suzemax 39000 17000 -56%
Aframax 12000 11000 -89%
2. Petroleum Product Dirty Tanker 12000 14000 17%
Clean-MR 8000 5500 -31%
Clean Handy 17000 16000 -6%
3. Dry Bulk Cargo Cape Size 33000 5000 -85%
Panamax 25000 7700 -69%
Handymax 21000 8000 -62%
4, Container Rates per teu (for 20° container) in US$ Routes:
China-N Amrica-(West Coast) 2100 1800 -14%
China-N Europe 2100 700 -67%
China-Singapore 310 225 -27%
China-US East Coast 3500 3000 -14%
China-S America 2300 1550 -33%
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. ! 2 ? i °
China-Australia 1200 750 -38%
India-Europe 1500 850 -43%
India-Spain/italy (Med) 1800 950 -47%
India-US East Coast 2500 1750 -30%
Europe-india 1300 750 -42%
Med Sea Ports-India 800 450 -44%
Statement Ii
Type of Cargo Route Approx Rate ' Approx Rates Reduction
as on Feb,, as on Feb,, %
2010 in 2012 in
US$/day US$/day
1 2 3 4 5
Crude Oil
VLCC P Gulf-Holland 27000 3750 -86%
VLCC P Gul-USA 21000 2300 -89%
VLCC P Gulf-Japan 41600 25000 -40%
vLCC West Africa-India 45000 32000 -29%
Suex Max P Gulf-China 27000 23000 -15%
Suex Max West Africa-USA 26200 14300 -45%
Suex Max West Africa-Med. Europe 29000 16600 -43%
AFRAMAX P Gulf-USA 15700 12000 -24%
AFRAMAX Med-USA 2000 11200 -44%
DRY BULK CARGO
Cape Size Brazil -Holland 32000 10000 -69%
Cape Size Aus-Japan 30000 4200 -86%
Panamax Aus-China 240000 950 -96%
Panamax S. Africa-Holland 13300 2200 -83%
Supramax Europe-Far East 31000 12000 -61%
Supramax Far East-Europe 13000 3000 77%
Supramax EC India-China 23000 6200 -73%

Container Rate per teu (for 20’ Container) in US$ Routes:
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1 2 3 4 5
China-N. America-West Coast 2100 1800 -14%
China-N Europe 2100 700 -67%
China-Singapore 310 225 -27%
China-US East Coast 3500 3000 -14%
China-S America 2300 1550 -33%
China-Australia 1200 750 -38%
India-Europe 1500 850 -43%
india-Spain/ltaly (Med) 1800 950 -47%
India-US East Coast 2500 1750 -30%
Europe-India 1300 750 -42%
Med Sea Port-India 800 450 -44%

[Transflation]
EU-India Trade Summit

*74.  SHRI KAUSHALENDRA KUMAR:
SHRI RAMKISHUN:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the European Union (EU)-India Summit
was held recently;

(b) if so, the details thereof; and

(c) India’s stand on non-trade issues and public
procurement alongwith the response of EU in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
AND MINISTER OF TEXTILES (SHRI ANAND SHARMA):
(a) and (b) The 12th India EU Summit was held on 10th
February, 2012 at New Delhi. A number of bilateral,
regional and multilateral issues of mutual interest were
discussed during the summit.

(c) India is of the view that non-trade and trade
issues should not be mixed. Non-trade issues are best
discussed in specified international and multilateral bodies
of which India is a responsible member.

Insofar as public procurement is concerned, again
our position is well articulated. India became an observer
to the Plurilateral Agreement on Government Procurement
(GPA) in 2010 in the World Trade Organisation. It is not

a member of the GPA and has not taken on market
access commitments. India, however, has a dynamic GP
regime and policy in this area is evolving.

Purchase of Combat Aircraft

*75.  SHRI P.C. MOHAN:
SHRI NAMA NAGESWARA RAOQ:

Will the Minister of DEFENCE be pleased to state:

(a) whether adequate steps have been taken to
overcome the shortage of aircraft/trainer aircraft and
helicopters in the Indian Air Force;

(b) if so, the details thereof alongwith the ongoing/
finalized deals for procurement of aircraft/helicopters from
various countries including ‘126 medium multi-role combat
aircraft Rafale’ from France recently;

(c) the estimated expenditure likely to be incurred
thereon;

(d) the reasons for preferring Rafale over other aircraft
including Typhoon indicating the comparative details of
their capabilities;

(e) whether the said aircraft has met all the
parameters in field evaluation trials; and

(f) the time by which the delivery of the aircraft is
likely to start/be completed?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) Yes, Madam. Induction of new aircraft and replacement
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of existing aircraft is an on-going process and various
steps have been taken by the Government to meet the
operational requirements of the Indian Air Force (IAF).

(b) and (c) The IAF is in the process of inducting
additional SU-30 MKI aircraft, Light Combat Aircraft,
Medium Lift Helicopters, Advanced Light Helicopters as
well as C-130J and C-17 transport aircraft to augment its
combat aircraft, helicopter and transport aircraft fleet.
Proposals are also being progressed for the procurement
of Medium Multi Role Combat Aircraft (MMRCA), Attack
Helicopters and Heavy Lift Helicopters as well as Fifth
Generation Fighter Aircraft and Medium Transport Aircraft.
For its trainer fleet, procurement of Intermediate Jet
Trainer and Advance Jet Trainer has been approved. A
proposal for procurement of Basic Trainer aircraft is being
progressed for seeking approval of the competent
authority. The total expenditure to be incurred on the
above procurements will be known once all the proposals
are finalized.

(d) and (e) The Request for Proposal (RFP) for
procurement of the Medium Multi Role Combat Aircraft
(MMRCA) was issued to six manufacturers of fighter
aircraft. Of the six proposals received in response to the
RFP, the proposals of M/s Dassault Aviation for Rafale
and M/s EADS Germany for Eurofighter Typhoon were
found compliant to the technical requirements in the field
evaluation trials. The Contract Negotiations Committee
(CNC) which is currently in progress found the proposal
of M/s Dassault Aviation as the lowest in terms of cost.
Final decision will be taken after the CNC submits its
recommendations.

(f) The first Squadron of MMRCA consisting of 18
aircraft is expected to be inducted within 3 to 4 years of
signing of the contract. The remaining 108 aircraft will be
manufactured under license by M/s Hindustan Aeronautics
Limited (HAL) and are expected to be inducted over the
following seven years.
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[English]
Integrated Textile Parks

*76.  SHRI BAIJAYANT PANDA:
SHRI RAVNEET SINGH:

Wil the Minister of TEXTILES be pleased to state:

(a) the details and the status of the existing textile
parks established in various parts of the country;

(b) whether any assessment has been made/review
undertaken to evaluate the performance of the existing
textile parks in the country and if so, the details thereof:

(c) whether the Government proposes to set up some
new integrated textile parks in the country so as to create
world class infrastructure and also for generating
employment; and

(d) if so, the details thereof including the locations
identified for the purpose, State-wise alongwith the cost
involved and also the proposed mode of investment for
these parks?

THE MINISTER OF COMMERCE AND INDUSTRY
AND MINISTER OF TEXTILES (SHRI ANAND SHARMA):
(a) to (d): 40 Textiles Parks have been established in
india under the Scheme for Integrated Textiles Parks
(SITP) since the launch of the Scheme in 2005. Of these
24 Parks have started production. The status of
implementation of textiles parks is given in the enclosed
Statement-I.

The Project Approval Committee constituted under
the scheme is mandated to assess, review and evaluate
the performance of Integrated Textiles Parks.

Government has approved 21 new textiles parks in
October 2011. State-wise list is given in the enclosed
Statement-1l. The project cost is Rs. 2338.56 crores,
estimated investment is Rs. 8312.12 crores and
employment to be generated is 3,88,363.

Statement |

Existing Integrated Textile Paks

Si. Project Name Location Date of Estimated Grant No of  Noof Estimated Investments Estimated Employment
No. Approval Project  Contribution Released Units A5~ Units  Investment o far Emplolyment so far
Cost Approved Operational  in the in the Park (Direct)
{Rs. crore) So far Park
(Rs. crore) (Rs. crore)  Direct Indirect
1 2 3 4 5 7 8 9 10 1 12 13 14
1. Hyderabad Hi-tech Mahboob Nagar, AP 01.07.2006  58.00 12.00 29 - 20800 1671 2500 2500

Weaving Park*
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
2. Hindupur Vyapar Ananthpur, AP 01.07.2006 10227 4000  24.00 400 80 26549 50.00 10500 22000 200
Apparel Park Limited Looms Looms
3700 1 unit
Garmenting for
Machines  silk
2 Units reeling
3. Pochampally Handloom Pochampally, AP 01.072006 3400 1360 1360 6 500 5000 4200 5000 3000 500
Park Limited unified  looms
clusters
with
2000
Looms
4. Brandix India Apparei  Vishakhapatnam AP 01.07.2006 134.42 4000  40.00 17 10 487803 56800 60000 90000 17000
City Private Limited
5. MAS Fabric Park Nellore, AP 20032008 25470 4000 1200 16 - 198200 31.37 31000 15000
(India Ltd.)
6.  Gujarat Eco Textle Surat, GJ 25112005 12875 4000  40.00 3 24 70500 39775 8000 17000 1200
Park Limited
7. Mundra SEZ Textile & Kuich, GJ 03022006 10353  40.00  40.00 1 3 77500 44053 3077 4500 485
Apparel Park Limited
8.  Fairdeal Textile Park  Surat, GJ 25.09.2007 10563  40.00  24.00 53 8 31265 12446 2900 4300 458
Puvt. Ltd.
9. Vraj Integrated Textle  Kheda, GJ 01.07.2006 11477 4000 36.00 21 5 55000 9476 6250 12500 291
Park Limited
10. Sayana Textile Park Ltd Surat, GJ 20.03.2008 11677 4000  36.00 50 4 29861 9658 3155 4733 219
1. Surat Super Yam Surat, GJ 01.07.2006 10476  40.00  36.00 27 2 23056 13080 1000 2000 50
Limited
12. Metro Hi-Tech [chaikaranji, MH 25112005 10650 4000  36.00 86 30 33.00 12550 5000 5000 1230
Cooperative Park
Limited
13 Pride india cooperative Ichalkaranji, MH BR20MB 5819 2828 A% % A 2300 11000 150 200 2000
Textie Park Limited
14, Baramati Hi Tech Baramafi, MH 01072006 10852 4000 U8R 2 2 20 15000 5500 6000 283
Textile Park Limited
15, ShiDhairyashit Mane Ichalkaranj, MH 01072006 7225 289 867 167 s 1610 300 5000
Textie Park Co-op
Society Limited”
6. Puma Global Texties Hingofl, MH 1602008 9180 ¥12 2@ 4 1 2600 5000 100 50 0

Park Ltd.
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1 2 3 4 5 6 7 8 9 0 1l ? B “

17.  The Great Indian Perundurai, TN 03.022006 14945 4000 1200 20 41805 1808 5000 7500
Linen & Textile
Infrastructure Company

18 SIMATextle Processing  Curdddlore, TN S1208 1160 4000 1200 10 47500 1746 500 15000
Centre

19, Palladam Hi-Tech Pafladam, TN WBRXW6 S 277 217 9 1613 11000 200 30 1950
Weaving park

2. Komarapalayam HiTech  Komarpalayam, TN 01072006 4& 138 1254 57 P 156 50 1500 1500 a0
Weaving Park Ltd,

2. Kanr Integrated Textie Kanr, TN 21002007 11610 4000 4000 L 2 27 15 300 4000 130
Park

2 Madurai Integrated Madurai, TN 05082007 &N U® B 5 5 4076 %300 300 4000 1100
Textile Park Ltd.

2. Jaipur Texweaving Kishangarh, RJ 512006 %81 BR B4 5 2 200 6115 00 2000 450
Park Limited

2. Kishangarh HiTech Kishangarh, RJ 01072006 11057 4000 3600 K 1 4672 141 4000 8000 600
Textile Park Limited

2. Next Gen Textlie Park Pali, RJ 2082007 10140 4000 2400 8 41618 4200 w50 10000
Pwt. Lid,

X Jajpur Integrated Jaipur, RJ 16062008 5353 2141 1629 .| 8L 204 400 830
Texcraft Park PvtLtd,

2. Lotus Integrated Bamala, PB 05032007 11026 4000 300 8 4 I 2000 240 290 1000
Tex Park

28 Rhythm Textle & Nawanshehar, PB 1606208 1546 4000 2400 " 3 308 6840 11000 14000 137
Appare! Park. Lid,

29.  Ludhiana Integrated Ludhiana, PB 18.122008 116.19 4000  24.00 55 21700  51.00 10000 10000
Textile Park. Ltd.

30. EIGMEF Apparel Park  Kolkata, WB 01.07.2006 13050 4000 24.00 73 160.00 4052 10000 30000
Limited

31. Doddabalapur Doddabalapur, 01.07.2006 8025 32.09  30.56 72 33 13273 16025 2000 2000 250
integerated Textile Kamataka
Park

32. CLC Textile Park Chhindwara, MP 18122008 9565 3826 1148 20 301.73 1648 2000 1000
Put. Ltd.

33 RJD Integrated Textile  Surat, Gujarat 20052008 10650 4000  36.00 579 149 35263 10552 4270 6405 943
Park Limited

3. Deesan Infrastructure  Dhule, Maharashtra 20052008 103.12 4000 12,00 50 NIl 72168 3337 4410 6615 Nil

Pvi. Lid.
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1 2 3 4 5 6 7 8 9 10 1 12 1 14
35.  Asmeeta Infratech Thane, Maharashtra ~ 23.05.2008  200.79 40.00 4,00 65 Nil 67323 11080 7634 11451 Nil
Private Lid.
36. Kanchipuram Arignar  Kilkathirpur, 12042010 8696 33.53 Nil 115 NA 119.86 153 18000 NA
Anna Centenary Kanchipuram,
Memorial Handoom Tamj Nadu
Sitk Park Ltd.
7. Vaigai Hitech Weaving  Theni, Tami Nadu 708200 6613 2400 24 D N 1452 10 680 N
Park
B Islampur integrated Sangfi, Maharashtra 16062008 10208 4000 4000 2 7 3428 3800 10000 184
Texile Park Limited
3. Latur Infegrated Textle Latur, Maharashira 20052008 10261 10261 4000 k] D XL B0 1000 "
Park
40,  Bharat Fabtex & Pali, Rajasthan Feb® 10308 4000 400 z NI 41654 50
Comorate Park
Pt Lid.
Total (40) 4404 481D W2 103776 46667 20786 /4 R
*The Park has been cancelled.
Statement Il
Details of 21 newly sanctioned profeclts
Sl.No. Project Number State Project cost Estimate Estimate
(Rs. in Crore) investment Employment
(Rs. in Crore) Nos.
1 2 3 4 5 6
1. Lepakshi Integrated Textile Andhra Pradesh 103.98 659.63 15000
Park, Anantpur
2. Whitegold Integrated Spentex Andhra Pradesh 105.01 578.98 6500
Park, Ranga Reddy District
3. Kejriwal Integrated Textile Park Guijarat 113.59 401.86 5198
Pvt. Ltd., Surat
4. Himachal Textiles Park, Una Himachal Pradesh 103.90 335.46 12100
5. Jammu & Kashmir Integrated J&K 47 .11 141.95 10083
Textiles Park, Kathua
6. Gulbarga Textiles Park, Gulbarga Karnataka 49.09 18.11 10935
7. Khed Textile Park, Pune Maharashtra 104.67 974.56 9250
8. Birla Integrated Textile Park, Maharashtra 121.40 305.28 11935

Amaravati
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9.  Kagal Industrial Textiles Maharashtra 106.83 289.00 5000
Technology Park, Kolhapur
10.  SundararaoSolanke Cooperative Maharashtra 105.81 430.76 3400
Textile Park, Beed
11. Kallappana Awade Textiles Park, = Maharashtra 109.45 326.83 2224
Kolhapur
12.  Asiatic Cooperative Powerloom Maharashtra 101.03 330.00 2500
Textiles Park, Solapur
13. Rajasthan Integrated Apparel Rajasthan 296.51 552.37 91000
City, Bhiwadi
14.  Mewar Integrated Textiles Park, Rajasthan 112.00 220.00 27500
Bhilwara
15.  Jaipur Kaleen Park Ltd., Dausa Rajasthan 101.94 118.94 88550
16. Himmada Integrated Textiles Rajasthan 111.59 375.08 15000
Park, Balotra
17.  SLS Textile Park, Bagalur Tamil Nadu 126.20 145.22 21030
18. Pallavada Technical Textiles Tamil Nadu 117.07 335.77 26300
Park Ltd., Chennai
19. Edison Integrated Textiles Park, Tripura 63.22 211.67 5258
Agartala
20. Shri Lakshmi Cotsyn Ltd., Kanpur U.P. 119.08 1102.65 7000
21.  Hosiery Park, Howrah, West Bengal 119.08 458.00 12600
Total 2338.56 8312.12 388363
[Translation] (c) whether there is any proposal to recruit women
) pilots for the fighter aircraft and other combat duties and
Women in Armed Forces if not, the reasons therefor;
*77. SHRI BHUDEO CHOUDHARY:

SHRIMATI SUMITRA MAHAJAN:
Will the Minister of DEFENCE be pleased to state:

(a) the actual strength of women in the three Services

of the armed forces during the last three years, Service-
wise and year-wise;

(b) the number of women recruited during the said

period, Service-wise and year-wise;

(d) whether the Government proposes to increase
the strength of women in the armed forces and also
launch any special recruitment drive for rural women in
this regard and if so, the details thereof; and

(e) the current status of the proposal to grant
Permanent Commission to women officers?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) Women are inducted in Armed Forces as officers.
The strength of women officers in the three Services and
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Armed Forces Medical Services during the last three years, is as under:

Year Army Navy Air Force Armed Forces Medical Services
Army Army Military
Medical Dental Nursing
Corps Corps Service
2009 1030 176 915 801 90 3067
2010 999 191 889 872 91 3634
2011 1055 288 936 893 99 3626

(b) Details of Women Officers commissioned during the years 2009 to 2011 are as under:

Year Army Navy Air Force Armed Forces Medical Services
Army Army Military
Medical Dental Nursing
Corps Corps Service
2009 70 24 125 109 03 202
2010 93 39 145 59 03 606
2011 164 68 134 46 09 97

(c) There is no proposal to induct women into combat
duties in the defence forces including as fighter pilots in
Indian Air Force. Induction of women in combat duties
has not been recommended by the studies carried out
by the Headquarters Integrated Defence Staff (HQ IDS)
in 2006 and High Level Tri-Services Committee in 2011.

(d) Recruitment of officers including women officers
is an ongoing process. There is no separate fixed
sanctioned strength for recruitment of women officers in
the Armed Forces and they are recruited within the overall
authorized strength of officers in the respective Service.
Recruitment of officers is done on merit on all India
basis. There is no proposal to launch any special
recruitment drive for rural women separately.

(e) The policy on grant of Permanent Commission to
women Short Service Commissioned Officers (SSCOs) is
laid down in Government policy letter dated 11th
November, 2011 as under:

(i) Women SSCOs will be eligible for consideration
for grant of permanent commission alongwith
Men SSCOs in specific Branches in the three
Services viz. Judge Advocate General (JAG)
and Army Education Corps (AEC) of Army and
their corresponding branches in Navy and Air
Force; Naval constructor in Navy and Accounts
branch in Air Force;

(i) In addition to the above, in the Air Force,
women SSCOs will be eligible alongwith men
SSCOs, for consideration for grant of permanent
commission in Technical, Administration,
Logistics and Meteorology Branches;

The grant of permanent commission is subject to
willingness of the candidate and service specific
requirements, availability of vacancies, suitability, merit of
the candidate as decided by each Service.

Government is sensitive to the issue of granting
permanent commission to women officers in more non-
combat streams.

Further, a matter regarding grant of permanent
commission to women officers in Army is sub-judice before
the Supreme Court.

Taxes on Vehicles

*78. SHRI VIRENDER KASHYAP: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Union Government has taken note of
the different registration and other taxes levied on the
vehicles in various States;
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(b) if so, the details thereof, State-wise;

(c) whether the Government proposes to ensure
uniformity in levying such taxes; and

(d) if so, the time by which a uniform registration tax
is likely to be implemented by the Government throughout

the country?

THE MINISTER OF ROAD TRANSPORT AND

HIGHWAYS (DR. C.P. JOSHI): (a) and (b) Government is
aware that there is no uniformity in levying of taxes on
the vehicles in various States. A statement on the details
of taxes levied on various kind of vehicles in States/
union Territories is enclosed at statement.

(c) To bring uniformity in the taxes levied on motor
vehicles across States/Union Territories, the Group set up

fo Questions 94

under the Task Force of Transport Development Council
(TDC), has recommended a floor rate of 6% of sale
price for two-wheelers, cars, light motor vehicles, taxies,
maxi cabs, goods vehicles with Gross Vehicle Weight up
to 10 tonnes.

The above recommendations were discussed in the
34th Meeting of Transport Development Council held under
the Chairmanship of Hon’ble Minister of Road Transport
and Highways on 13th February, 2012 at New Delhi. As
a follow up of the meeting, an Empowered Group of
State Transport Ministers has been constituted on the
issue of rationalisation of motor vehicle taxes.

(d) No time frame can be fixed for implementation of
a uniform registration tax in all States/Union Territories as
this issue falls within the domain of States/Union Territories
and would require consensus amongst them.

Statement

Rates of Motor Vehicle Taxes - States and Union Territories

States/Union Buses Trucks/Goods Vehicles, Two Cars/Jeeps Taxi/Cab Auto rickshaws/
Territories Trailers and Tractors Wheelers 3 Wheelers
1 2 3 4 5 6 7
Andhra Pradesh Stage Carriage Trucks: Basis: LW ot ot ot Autos {4 seater):
(March 2011) APSRTC- W (kg) Tax (Rs.) 9% of VC; 9% of VC; VC (Rs.) Tax Rs. 110 Per vehicle

Moffusil services: 7% of Upto 300 404 12% in case of  12% in case of Below 10 12% of  PQ

Gross Traffic Eamings. 12,000-15,000 2,967 2nd vehicle. 2nd vehicle. lakh VC Autos (6 seater):
Urban services: 5% on > 15,000 Rs. 2,967 + > 10 14% of  Rs. 200 PSPQ
Gross Traffic Eamings. Rs. 66 for lakh Ve
Privcie— every 250 kgs

Town Service : in excess of

Ordinary services: Rs. 330 15,000 kgs

to Rs. 660 (on daily Tralers:

kilometerage) W (kg) Tax (Rs.)

Express services: Rs. 822, Upto 762 230

Moffusil Services: 3,048 to 4,000 690

Ordinary services: Rs. 441 to > 4,000 Rs. 345 +

Rs. 948 (on daily Rs. 40 for

kifometerage) every 250 kgs

Express services: 1,092 to PQ

Rs. 3,500.

Contract Carriage Trackors:

All India Tourist Permits— LW (kg) Tax {Rs.)

Rs. 3,675 PSPQ Upto 762 230

State Wide Permits — 3,048 10 4,000 690

Rs. 2,625 PSPQ > 4,000 Rs. 690 +

District Wide Permits — Rs. 80 for

Rs. 1,207 PSPQ
ldle Contract Carriage —
Rs. 850 PSPQ

every 250 kgs
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Arunachal OTT Rs. 40,000 Trucks: Rs. 2,960 PA OTT (5 years) OTT (5 years) Rs. Rs. 1,400 PA OTT Rs. 450 every 3 yrs
Pradesh Tractors: Rs. 400 PA Rs. 400 2,000
(March 2006) Trailers: Rs. 350 PA Upto 6 persons: one  OTT Non Transport
\ . . . Tudks Basis: ULW- OTT . city or region: Rs. Rs. .6,000 .
ssam Basis: Seating Capacity: Basi '.A horsed . T Basis: VC - OTT- LTT 4,000 PARs. 1,000 PQ  Basis: passenger carrying
(March No. of Persons  Tax (Rs) a5|s.‘ uthorised capacity VC (Rs % of Upto 6 persons: All  capacity:
20 Upo  Rs. 7,500 PA Capacty  Tax (Rs) UWhg T 80 orgna cosl over stte : Rs 6500
0 Rs 1800PQ U(MTI) e 0 Py Wod + PaRsigopg  Pesns T
:ng : ;‘éggOP';A P RZ 500 PQ Upto 65 2600 ;32 2 Uptod  Rs 1500 PA
1o Rs. 12000 PA 18 Rs 4000 PA ;5,.?035 m 1245 65 o400
2 As3000PQ " iy :f oy TS 55 159 7 47 Rs.3000PA
>30  Rs. 12,000 PA + 15- AOFALES O s esw > Rs. 800 PQ
Rs. 110 for every jor every add! 1MT PA,
addl. seat, more than rr:ore 1‘:;3 20 MT Trailer/Side Car  Old vehicles are required
30. Rs. 3,000 PQ + HS- ' d; atached: to be registered in Assam
Rs. 28 for every addl. S. or every a Rs. 1,500 on transfer from other
seat, more than 30. ;I\:ATT PA, more than States. Depreciation to
Omni Touit Bus: Rs, 15.000PA ¥ RS ogun Py o O vefices e :fe f:lwlaf:bf:rfzrnfht
Rs. 3,750 PQ Deluxe/Super- Rs. 300 for every add :quized dto t?e same pcyateg<>ry of
deluxe Express Buses: Rs. 1MT, more than 12 MT sasered 1 vehicles at current cost
Rs. 2250 PQ 4+ Assam . on
12,000 PA + Rs. 120 for every ! transfer from  Price:
seat above 31 Rs. 3000 PQ + Rs. 80 for every addl e oTT
Rs. 30 for every seat above 31 IMT, more than 9 MT. to be ﬁxed‘ after  Year Rate @
All Assam Super Deluke contract > 12 Rs. 11,500 PA + allowin a O Age )
carriage: Rs. 50,000 PA Rs. 400 for every add) da % . Upto 5 7
Rs. 12,500 PQ IMT, above 12 MT PR 50 10
Rs. 3,000 PQ +Rs. 100 10 1
for every addl 1MT, Years  Rate @
above 12 MT of Age %)
Tractors: Upto 5 7
Capacity  Tax (Rs)) 510 10
M >10 12
Upto 2 Rs. 1,000 PA
Rs. 250 PQ
25 Rs. 2,000 PA
Rs. 500 PQ
59 Rs. 4,000 PA
Rs. 1,000 PQ
>9 Rs. 6,000 PA
Rs. 1,500 PQ
Binar (March Basis: seating capacity Trucks: Basis RLW 3% of Total Cost, Cabs (Up to 7 seat)  Passengers and Goods:
) No. of Tax PA RLW (kg)  Tax PA periodicity 15 3% of Total Cost, Rs7,500 for 10 years. Rs. 5,000 10 years. Afte
Persons Upto Rs. 298.50 years periodicity 15 years Rs. 7,500 for next 5 10 years, Rs. 5,000 for
1326 Rs. 1,583.50 + 500 years. next 5 years.
Rs. 105.50 for 500- Rs. 2985 + Rs. %4
every addl person 2,000 for addl 250 kg of
21 Rs. 3,036 + Rs. 79 part thereof above
for every addl 500 kg
persen 2,000 Rs. 502.50 +
33 ormore Rs. 3485+ Rs. 53 4000 Rs. 51.50 for every
for every add addl 250 kgs or
person part thereof above
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2,000 kgs
4,000- Rs. 838.50 + Rs.
8,000 51.50 for every add!
250 kgs or part
thereof above 4,000
kgs
>8000  Rs. 1,662.50 + Rs,
136.50 for every
addl 250 kgs or
part thereof above
8,000 kgs
Tractors: 1% of VC,
excluding VAT
Trailers: OTT
RLD (kg) Tax
Upto 3,000 Rs. 4,000
> 3,000 Rs. 6,000
Chhattisgarh Category Tax Trucks: Basis GVW LTT: 4 % of VC Ordinary: Rs150 PSPQ  Passenger:
(March Ordinary Rs. 160 Upto 2,000 kg Rs. 300 PQ. T All India: Rs200 PSPQ LT 2% of VG (Vehicles
211) PSPM Thereafter, for each addl 500 kg VC(Rs. %of purchased taking loans
Deluxe Rs. 230 or part thereof Rs. 75 PQ. lakh) Ve under various schemes and
PSPM Upto 5 5 conditions as decided by
Express Rs. 180 Tractors for agricultural purposes: >5 6 the State Govemment and
PSPM Basis ULW owned by any person
belonging to scheduled
ULW (kg) Tax PQ castes, scheduled tribes,
Upto 1,000 Rs.175 other backward classes
1,000-2,000 Rs. 255 PQ. and minority community)
Upto 1,000 kg Rs. 175 PQ LTT @ 5% of VC (Where
1,000-2,000 kg Rs. 255 PQ vehicles purchased and
Trailers: Rs. 75 per 500 kg owned by the other
persons)
Goods:
VC (Rs. % of
lakn) Ve
Upto 25 12
>5 10
Goa Rs 50 PS PA; Rs 7,500 PA Rs. 150 PA Al India Permit Non-  Passengers: Rs.155 PA
{March Passenger Tax: Mining - Rs. 9,000 PA Cars: AC: Rs. 125 PSPA Goods: Rs. 800 PA
2011) Category Passenger No. of Tax All India Permit
Tax Rs. PS Seats (Rs. PA) AC: Rs. 200 PSPA
State Camage 30 Upto 3 300
Tourist Pemit 50 Upto 4 350
Al India Permit 150 Upto 5 400
Jeeps: Rs. 900 PA
Gujarat Basis: Seating Capacity Trucks: Basis GVW 6% of sale price 6% of Sale Price Seating Tax (% of
(March Contract Cariage GW (kg)  Tax 6% of sale price Capacity  sale Price)
2011) Seating Tax PA Upto 7,500 6% of sales price Maxi Cab: Upto 3 25
Capacity >7500 6% of sales price Seating  Sale 36 6
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Upto 12 Rs. 1,200 PA + Rs. 650 PA per Capacity Price (%)
1220 Rs. 3,000 1,000 kg or part 712 12
>20 Rs. 3,600 PA thereof.
7500-12,000 8% of sales price
Sleeper Omni Bus >12,000 12% of sales
Seating Tax PA prices
Capacity Tractors:
Upto 20 Rs. 9,000 PSPA  Exceeding 2 tonne: Rs. 2,000 PA
>0 Rs. 12,000 PSPA  + Rs. 400 for every 1,000 kg or
part thereof exceeding 2 Kgs.
Luxury Omni Bus
Seating Tax PA
Capacity
Upto 20 Rs. 4,620 PSPA
>0 Rs. 6,000 PSPA
Haryana® Stage Carriage Trucks : Basis GVW Lump-sum OTT Motor-Cabs:
(March 2009) (i) Plying for hire and used for ~ GYW MT Tax Rs. PA  for two-wheelers  Basis: Value of car LTT  Rs.100 PSPA
Motor Vehicle the transport of passengers-  Upto 1.2 300 with ULW upto W (Rs.  Tax(%
taxation on Rs. 550 PSPA subject to a  1.2-6 1,200 90.72 kgRs. 150 lakh) of W) Maxi-cabs:
two-wheelers and  maximum of Rs.35,000. 6162 2400 Upto 5 2 Rs.200 PSPA
cars is as in (i) Plying for hire under a permit  16.2- 25 3500 For two-wheelers 510 4
January 2011 issued under the Faridabad and 525 4500 with Uw 1020 6
Gurgaon City Private Bus exceeding 90.72 > 20 8
Service Scheme - Rs.18,000 PA kg, the rates are
(For half Body Bus) and as follows:
Rs. 30,000 PA (for Full Body w Tax
Bus) {Rs. Rate (%
Contract Carriage lakh)  of W)
(i) Plying under a permit issued Upo 2
under the Faridabad and Gurgoan 060
City Private Bus Service 060- 4
Scheme, 2004 - Rs.18,000 PA 4
(For half Body Bus) and >4 5
Rs. 30,000 PA (for Full Body
Bus}
(i) Owned by any religious
institution and used by
exclusively for the cariage of its
personnel and devotees as the
case may be-Rs. 200 PSPA.
Himachal Stage carriage: Rs. 500 PSPA  Trucks: LTT for a period Rs. 350 PSPA Passengers: Rs. 200 PSPA
Pradesh Contract carriage: Rs.1,000 PSPA  LGV: Rs. 1,500 PA of 15 years LTT for 15 years Goods: Rs. 1,500 PA
(March 2011) MGV: Rs. 2,000 PA Basis: Engine Basis: Engine capacity
HGV: Rs. 2,500 PA capacity Cars and Jeeps:
Engine % of VC
Tractors and Trailers: Engine Tax Capacity
Rs. 1,500 PA capacity (ec)
Upto 3%of Uplo 1,000 25
50 cc  price Above 1,000 3
>50 4%of Commercial pick-up

cc price

jeeps Rs. 1,500 PA
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Jammu & Rs. 1,100 PQ Rs. 1,100 PQ o Rs. 250 PQ Basis: Seating capacity
Kashmir Motor cycle: Rs. 600 PA Passengers: Rs. 250 PQ
{March Rs. 4,000 Goods: Rs. 400 PQ
201) Scaoter:
Rs. 2,400
Jharkhand Basis; Seating capacity Trucks Basis : RLW o Basis: Seating Passengers: Rs. 352 PA
(March Persons  Tax Rs. PA RLW (kg) Tax (Rs.) Rs. 352 Basis: Seating capacity 105.50 for every addl.
2011) 213 3,0% <500 Rs. 253 PA Plus capacity persons
Plus Rs. 79 for very Rs. 29 for add! 250 Rs. 616 for five
add! persons beyond kgs or part thereof > Rs. 616 for five persons  persons plus Rs.  Goods: Rs. 253 PA +29 for
27 persons upto 32 500 kgs plus Rs 105.50 for every ~ 108.50 for every addl.  addl 250 kgs or part
persons 20000  Rs. 432 PA+Rs. 40 addl. persons beyond five  persons beyond five  thereof above 500 kgs
4000  for every addl. 250 persons persons
>32 3,485 Plus Rs. 53 for Kgs or part thereof
persons  every addl person above 2,000 kgs
beyond 33 persons 40000 Rs. 760 PA +
8000  Rs. 49.50 for every
adl. 250 Kgs or part
thereof
Tractors : Rs. 100 PA
Trailers : > 8,000 kgs RW: Rs.
1,568.00 + Rs. 120 for every
addl 250 Kgs or part thereof
above 8,000 kgs
Kamataka >12  passengers, plying  Trucks : LT Upto 5 passengers:  Passengers:
(March exclusively on routes notified by ~ Basis : RLW Ve Tax (%) T Rs. 100 PQ Rs 2,500 (LTT )
2010) Govt: RLW (kg) Rs. Upto VC (Rs. Tax (%)
Seating : Rs. 300 PSPQ Upto 2,000 10,000 LTT Rs. 50,000 10  Lakhs) Meter Taxis - Rs. 60 PQ  Goods
Standing: Rs. 100 PSPQ 2,000- 15,000 LTT Above Upto 5 13 GVW upto 1,500 kg: Rs
> 12 passengers: 3,000 Rs. 50,000 12 510 14 Motor cabs and Maxi 2,500
Rs. 600 PQ 3,000- 20,000 LTT 1020 7 cabs permitted to camy
Standing: Rs. 100 PSPQ 5,500 Rs. 125 PQ >20 18 6 passengers: Rs. 750
Contract camiages carrying 5,500- 1,800 PQ PQ
> 12 persons, complying with 12,000 Motor cycles run  Vehicles run on
Rule 151(2) of Kamataka Motor  12,000- 2200 PQ on electricity: 4% electricity: 4% VC
Vehicles Rules, 1989: Rs.1,000 15,000 of VC
PQ > 15000 2,200 PQ plus 75

Contract carriages carrying

> 12 persons: Rs. 2,500 PQ
Contract carmages camying > 12
persons, complying with Ruie
151(2) of Kamataka MV Rules,
1989, and covered by special
permits issued under section
88(8) of Motor Vehicles Act, 1988
Rs.1,000 PQ

Contract carriages carrying > 12
persons, complying with Rule 128
of CMV Rules, 1989: Rs. 2,750
PQ

for every 250 kg
or part thereof in
excess of 15,000

kg

Tractors ; LTT Rs. 1,500
Trailers : LTT Rs. 500
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Kerala Stage Carriage Basis: ULW 6% of price LTT Petrol Vehicle: Passengers:
(March i) Ordinary Services- For every  ULW (kg) Tax (Rs. PQ) 15 years 6% of price LTT 15 Rs. 980 PA ULW (Kg) Tax (Rs)
2009) seated passenger (other than  Upto 300 135 0Oid motor cycles  years Diesel Vehicle: 750-1,500 3,440 (for 2
driver and conductor) Rs. 600~ per  Upto 1,000 220 CC  Tax(Rs) Old motor cars Rs. 1,040 PA years)
seat per quarter plus Rs. 210~ 1,000-1,500 420 Below 280 uw Tax (Rs) Maxi Cabs (carrying >1500 4,240 (for 2
per standing passenger per  1,500-2,000 550 % (for2  Below 750 2,320 {for2  7-12 passengers) - Rs. years)
quarter as City Service Tax. 2,000-3,000 705 years) years) 310 PQ per passenger  Carrying capacity upto 2
(iiy Fast Passenger and Express  3,000-4,000 840 > 95 360 750-1,500 3,440 (for 2 passengers: Rs. 240 PA
Services for every seated  4,000:5500 1,210 {for 2 years) 3 passengers Rs. 480 PA
passenger (other than driver and  5,000-7,000 1430 years) Goods: Rs. 880 PA
conductor) Rs. 630/-per seat per  7,000-9,000 1,760
quarter plus Rs. 150 per standing  9,000-9,500 1,870
passenger per quarter as City 950010500 2,080
Service Tax 10,500-11,000 2310
11,000-12000 2,530
Contract Carriage 12,000-13,000 2750
13,000-14,000 2970
No. of passengers ~ Tax Rs.  14,000-15,000 3,080
PQ >15,000 3,080 + Rs.110
1220 530 for every 250
>20 780 kg or part
thereof in
Vehicles operating on Inter State excess  of
routes, for every passenger- 15,000 kg PQ
Rs. 1,540 PQ. Tractors : Rs. 880 PA
Trailers : Rs. 155 PQ
Madhya Category  Spare Tax Goods  vehicles  without Basis: ULW Basis : seating capacity ~ Passengers
Pradesh* of Bus (Rs. PSPM) pneumatic tyres: Basis RLW UW Rs.PQ Seaing  Rs. PSPQ  Seating Rs.
(March AC. 230 RLW (MT) Rs PQ k) Basis: ULW capacity capacity PSPQ
2011) Deluxe 230 Upto 2 600 Upto 70 18 UW (kg Rs.PQ 3to6+1 150 Upto 3 + 1 40
Express 180 24 900 >70 28 Upto 800 64 Tto12+1 450 46 60
Ordinary 160 46 1,300 800-1,600 %
68 1,700 1,600-2,400 112
Stage Carriage (Prime Route) 8§10 2,100 2,400-3,200 132
Category  Tax (Rs. 10-12 2500 3,200 150
of Bus PSPM) 1214 2,500
AC. 250 for first 100 1416 3300
km + Rs. 20 for 1618 3,700
every 10 km >18 3,700 +
Deluxe 250 for first 100 Rs 500/PQ
Express km + Rs. 15 for .
every 10 km 180 Al goods vehicles with
pneumatic tyres: 1.5 times the
Ordinary 240 for first 100  original slab

km + Rs. 10 for
every 10 km

Stage Carriage {Ordinary Route)

Category  Tax (Rs.
of Bus PSPM)
AC. 200 for first 100

km + Rs. 15 for
every 10 km

Goods vehicles (Other States
without pneumatic tyres): 85% of
the original slab

Trailers: Basis ULW

ULW (kg) Rs. PQ
Upto 1,000 28
>1,000 66
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Deluxe 180 for first 100
Express km + Rs. 10 for
every 10 km 180
Ordinary 160 for first 100
km + Rs. 10 for
every 10 km
Stage Carriage (Doorasth Route)
Category Tax (Rs.
of Bus PSPM)
AC. 160 for first 100
km + Rs. 10 for
every 10 km
Deluxe 140 for first 100
Express km + Rs. 5 for
every 10 km 180
Ordinary 120 for first 100
km + Rs. 5 for
every 10 km
Contract Carriage
Seating Tax {Rs.
Capacity ~ PSPM)
4106 50
712 +1 150
>12+1 800
Maharashtra Basis : Carrying Capacity Trucks: Basis: GVW LTT 7% of VC Taxi cab and Cool 11 times the annual rate
{March Stage cariage, MSRTC, BEST GVW (kg)  Tax (Rs) Cab: 11 times the of tax payable for the
2011) and others: Rs. 71 PPPA plus LMVs  Rs. 5400 PA, or VC(Rs. Tax(Rs)  annual rate of tax relevant class of the
passenger fax of 3.5% in Rs. 37,800 as OTT lakh) payable for the relevant  vehicles.
municipal area & 17.5% in ather  MGVs  Rs. 7500 PA or 7 Upto10 7% 0fVC  class of the vehicles.

areas on fare collected.

Contract Carriage: Ordinary Omni
Bus:

Persons Tax(Rs)

612 1,000 PPPA
1224 1,700 PPPA
>2% 1,900 PPPA

Tourist. Rs. 5,500 PPPA

AC Tourist Buses: Rs. 6,500
PPPA

Non-AC Sleeper Berth Coach: Rs.
5,000 per berth PA

AC Sleeper Berth Coach: Rs.
7,000 per berth PA

Ordinary buses plying on special
pemit: Rs. 5,000 PPPA

times of annual rate
as OTT

HGVs 12,150 PA or 7
times of annual rate

as OTT
Trailers:
Used for carrying goods:
GW Tax (Rs. PA)
Upto 12,150
16,500
> 16500 12,150 plus Rs.

450 for every 500
kg or its part
Used for agricultural purposes:
GW Tax {Rs. PA)
4,500-7500 1,500
>7500 3,000
Tractors used for agricultural
purposes exempted.

1020 8% of VG
>20 9 % of VG

Un-Metered Taxi Cab

Seater  Tax(Rs)
5 550 PA
6 650 PA
7 642 PP
8 562 PP
9 Rs. 500
10 Rs. 450
1 Rs. 409
12 Rs. 375

Tourist Taxi Non-AC:
Rs. 1,000 PPPA
Luxury Cab: Rs. 4,000
AC  Tourist Taxi:
Rs. 2,000 PPPA
Tourist Taxi without AC:
Rs. 3,000 PPPA
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Manipur Rs. 1,000 PA upto 16 seats +  Trucks: Kg (Rs. Rs. 400 PA + Rs. 800  Passengers:
(March Rs.80 for every addl seat plus  Rs 1,880 PA upto 5 Tonnes and  Tax PA) Passenger Tax PA Diesel vehicles:
2009) passenger tax of Rs. 960 (upto  Rs 320 for every addi torne plus  Up to 60 Petrol Cars: Rs. 320 PA Rs. 350 PA + Rs. 800 as
16 passengers) and Rs. 80~ for  goods tax 6 paise per Re value 100 Diesel Cars: Rs. 400 PA passenger tax
every addl. seat on goods freight or lump sum > 100 100
basis Petro! vehicles:
Tractors: Rs.80 PA Rs. 200 PA + Rs. 300 as
Trailers: Rs. 60 PA passenger tax.
Goods:
Diesel Vehicle: Rs. 300 PA
+ Rs. 500 as goods tax PA
Petrol Vehicles; Rs. 200
PA + Rs. 500 as goods tax
PA
Meghalaya Seating Tax (Rs. PA)  Trucks: QTT for 10 Rs 1,950 PA Passengers: Rs. 1,350 PA
*{March capacity Rs. 2,250 PA and Rs. 525 for  years
2011) upto 30 5,250 every addl 1 metric tonne above  Kg Tax OTT Rs. 3,000 for 10 Goods: Rs. 1,125 PA @ of
>30 5,250 + 3 metric fonne. (Rs)  years original cost price 1 metric tonne
Rs. 60 for Upto 1,050 upto Rs. 3 lakh - 2 % of
every addl Tractors: 65 the original cost
seat Metric Tonne Rs. PA 6590 1725
Upto 2 450 90135 2400  OTT Rs. 4,500 for 10
25 900 >135 2850  years original cost above
>5 1,500 Rs. 3 lakh upto Rs. 15
lakh 2.5 per cent of the
Trailers: OTT for 10 years original cost
Trailers Rs. PA
Light 450
Medium 1,125
Heavy 1,875
Mizoram Rs. 1,00 PSPA Trucks: 150 PA Rs. 700 PA plus Rs.  Passengers: Rs. 250 PA
(March Passenger Tax: Rs. 1,400 PA Rs. 840 PA for vehicles 600 passenger tax plus Rs. 400 passenger
2011) authorized to camy not exceeding Rs. 500 PA tax.
one MT
Rs. 205 PA for every * MT Goods:
Goods Tax: Rs. 2,900 PA Rs. 350 PA plus Rs. 400
goods tax.
Tractors: Basis: carrying capacity
Carrying capacity (MT) Tax (Rs)
>2 125
235 250
>35 700
Trailers: Rs. 250 PA
Nagaland Al India Tourist: Rs. 300 PSPA  Trucks: Rs. 304 X MT + Rs. 188 OTT 15 years Local: Rs. 600 PA  Passengers: Rs. 300 PA
(March 2011) plus Rs. 2,500 passenger tax: PA 5% of basic cost plus Rs. 1,000 plus Rs, 750 passenger
Goods Tax: OTT 15 years passenger tax tax
Carrying Capacity (MT) Rs 5% of basic cost

<2 500

Zonal: Rs. 800 PA
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25 1,000 plus Rs. 1,000
510 1,500 passenger tax
1020 2,000 Local Maxi Cab: Rs.
230 2,500 4,000 PA plus Rs.
Rural and city buses: Rs. 120 >X0 3,000 1,250 passenger tax
PSPA plus Rs. 2,000 passenger AITT Maxi Cab: Rs.
tax Agricuttural Tractors: Rs. 580 PA 6,000 PA plus Rs,
1,500 passenger fax
Odisha Basis : Capacity, distance Registered Laden Weight (RLW) < 91 kgs ULW: NA NA
(March covered per day and nature of  Rates for Trucks Rs 150 PA
211) service monthly RLW. MT PA > 91 kgs ULW: 5% of vehicle cost
Upto 1 Rs. 540 Rs 200 PA
Distance Tax 12 Rs. 2,356
{km) 25 Rs. 2,446+Rs. 444
Upto 160 Rs. 172 PA Additional addl tax
Rs. 576 (ordinary} Rs. 5§10 Rs. 3,773+
895 (express) Rs. 1,182 addl tax
160240 Rs. 196 PA Additional ~ 10-13 Rs. 5,363+
Rs. 720 {ordinary) Rs. Rs. 1,816 add) tax
1,120 (express) 13-162 Rs. 78,00+
240-320 Rs. 245 PA Additional Rs. 2,640 addl tax
Rs. 955 (ordinary) Rs.  >162 Rs. 7,800 +
1,550 {express) Rs. 2,640 addl tax +
>320  Rs. 294 PA Additional Rs.120/add! 500 Kgs
Rs. 1,146 (ordinary) Rates for Trallers
Rs. 1,746 (express)
Upto I MT  Rs. 196 PA
For every standing passenger: Addl Rs. 96
Rs. 152 PA 13 MT Rs. 750 PA
Addl Rs. 370
Vehicles ofher than stage camiage > 3 MT Rs. 1,500 PA
Persons Tax Addl Rs. 738
(No)
Upto 25 Rs. 307 PA Additional
Rs. 413
>25 Rs. 768 PA Additional
Rs. 1,082
Punjab Stage Carriage Basis: GVW Valie  Lump Contract Carriage: Passengers: Rs. 400 PSPA
{March Ordinary Buses- Rs.2.25 Per Km of  sum fax Maxi and Motor Cabs:
2007} per day GVW {tonnes) Tax {Rs.  Motor 2% of value of motor Rs. 750 PSPA
Ordinary HV AC Buses (3x2 pa) Cycle vehicle
Seats)- Rs.1.00 Per Km per day  Upto 12 3,000 (Rs.) Al India  Tourist
Integral Coach (2x2 seats buses) 1.2 - 6 4,000 Upto Permits:
- Rs.0.50 Per Km per day 6-16.2 5,000 15,000 3% of Maxi Cab: Rs. 600 per
162 - 25 8,000 value day
Stage Carriage Buses coming >25 15,000 >15000 4% of Motor Cab: Rs. 300 per
from Other States:- value day

Buses countersigned under
reciprocal agreements- Rs. 3.70
Per Km per day

Buses not countersigned under

Pemit Holders of Tractors with
trolleys used for commercial
purposes within the radius of
25Km from the place of permit
holders residence - Rs.2,000 PA.

Tourist permit vehicles:
Maxi and Motor Cabs:
AC/Non  Tax
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reciprocal agreements- Rs. 5.00 -AC (Rs.
Per Km per day PSPA)
Non-Ac 750
Mini Buses Rs.30,000 PA. AC 500
City Bus Service Rs. 60 PSPQ
City Buses plying outside
Municipal fimits
Ordinary Bus: Rs. 4.50- per Km
per bus per day.
HV AC Buses: Rs. 2.00 per Km
per bus per day.
Integral Coach Bus: Re. 1.00 per
Km per bus per day.
Contract Carriage
Tourist Buses:-
Ordinary and Deluxe- Rs.6,000
PSPA
Air Conditioned- Rs.5,000 PSPA
Integral Coach- Rs. 4,000 PSPA
Al India Tourist Permits Ordinary
Buses- Rs.2,000 Per Day Per
Vehicle Deluxe Buses- Rs. 3,000
Per Day Per Vehicle
Air Conditioned Buses- Rs.4,000
Per Day Per Vehicle
3. Omni Bus Rs.150 Per day
Rajasthan Cost 02 201t >4 Basis: Cost of Chassis (COC)  Engine Motor/maxi cab Basis: VC and chassis
(March of lakhs 4 lakhs lakhs  Articulated Vehicle: Capacity-OTT Basis: seating  cost
2011) Vehic- 12% 15% 15% Engine  Tax Basis: Seating capacity  capacity Cost (Rs.  Tax
les  of cost of of cost COC Tax (Rs.) Capacity upto 10 (including driver) ~ Persons  Tax lakh) Rate (%)
Purch-  of cost of {Rs. lakh) {cc) VCupto 3% of VC
ased vehi- of vehi- upto 10 2% costof horseas < 100 4% VC (Rs. Tax Upto 6 10% of 15
as cle  vehi- cles RT plus 0.40 % of VC Lakh) Ve VC > 4% of VG
com cle COC as SRT >100 8% <25 25%0fVC 612 15
-plete >10 Rs.20,000 +Rs 50 of VC 256  5%of VC i. purcha- ~ 20% of 0oC 3.75% of
vehi- per Rs 1 lakh or 610 8 % of VC sed as  cost of upto 1.5 OOC
cle part thereof of cost 510 10%of VC a chassis chassis  COC>15 5% of COC
above Rs10 lakh as ii. purcha-  15% of Road Tax based on
Puc- 0% 07% 08% RT plus Rs 4,000 Trailers or side cars sed with VC purchase price of vehicle/
hased of of of +Rs50 per Rs 1L or drawn by vehicles a comp- chasis & SC one time tax
asa cost cost cost part thereof of the mentioned above: 0.3 %  lete body SC(3):8% COV subject to

chas-  of of of
sis chas- chas- chas-
sis  sis sis

cost exceeding
Rs10 fakh as SRT

Other than Articulated Vehicle
COC (Rs. Tax (Rs)

lakh)
upto3  1.5% COC st max

Rs 2250 as RT plus

of cost of vehicle to
which trailer is attached

maximum of Rs. 3,000
SC(4):9% COV subject to
maximum of Rs. 6,000
SC{45:10% COV subject to
maximum of Rs. 8,000
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1.0 % COC as
SRT
Rs3L  Rs.2250 +0.75 %
upto COC above Rs3L
Rs6L as RT plus Rs 2000
+0.35 % COC above
Rs 3 L as SRT
Rs6L Rs.4500 +0.95 %
upto COC above Rs6L
RstoL as RT plus Rs 3050
+0.5 % COC above
Rs 6 L as SRT
above Rs.8300 +Rs 50/Rs
Rs10 1 L or part thereof
lakh of cost above Rs 10
L as RT plus Rs
5050 + Rs 50/per
Rs 1 L or part
thereof above cost
Rs 10 Lakh as SRT.
Sikkim* Omni-buses registered as non- Basis: Engine Basis: Seating  Basis: Seating Capacity
(September transport vehicles or as  Trucks: Basis: GVW Capacity Capacity Rs. 300 PA
2011) educational institute buses: GWW (kg) Tax (Rs.) Engne  Tax  Basis: Engine Capacity  Persons  Tax Rs.
Seating Tax {Rs.) Upto 500 1,000 Capacity Rs. Engine Tax PA
capacity 500-2,000 1,000 + Rs. 110 for  (cq) PA Capacity  Rs. Uplo4 700
Upto 10 2,000 every add 250 kg or {co) PA > 900
>10 2,000 + part thereof above  Upto 80 150 Upto 900 1,500
Rs. 200 for 500 kg 80170 300 9001490 1,800
each addi 2,000- 1,620 + Rs. 130 for 170250 450 1,490-2,000 3,000
seat 4,000 every addl 250 kg or 250 600 >2000 4500

part thereof above
2,000 kg
4,000- 2,660 + Rs. 85 for
8,000 every add! 250 kg or
part thereof above
4,000 kg
4,020 + Rs. 110 for
every add! 250 kg or
part thereof above
8,000 kg

>8,000

Tractors ; Basis: ULW

ULW (kg) Tex (Rs.)

Upto 500 500

500-2,000 500 + Rs. 120 for
every addl 250 kg or
part thereof above
500 kg

2000- 1,220 + Rs. 125 for

4,000 every addi 250 kg or
part thereof above
2,000 kg

4000- 2,220 + Rs. 290 for

8000  every addl 250 kg or
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part thereof above
4,000 kg
>8,000 6,860 + Rs. 320 for
every addl 250 kg or
part thereof above
8,000 kg
Trailers: Basis: GVW
GVW (kg) Tax {Rs.)
Upto 1,00 500
1,000 500 + Rs. 50 for
2000  every add 250 kg or
part thereof above
1,000 kg
2000- 700 + Rs. 80 for
4,000 every addl 250 kg or
part thereot above
2,000 kg
4000 1,340 + Rs. 150 for
8,000 every addl 250 kg or
part thereof above
4,000 kg
>8000 3,740 + Rs. 200 for
every addl 250 kg or
part thereof above
8,000 kg
Tamil Stage carriage: Rs. 400 PSPQ LTT 8% on value Taxi: Rs4,000 for 5 yrs  Passenger: Rs. 1,400
Nadu Surcharge 25% of tax Basis: RLW Tourist Taxi: Rs. 6,500  Goods:
{March Tourist omni buses: seating RLW (inkgs)  Tax (Rs) Cars & jeeps: LTT for 5 yrs RLW (in kgs) Tax (Rs.)
211) capacity: 3,000 19,200 LT Value Tax 3,000 19,200 LT
<35 +1: Rs. 4900 PQ for every 3001 -5500 950 PQ (Rs. Lakh) 3,001 -
square metre of floor area of the ~ 5.501-8000 1500 PQ upto 10 10% of value 5,500 950 PQ
vehicle 35 + 1 or more: Rs.  9,001- 12000 1,900 PQ >10  15% of value 5501- 9,000 1,500 PQ
3,000 PS PQ 12001-13000 2100 PQ 9,001- 12,000 1,900 PQ
1300115000 2500 PQ 12,001-13000 2,100 PQ
13,001-15,000 2,500 PQ
Tripura® Rs. 42 PSPA Rs. 110 PA Rs. 440 PA Passengers: Rs. 150 PA
(March Trucks: Rs. 4,200 PA
2011) Cars: Goods: Rs. 105 PA
Tractors; First 500 kg Rs. 500 + Rs. 275 PA
Rs. 200 for every addl 250 kg
Jeeps:
Trailers: First 500 kg Rs. 400 + Rs. 560 PA
Rs. 50 for every addl 200 kg
Uttarakhand Quarterly OTT Rs. Basis:Seating capacity ~ Passengers :
(March 2011) Upto 20 seATS RS, 350 + Trucks/Tractors/Trailors: 800 - Rs. 1,500 Seats TaxRs.PQ  Seats  Tax
RS. 30 PS Rs. 70/MT for one region and Uplo 6 230  plus Rs.PQ
UPTO 35 SEATS RS. 590 + Rs. 85/MT above one region. passenger Upto3 95 plus 30
RS. 35 PS Goods tax: Rs. 210MT PQ or tax Rs. 85 passenger tax
PAssenger Tax: Rs. 160 PSPM  part and Rs. 85MMT for plain PSPM 46 185 plus 30
contract carriage routes 72 350  plus passenger tax
passenger  Goods:
tax Rs. 125 Rs. 70 per MT for one
PSPM region pius Rs. 210 per MT

or part of them and Rs. 85
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per MT for plain routs.
Rs. 85per MT above one
region plus Rs. 210 per MT
or part of them and Rs. 85
per MT for plain routs.
Uttar Pradesh < 5 years old: Rs. 110 PSPM OTT 7% of OTT 2:5% of cost Rs. 860 PSPQ Passengers:
(March 2011) Rs. 330 PSPQ Trucks/Trailors: Basis: GYW vehicle cost Or Rs. 2350PSPA Rs. 600 PSPA
Rs.1,200 PSPA Rs. 230 PQ per tonne or part Cars OTT Rs. 5400 PS
5-10 years old: thereot OTT 7% of VC
Rs. 115 PSPM Rs. 850 PA per tonne or part Goods tax: Rs. 850 per ton
Rs. 345 PSPQ thereof. Jeeps PA or part there of.
Rs.1,250 PSPA Agricutture Trailors are exempted OTT 7% of VC OTT Rs. 7,000 per ton or
>10 years old: from tax Rs. 2350 PS PA ' part there of.
Rs. 120 PSPM
Rs. 360 PSPQ Tractors: Basis; ULW
Rs.1,300 PSPA Rs. 500 PQ per tonne or part
thereof
Rs. 1,800 PA per tonne or part
thereof .
Agriculture Tractors are exempted
from tax
West Bengal*  Stage Carriage ur Upto 5 seats Passenger.
(March 2011) Basis Seating Capacity PQ Trucks: Basis:RLW (Quarterly) Engine  Tax Rs.1600 PA Opto 4 seals Rs. 660 PA
Rs31.25 PSPQ+10% quarterly  RLW (kg) Tax(Rs.) Capacity {Rs.) OTT for 5 years
total fax Upto 2000 150 (o0) Engine  Tax (Rs) Goods:
2,000- 3500 26250 80 1560 Capacity GVW,upto 2000 Rs. 600
3500-5500 525 80170 315  (cg) PA
55007000 71250 170250 4685  Upto 10,550 (+Spl.
7,000- 9,000 86250 250 6250 900 Tax of Rs.
9,000-12000  1387.50 4,000)
12,000-14,000 1875 900-1,490 13,900 (+Spl.
14,000-15,000  2062.50 Tax of Rs.
15,000-16,250 2325 7,500)
>16,250 1550+ PQ + Rs. 1490- 21,800 (+5pl.
37.50-- PQ for 2000 Tax of Rs.
every addl. 250 10,000}
kgs. + 50% of 2,000- 28,000 {+Spl.
quarterly tax 2500  Tax of Rs.
25,000 429375 12,500)
26,400 463125 >2500 30,000 (+Spl.
31,000 5643.75 Tax of Rs.
15,000)
Trailers
RLW (ko) Tax PQ(Rs.)
Uplo 2000 43750
2,000- 4000  587.50
40006000 75625
6,0008000  981.25
8,000-10,000 133750
10,000-12,000  1862.50
12,000-13,000 221875
13,000-14,000 2481.25
14,000-15,000  2743.75
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>15,000 274375 PQ +
Rs.50 PQ for
every additional
250 kgs. above
15000
Tractors:
UW (Kg  Tax PA(Rs)
500 1,600
750 1,705
1,000 1,810
1,250 1915
1,500 2,020
1,750 2125
2,000 2230
2,250 2,380
2500 2,530
2,750 2,680
3,000 2,830
3250 2,980
3500 3130
3,750 3,280
4,000 3430
4250 3955
4500 4,480
5,000 5,006
5250 5,530
5,500 6,055
5,750 6,580
6,000 7,105
6,250 7630
6,500 8,155
6,750 8,680
7,000 9,205
7250 9,730
7500 10,255
7,750 10,780
8,000 11,305
10,000 11,830
15,000 16,630
20,000 28,630
25,000 40,630
30,000 52,630
Andaman Rs. 100 PA Rs. 25 PA Rs. 75 PA Rs 60 PA
& Nicobar Trucks and Tractors: Rs. 150 PA
(as on Rs. 60 PA
31.32011)
Chandigarh Basis: Seating capacity Basis: Value of Rs.100 PSPA Rs.320 PA

(Rates of
taxation on two
wheelers and
carsfjeeps are
as on 5.2.2011,

No. of Seats Rs. PA
Upto 30 3000
> 30 4200

Basis: ULW

ULW (tonnes)
Upto 1

12

23

Rs. PA
337
660

motor vehicle

Value  Tax
of

Motor

Vehicle

Basis: Value of motor
vehicle

Value of Tax
Motor

Vehicle
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the rest are as 34 1,200 Up to 3% of Up to Rs. 2% of value
on 31.3.2009) >4 1,500 Rs. 1 value 6 lakh  of  motor
lakh  of vehicle
Tractors : Rs. 840 PA motor Rs. 620 3% of value
vehicle lakh of  motor
>Rs. 1 4% of vehicle
lakh value of > Rs. 20 4% of value
motor lakh of  motor
vehicle vehicle
Dadra & Nagar  Rs. 1.50 PSPA per kilometre of Basis: OTT Basis: Seating  Passengers:
Haveli the total daily kilometres permitted ~ Trucks: Basis RLW capacity Basis: Seafing capacity
(as on @R 2.5% of VC Other than diesel  Upto 4 passenger: Rs.
31.32011) Rs.24 PS PM at the option of  Fuel other than diesel: 5% for imported  vehicles: 2.5 % of VC. 400 PA Upto 4 passenger: Rs. 400
operator Rs. 20 per 100 kgRLW vehicles 5% for imported vehicles. ~ For every addl seat PA
over 4 passengers upto  For every add! seat over 4
Diesel: Diesel vehicles: OTT 9 passengers: Rs. 50  passengers
Rs. 25 per 100 kgRLW. VO Tax  Tax PA upto 9 passengers: Rs. 50
{(Rs. Rate Rate For every addl seat PA
Lakh} for over 9 passengers: Rs.  For every add! seat over 9
Imported 40 PA passengers: Rs. 40 PA
Vehicles
wlo 25% 5% Goods: Fuel other than
10 of VC diesel:
>10 %% 6% Rs. 20 per 100 kg RLW
of VC
Diesel: Rs. 25 per 100
kgRLW.
Goods tax: Rs. 37.50 up
to 1,000 kgs of RLW
Rs. 60 for more than 1,000
kgs of RLW
Daman & Diu Rs. 1.50 PSPA per kilometre of Basis: OTT Basis: Seating  Passengers:  Basis:
{as on the total daily kilometres permitted  Trucks: Basis RLW capacity Seating capacity
31.3.2011) 6] 2.5% of VC Other than diesel

Rs.24 PS PM at the option of
operator

Fuel other than diesel:
Rs. 20 per 100 kgRLW

Diesel:
Rs. 25 per 100 kgRLW.

5% for imported
vehicles

vehicles: 2.5 % of VC.
5% for imported vehicles.

Diesel vehicles: OTT

VO Tax Tax

(Rs. Rate Rate

Lakh) for
Imported
Vehicles

uplo 25% %

10 of VC

>10 ™% &%

Upto 4 passenger: Rs.
400 PA

For every addl seat
over 4 passengers upto
9 passengers: Rs. 50
PA

For every addl seat
over 9 passengers: Rs.
40 PA

Upto 4 passenger: Rs. 400
PA

For every addl seat over 4
passengers upto 9
passengers: Rs. 50 PA
For every add! seat over 9
passengers: Rs. 40 PA
Goods: Fue! other than
diesel:

Rs. 20 per 100 kgRLW
Diesel: Rs. 25 per 100 kg
RW.

Goods tax: Rs.37.50 up to
1,000 kgs of RLW

Rs. 60 for more than 1,000
kgs of RLW
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NCT, Delhi* Basis: Seating Capacity OTT Basis: VC of VC Not Available
(February Trucks:
2012) Seating Capacityexcluding driver VC{Rs) Tax  OTT Basis: VC
and Conductor Tax Rs. Tomne Tax Rs. PA Upo 2% of
PA Upto 1 665 2500 VO VC{Rs. Tax
Not more than 2 305 12 940 25,000- 4% of  lakh)
24 605 24 1430 40,000 VC  Uplo6 4% of VC
4-6 1,130 46 1915 40,000- 6% 610 7% of VC
618 1,915 68 2375 60000 of VC  >10 10% of VC
More than 18 R s 89 2,865 >60000 8%
1,915 + Rs. 280 per passenger 910 3320 of VC
PA >10 3,790 PA +
Rs.470 per each
addi tonne
Tralers:
Addl of 10 tonne + less than 2
tonne of trailer - Rs. 3,790 + Rs.
470 per tonne+ Rs. 465
Addl of 10 ton + more than 2
tonne of trailer - Rs. 3,790 + Rs.
470 per tonne+ Rs. 925
Puducherry Stage Carriage Urban: Rs. 150 Basis: Engine Not Avaitable
(as on PSPQ Basis RLW Capacity
1.10.2010) Intra-State: Rs. 260 PSPQ Basis: ULW
Inter-State Ordinary: Rs. 360  RLW (kg) Rs. Engine Tax
PSPQ up to 3,000 2,000 PA Capacity ULW (k)  Tax (Rs)
Inter-State Express: Rs. 370 5500 800 PQ (cc) Upto 700  Rs. 550 PA
PSPQ 9,000 1,200 PQ Upto  Nil Rs. 4,800
12,000 1,700 PQ 55 i)
Contract carriage: 13,000 2,000 PQ 5675 Rs. 60 7001500 Rs. 710 PA
Persons Rs. 15,000 2,200 PQ PA Rs. Rs. 6,000
6-10 4,500 PA > 15,000 Rs. 200 for 450 T
10:13 6,500 PA every 1,000 hg) 1,5002,000 Rs. 910 PA
1327 325 PSPQ kg 75 - Rs. Rs. 8,000
> 27 375 PSPQ Tractors: 170 110 PA aT
< 2,500 kg ULW: Rs. 120 PQ Rs. 2,000-3,000 Rs. 940 PA
Dsluxe contract carriage (Upto 54 > 2,500 kg ULW: Rs. 150 PQ 850 Rs. 8,000
persons): Rs. 900 PSP Q T ar
Ordinary contract carriage (Upto >170  Rs. >3,000 Rs. 960 PA
54 persons): Rs. 450 PSPQ 160 PA Rs. 8,000
Rs. ar
1,200
aT

*Revised rates as available from Transport Departments of respective States and websites of Transport Departments.

Abbreviations:
Addl: Additional
PA: Per annum

RLW: Registered Laden Weight
COC: Cost of Chassis

VV: Vehicle Value

LTT: Life Time Tax

PQ: Per Quarter

ULW: Unladen Weight

GVW: Goods Vehicle Weight

LW: Laden Weight
PS: Per Seat
VC: Vehicle Cost
AT: Road Tax

OTT: One Time Tax
PM: Per Month

PP: Per Passenger
SRT: Special Road Tax
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[English]
Protection of Migratory Birds

*79.  SHRIMATI MANEKA GANDHI:
SHRI GOPAL SINGH SHEKHAWAT:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the names of the birds sanctuaries and other
places where migratory birds visit, State-wise;

(b) whether there has been a steep decline in the
number of migratory birds arriving in the country and if
so, the details of such bird species;

(c) whether any financial and technical assistance is
extended to the specialised institutions for conducting birds
specific study;

(d) if so, the details thereof alongwith the aid
extended to them during the last three years and the
current year; and

(e) the steps taken by the Government to attract
and protect the migratory birds in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) Migratory birds visit most part of the
country and are not confined to a few areas. However,
some of the important areas visited by migratory birds in
the country, which include some wetlands and areas
notified as wildlife sanctuaries, are given in Statement-I.

(b) About 370 species of migratory birds have been
reported in India. Of these, 175 species undertake long
distance migration using the Central Asian Flyway (CAF)
area, which includes central Siberia, Mongolia, the Central
Asian Republics, Iran and Afghanistan, the Gulf States
and Oman, and the Indian sub-continent. Select scientific
institutions funded by the Central/State Governments, State
Forest Department(s) and NGOs working for wetlands
and migratory birds have ben monitoring the status of
these long distance migratory birds in India. According to
the latest ‘Asian Water bird census’ coordinated by the
‘Wetlands International’, the populations of threatened
migratory birds in the region are either decreasing or
stable.

The CAF Action Plan covers 175 species of divers,
grebes, pelicans, cormorants, herons, storks, ibises,
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flamingoes, anatids, cranes, rails, sungrebes, jacanas, crab
plovers, oystercatchers, ibis bills, stilts and avocets,
pratincoes, plovers, scolopacids, gulls and terns, of which
Egyptian vulture (Meophron percropterus), Baer’s Pochard
(Atheya baer)), Yellow breasted bunting (Emberiza
aureold), White tailed eagle (Hakiaceetus albicila), Imperial
Eagle (Aguila helical), Marbled Teal (Marmoronetta
angustirostris), Ferruginous Pochard (Aythya nyroca),
Dalmatian Pelican (Peflicannus crispus), Sociable Plover
(Vanelius gregarious), Spoonbill Sandpiper (Eurynohynchus
pygmeus), Baikal Teal (Anas formosa), Nordmann's
Greenshank (77inga guttifer), Sociable lapwing (Vanellus
gregarious), White headed Duck (Oxyyura /leucocephala),
Pallas’s Fishing Eagle (Ha/iaeetus leucoryphus), are
endangered migratory birds of India listed in the Appendix-
I of the Convention on Migratory Species (CMS). Except
Nordmann’s Greenshank, all other species have been
observed to be declining in Asia including in India.

(c) and (d) The Government of India is providing
financial and technical assistance to specialized institutions
like Salim Ali Centre for Ornithology and Natural History
(SACON), Wildlife Institute of India (Wil), Bombay Natural
History Society (BNHS), etc. for conducting various studies
for monitoring populations of important bird species and
their habitat. The details of financial assistance provided
by the Government of India to scientific institutions, NGOs,
etc for important bird specific studies in India, during the
last three years and current year is at Statement-Il.

(e) The important steps taken to protect and continue
to attract migratory birds in iIndia, are given below:

() Rare and endangered birds including migratory
birds are included in Schedule-l of the Wildlife
(Protection) Act, 1972 thereby according them
highest degree of protection.

(i) Stringent punishments have been provided for
in the Wildlife (Protection) Act, 1972 for violation
of provisions of the Act.

(iif) Important habitats of birds, including migratory
birds have been notified as Protected Areas
under the Wildiife (Protection) Act, 1972 for
better conservation and protection of birds and
their habitats.

(iv) Financial and technical assistance is provided
to the State/UT Governments for protection and
management of Protected Areas.
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(v) Wildiife Crime Control Bureau has been wetlands in India have been notified as Ramsar
established for control of illegal trade in wildlife sites.

and its parts and products.

(viiy Ministry of Environment and Forests has notified

(vi) India is a contracting Party to the Ramsar the Wetlands (Conservation and Management)
Convention (Convention on Wetlands) and 25 Rules, 2010, for better protection of wetlands

in the country.

Statement |

Important wetlands identified under protected area and wetland conservation programme visited by migratory birds

SI.No. State/UT SI.No. Name of Wetland Identified as
1 2 3 4 5
1. Andhra Pradesh 1. Kolleru Wetland and Wild life Sanctuary
2. Assam 2, Deepar Beel Wetland
3. Urpad Beel Wetland
3. Bihar 4. Kabar Wetland and Wild life Sanctuary
5. Barilla Wetland and Wild life Sanctuary
6. Kusheshwar Asthan Wetland and Wild life Sanctuary
4. Gujarat 7. Nalsarovar Wetland and Bird Sanctuary
8. Great Rann of Kachh Wetland and National Park
9. Thol Bird Sanctuary Wetland and Bird Sanctuary
10. Khijadiya Bird Sanctuary Wetland and Bird Sanctuary
1. Little Rann of Kachh Wetland and National Park
12. Pariej Wetland
13. Wadhwana Wetland
14. Nanikakrad Wetland
5. Haryana 15. Suitanpur Wetland and Wild life Sanctuary
16. Bhindawas Wetland and Wild life Sanctuary
6. Himachal Pradesh 17. Renuka Wetland
18. Pong Dam Wetland and Bird Sanctuary
19. Chandratal Wetland
20. Rewalsar Wetland
21. Khajjiar Wetland
7. Jammu and Kashmir 22. Wullar Wetland
23. Tso Morari’ wetland
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1 2 3 4 5
24, Tisgul Tso & Chisul Marshes Wetland
25. Hokersar Wetland
26. Mansar-Surinsar Wetland
27. Ranijitsagar Wetland
28. Pangong Tsar Wetland
8. Jharkhand 29. Udhwa Wetland
30. Tilaiya Dam Wetland
9. Karnataka 31. Magadhi Wetland
32. Gudavi Bird Sanctuary Wetland and Bird Sanctuary
33. Bonal Wetland
34. Hidkal & Ghataprabha Wetland and Bird Sanctuary
35. Heggeri Wetland
36. Ranganthittu Wetland and Bird Sanctuary
37. K.G. Koppa wetland Wetland
10. Kerala 38. Ashtamudi Wetland
39. Sasthamkotta Wetland
40. Kottuli Wetland
41, Kaduiandi Wetland
42. Vembnad Kol Wetland
11. Madhya Pradesh 43. Barna Wetland
44, Yashwant Sagar Wetland
45. Wetland of Ken River Wetland
46. National Chambal Sanct. Wetland and Wild life Sanctuary
47, Ghatigaon Wetland and Bird Sanctuary
48. Ratapani Wetland and Bird Sanctuary
49, Denwa Tawa wetland Wetland and Tiger Reserve
50. Kanha Tiger Reserve Wetland and Tiger Reserve
51. Pench Tiger Reserve Wetland and Tiger Reserve
52. Sakhyasagar Wetland
53. Dihaila Wetland and Bird Sanctuary
54, Govindsagar Wetland
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1 2 3 4 5
12. Maharashtra 55. Ujni Wetland
56. Jayakawadi Wetland
57. Nalganga wetland Wetland
13. Manipur 58. Loktak Wetland
14. Mizoram 59. Tamdil Wetland
60. Palak Wetland
15. QOdisha 61. Chitka Wetland and Bird Sanctuary
62. Kuanria wetland Wetland
63. Kanjia wetland Wetland and National Park
64. Daha wetland Wetland
16. Punjab 65. Harike Wetland and Bird Sanctuary
66. Ropar Wetland
67. Kanijli Wetland
17. Rajasthan 68. Sambhar Wetland
18. Sikkim 69. Khechuperi Holy Lake Wetland
70. Tamze Wetland Wetland
71. Tembao Wetland Complex Wetland
72. Phendang Wetland Complex Wetland
73. Gurudokmar Wetland Wetland
74. Tsomgo wetland Wetland
19. Tamil Nadu 75. Point Calimer Wetland and wild life Sanctuary
76. Kaliveli Wetland
77. Pallaikarni Wetland
20. Tribura 78. Rudrasagar Wetland
21. Uttar Pradesh 79. Nawabganj Wetland and wild life Sanctuary
80. Sandi Wetland and wild life Sanctuary
81. Lakh Bahoshi Wetland and wild life Sanctuary
82. Samaspur Wetland and wild life Sanctuary
83. Alwara Wetland Wetland
84. Semarai Lake-Nagaria lake Wetland

Complex
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1 2 3 4 5

85. Keetham Lake Wetland and wild life Sanctuary

86. Shekha wetland Wetland

87. Saman Bird Sanctuary & Wetland and Bird Sanctuary

Sarsai Nawar Complex

22, Uttarakhand 88. Ban Ganga Jhilmil Tal Wetland
23. West Bengal 89. East Calcutta Wetland Wetland

90. Sunderbans Wetland and Biosphere Reserve

91. Ahiron Beel Wetland

92. Rasik Beel Wetland

93. Santragachi Wetland
24.  UT (Chandigarh) 94.  Sukhna Wetland

Bird Sanctuaries visited by migratory birds and compiled as per information available with the Ministry

ANDAMANS
Sl.No. Name District Area (Sq.Km.)
1 2 3 4
1. Battimalve Nicobar 2.23
2. Mahatama Gandhi marine NP Andamans 281.5
3. Megapode Nicobar 0.12
4. Narcondum Nicobar 6.812
5. North Reef Nicobar 3.484
6. Mount Harriett NP Andaman 46.62
7. Rani Jhansi NP Andaman 256.14
8. Saddle Peak NP Andaman 32.54
9. Landfall Island WLS Andaman 29.48
10. Interview lsland WLS Andaman 133.87
11. South Sentinel Sanctuary Andaman 48.61
12. Tillanchong WLS Andaman 16.83
ANDHRA PRADESH
1. Coringa East Godavari 235.7
2. Kolleru West Godavari 673.00
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1 2 3 4
3. Manijira Medak 20.00
4. Nelapattu Nellore 4.59
5. Pulicat Nellore 600.00
6. Rollapadu Kurnool/Prakashamit 614.19
7. Sri Lankamalleswara Cuddapah 464.42
8. Telineelapuram Srikakulam 4.6
ARUNACHAL PRADESH

1. Eagle’s Nest West Kamang 217.00
2. Seesa Orchid Sanctuary West Kamang 100.00
3. Kane WLS West Siang 55.00
ASSAM

1. Barodebum Beelmukh Laksmipur/Deemaiji 11.248
2. Deepar Beel Kamrup 414
3. Panidihing Shivsagar 33.93
4. Bherjan-Borjan-Podumoni WLS Tinsukia 7.74
5. Chakrashila WLS Dhubri and Kokrajhar 53.00
BIHAR

1. Bareila Jheel Bird Sanctuary 1.95
2. Kanwar Lake Begusarai 63.11
3. Nagi Dam Monghyr 1.91
4. Nakti Dam Monghyr 3.32
5. Udaipur Champaran 8.87
6. Vikramsila Bhagalpur 0.5
CHANDIGARH

1. Chandigarh city Bird Chandigarh 0.029
GOA

1. Chorao (Dr Salim Ali) Goa 1.78
GUJARAT

1. Gaga (GIB) Jamnagar 3.33
2. Khijadiya Jamnagar 6.05
3. Kutch Bustard Kutch 2.03
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4. Marine NP Jamnagar 162.89
5. Marine WLS Jamnagar 457.93
6. Nalsarovar Ahmedabad & Surendranagar 120.82
7. Ratanmahal Panch-Mahal 55.65
8. Thol Mehsana 6.99
9. Velvadar Black Buck Sanctuary Bhavnagar 34.08
10. Lala Bustard WLS Kutch 500.00
HARYANA
1. Bhindwas Rohtak 412
2. Sultanpur Gurgoan 1.43
HIMACHAL PRADESH
1. Bandli Mandi 41.32
2 Pong Dam Lake Kangra 307.29
3 Renuka Sirmaur 4.02
4, Churdhar WLS Sirmaur 56.15
5 Gobind Sagar Bilaspur 223.34
JAMMU AND KASHMIR
1. Baltal (Thajwas) Srinagar 203.00
2. Hokersar Srinagar 10.00
3. Overa - Aru Anantnag 32.00
4. Surinsar Mansar Jammu 39.13
JHARKHAND
1. Udhwa Sahebgan;| 5.65
KARNATAKA
1. Adichunchunagiri Mandi 0.84
2 Arabithittu Mysore, 13.5
3. Attiveri Uttar Kanada & Dharwad 2.226
4 Ghataprabha Belgaum 29.78
Gudavi Shimoga 0.73
6. Ranebennur Dharwad 119
7. Ranganthittu Mysore 0.67
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1 2 3 4
8. Talakaveri Kodagu 105.59
KERALA

1. Thattkkad Idukki 25.16
2. Chimmony Wildlife Sanctuary Trichur 90.00
3. Choolannur Peacock Sanctuary

MADHYA PRADESH

1. Gandhi Sagar Mandasaur 368.62
2. Ghatigaon Great Indian Bustard Gwalior 512.33
3. Karera Great Indian Bustard Shivpuri 202.21
4, Ken gharial Panna Chattarpur 45.2
MAHARASHTRA

1. Great Indian Bustard (Nanag) Solapur/Ahmednagar 8496.44
2. Karnala Rajgarh 4.48
3. Koyna Satara 423.55
4, Naigaon Mayur WLS 29.89
MANIPUR

1. Keibul Lamjo Imphal/Bishanpur 40
ODISHA

1. Chilka (Nalban) Puri 15.53
2. Bhitarkanika Wildlife Sanctuary Kendrapara 672.00
3. Bhitarkanika National Park Kendrapara 145.00
4, Gahirmatha Marine Sanctuary Kendrapara 1,435.00
PUNJAB

1. Harike Lake Ferozepur 86
RAJASTHAN

1. Desert National Park Jaisalmer 3162
2. Keoladeo national Park Bharatpur 28.73
3. Jawahar Sagar Kota 153.41
TAMIL NADU

1. Chitrangudi Ramanathapuram 0.47
2. Gulf of Mannar Marine Tuticorin &Ramnathanpur 6.23
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3. Kanjirankulam Chengai Anna 1.04
4, Karikili Chengalpattu 0.61
5. Koonthankulam/Kandankulam Bird Tirunelveli 1.29
6. Metasanuvannoor-Kilaselvanoor Bird Ramanathapuram 5.93
7. Point Calimere Nagapattinam 17.26
8. Pulicat Bird Tiruvellore 153.67
9. Udayamarthandapuram Bird B326 Tiruvarur 0.45
10. Vaduvoor Tiruvarur 1.28
11. Vedanthangal Bird Chengalpattu 0.3
12. Vellode Bird WLS Erode 0.77
13. Vettangudi Sivaganga 0.38
UTTRA PRADESH
1. Bakhira Basti 29
2. Lakh Bahosi Farukhbad 80
3. Nawabganj Unnao 2
4. Okhla Ghaziabad 4
5. Parvatiarga Gonda 10.84
6. Patna Eta 1.09
7. Saman Mainpuri 5
8. Samaspur Rae Bareily 8
9. Sandi Gardiu 3
10. Surahatal Balia 0.32
11. Sursarovar Agra 4.03
12. Vijay Sagar Hamirpur 2.62
WEST BENGAL
1. Halliday 24-Parganas 5.95
2. Lothian [sland 24 Parganas 38
3. Narendrapur 24 Parganas 0.1
4. Raiganj West Dinapur 1.3
5. Sajnakhali 24 Parganas 362.4
Total 23720.699
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Details of financial assistance provided by the Government of India to scientific istitutions and NGOs for important
bird specific studies during the last three years and current year

(Amount in Rupees)

SI.No.

Title of the project

Amount
released in
the year
2008-09

Amount
released in
the year
2010-11

Amount
released in
the year
2009-10

Amount
released in
the year
2011-12

Total

Survey of Manipur Bush- -
Quail in Western Assam by
World Pheasant Association.

An ecological account of -
water birds in Pulicat lake
by BNHS.

Study on distribution and -
status of birds and assessment

of threats to their survival in

Sahyadri Hills, Maharashtra

by Envirosearch.

Survey of colonial breeding -
waterbirds in Gujarat by
GEER Foundation.

Monitoring and surveillance of -
environmental contaminants in

birds in India Salim Ali Centre

for Ornithology and Natural

History (SACON).

Status, Ecology and Conservation -
of Narcondam Hornbill Aeceros
narcondami on Narcondami

Island, India by SACON.

Surveillance and Monitoring of  9,08,000
Avian Influenza in Wintering

Birds of India by BNHS

Study of Status Distribution
and Habitat Survey of Great
Indian Bustard in Guijarat.

1,560,000

- 79,860

1,35,485 -

14,50,898 -

- 1,82,160

79,860

2,26,860

1,01,943

14,27,365

1,569,720

1,35,485

2,26,860

1,01,943

28,78,263

1,82,160

9,08,000

1,50,000

Total for the year 10,58,000

15,86,383 2,62,020

18,36,028

47,42,431
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Construction of New By-passes

*80. SHRI A. SAMPATH:
SHRIMATI J. SHANTHA:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has taken up
construction of by-passes on various stretches of the
National Highways (NHs) in the country;

(b) if so, the details thereof during each of the last
three years and the current year, State-wise and NH-
wise;
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(c) the State-wise details of the proposals received/
approved in this regard during the same period especially
in the States of Kerala and Karnataka alongwith the
present status of the approved by-passes; and

(d) the details of the expenditure likely to be incurred
thereon and the time by which the construction of these
by-passes is likely to be completed?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (DR. C.P. JOSHI): (a) Yes, Madam.

(b) to (d) State-wise and NH-wise details of bypass
projects taken up for construction on National Highways
(NHs) during the last three years and the current year
are enclosed as Statement.

Statement

State-wise and NH-wise details of by-pass projects taken up for construction on National Highways (NHs) aduring the
last three years and current year le. since 2008-09 onwards and upto 2011-2012 (February, 2012)

SI.No. State Name of Bypass NH No. Sanction cost  Present
(Rs. crore) Status

1 2 3 4 5 6

1. Andhra Pradesh Madanapaile town Bypass 205&219 13.67 Completed

2. Assam Guwahati University Bypass 37 57.71 In progress
Nagaon bypass 37 230 Completed
Tinsukia bypass 37 70.71 In progress
Bypasses of Mohanbari, Chabua 37 133.4 In progress
and other villages
Makum bypass 38 32.46 In progress
Silchar bypass 53 103.89 In progress
Katlichera bypass 154 38.26 In progress

3. Himachal Pradesh Palampur Bypass 20 5.39 In progress
Hamirpur Bypass 88 27.51 In progress
Kufri Bypass 22 2.9 In progress

4, Jammu and Kashmir Srinagar Bypass 1A 60.66 In progress

5. Karnataka Tumkur Bypass 4 83 Completed
Chitradurga Bypass 4 104 Completed

6. Kerala Calicut Bypass 17 In progress
Kodungallur Bypass 17 39.16 In progress
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1 2 3 4 5 6
7. Maharashtra Sangamner Bypass 50 66.76 In progress
Akola Bypass 6 97.64 Completed
Four laning from MP/ 7 1170.52 In progress
Maharashtra border to
Nagpur I/C Kamptee
Kanoon and Nagpur
bypass (bypass length
44 km)
8. Meghalaya Shilong-Bypass 40&44 226 In progress
9. Rajasthan Bilara Bypass 112 27.38 In progress
Chittorgarh Bypass 76&79 133.03 Completed
10. Tamil Nadu Madurai Bypass 7 567.38 Completed
Chennai Bypass 4, 5845 480 Completed
Two Laning of Trichy - 67 & 210 374 In progress
Karaikudi and Trichy
Bypass (bypass length
26.1 km)
11.  Uttar Pradesh Allahabad Bypass 2 975.32 Completed
Jhansi Bypass 25 158.06 Completed

Import of Pulses

691. SHRIMATI JAYSHREEBEN PATEL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government proposes to import
pulses despite its bumper harvest during the current year
putting additional financial burden on the exchequer;

(b) if so, the details thereof and the reasons therefor;
and

(c) the time by which the said import is likely to
continue?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Government undertakes to import
pulses to bridge the gap between demand and domestic
supply. Any decision to import in the current year will be
taken after seeing the trend of arrivals of rabi harvest in
the mandis.

(c) Imports are currently under zero duty (till
31.3.2012). Pulses are also imported by PSUs for
distribution to States under the PDS which is valid till
31.3.2012.

Road from Gobind Ghat to Hemkunt Sahib

692. SHRI SUKHDEV SINGH: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government is planning to construct
the road from Gobind Ghat to Hemkunt Sahib in order
to ease arduous travel on foot by pilgrims; and

(b) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) and (b) This Ministry is primarily
responsible for development and maintenance of
National Highways in the country. The road from Gobind
Ghat to Hemkunt Sahib in Uttarakhand is not a part of
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National Highways network. The responsibility for the
development and maintenance of the same rests with
State Government.

Investment by Chinese Firms in Highway Sector

693. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has been encouraging
more investments from Chinese firms in the highway
sector;

(b) if so, the details of such Chinese firms in which
Government has shown interest and assigned tasks for
investment in highway project;

(c) whether the Government has granted security
clearance to these Chinese firms; and

(d) if so, the details thereof and the norms for the
selection of these firms in the highway projects?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) and (b) There is no restriction for a
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Chinese company to bid for NHAI projects. NHAI projects
are awarded on the basis of international competitive
bidding in which firms from all countries including China
can participate. Chinese companies have already shown
interest in investing in road projects in India. M/s Jiangsu
Provincial Transportation Engineering Group Co. Ltd.
(JPTEC) in Joint Venture with Indian companies
participated in the RFP of 4 projects namely Srinagar-
Banihal, Udhampur-Ramban, Jammu-Udhampur and
Piprakothi-Motihari-Raxaul.

The project Srinagar-Banihal in J&K has been
awarded to M/s Ramkay Infrastructure Ltd. — M/s JPTEC
(JV) and project Priprakothi-Motihari-Raxaul in Bihar has
been awarded to M/s Tantia Construction Ltd. and M/s
JPTEC (JV). Details of projects of NHAI being
implemented by Chinese companies are enclosed as
Statement.

(c) and (d) Yes, Madam. Security clearance has been
obtained from MHA for engagement of Chinese firm in
the awarded projects in Jammu & Kashmir and Bihar.
The firms are selected based on international competitive
bidding and selection norms prescribed in Request For
Proposal/Request For Qualification (RFP/RFQ)
documents.

Statement

Details of projects of NHAI under implementation by Chinese companies

Sl.No. Stretch State NH Total Completed Funded Date Date of TPC Agency Nationality
No Length Length By of anticipated  (Rs. Cr) of Agency
(In Km) (In Km) Start Completion

1 2 3 4 5 6 8 9 10 11 12

Under Implementation

1. 2-Laning Bihar 28A 68.79 6 BOT  Oct-2011 Apr-2014  375.09 Tantia- Indian-
with PS Jiangsu (JV) China (JV)
Motihari-

Raxaul
(Approved
Length 67 Km)

2. 4 Laning of Guijarat 59 1176 42 BOT  Dec-2010 Jun-2013  1008.5 ESSEL Indian-
Ahmedabad to Infra & China
Godhara CR-18
(Approved Consortium
Length

210 Km)
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1 2 3 4 5 6 8 9 10 1 12
3. Srinagar to Jammu 1A 67.76 0 Annuity  LOA issued on 1100.7 Ramkey indian-
Banihal Kashmir Sept 2010 Infra and  China (JV)
JPTEG
4, Six lanning of Kerala 47 30 0 BOT  Feb-2010 Oct-2013 617 KMC Indian-
Vadakkancherry- Construction China
Thrissuresection Ltd.- CR18G
Consortium
5. Panvel-Indapur Maharashtra 17 84 0 BOT  LOA issued on Oct 2010 942.69 Supreme Indian-
Infrastructure China
India Ltd.-
Mahavir
Road &
Infrastructure
Pvt. Lid.-
China State
Construction
Engg.
Hongkong Ltd.
6. Jaipur-Reengus  Rajasthan 1 54 34 BOT  Aug-2010 Feb-2013  267.81 RIL-AAA- India-
(Approved JTEG China JV
Length 52.65 Km) Consortium

[Translation]
Financial Assistance to NGOs

694. SHRI IJYARAJ SINGH:
SHRI PRATAPRAO GANPATRAO JADHAO:
SHRI HARISH CHOUDHARY:
SHRI ANJAN KUMAR M. YADAV:

Will the Minister of TEXTILES be pleased to state:

(a) the names of the Non-Governmental
Organisations (NGOs) in the country which are getting
financial assistance from the Government under the
various schemes during the last three years, Scheme-
wise and State/Union Territories-wise including Rajasthan;

(b) whether any irregularities have been found in the
working of the such NGOs;

(c) if so, the details thereof and the corrective
measures taken by the Government against the defaulter

NGOs;

(d) whether the Government has made any review
regarding the functions of the NGOs in which funds have
peen allocated under various schemes including
handicrafts schemes during the last three years; and

(e) if so, the outcome thereof alongwith the reaction
of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) to (e)
The information is being collected and will be laid on the
Table of the House.

[English]
Opening of ITI’'s

695. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:
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(@) whether the Government is aware that despite
announcements of, opening of Industrial Training
Institutes(ITIs) in certain areas of Haryana, some projects
could not be implemented;

(b) if so, the reasons therefor; and

(c) the time by which the said proposal is likely to
be taken up in coordination with Government of Haryana?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) to (c) Government
is considering implementation of a Scheme titled “Kaushal
Vikas Yojana” under which 1500 new Industrial Training
Institutes are proposed to be established in Public Private
Partnership (PPP) mode. These institutes will be
established mainly in the un-serviced areas throughout
the country. The state of Haryana is also covered under
the scheme. It is in the process of approval and the PPP
structure of the scheme is being finalised in consultation
with Planning Commission.

[Translation/
Bharat Oman Refinery

696. SHRI BHOOPENDRA SINGH: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether any study has been conducted by the
Government to assess the impact of polluted water and
air emanating by Bharat Oman Refinery and its ancillary
factories in Bina, Madhya Pradesh on human/nearby land;

(b) if so, the details thereof; and

(c) the steps taken by the Government to curb the
ili-effects due to said factories?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) to (c) As informed by the Madhya
Pradesh Pollution Control Board (MPPCB), an
Environmental Impact Assessment (EIA) study of Bharat
Oman Refineries Limited (BORL) was carried out by the
National Environmental Engineering Research Institute
(NEERI), Nagpur. The EIA study included detailed
characterization of air, noise, water, land and socio-
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economic components of environment around 10 km of
the refinery site. The report included existing status,
identification and quantification of impacts of various
operations, evaluation of proposed pollution control
measures and preparation of environment management
plan outlining additional control technologies to be adopted
for mitigation of adverse impacts on environment.

As per the report of MPPCB, the industry started
trial production since June 2010 and has commenced
operations recently and is under stabilization. Directions
have been given by MPPCB to BORL from time to time
for maintaining better environment. BORL conducts on
site/off site emergency plans and has adopted safe and
eco-friendly technology. In order to mitigate the impact
due to operation of refinery on various environmental
components like air, water, noise, land etc., some of the
measures taken by BORL are (i) high efficiency low
nitrogen oxide (NOx) burners are provided in furnaces to
minimize the air emissions, (i) low sulphur fuels are used
in all furnaces, (iii) dust control system is being used in
Captive Power Plant, (iv) stacks of sufficient height are
maintained (as per CPCB norms) to ensure adequate
dispersal of pollutants, (v) elevated process flare provided
with steam injection facility, (vi) continuous outline flue
gas monitoring system provided for furnace stacks, (vii)
continuous ambient air quality monitoring provided at four
locations within refinery premises along with a mobile
van for monitoring in surrounding villages, (viii) floating
roof tanks including crude oil tanks provided with primary
and secondary seal to reduce fugitive emissions, (ix) Close
Blow Down (CBD) system provided in off-site and process
units to minimize volatile organic carbon (VOC) emissions
from the operations, (x) installation of VOC collection
system provided at all primary treatment units of ETP,
(xi) silencers and acoustic barriers are used in equipments
to reduce noise wherever necessary, (xi) advanced effluent
treatment plant provided for treatment of waste water
generated from refinery.

[English]
Loan from World Bank

697. SHRI NRIPENDRA NATH ROY:
SHRI NARAHARI MAHATO:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the World Bank has refused to provide
loans to National Highways Authority of India (NHAI) for
some projects;
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(b) if so, the details thereof,

(c) whether due to poor implementation of the road
projects by NHAI, there is steep cost escalation in the
projects; and

(d) if so, the manner in which NHAI proposes to
complete the projects even if the World Bank does not
provide any loan?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) and (b) World Bank has never refused to
provide loan to NHAI

(c) Escalation due to delay are paid as per contract
provisions and is applicable for item rate contracts only.
In case the project is delayed due to reasons attributable
to the Contractor, liquidity damages are imposed and no
escalation is paid. Escalations are paid only in case where
the delay is beyond the control of the Contractor. The
overall escalation due to delays etc. can only be estimated
after completion of the projects.

(d) Does not arise in the light of reply at items (a)
and (b) above.

[Translation/
FDI in Defence Production

698. SHRI P.L. PUNIA: Will the Minister of
DEFENCE be pleased to state:

(@) whether the Government proposes to increase/
decrease Foreign Direct Investment (FDI) in defence
production;

(b) if so, the details thereof, and

(c) the time by which the same is likely to be
effected?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI M.M. PALLAM RAJU): (a) There is no
such proposal under consideration in the Ministry of
Defence.

(b) and (c) Do not arise.
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[English]
Area under ‘No-Go’ Policy

699. SHRI CHANDRAKANT KHAIRE: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether a large extent of area in coal region
falls under the 'No-Go' policy;

(b) if so, the details thereof;, and

(c) the steps taken by the Government to protect the
forest areas falling under the coal regions?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) To facilitate objective, informed
and transparent decision on diversion of forest land for
coal mining projects, Ministry of Environment & Forests
on suggestion from the Ministry of Coal jointly undertook
study in nine major coalfields, namely Talcher, IB Valiey,
Mandiraigarh, Sohagpur, Wardha, Singrauli, North
Karanpura, West Bokaro and Hasdeo to classify coal
blocks located in these coalfields into following two
categories:

(a) Unfragmented forest landscapes having gross
forest cover (GFC) more than 30 % and weighted forest
cover (WFC) more than 10%, named as category-A or
‘No Go Area’.

(b) Fragmented forest landscapes having GFC less
than 30% and WFC less than 10%, named as category-
B or ‘Go Area’.

Details of the extent of area covered under the said
study and the area classified as ‘Go’/No Go’ is enclosed
as Statement.

(c) To mitigate impacts of diversion of forest land for
non-forest purposes, including for coal mining projects,
on the forests, the Central Government while according
approvals under the Forest (Conservation) Act, 1980
stipulates appropriate conditions, such as, creation and
maintenance of compensatory afforestation, implementation
of wildlife conservation plan and realization of Net Present
Value (NPV) of the diverted forest land etc. from the
user agency for conservation, protection and development

of forests etc.
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Statement

Detalls of the extent of area covered under the said study and the area classified as ‘Go/No Go’ as per a
study undertaken jointly by the Ministry of Coal and the Ministry of Environment and
Forests in Nine Major Coalfields in the Country

Sl.  Coalfield State Total Blocks Blocks classified Blocks classified
No. as ‘No Go’ as ‘Go’

No. of Area No. of Area No. of Area

Blocks (ha.) Blocks (ha.) Blocks (ha.)
1. Talcher QOdisha 82 80,400 07 10,200 75 70,200
2. IB Valley Odisha, Chhattisgarh 49 51,600 16 21,300 33 30,300
3. Mandiraigarh Chhattisgarh 80 1,18,200 48 77,900 32 40,300
4. Sohagpur Chhattisgarh/Madhya Pradesh 110 1,27,550 12 22,550 98  1,05,000
5. Wardha Maharashtra 113 82,900 09 34,900 104 48,000
6. Singrauti Madhya Pradesh/Uttar Pradesh 46 66,800 20 31,000 26 35,800
7. North Karanpura Jharkhand 63 60,600 12 21,300 51 39,300
8. West Bokaro Jharkhand 39 14,800 9 3,300 30 11,500
9. Hasdeo Chhattisgarh 20 45,883 20 45,883 0 0

Total 602 6,48,733 153 2,68,333 449  3,80,400

[Translation] State sector forestry projects with an investment of

Functioning of Afforestation Projects

700. SHRI MAROTRAQO SAINUJI KOWASE: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether a number of afforestation projects are in
progress with the assistance of foreign banks in the
country;

(b) if so, the details thereof, State-wise; and

(c) the increase in forest area in square kilometre
during the last three years as on date, state-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) Yes, Madam. At present twelve

Rs6859 Crores are implemented in Eleven States and
another Project under Central Sector titled ‘Capacity
Development for Forest Management and Training of
Personnel’ with an outlay of Rs. 225 Crores is
implemented in various States in the country. All these
projects are funded by Japan International Cooperation
Agency (JICA) Government of Japan. The details are
given at Statement-|.

(c) There is no separate assessment of change in
Forest cover for externally aided projects. The forest cover
is assessed on biennial basis for the country by Forest
Survey of India by interpretation of satellite imageries
and FSI publishes a report titled India State of Forest
Report (ISFR) for forest and tree cover assessment. As
per the latest ISFR 2011, the forest cover has declinedby
367 sgkms as compared to ISFR 2009. The details of
forest cover State-wise is given in Statement-Il.
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Statement |
Sl.No. Name of the Project Implementing Cost Funding Project Objectives Components Project
Agency/State {in Rs. Agency Period
Crores)

1 2 3 4 5 6 7 8
1. West Bengal Forestry and ~ West Bengal 406 JICA To improve forest () Afforestaion  2011-12
Biodiversity Conservation ecosystem and conserve (i) Biodiversity
Project biodiversity by under- Conservation
taking afforestation, (i) Community to

regeneration and wildlife Development
management activities  (iv) Institutional
through Joint Forest Capacity 2019-20
Management approach, Development
including institutional
capacity development,
thereby contributing to
environmental conse-
rvation and harmonized
socio-economic develop-
ment of West Bengal
2. Rajasthan Forestry and Rajasthan 1152 JICA To enhance forest area (i) Afforestation  2011-12
Biodiversity Project and livelihood oppor- (i) Agro Forestry
(Phase-Il) tunities of the forest (i) Water
dependent people and to conservation
conserve biodiversity by Structures
undertaking afforestation  (iv) Biodiversity to
and biodiversity conser- Conservation
vation measures through  (v) Community
JFM approach, thereby Mobilization
contributing to environ-  (vi) Poverty
mental conser-vation and Alleviation 2018-19
socioeconomic develop- and
ment of Rajasthan. Livelihood
Improvement
(vii) Capacity
Building,
Training &
Research
(viii) Monitoring
and
Evaluation
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1 2 3 4 6 7 8

3. Tamil Nadu Biodiversity — Tamil Nadu 686 JICA To strengthen biodiversity ()  Biodiversity 2011-12
Conservation and conservation by improving Conservation
Greening Project ecosystem and the (i) Increasing to

management capacity as the Natural

well as undertaking tree Resources 2018-19
planting outside the base

recorded forest areas, (i) Institutional

thereby contributing to Capacity
environmental conser- Development

vation and harmonized (iv) Consulting
socio-economic develop- Services

ment of Tamil Nadu.

4, Sikkim  Biodiversity  Sikkim 330 JICA To strengthen biodiversity () Forest and  2010-11
Conservation and Forest conservation activities biodiversity
Management Project and forest management conservation  to

capacity, and improve (i) Eco -tourism
livelihood for local people (i) Joint Forests 2019-20
who are dependent on Management
forests by promoting (iv) Supporting
sustainable biodiversity Activities
conservation, affores- (v) Consulting
tation and income Services
generation  activities

including eco-tourism for

the community develop-

ment, thereby contributing

environment conservation

and harmonized socio-

economic development of

Sikkim.

5. Capacity Development for  Central Sector 225 JICA To improve training () To improve 2008-09
Forest Management and  Project environment for frontline training
Training of Personnel staff  through the environment to

rehabilitation of States for frontline

Forest Training Institutes staff through  2013-14
and through capacity the

building of frontline rehabilitation (5 years and 3
forestry staff putting of States months)
emphasis on Joint Forest (i) Forests

Management (JFM), Training

thereby strengthening Institutes

human resource and through
development for capacity

sustainable forest building of

management frontline

forestry staff
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1 2 3 4 5 6 7 8

putting

emphasis on

Joint Forests

Management

(JFM),

thereby

strengthening

human

resource

Development

for

sustainable

forest

management.

6. Uttar Pradesh Uttar Pradesh 575 JICA To restore (i) Plantations, 2008-09
Participatory Forest degraded regeneration
Management and forests, to of forests,

Poverty Alleviation augment forest etc. to

Project resources and (i) Institutional
to improve Strengthening
livelihood and of PMU/ 2015-16
empower the DMUsFMUs
local people (i) Rehabilitation
who are of Forest
dependent on Training
forest by Institute at
promoting Lucknow.
sustainable (iv) Communi-
forests cation and
management Publication.
including JFM (v) Monitoring
plantation and and
community Evaluation.
development, (vi) Physical
thereby Contingency
improving (vii) Consulting
environment and Services
alleviating
poverty

7. Gujarat Forestry  Gujarat 830 JICA To restore () Preparatory 2007-08
Development Project - : degraded works
Phase I forests and (i) Departmental

improve the Forest to
fivelinoods for Development

and empower and Manage-

the local people ment 201415
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1 2 6 7 8
who are (i) JFM Forest
dependent on Development
forests by and
promoting Management
sustainable (iv) Social
forest Forestry
management Development
including JFM and
plantation and Management
community/ (v) Forest
tribal Research
development, (vi) Communi
thereby cation and
improving Publication
environment and  (vii) Wildlife
alleviating Conservation
poverty. and
Management
(viii) Monitoring
and
Evaluation
(ix) Phase-out
works
(x) Consulting
Services
(including
price and
physical
cont.)

8. Tripura Forest Tripura 460 JICA To restore (i) Rehabilitation  2007-08
Environmental degraded of degraded
Improvement and forests and land.

Poverty Alleviation improve the (i) Rehabiltation to
Project livelihood of degraded
aspects of and available
villagers, non forest 2014-15
including triba! land.
families (i) Farm forestry
engaged in in Private
traditional holding.
shifting (iv) Eco-
cultivation, and Development.
promoting {v) Service
sustainable Support.
forest (vi) Rehabilitation
management of families
through JFM, engaged in
thereby shifting
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1 2 4 5 6 7 8
improving environment cultivation.
and alleviating poverty  (vii) Interface
forestry
Development.
(viii) Supporting
Works.
9. Swan River Integrated Himachal 162 JICA To regenerate the forests, () Afforestation  2006-07
Watershed Management  Pradesh protect the agricultural (i) Civil Work
Project land, and enhance for Soil &
agricultural and forestry River
production in  the Management  to
catchment area of the (i) Soil
Swan River, Himachal Protection &
Pradesh State, by Land
carrying out the Reclamation 2013-14
integrated watershed (iv) Livelihood
management activities Improvement
including afforestation, (v) Institutional
civil works for soil and Development
river management, soil
protection and land
reclamation, and
livelihood improvement
activities, thereby
improving living
conditions of people
including the poor in the
catchment area.
10. Odisha Forestry Sector 660 JICA To restore degraded (i) Protection 2006-07
Development Project Odisha forests and improve the _and
income level of villagers Conservation  to
by promoting sustainable of
forest  management Biodiversity 201213
including JFM plantation of forests
and Community/tribal (i} Improving
development, thereby productivity
improving environment of natural
and alleviating poverty. forests.
(i) Providing
livelihood
options for
the people
(Support to
VSS)
(iv) Eco-

development
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Karnataka sustainable
Forests Management &
Bio-diversity conservation
Project

Karnataka

743

JICA

To restore forest to bring
about ecological
restoration and also to
facilitate  livelihood
improvement of the
inhabitants of the project
villages by afforestation
through Joint Forest
Planning and Management
(JFPM) in the State of
Karnataka, which further
contributes to reducing
poverty and preserving
biodiversity conservation
of the area.

(vi)

U]
(i

(i)
{iv)

(v)

and
ecotourism
activities
Catering to
commercial
and industrial
demands.
Capacity
building of
the Forest
Department.
Afforestation 200506
Income
Generation
Activities for
Poverty
Alleviation
Biodiversity
Conservation
Provision of
Basic
Infrastructure
Support for
Field work.
Supporting
Activities for
Forest
Management
(Research
and Training,
Consultancy,
and
Enhancement
of
Geographic
Information
System (GIS)
and
Management
Information
System (MIS)

to

201213
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12.

Tamil Nadu Afforestation
project phase-li

Integrated  Natural
Resources Management
and Poverty Reduction
Project in Haryana

Tamil Nadu

Haryana

567

286

JICA

JICA

To restore forests to bring
about ecological
restoration and also to
facilitate  livelihood
improvement of the
inhabitants of the project
villages by afforestation
through Joint Forest
Management in the State
of Tamil Nadu, which
further contributes to
reducing poverty in the
area.

A. To rehabilitate forest
lands in an ecologically
sustainable manner.

B. To improve the quality
of life of the villagers and
adjoining forests

() Integrated
Watershed
Development

(i} Integrated
Tribal
Development

(iii) Forestry
Extension

(iv) Urban
Forestry

(v) Capacity
Building
Research
Support

{vi) Human

Resources

Development

Establishment

of Modemn

Nurseries

(viii) Improving the
infrastructural
facilities

(ix) Administration

(x) Monitoring
and
Evaluation

(vi

=23

() Soil and
Water
Conservation

(i) Plantation
model and
nursery
development

(iii) Poverty
reduction and
institution
building

(iv) Technical
assistance

(v) Supporting
activities

(vi) Administration
Staff.

2005-06

to

2012-13

2004-05

to

2010-1

(Buffer period)

TOTAL

7084
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Forest cover in States/UTs in India

fo Questions 174

(area in sq km)

State/UT Geog. Forest Cover in 2011 Real change*
Area From SFR
Very Mod. Open Total 09
Dense Dense Forest
Forest Forest
1 2 3 4 5 6 7

Andhra Pradesh 275069 850 26242 19297 46389 -281
Arunachal Pradesh 83743 20868 31519 15023 67410 -74
Assam 78438 1444 11404 14825 27673 -19
Bihar 94163 231 3280 3334 6845 41
Chhattisgarh 135191 4163 34911 16600 55674 -4
Delhi 1483 7 49 120 176 0
Goa 3702 543 585 1091 2219 7
Gujarat 196022 376 5231 9012 14619 -1
Haryana 44212 27 457 1124 1608 14
Himachal Pradesh 55673 3224 6381 5074 14679 11
Jammu and Kashmir 222236 4140 8760 9639 22539 2
Jharkhand 79714 2590 9917 10470 22977 83
Karnataka 191791 1777 20179 14238 36194 4
Kerala 38863 1442 9394 6464 17300 -24
Madhya Pradesh 308245 6640 34986 36074 77700 0
Maharashtra 307713 8736 20815 21095 50646 -4
Manipur 22327 730 6151 10209 17090 -190
Meghalaya 22429 433 9775 7067 17275 -46
Mizoram 21081 134 6086 12897 19117 -66
Nagaland 16579 1293 4931 7094 13318 -146
Odisha 155707 7060 21366 20477 48903 48
Punjab 50362 0 736 1028 1764 100
Rajasthan 342239 72 4448 11567 16087 51
Sikkim 500 2161 698 3359 0

7096
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1 2 3 4 5 6 7 8
Tami! Nadu 130058 2948 10321 10356 23625 74
Tripura ' 10486 109 4686 3182 7977 -8
Uttar Pradesh 240928 1626 4559 8153 14338 -3
Uttarakhand 53483 4762 14167 5567 24496 1
West Bengal 88752 2984 4646 5365 12995 1
Andaman and Nicobar Islands 8249 3761 2416 547 6724 62
Chandigarh 114 1 10 6 17 0
Dadra and Nagar Haveli 491 0] 114 97 211 0
Daman and Diu 112 0 0.62 5.53 6 0
Lakshadweep 32 0 17.18 9.88 27 1
Puducherry 480 0 35.37 14.69 50 0
Grand Total 3287263 83471 320736 287820 692027 -367

*The change in the above table refers to change in the area with respect to 2009 assessment after incorporation interpretational

changes.

Wildlife Sanctuaries

701. SHRI RAJAIAH SIRICILLA:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government proposes to introduce
an Information Technology project for Inter-connecting the
all wildlife sanctuaries in the country;

(b) if so, the details thereof; and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) Presently there is no proposal under
consideration of the Ministry of Environment and Forests.

(b) and (c) Does not arise.
Salary to Trainees

702. SHRI C. SIVASAMI: Will the Minister of
DEFENCE be pleased to state:

(a) whether the defence trainees are not being paid
full salaries;

(b) if so, whether the Government has received
representations in this regard; and

(c) if so, the details thereof and the action taken
thereon?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(@) to (c) The cadets undergoing their pre-commission
training at the various training academies get a fixed
stipend of Rs. 21,000 per month for the last one year of
training before commissioning. This stipend is converted
to pay for all purposes on successful completion of training
and the arrears of the allowances admissible are paid.
The VI Central Pay Commission did not agree to the
Services’ demand to grant provisional commission in the
last year of training with full pay and allowances and all
attendant benefits of the commissioned rank as successful
completion of pre-commission training is a pre-requisite
for the grant of commission in the Defence Forces.

[Transiation]
Forest Conservation Act, 1980

703. SHRI A.T. NANA PATIL: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:
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(a) whether a number of projects lying pending with
the Government under Forest Conservation Act, 1980 in
the country;

(b) if so, the details thereof, State-wise including
Maharashtra;

{(c) the steps taken by the Government for their
speedy disposal; and

(d) the details of work done till date by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) The State-wise details of the
proposals pending for grant of prior approval for diversion
of forest land for non-forestry purposes under the Forest
(Conservation) Act, 1980 is given in the Statement.

(c) and (d) The Ministry of Environment and Forests
has taken various steps for speedy disposal of proposals.
Among the steps taken are the provisions for general
approval to diversion of forest land for public utility projects
implemented by Government Departments upto 1 ha in
certain specified categories and upto 2 ha for left wing
extremism (LWE) affected districts; and upto 5 ha for the
60 LWE affected districts identified for implementation of
Integrated Action Pian. The Ministry of Environment and
Forests has delegated powers to its Regional Offices to
decide proposails involving less than 5 ha of forest land
except for mining and regularization of encroachment. The
proposals involving forest land upto 40 ha are processed
by the Regional Offices of the Ministry. Proposals involving
more than 40 ha of forest land and proposals for mining
and regularization of encroachment only are considered
by the Forest Advisory Committee and based on its
recommendation, a decision is taken by the Ministry of
Environment and Forests.

Statement

Slate-wise proposals pending under the Forest
(Conservation) Act, 1980

SI.No. Name of State/
Union Territory

Number of
Proposals Pending
with the Ministry
and its Regional

Offices
1 2 3
1. Andaman and Nicobar Islands 4
2. Andhra Pradesh 21

PHALGUNA 29, 1933 (Sz4a)

o Questions 178

1 2 3
3. Arunachal Pradesh 10
4. Assam 2
5. Bihar 8
6. Chhattisgarh 8
7. Dadra & Nagar Haveli, 3

Daman & Diu
8. Goa 1
9. Gujarat 41
10. Haryana 33
11.  Himachal Pradesh 28
12.  Jharkhand 16
13.  Karnataka 21
14. Kerala 5
15. Madhya Pradesh 27
16. Maharashtra 18
17.  Manipur 3
18.  Mizoram 1
19. Odisha 6
20. Punjab 18
21. Rajasthan 5
22.  Sikkim 3
23  Tamil Nadu 3
24  Tripura 1
25 Uttar Pradesh 6
26 Uttarakhand 4

Total 296

Acquisition of Land in Rajasthan

704. SHRI BHARAT RAM MEGHWAL: Will the
Minister of DEFENCE be pieased to state:
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(@) whether a large tract of land in Hanumangarh
district of Rajasthan was acquired by the Indian Air Force
but no compensation has been paid to the land owners
so far;

(b) if so, the reasons therefor;
(c) the present status of the payment process; and

(d) the time by which the full compensation is likely
to be paid to the owners?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) No, Madam.

(b) to (d) Do not arise.
[English]
Military Base in Lakshadweep

705. SHRI HAMDULLAH SAYEED: Will the Minister
of DEFENCE be pleased to state:

(a) whether in view of the recent attempts by the
Somali pirates to hijack commercial ships in the Union
Territory of Lakshadweep lIslands, there is proposal to
establish permanent military base there;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) Establishment and/or augmentation of military
base in Union Territory of Lakshadweep is based on
analysis and assessment of the threat perception to
coastal security and merchant shipping, as well as
requirement from strategic perspective. This is an ongoing
and continuous process. Presently a naval detachment is
operational at Kavarathi Island.

Trade with Gulf Countries

706. SHRI PK. BlJU:
SHRI M. SREENIVASULU REDDY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

MARCH 19, 2012

to Questions 180

(a) the details of trade between India, Gulf and other
Arab countries during each of the last three years and
the current year, value-wise and commodity-wise;

(b) whether trade between India and Gulf and the
other Arab countries has increased during the said period;

(c) if so, the details thereof;

(d) whether the Government aims to double its trade
with the Gulf and the Arab countries to meet its future
targets and demands;

(e) if so, the details of the specific pacts/ agreements
entered into with respective countries in this regard; and

(f) the steps taken by the Government to promote
the trade with Gulf countries in the ensuing five year
plan?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) The details of trade between India, Gulf
and other Arab countries value-wise during each of the
last three years and the current year, and commodity-
wise for the last three years is placed at Statements-i
and [l respectively.

(b) and (c) Yes, Madam. The total trade between
India and Gulf and other Arab countries has increased
from US$113.94 billion in 2008-09 to US$144.02 billion
in 2010-11. The total trade during the current financial
year 2011-12 (Apr-Nov.) stood at US$116.33 billion.

(d) to (f) It is a constant endeavour of the
Government to enhance the bilateral trade between India
and Gulf and other Arab countries. India is negotiating
for establishment of a Free Trade Agreement (FTA) with
Gulf Cooperation Council countries with the objective of
boosting bilateral trade in goods, services and investment.
The Government promotes trade with the said countries
by encouraging participation of Apex Chambers of
Commerce & Industry, Export Promotion Councils,
Commodity Boards and other trade bodies from India
and partner countries in each others’ trade fairs, buyer-
seller meets and other trade events. Joint Commission
Meetings/Joint Trade and Economic Committee Meetings
with respective countries are also held at regular intervals
to address the bilateral trade related issues to enhance
bilateral trade.
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Bjlateral Trade with Guif and other Arab Countries
(Value in US$ Million)

Sl. Name of the 2008-09 2009-10 2010-11 201112 (Apr.-Nov.)
No. Country Export import  Total trade Export Import  Total trade  Export Import  Total frade  Export Import  Total trade
1. Algeria 653.08 105257 170585 57419 99532 156951 106689 1,816.19 288308 55397 141732 197129
2. Bahrain 28652 144282 172034 250.21 502.86 753.07 912.18 64125 155343 283.26 523.04 806.30
3. Comoros 25.54 0.33 25.86 9.29 0.68 9.97 8.81 8.56 17.37 6.09 119 7.28
4. Dijbouti 359.96 366 36362 26584 117 26701 36864 241 37104 28169 116 28285
5. Egypt 169986 2121.33 382120 140388 169236 309623 225792 135456 361247 133360 211353 3447.13
6. Irag 43743 770094 814737 47713 702693 750406 73865 9,00830 974695  411.02 1203426 1244528
7. Jordon 43183 177657 22084 24562 82343  1069.05 48407  818.93 1303 4917 89582 138752
8. Kuwait 7975 959374 1039124 78245 824949 903195 195048 1031364 1227313 73592 918573  9921.65
9. Lebanon 132.75 132 145.95 181.33 6.78 - 13811 1725 18.31 190.8 136.41 1277 149.18
10. Libya 12868 68461 81329 22198 62264 84462 13611  960.09 1,105.20 16.79 0.85 17.64
1. Mauritania 35.81 453 40.34 30.64 16 3224 32.56 1.95 34.51 28.88 15 3038
12. Morocco 242.85 948.15 1191 250.47 86151  1111.98 339.38 83964  1179.02 22039 1051.91 12723
13.  Oman 77904 120546 198450 1,00293 349989 453282 115170 400207 515377 59902 270073 3299.75
14 Qatar 67437 349891 417328 53697 464852 518549 38177 681987 720164 57207 819216 876423
15, Saudi Arabia 5110.38 19972.74  25083.12 3907 1709757 2100457 522719 2038528 2561246  3707.65 1975169 23459.33
16.  Somalia 70.73 6.59 77.32 17.38 4.06 2144 17243 9.24 181.67 82.38 2.31 84.69
17. Sudan 485.07 415.53 900.6 461.06 475 936.06 502.37 613.78  1,116.15 49165 358.71 850.36
18.  Syria 364.5 157.92 522.42 34543 144.69 490.13 523.03 35.61 558.64 343.11 87.68 430.79
19.  Tunisia 21307 60177 81484 21355 25283 46638  269.08 30115 57023 17029 10098 27126
20. UAE 2447748 2379125 4826873 2397040 19,499.10 434695 34,349.10 32,753.16 67,102.26 2287315 23,499.63 46,372.78
21, Yemen 787.29 754.61 1541.9 72739 157555  2302.94 51437 174390 225827 398.84 66729  1,066.13

Total 38193.74 7575623 1,13,949.97 35855.14  67981.98 1,03837.13 5156823 92456.89 1,44,025.09 33737.88 82,600.26 1,16,338.12
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Statement Il
Commodity-wise India’s Trade with Gulf and other Arab Countries during 2010-11
(Value in US $ Million)
Export Commodities import Commodities
Algeria
Name of Transport ~ Machinery Manufactures  Others Total Petroleum, Non- Leather Others Total
Commodity Equipments and of Metals Crude & Ferrous
Instruments Products Metals
Values 617.56 120.11 932 236.02 1,066.89 1,789.77 11.65 547 9.30 1,816.19
Bahrain
Name of Processed  Transport  Machinery Others Total Petroleum,  Metalifer Non- Others Total
Commodity Minerals  Equipments and Crude & Ores & Ferrous
Instruments Products Metal Metals
SCRAP
Values 562.12 120.37 42.07 187.62 912.18 218.18 199.15 81.76 142.16 641.25
Comoros
Name of Meat & Cotton Prmry & Others Total Transport Spices Metalifers Others Total
Commodity Preparations Yarn, Fabrics, Semi-fnshd Equipments QOres &
Madeupsetc Iron & St Metal Scrap
Values 476 1.32 0.39 234 8.81 714 0.98 041 0.03 8.56
Djibouti
Name of Prmry & Sugar Machinery Others Total Leather Metalifers Raw Others Total
Commodity Semi-fnshd and Ores & Hides &
Iron & STL Instruments Metal Skins
SCRAP
Values 63.41 57.66 50.65 196.92 368.64 07 0.62 0.48 06 241
Egypt
Name of Petroleum  Processed ~ Meat & Others Total Petroleum,  Fertilizers, Cotton Others Total
Commodity {Crude &  Minerals  Preparations Crude & Crude  Raw:Comb./
Products) Products Uncomb./
Waste
Values 387.86 307.43 222.82 2,257.92 1,075.82 89.43 4229 147.02 1,354.56
Iraq
Name of Manufactures  Electronic ~ Machinery Others Total Petroleum,  Fruits & Wool, Others Total
Commodity of Metals Goods and Crude & Nuts Raw
Instruments Products EXCL
Cashew

Nuss
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Values 309.35 107.4 85.22 236.68 738.65 8,954.66 5042 143 1.79 9,008.30
Jordon
Name of Meat &  Petroleum Drugs, Others Tota! Fertilezers  Fertilizers, ~ Metalifers Others Total
Commodity Preparations  (Crude &  Phrmcutes Manufactured  Crude Ores &
Products) & Fine Metal
Chemis SCRAP
Values 106.69 83.62 33.69 260.07 484,07 425.57 350.9 16.79 25,67 818.93
Kuwait
Name of Manufactures ~ Machinery Rice- Others Total Petroleum,  Organic Metalifers Others Total
Commodity of Metals and Basmoti Crude &  Chemicals Ores &
Instruments Products Metal
SCRAP
Values 609.96 570.84 223.28 555.4 1959.48 972763 346.05 99.36 140.60 10313.64
Lebanon
Name of Meat & Transport ~ Machinery Others Total [norganic ~ Metalifers Non- Others Total
Commodity Preparations  Equipments and Chemicals Ores & ferrous
Instruments Metal Metals
SCRAP
Values 24.87 20.39 16 11.24 1725 5.98 553 252 428 18.31
Libya
Name of Transport  Electronic ~ Machinery Others Total Petroleum, ~ Organic Sulphr & Others Total
Commodity Equipments  Goods and Crude &  Chemicals  Unrostd
Instruments Products Iron
Pyrts
Values 43.65 15.04 14.85 62.57 136.11 961 3.3 204 27 969.09
Mauritania
Name of Cotton ~ Drugs, PHR  Electronic Others Total Metalifers Other Leather Others Total
Commodity Yam, Mcutes & Goods Ores &  Commodities
Fine Metal
Chemls Scrap
Values 15.55 277 2.14 121 32.56 135 0.18 0.15 027 1.95
Morocco
Name of Manmade  Electronic  Transport Others Total Inorganic ~ Fertilezers  Fertilizers, Others Total
Commaodity Yamn, Goods  Equipments Chemicals Manufactured  Crude
Fabrics,
Madeups
(Values in US § Milion)  61.35 4493 4097 192.13 339.38 544,34 153.7 88.37 53.23 839.64
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Oman
Name of Petroleum  Manufactures  Machinery Others Total Petroleum,  Fertilezers Non- Others Total
Commodity (Crude &  of Metals and Crude & Manufactured  ferrous
Products) Instruments Products Metals
(Values in US § Milion) - 387.83 161.91 158.57 443.39 1,151.70 3,293.14 348.78 9.7 260.44 4,002.07
Qatar
Name of Electronic ~ Machinery Manufactures  Others Total Petroleum,  Organic Artfcl Others Total
Commodity Goods and of Metals Crude &  Chemicals Resns, Plstc
Instruments Produicts Matris, efc.
Values 6768 5066 24 2108 177 6,06091 PIEAK] 2563 2020 681987
Saudi Arabia
"~ Name of Manufacires  Petroleum Rice- Oters Total Pefroleum, Orgenic Artfel Others Toid
Commocity of Metals (Crude & basmot Cnuce & Chemicals  Resns, Pistc
Products) Products Matrls, etc.
Values 859.32 67441 637.26 3056.2 522719  17,931.82  1,009.29 648.11 796.06 20385.28
Somalia
Name of Sugar Drugs, Prmry & Others Total Qil Raw Leather Others Total
Commodity Phrmcutes ~ Semi-fnshd Seeds Hides &
& Fine Iron & SHl Skins
Chemls
Values 157.07 361 3.39 8.36 17243 721 1.08 0.52 043 9.24
Commodity-wise India’s Trade with Gulf and Other Arab countries auring 2010-11
(Value in US $ Million)
Export Commodities import Commodities
Values 157.07 361 339 8.36 17243 721 1.08 052 043 9.24
Sudan
Name of Machinery  Transport Prmry & Others Total Petroleum,  Metalifers Wood Others Total
Commodity and Equipments  Semi-inshd Crude & Ores & and
Instruments Iron & St Products Metal Wood
SCRAP Products
Values 75.82 65.65 51.12 309.78 502.37 566.75 25.05 8.33 13.65 613.78
Syria
Name of Machinery ~ Manmade Meat & Others Total Leather Fertilizers,  Fruits & Others Total
Commaodity and Yam, Preparations Crude Nuts Excl
Instruments  Fabrics, Cashew
Madeups Nuts
Values 83.7 74.94 43.69 320.7 523.03 11.29 10.65 3.97 9.7 35.61
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Tunisia
Name of Electronic  Plastic & GLS/GLSWR/  Others Total Inorganic ~ Fertilezers  Petroleum, Others Total
Commodity Goods Linoleum  CERMCS/ Chemicals Manufactured  Crude &
Products ~ REFTRS/ Products
CMNT
Values 35.39 3245 28.88 172.36 269.08 194.48 81.11 8.95 16.61 301.15
UAE
Name of Gems &  Petroleum Other Others Total Perls Petroleum, Gold Others Total
Commodity Jewellary  (Crude &  Commodities Prcus Crude &
Products) Semiprcs  Products
Stones
Values 1664280  4,696.48 3,903.03 910670 3434910 1332842  9,395.43 7,508.28 252103  32,753.16
Yemen
Name of Petroleum Rice- Sugar Others Total Petroleum, Non- Raw Others Total
Commodity (Crude & basmoti Crude & ferrous Hides &
Products) Products Metals Skins
Values 98.02 57.85 51.42 307.08 514.37 1,722.89 9.63 476 6.62 1,743.90
Commodity-wise India’s Trade with Guif and Other Arab countries during 2009-10
(Value in US $ Million)
Export Commodities Import Commodities
Algeria
Name of Manufactures  Transport ~ Machinery Others Total Petroleum,  Fertilizers, Non- Others Total
Commodity of Mefals  Equipments and Crude & Crude Ferrous
Instruments Products Metals
Values 237.99 114.29 814 14051 57419 966.95 12.79 48 10.78 995.32
Bahrain
Name of Machinery  Electronic  Processed Others Total Petroleum, Non- Metalifers Others Total
Commodity and Goods Minerals Crude & Ferrous Ores &
Instruments Products Metals Metal
SCRAP
Values 45.11 37.31 16.54 151.25 250.21 24551 7713 69.24 110.98 502.86
Comoros
Name of Meat &  Cotton Yam, Electronic Others Total Spices Electronic  Metalifers Others Total
Commodity Preparations  Fabrics, Goods Goods Ores &
Madeupsetc Metal
SCRAP
Values 428 149 0.65 2.87 9.29 0.68 0 0 0 0.68
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Djibouti
Name of PRMRY & Manufactures Machinery Others Total Leather Metalifers Raw Hides &  Others Total
Commodity SEMI-FNSHD  of Metals and Ores & Skins

IRON & STL Instruments Metal
SCRAP
Values 74.45 46.95 2221 12223 265.84 0.34 0.3 031 022 117
Commodity-wise India’s Trade with Guif and Other Arab countries aduring 2009-10
(Value in US $ Million)
Export Commodities Import Commodities

Egypt
Name of Petroleum  Machinery  Transport Others Total Petroleum  Fertilizers, Cotton Others Total
Commodity {Crude & and Equipments (Crude & Crude  Raw:.Comb./

Products)  Instruments Products) Uncomb./Waste
Values 195.36 166.04 121.52 920.96 1,403.88 1,382.20 93.01 46.44 170.71 1,692.36
lraq
Name of Manufactures  Electronic ~ Machinery Others Total Petroleum,  Fruits & Wool, Others Total
Commodity of Metals Goods and Crude &  Nuts Excl Raw
Instruments Products Cashew
Nuts

Values 146.51 7597 55.85 198.8 47713 6,981.32 4246 145 17 7,026.93

Jordon
Name of Meat & Drugs, Electronic Others Total Fertilezers  Fertilizers,  Inorganic Others Total
Commodity Preparations Phrmcutes &  Goods Manufactured ~ Crude Chemicals

Fine Chemls

Values 44.24 27.33 19.55 1545 245.62 463.15 300.92 31.18 19.18 82343

Kuwait
Name of Rice- Meat & Manufactures  Others Total Petroleum, ~ Organic  Artfcl Resns,  Others Total
Commodity basmoti  Preparations  of Metals Crude &  Chemicals Plstc Matrls,

Products efc.

(Values in US §$ Milion) 216.61 822 60.47 423.17 782.45 7,909.72 119.21 75.46 145.1 8249.49

Lebanon
Name of Meat &  Machinery  Processed Others Total Metalifers Leather ~ Raw Hides  Others Total
Commodity Preparations and Minerals Ores & & Skins

Instruments Metal Scrap

Values 16.81 14 98 93.32 131.33 1.89 1.37 1.21 231 6.78
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Libya
Name of Machinery ~ Transport ~ Manufactures  Others Total Petroleum, Iron &  Primry Stel,  Others Total
Commodity and Equipments  of Metals Crude & Steel Pig fron
Instruments Products Basd Itms
Values 81.89 34.22 20.33 85.54 22198 613.06 6.72 2.49 0.37 622.64
Mauritania
Name of Cotton Yam,  Drugs, Dyes/ Others Total Metalifers Leather Other Others Total
Commodity Fabrics, ~ Phrmcutes & Intmdtes & Ores & Commodities
Madeupsetc Fine Chemls  Coar Tar Metal
Cheml Scrap
Values 16.25 3.94 1.62 8.83 30.64 1.3 0.2 0.04 0.06 1.6
Morocco
Name of Manmade  Transport  Machinery Others Total Inorganic ~ Fertilezers  Fertilizers, QOthers Total
Commodity Yam, Equipments and Chemicals  Manufactured  Crude
Fabrics, Instruments
Madeups
Values 4095 33.06 2033 147.13 250.47 597.59 120.06 113.05 30.81 861.51
Oman
Name of Petroleum  Machinery Manufactures  Others Total Petroleum,  Fertilezers Non- Others Total
Commodity (Crude & and of Metals Crude & Manufactured  ferrous
Products)  Instruments Products Metals
(Values in US $ Milion)  255.86 161.74 144.28 471.05 1,032.93 2,900.84 377.62 53.47 167.96 3,499.89
Qatar
Name of Machinery ~ Petroleum  Manufactures  Others Total Petroleum, Artfel Inorganic Others Total
Commodity and (Crude &  of Metals Crude &  Resns,Pistc ~ Chemicals
Instruments  Products) Products  Matrls,Etc.
Values 202.48 51.17 4495 231.77 536.97 4,101.64 129.1 11222 305.56 4648.52
Saudi Arabia
Name of Petroleum Rice- Non- Others Total Petroleum, ~ Organic  Artfcl Resns,  Others Total
Commodity (Crude & basmoti ferrous Crude &  Chemicals Plstc Matrls,
Products) Metals Products Etc.
Values 960.68 694.68 251.75 1999.89 3907 15,387.62 690.1 375.53 644.32 17097.57
Somalia
Name of Other Drugs, Rubr Mfd. Others Total Qil Leather ~ Raw Hides  Others Total
Commodity Cereals  Phrmcutes & Prdcts Excpt Seeds & Skins
Fine Chemls  Footwr
Values 3.59 3.66 3.03 71 17.38 2.61 0.87 0.4 0.14 4.06
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Sudan
Name of Machinery  Prmry & Drugs, Others Total Petroleum,  Metalifers ~ Wood and Others Total
Commodity and Semi-fnshd  Phrmcutes & Crude & Ores & Wood
Instruments  Iron & Stl  Fine Chemls Products  Metal Scrap  Products
Values 98.44 52.16 46.62 263.84 461.06 436.08 243 5,66 8.96 475
Syria
Name of Machinery ~ Manmade Drugs, Others Total Petroleum, Leather Fruits & Others Total
Commodity and Yam, Fabrics, Phrmcutes Crude & Nuts Excl
Instruments ~ Madeups & Fine Products Cashew Nuts
Chemls
Values 48.25 47.56 35.69 21393 345.43 108.04 15.59 6.25 14.81 144.69
Tunisia
Name of Electronic  Petroleum Plastic Others Total Inorganic  Fertilezers  Petroleum, Others Total
Commodity Goods {Crude & & Linoleum Chemicals Manufactured  Crude &
Products) Products Products
(Values in US § Million) ~ 25.8 254 2.34 139.01 213.55 177.07 59.03 7.34 9.39 252.83
UAE
Name of Gems &  Petroleum Rice- Others Total Petroleum, Gold Perls Prcus  Others Total
Commodity Jewellay  (Crude & basmoti Crude & Semipres
Products) Products Stones
Values 12,41061  4,232.62 652.09 6675.08 2397040  6,420.07 5,495.82 5,519.15 2064.06 19,499.10
Yemen
Name of Petroleum Rice- Manmade Others Total Petroleum, Non- Raw Hides  Others
Commodity Products) basmoti Yam, Crude & ferrous & Skins
Fabrics, Products Metals
Madeups
Values in 367.72 62.38 39.05 268.24 727.39 1,563.09 4.86 324 4.36 1,575.55
Algeria
Name of Transport  Manufactures  Electronic Others Total Petroleum,  Fertilizers, Leather Others Total
Commodity Equipments  of Metals Goods Crude & Crude
Products
Values 267.66 149.79 49.06 186.57 653.08 942.8 101.69 283 525 1,052.57
Bahrain
Name of Machinery Manufactures  Prmry & Others Total Petroleum, Non- Metalifers Others Total
Commodity and of Metals  Semi-fnshd Crude & ferrous Ores &
Instruments Iron & Sti Products Metals  Metal Scrap
Values 40.98 2137 19.1 199.07 286.52 1,214.16 54.19 47.88 126.59 1,442.82
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Comoros
Name of Electronic Meat & Rice Others Total Spices Metalifers  Transport Others Total
Commodity Goods  Preparations (Other than Ores &  Equipments
Basmoti) Metal Scrap
Values 11.83 486 46 4.25 25.54 03 0.03 0 0 0.33
Djibouti
Name of Petroleum  Pmry &  Manufactures  Others Total Metalifers ~ Raw Hides  Dyeng, Others Total
Commodity {Crude &  Semifnshd  of Metals Ores & & Skins Tanng,
Products)  fron & St Metal Scrap Colmg
Matrls
Values 93.44 49.53 4393 173.06 359.96 1.73 083 0.39 07 3.66
Egypt
Name of Petroleum  Transport ~ Machinery Others Total Petroleum  Transport  Fertilezers Others Total
Commodity (Crude &  Equipments and {Crude &  Equipments Manufactured
Products) Instruments Products)
Values 383.06 160.52 150.09 1006.19 1,699.86 1,573.45 234.99 79.15 233.74 2121.33
Iraq
Name of Manufactures  Efectronic  Machinery  Otherso Total Petroleum, Fruits Sulphr & Others Total
Commaodity of Metals Goods and Crude & & Nuts Unrostd
Instruments Products  Exclcashew  lron Pyris
Nuts
Values 147.94 93.85 57.28 138.36 43743 7,660.78 17.6 19.22 12.34 7,700.94
Jordon
Name of Other Electronic  Transport Others Total Fertlezers  Fertilizers,  Inorganic Others Total
Commodity Cereals Goods  Equipments Manufactured ~ Crude Chemicals
(Values in US § Milion) ~ 45.24 37.76 34.64 314.19 431.83 948.54 496.14 180.06 151.83 177657
Kuwait
Name of Rice- Meat & Machinery Others Total Petroleum,  Sulphr & Organic Others Total
Commodity basmoti  Preparations and Crude & Unrostd  Chemicals
Instruments Products  lron Pyris
Values 165.73 83.72 59.9 488.15 797.5 9,193.52 111.91 97.48 190.83 9593.74
Lebanon
Name of Meat & Transport ~ Machinery Others Total Inorganic ~ Metalifers Other Others Total
Commodity Preparations  Equipments and Chemicals ~ Ores &  Commodities
Instruments Metal Scrap
Values 15.58 12.88 12.31 91.98 132.75 7.89 224 1.3 1.77 132
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Libya
Name of Machinery  Electronic  Manufactures  Others Total Petroleum,  Raw Hides  Pulp and Others Total
Commodity and Goods of Metals Crude & & Skins  Waste Paper
Instruments Products
Values 36.03 18.33 12.04 62.28 128.68 684.12 0.19 0.16 0.14 684.61
Mauritania
Name of Cotton Yam,  Drugs, Electronic Others Total Metalfers  Electronic Other Others Total
Commodity Fabrics, ~Phrmcutes &  Goods Ores & Goods  Commodities
Madeupsetc  Fine Chemls Metal Scrap
Values 17.61 6.38 292 89 35.81 4.51 0.02 0 0 453
Morocco
Name of Manmade  Transport  Machinery Others Total Inorganic  Fertilizers,  Metalifers Others Total
Commodity Yam, Fabrics, Equipments and Chemicals Crude Ores &
Madeups Instruments Metal Scrap
Values 38.45 20.71 19.45 164.24 242.85 830.9 67.36 19.94 29.95 948.15
Oman
Name of Machinery  Manufactures  Petroleum Others Total Petroleum,  Fertilezers Other Others Total
Commodity and of Metals  (Crude & Crude & Manufactured Commodities
instruments Products) Products
Values 182.87 301.96 2073 273.48 779.04 624.7 327.06 23.44 230.26 1,205.46
Qatar
Name of Machinery Manufactures  Electronic Others Total Petroleum,  Fertilezers  Organic Others Total
Commodity and of Metals Goods Crude & Manufactured Chemicals
Instruments Products
Values 177.76 41.28 4348 41185 674.37 2,889.89 M 157.93 339.99 3498.91
Saudi Arabia
Name of Petroleum Rice- Machinery Others Total Petroleum,  Organic Inorganic Others Total
Commodity (Crude & basmoti and Crude &  Chemicals  Chemicals
Products)  Instruments Products
Values 1,356.28 507.69 272.74 2973.67 5110.38 18,366.26 560.07 237.15 809.26 19972.74
Somalia
Name of Sugar Drugs, Electronic  Others Total Qil Raw Hides Other Others Total
Commodity Phmcutes &  Goods Seeds & Skins  Commodities
Fine Chemls
Values 56.05 298 0.04 11.66 70.73 481 1 0.36 042 6.59
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Sudan
Name of Machinery ~ Pmry &  Transport Others Total Petroleum,  Metaiifers Cotton Others Total
Commodity and Semi-nshd  Equipments Crude & Ores &  Raw:Comb./
Instruments  Iron & St Products  Metal Scrap  Uncomb./
Waste
Values 117.12 48.83 27.82 291.3 485.07 369.59 12.85 6.1 26.99 41553
Syria
Name of Manmade Machinery and Transport Others Total Petroleum, Leather Sulphr & thers Total
Commodity Yam, Fabrics, Instruments  Equipments Crude & Unrostd fron
Madeups Products Pyrts
Values 55.96 38.87 11.82 257.85 364.5 119.74 4.98 0.23 R97 157.92
Tunisia
Name of Electronic  Plastic &  Machinery Others Total Inorganic ~ Fertilezers  Metalifers Others Total
Commodity Goods Linoleum and Chemicals Manufactured  Ores &
Products  Instruments Metal Scrap
Values 43.72 23.27 17.45 128.63 213.07 317.68 275.66 452 3.91 601.77
UAE
Name of Gems &  Petroleum Manufactures  Others Total Petroleum,  Perls Preus Gold Others Total
Commodity Jewellary  (Crude &  of Metals Crude & Semiprcs
Products) Products Stones
Values 10,967.06  4,896.20 774.31 7839.91 2447748  10309.76  4,278.01 3,830.79 537269  23791.25
Yemen
Name of Petroleum Other Manmade Others Total Petroleum,  Raw Hides Non- Others Total
Commodity (Crude & Cereals ~ Yam, Fabrics, Crude & & Skins ferrous
Products) Madeups Products Metals
Values 375.87 4853 4.42 318.47 787.29 745.02 264 23 465 754.61
[Translation] for repair of National Highways damaged due to heavy

Additional Funds for Repairing of NHs

707. SHRI MURARI LAL SINGH: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether there is a provision under which
additional funds are allocated to State Governments for
repair of National Highways which are damaged due to
heavy rainfall;

(b) if so, the details thereof;

(c) whether the State Government of Chhattisgarh
has sought additional funds from the Union Government

rainfall;

(d) if so, the time by which the amount is likely to
be released by the Government; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) and (b) The Government provides funds
annually to the State Governments for carrying out repair
works in stretches of National Highways (NHs) damaged
due to rains, floods, etc., under Maintenance & Repair
(M&R), based upon the assessment of such damages
and overall available allocations.
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(c) to (e) As per assessment made during 2011-12
an amount of Rs 2.00 crore is required for carrying out
temporary restoration works in damaged stretches of NHs
in the State of Chhattisgarh. However, keeping in view
the limited availability of funds for M&R of NHs, allocation
of Rs 0.53 crore, was made to the State Government of
Chhattisgarh during 2011-12 for carrying out temporary
restoration works to these damaged stretches of NHs.

Carbon Emission Norms

708. SHRI SURENDRA SINGH NAGAR: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the European Union (EU) proposes to
lay down carbon emission norms on all Airlines (including
Indian Airlines) operating within and into the EU;

(b) if so, whether the new such emission caps would
result in increased cost for Airlines inter alia from india,

(c) if so, the details thereof;

(d) whether the Government proposes to evolve
measures to counter the plan; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) to (c) The European Union (EU) has
included emissions from international civil aviation in their
emissions trading scheme with effect from January 1,
2012, following which all airlines including Indian Airlines,
flying into and out of EU will be subject to a limit on
emissions and will have to buy emissions permits up to
a certain limit. Exemption under the scheme are permitted
only for those foreign airlines that operate at a frequency
of two flights per week or less. The EU measure is likely
to result, on a conservative estimate, in an additional
cost to an extent of Euros 6-8 per passenger for a flight
from India to Europe and vice versa.

(d) and (e) India considers the step taken by EU as
a unilateral measure and in violation of the Chicago
Convention and the provisions of United Nations
Framework Convention on Climate Change (UNFCCC).
The Government has expressed its serious concerns to
the European Union on this unilateral measure both at
multilateral and bilateral level. India is a party to the joint
declarations issued in Delhi and Moscow by a group of
like-minded member states of International Civil Aviation
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Organization (ICAO) that are opposed to the EU’s
decision. The joint declaration issued in Moscow suggests
a basket of measures that may be taken by the concerned
country against EU measures. The basket of measures
includes invoking dispute resolution mechanism under the
Chicago Convention, prohibiting the airlines from
participating in the EU’s scheme, submission of data/flight
details and reviewing the bilateral air services agreements.

[English]
Setting up of a Centralized Call Centre

709. SHRI R. THAMARAISELVAN: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government/NHAI proposes to set
up a centralized call centre to assist distressed road cases
for reporting road accidents and other issues related to
National Highways;

(b) if so, the details thereof;

(c) whether the said initiative will cover the entire
length of NHs in the country; and

{d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (DR. TUSHAR A.
CHAUDHARY): (a) to (d) The Ministry of Road Transport
and Highways is working on a model wherein each State
Government may develop its own emergency response
services including assistance to road accidentvictims by
having a 24x7 call centre with a common toll free
numberand supported by a fleet of ambulances with
paramedical staff and trauma centers. At present, 11 State
Governments are already operating such a system having
a common toli free number in their respective states.
The Ministry is impressing upon all the remaining State
Governments to have a similar mechanism in their
respective States.

[Translation]
India International Trade Fair

710. SHRI ARJUN RAM MEGHWAL: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the objectives for organising India Internationai
Trade Fairs at Pragati Maidan in New Delhi;
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(b) whether these fairs have successfully achieved
the desired objectives;

(c) if so, the details thereof;

(d) whether adequate number of stalls are kept
reserved for allotment to the artisans;

(e) if so, the details thereof and if not, the reasons
therefor;

(f) whether there has been instances of irregularities
and involvement of middlemen in the allotment of stalls
reserved for artisans; and

(g) if so, the action taken by the Government against
those found guilty and to prevent such instances in future?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) India International Trade Fair provides a
platform to domestic and international companies for
showcasing their products & services for market access
and brand promotion. Many companies use this
opportunity for launch of new products. State Governments
set up State Pavilions and propagate awareness about
the industrial development in the state and of the ongoing
and new programmes. It provides an opportunity for
Business to Business and also Business to Consumer
interaction during the public days. First five days of India
International Trade Fair are reserved exclusively for
business visitors and the remaining nine days are open
for general public as well.

(b) and (c) Yes, Madam. The India International Trade
Fair has been successful in achieving the objectives, as
judged from the large percentage of exhibitors wanting to
participate again and high utilization of exhibition space
during the fair.

(d) and (e) The participation by artisans is organized
by Council for Advancement of People’s Action and Rural
Technology (CAPART), Micro, Small and Medium
Enterprises (MSME), National Small industries Corporation
(NSIC) & Ministry of Social Justice and Empowerment.
These departments are given bulk space in India
International Trade Fair by India Trade Promotion
Organisation.

(f) and (g) The participation and selection of Small
and Medium Enterprises (SMEs) & artisans is done by
the respective Departments.
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Rehabilitation of Asiatic Lions

711.  SHRI JEETENDRA SINGH BUNDELA:
SHRI NARENDRA SINGH TOMAR:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the researchers of Wildlife Institute of
the country have reported that the Palpur-Kuno Wildlife
Sanctuary in Madhya Pradesh is the appropriate place to
rehabilitate the Asiatic Lions;

(b) if so, the details thereof alongwith the
recommendations made by them in this regard and the
amount of funds spent on each work done;

(c) the details of steps taken by the Government to
rehabilitate the Asiatic Lions; and

(d) the time by which the lions are likely to be
rehabilitated?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) to (c) Wildlife Institute of India carried
out a survey for identifying potential sites for relocation
of Asiatic lions to alternative areas outside Gir, Guijarat.
Three sites, namely Darrah Wildlife Sanctuary, Jawahar
Sagar Sanctuary, and Sitamata Wildlife Sanctuary in
Rajasthan and Kuno-Palpur Sanctuary in Madhya Pradesh
were identified for lion introduction. Qut of these four,
Kuno-Palpur Sanctuary was found to be the most suitable
site on account of its area, shape and vegetation. in its
report submitted in 1995, the Wildlife Institute of India
recommended the following actions to be taken up before
relocating lions to the area:

(i) Complete acceptance of the proposal for lion
relocation by the concerned State Governments,
as well as the Central Government;

(ii) Initiating an awareness and eco-development
scheme in the Kuno-Palpur area to elicit support
and participation of location community to the
relocation of lions;

(i) Establishment of the Kuno National Park over
an area of approximately 700 sq. km. involving
translocation of all human settlements from the
National Park area and stoppage of livestock
grazing therein;
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(iv) Establishing a special team of adequately trained
forest department personnel to implement the
scheme and to ensure adequate protection to
the area;

(v) Undertaking habitat improvement measures
including weed removal, and enhancing the
availability and distribution of water;

(vi) Augmentation of the resident wild ungulate
population by additional release of chital and
nilgai to build up an adequate prey base for
the reintroduced lions.

The Ministry of Environment and Forests has so far
released an amount of Rs. 1545.00 lakh to the State
Government of Madhya Pradesh for rehabilitation of 1545
families from the Kuno-Palpur Sanctuary. An amount of
Rs. 168.435 lakhs has been released during the last
three years to the State Government of Madhya Pradesh
to take up various measures for improvement of habitat
and management of the Sanctuary.

(d) No specific time limit has been fixed for the
relocation of lions.

Upgradation of NHs

712. SHRI MADHUSUDAN YADAV: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether there is any proposal to upgrade four
NHs upto 177 kms. and four State highways upto 124
kms. in Chhattisgarh under Left Wing Extremism (LWE)
scheme;

(b) if so, the details thereof; and

(c) the time by which funds are likely to be allocated
under the said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) and (b) The details of works sanctioned
for development of roads in Chhattisgarh under the
programme for development of roads in Left Wing
Extremism (LWE) affected areas is given below:

Category of roads No. of Length Cost in
works in kms Rs. crore
National Highways 6 237 434
State Roads 41 1710 2149
Total 47 1947 2583
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{c) Funds to the tune of Rs. 175 crore were allocated
during 2010-2011 and Rs. 275 crore have been allocated
during 2011-2012 for the above development.

Norms for Forest Cover

713. SHRIMATI USHA VERMA:
SHRI MAHESHWAR HAZARI:
SHRIMATI SEEMA UPADHYAY:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government has fixed minimum limit
for forest coverage of land in the country,

(b) if so, the details thereof and the steps taken/
being taken by the Government to bring the forest cover
up to the limit fixed especially in Madhya Pradesh; and

(c) the details of trees felled during the last three
years and the current year alongwith the details of trees
planted during the said period in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) Yes, Madam.

(b) National Forest Policy, 1988 has prescribed the
national goal to have a minimum of 1/3rd of the total
Geographical area of the country under forest and tree
cover. In the hilly and mountainous regions, the aim is to
maintain 2/3rd of the area under forest and tree cover.

The following initiatives have been taken by the
Government to expand forest and tree cover in the country
including Madhya Pradesh:

(i) The Ministry of Environment and Forests is
implementing a Centrally Sponsored Scheme of
National Afforestation Programme (NAP) for
regeneration of degraded forests and adjoining
areas in the country. The Scheme is
implemented through a decentralized mechanism
of State Forest Development Agency (SFDA) at
State level, Forest Development Agency (FDA)
at Forest Division level and Joint Forest
Management Committees (JFMCs) at Village
levels. As on 31.10.2011, 800 FDA projects have
been approved in 28 States in the country to
treat an area of 18.32 lakh hectares since
inception of the Scheme in 2002.
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(i) The Ministry release funds under the (iv) Under the award of 13th Finance Commission,
Intensification of Forest Management Scheme a grant of Rs. 5000 crores has been allocated
(IIFMS), for strengthening of forest protection as “Forest Grants” to the states on the basis of
such as infrastructure, f|lre protect|9n, their forest cover in the State in relation to the
demarggtlon of forgst boundaries, construction national average. It has been further weighted
of facmtles for fr9nt||ne staff and'communlf:atlon by the quality of the forests in each state as
which has contributed towards increase in the .

measured by density.

forest cover.

(i) Under the National Action Plan on Climate (v) Afforestation activities are undertaken under
Change announced by the Central Government, various External Aided Projects by 12 States.
a National Mission for a ‘Green India’ has been . . . .

. . . . (c) The details of felling of trees and plantations in
mooted in which quality to improve the degraded h trv for th . in Stat ts-1 and
forests along with afforestation are major ' e countllfy Ior ree years are given in Statements-i an
objectives. respectively.

Statement |
Number of illegal felling of trees reported for the years 2008-09, 2009-2010 and 2010-171
Si.No. States 2008-09 2009-10 2010-11
1 2 3 4 - B
1. Andhra Pradesh 38492 28222 -
2. Bihar - - -
3. Chhattisgarh - - -
4. Goa 237 207 -
5. Gujarat 5482 5585 4463
6. Haryana 6317 - -
7. Himachal Pradesh 2168 2691 1781
8. Jammu and Kashmir - - -
9. Jharkhand 192 114 -
10. Karnataka 4077 2301 -
1. Kerala - - -
12. Madhya Pradesh - - 16554
13. Maharashtra - - -
14, Odisha 65221 - -
15. Punjab - - -
16. Rajasthan 11662 9879 -
17. Tamil Nadu - - -
18. Uttar Pradesh - - -
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1 2 3 4 5
19. Uttrakhand - - -
20. West Bengal 1094 581 -
21. Arunachal Pradesh 43 51 94
22. Assam 2971 3299 1954
23. Manipur - - -
24. Meghalaya 798 614 -
25. Mizoram - - -
26. Nagaland - -
27. Sikkim - -
28. Tripura - - -
29. Andaman and Nicobar Islands 0 2 -
30. Chandigarh - - -
31. Dadra and Nagar Haveli - - -
32. Daman and Diu - - -
33. Lakshadweep - - -
34. Delhi - - -
35. Puducherry - - -

Total 138754 53546 24846
Statement I
Details of plantations reported for the years 2009-10, 2010-11 and 2011-12 under National
Afforestation Programme (NAF)
SI.No. States Area in hectares
2009-10 2010-11 201112

1 2 3 4 5
1. Andhra Pradesh 4182 2341 5453
2. Bihar 3475 0 5647
3. Chhattisgarh 8450 177 8370
4. Goa 0 0 0
5. Gujarat 4920 1760 11150
6. Haryana 5526 1100 3145
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1 2 3 4 5
7. Himachal Pradesh 1255 1646 2566
8. Jammu and Kashmir 3550 0 0
9. Jharkhand 9980 0 0
10. Karnataka 2200 0] 9523
1. Kerala 1095 666 2947
12. Madhya Pradesh 6188 13000 10219
13. Maharashtra 7219 0 7934
14. Odisha 1745 0 7410
185. Punjab 547 0 625
16. Rajasthan 6800 400 3300
17. Tamil Nadu 4025 0 2984
18. Uttar Pradesh 9664 3340 12435
19. Uttarakhand 4065 5167 5058
20. West Bengai 615 2815 2360
Sub Total (Other States) 85501 33412 101126
21. Arunachal Pradesh 1750 3125 0
22. Assam 3625 0] 0
23. Manipur 1525 3599 1945
24. Meghalaya 800 4800 3930
25. Mizoram 2700 2370 2600
26. Nagaland 4050 2000 4500
27. Sikkim 2225 1549 2230
28. Tripura 1380 6271 6220
Sub Total (North Eastern States) 18055 23714 21425
TOTAL 103556 57126 122551

714. SHRI NARENDRA SINGH TOMAR: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to

state:

(a) whether the Government has any programme for
developing the skills of SC/ST students and unemployed

Skill Development to Reserved Categories

youths in order to facilitate their admission in the fields
of higher research and institutes of National importance;

(b) if so, the details thereof, State-wise alongwith the

outcome thereof; and

(c) whether any programmes are being started by
the Government in order to increase the number of SC/
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ST candidates in such institutes, where their representation
does not exist or they have minimum representation?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) to (c) Ministry of
Labour & Emplioyment through Directorate General of
Employment & Training (DGE&T) is implementing following
three major Skill Development Schemes in the Country:

1. Craftsmen Training Scheme Implemented
through 9447 Government and Private Industrial
Training Institutes (ITls).

2. Apprenticeship Training Scheme implemented
through 26,200 establishments.

3. Skill Development Initiatives (Modular
Employable Skills) implemented through 6891
Vocational Training Providers (VTPs).

The Major objective of these schemes is to develop
appropriate skills of students and unemployed youth
including SC/ST to enhance their employability for their
decent employment. Vocational Training being concurrent
subject, these schemes are implemented jointly with
respective departments of State Governments.

18 Tribal Research Institutes have been set up by
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the respective State/UT Governments in the States of
Andhra Pradesh, Assam, Chhattisgarh, Gujarat, Himachal
Pradesh, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Rajasthan, Odisha, Tamil Nadu,
Tripura, Uttar Pradesh, West Bengal and Union Territory
of Andaman and Nicobar Islands.

University Grants Commission (UGC) is running a
scheme namely, Rajiv Gandhi National Fellowship for
SC/ST Students (with financial assistance from Ministry
of Social Justice and Empowerment and Ministry of Tribal
Aftairs) whereby selected SC/ST candidates are provided
financial assistance for pursuing M. Phil/Ph.D in
Universities/Institutes/Colleges including Institutes of
national importance. The State-wise data relating to
selections made under this scheme is given at enclosed
Statement.

UGC has constituted two committees for reviewing
these schemes for SC/ST and suggesting measures for
their enhanced participation in Higher Education. The basic
purpose of this exercise is to further strengthen the exiting
schemes as also to suggest new initiatives during the
12th Plan period in terms of their design and delivery
mechanisms.

Statement

State-wise data relating to the selection made under Rajiv Ganahi National Fellowship during 207 1-2012

States/UTs SC ST Grand Total
1 2 3 4
Andhra Pradesh 200 79 279
Arunachal Pradesh - 25 25
Assam 24 35 59
Bihar 68 4 72
Chandigarh 3 - 3
Chhattisgarh 30 13 43
Delhi 37 - 37
Goa - 2 2
Guijarat 43 28 71
Haryana 57 - 57
Himachal Pradesh 23 12 35
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1 2 3 4
Jammu and Kashmir 10 15 25
Jharkhand 17 44 61
Karnataka 134 42 176
Kerala 46 4 50
Lakshadweep - 2 2
Madhya Pradesh 127 64 191
Maharashtra 148 13 161
Manipur 8 68 76
Meghalaya - 27 27
Mizoram - 23 23
Nagaland - 30 30
Odisha 74 34 108
Puducherry 3 - 3
Punjab 84 - 84
Rajasthan 118 60 178
Sikkim - 5 5
Tamil Nadu 241 7 248
Tripura 5 4 9
Uttar Pradesh 371 5 376
Uttarakhand 20 3 23
West Bengal 109 19 128
Grand Total 2000 667 2667
(English] (c) if so, the details of works taken up under the

Golden Quadrilateral

715. SHRI OM PRAKASH YADAV: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) the total length of highways constructed during
last five years under various schemes in different States
of the country;

(b) whether Golden Quadrilateral project has been
completed; and

project during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) The State-wise details of National
Highways (NHs) length completed during the last five
years under various schemes are at Statement-l.

(b) and (c) The construction of 5846 km long Golden
Quadrilateral (GQ) has been completed except 11 km
length, the details of which are at Statement-lIl.
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Statement |
State-wise details of National Highway (NH) length completed auring the last five years
SI.No. State NH length completed (in kms)
2006-07 2007-08 2008-09 2009-10 2010-11
1.  Andhra Pradesh 135.80 175.56 263.18 423.83 247.81
2. Arunachal Pradesh 10.89 5.25 0.00 16.43 32.00
3. Assam 33.53 32.52 88.42 229.70 268.41
4. Bihar 48.08 119.73 131.50 241.51 219.91
5.  Chhattisgarh 83.35 104.46 147.09 188.87 99.30
6. Gujarat 312.40 329.40 238.54 163.48 112.82
7. Haryana: 65.79 161.65 122.99 196.23 173.80
8. Himachal Pradesh 75.63 121.75 67.92 28.34 61.84
9. Jammu and Kashmir 59.22 63.61 176.93 221.07 125.82
10.  Jharkhand 40.94 98.50 68.59 88.12 113.36
11.  Karnataka 121.55 88.66 166.51 323.71 291.00
12.  Kerala 0.00 22.00 49.94 19.90 20.20
13. Madhya Pradesh 162.00 246.48 295.83 449.62 223.81
14.  Maharashtra 175.46 397.92 265.36 190.85 343.84
15.  Manipur 35.09 21.80 19.65 14.20 36.50
16. Meghalaya 7.13 4.90 0.00 0.00 0.00
17.  Mizoram 13.76 8.40 32.61 18.63 1.85
18. Nagaland 8.92 16.00 57.00 74.00 67.98
19. Odisha 173.21 79.78 132.11 293.99 238.03
20. Punjab 123.30 137.57 151.67 185.86 134.69
21.  Rajasthan 221.80 674.68 710.97 134.30 163.48
22.  Tamil Nadu 148.26 363.22 602.27 513.19 265.43
23.  Tripura 35.26 11.33 9.14 5.46 14.00
24. Uttar Pradesh 184.66 223.23 377.56 721.93 523.63
25, Uttarakhand 25.60 21.31 140.52 84.50 41.16
26. West Bengal 15.97 42.50 104.00 158.84 91.15
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Statement Il
Details of On-Going GQ Projects (as on 29.02.2012)

SI.No. Strech State NH No  Total Completed Funded Date of Date of Date of TPC  LOA

Length  Length By Start completion  anticipated  (Rs. Cr) Date

(In Km)  (In Km) as per  Completion

contract

1. Harihar-Chitradurga Kamataka 4 77 77 NHAl  Oct-2008  Jun-2010  Mar-2012 20756 Mar-2002
2, Haveri-Harinar Karnataka 4 56 56 NHAI  Nov-2008  Jul-2010  Mar-2012 196.65 Mar-2002
3. Ganjam-lcchapuram (OR-VIll) Odisha 5 508 5067 NHAI  Jul-2006 Nov-2008  May-2012  263.27 Jun-2001
4. Sunakhala-Ganjam (OR-VII) Odisha 5 55718 4579  NHAI  Oct-2009  Oct2011  Juk2012 24153 Aug-2001
5. Bhubaneswar-Khurda (OR-)) Odisha 5 2145 2145 NHAI  Jan-2001  Jan-2004  Mar2012  140.85 Jan-2001
6. Balasore-Bhadrak (OR-lIl) Qdisha 5 6264 6261 NHAI Dec-2008  Dec2010  Jul-2012 228.7 May-2001
7. Agra-Shikohabad (GTRIP/-A) Uttar Pradesh 2 508 5076 WB Mar-2002  Mar-2005  Jun2012 36749 Mar-2002
8. Bridges section (WB-Ill) West Bengal 6 1732 048  NHAl  TER MINA TED 81 Jan-2001

Minimum Wages

716. SHRI PARTAP SINGH BAJWA: Wil the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the minimum wage in the country is at
par with international standards for offering a reasonably
comfortable life in the current economic scenario;

(b) the recommendations of the Indian Labour
Conference in this regard;

(c) whether there is any proposal to adjust the wage
on the basis of calorie intake of the workers family; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) The Minimum Wages
Act, 1948 is intended to primarily safeguard the interest
of workers particularly in unorganised sector. While fixing
the minimum wages for different employments covered in
the Schedule, the norms recommended by Indian Labour
Conference (ILC) 1957 and the judgement of Hon'ble
Supreme Court delivered in the case of Reptakos & Co.
Vs. its workers are kept in view. There is large scale
variation of minimum wages both within the country and
internationally owing to differences in prices of essential
commodities, paying capacity, productivity, local

conditions, items of the commodity basket, differences in
exchange rates etc.

In view of this it is not possible to compare the
minimum wages in the country with International
Standards. .

(b) The summary of the discussion held in the Labour
Conference pertaining to minimum wages is at Statement.

(c) and (d) The norms recommended by the Indian
Labour Conference (ILC), held in 1957 are taken into
account while fixing the minimum wages. These are as
follows:-

(i) 3 consumption units for one earner.

(i) Minimum food requirements of 2700 calories
per average Indian adult.

(ii) Clothing requirements of 72 yards per annum

per family.

(iv) Rent corresponding to the minimum area

provided for under Government's Industrial

Housing Scheme.

(v) Fuel, Lighting and other miscellaneous items of
expenditure to constitute 20% of the total

minimum wage.
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Statement

A Conference Committee of the 44th session of ILC
was constituted to discuss Minimum Wages and related
issues. These issues, inter alia, include norms for fixation/
revision of minimum rates of wages, Variable Dearness
Allowance (VDA), National Floor Level Minimum Wages
etc. On the basis of detailed discussion, the following
points emerged.

1. There was broad consensus that the
Government may fix minimum wages as per
the norms/criteria recommended by the 15th
ILC (1957) and the directions of the Horn’ble
Supreme Court (Reptakos & Co. Vs. its workers
Union) 1992. The Government may take
necessary steps accordingly.

2. It was suggested that the Minimum Wages Act
should cover all employments and the existing
restriction for its applicability on the scheduled
employments only should be deleted. This will
also help India ratify ILO Convention No.131.

3. It was broadly agreed that there should be
national minimum wages applicable to all
employments throughout the country.

4. It was pointed out that the payment to the
apprentices should be treated differently from
the other categories. !

5. The Committee noted that at present there are
12 States/UTs who have not adopted VDA. There
was consensus that all States/UTs should adopt
VDA.

6. It was also recommended that the payment of
minimum wages should be done through
Banks/Post Offices etc.

7. It was felt that the enforcing agencies should
not be given the power of adjudication and,
therefore, this proposal should be re-examined.

8. Regarding penal provision for violation of the
Act, it was felt that imprisonment clause under
Section 22 and 22A is harsh to the employer
and may be re-examined. Further, it was felt
that non-maintenance of registers should not
attract imprisonment.

9. The proposal of paying different minimum
wages in respect of same employment either in
the Centre or in the States should be done
away with.
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[Trans/ation]
Check on Exploitation of Forests

717. SHRI GOPINATH MUNDE: Wili the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the forests of the entire country especially
in the hilly areas are being indiscriminately exploited in
the name of promoting tourism in the country;

(b) if so, the details thereof;

(c) whether the Government has formulated any
scheme in this regard involving all the concerned States
to curb the same;

(d) if so, the details thereof; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) No, Madam.

(b) to (e) Question does not arise in view of reply to
part (a) of the question.

Shortage of Clothing and Equipment

718. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of DEFENCE be pleased to state:

(a) whether there is shortage of special clothing and
equipment for the soldiers deployed in high altitude areas;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken/proposed to be taken by the
Government to ensure the adequate and timely supply of
these items to the soldiers?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) No, Madam.

(b) Does not arise.

(c) Procurement of these items as per the
authorization is an ongoing process. In order to fast track
procurement of these items, an Empowered Committee
under the chairmanship of Master General Ordnance
(MGO) with full powers of Competent Financial Authority
was set up in August 2007. Moreover, sufficient quantities
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of special clothing and mountaineering equipment are kept
as reserve in Army Head Quarters to avoid any shortage
of these items.

[English]
Protected Area

719. SHRI M.B. RAJESH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has declared the ‘Sewri
Mangrove’ Park a protected area in Mumbai;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government to minimise
environmental damages in this region?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) According to the information
received from the State Government of Maharashtra, no
such declaration has been made by them so far. However,
an area of 14.82 ha. in Survey number 865 at Sewri in
Mumbai has been notified as Protected Forest under the
provision of Indian Forest Act, 1927.

(c) The State Government has also informed that it
has created a separate Mangrove Cell, headed by Chief
Conservator of Forests along with 37 posts, for
conservation and management of the mangrove areas in
the State. The headquarter of the Cell is at Mumbai, with
jurisdiction along the coast of Maharashtra. This cell has
also been given the additional responsibility of coastal
biodiversity conservation.

Mangroves are also protected under The Maharashtra
Felling of Trees (Regulation) Act, 1964 and are included
in the Schedule under the said Act. Further, the mangroves
throughout the coastal regions of country, including
Maharashtra, are protected under the provision of CRZ
Notification, 2011 and Island Protection Zone Notification,
2011.

Control of Forest Resources

720. SHRI G.M. SIDDESHWARA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government proposes to bring a
proposal that the control of forest resources should be
shared with local communities in the country;
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(b) if so, the details thereof; and

(c) the steps taken by the Government in this regard

“including Karnataka?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN]): (a) to (c) No, Madam. However, the forests
are managed with participation of local communities on
the basis of principle of “Care and Share”. A Joint Forests
Management Resolution for participation of tocal
communities in management and protection of forests
was issued by this Ministry on 1st June, 1990.
Subsequently, resolutions for Joint Forest Management
(JFM)} have also been formulated by various State
Governments including Karnataka. There are around 1.05
lakh JFM Committees managing around 2,31,365 sq kms.
of forest area, for which members of JFMC get
predetermined share of benefits arising from forests with
local communities as per guidelines issued by the State
Governments.

Subsidy for Industrial Development and Exports

721. SHRI JAGDISH THAKOR: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the subsidies given by the Government
for industrial development and exports are in compliance
with the rules of World Trade Organisation (WTO);

(b) if so, the details thereof;

(c) if not, the steps taken/being taken to make them
compliant with the rules of WTO;

(d) whether any time frame have been set in this
regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) Yes, Madam.

(b) Some of the export promotion schemes are:
income-tax exemption to SEZ units under Section 10AA
of the Income Tax Act; Schemes such as Focus Product
Scheme, Technology Upgradation Fund Scheme for Textile
sector, etc.

(c) to (e) Does not arise.
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Performance of Offices of Labour Commissioners

722. SHRI S. ALAGIRI:
SHR!I ANJAN KUMAR M. YADAV:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the performance is assessed as
inadequate in the offices of Chief Labour Commissioner;

(b) if so, the number of times the performance that
has been assessed found as inadequate as on date
Chief Labour Commissioner’s, office-wise during the last
three years;

(c) the number of defaulting enforcement officer came
to the notice during the said period; and

(d) the action taken against such officers and the
outcome thereof during the said period?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) The performance of
field offices functioning under the Chief Labour
Commissioner (Central) is being monitored periodically
to assess whether their performance is inadequate and
below the desired norms.

(b) The number of times the performance of Group
‘A’ Officers found inadequate during the last three years
is indicated as under:

2008-09 - 58
2009-10 - 56
2010-11 - 45

(c) The number of Group ‘B’ Enforcement Officers
assessed defaulting during the last three years is indicated
as under:

2008-09 - 45
2009-10 - 43
2010-11 - 44

(d) The supervising Officers have been advised to
call for the explanation of the defaulting officials and to
monitor their performance closely for achieving better
performance.
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[Translation]
Inclusion in OBC Category

723. SHRI BISHNU PADA RAY: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) the measures taken by the Government to include
Sri Lankan repatriates, Burma settlers, Kerala settlers,
Ex-servicemen, Ranchi settlers in OBC category; and

(b) if so, the time by which it is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) and (b) As per Section 9(1) of the
National Commission for Backward Classes Act, 1993,
castes/communities are included in the Central List of
OBCs on the advice of the National Commission for
Backward Classes.

No advice for the inclusion of the categories
mentioned in the Question in the Central List of OBCs
has been received from the National Commission for
Backward Classes.

[Englishj
Unemployed Youth

724. SHRI M. VENUGOPALA REDDY: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the number of educated, uneducated,
skilled, semi-skilled and unskilled unemployed youths
has increased in the country over a period of time;

(b) if so, the details thereof, State-wise during the
last three years and the current year,

(c) whether despite having registered their names in
employment exchanges for a long period they have not
been able to get employment;

(d) if so, the reasons therefor;

(e) whether the Government proposes to bring any
scheme to provide employment within the stipulated
period of registration; and
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(f) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) and (b) Number of
youth job-seekers in the age group of 15-29, all of whom
may not be necessarily be unemployed, registered with
employment exchanges has come down to 25.89 million
in 2009 from 26.97 million in 2008. The number of youth
job-seekers for the last five years is as under:

Year Youth (in million)
2005 27.83
2006 29.08
2007 27.91
2008 26.97
2009 25.89

Number of educated, uneducated, skilled, semi-skilled
and unskilled youth job-seekers is not maintained
centrally.

(c) and (d) On an average during the last five years,
about 57.67 lakh job-seekers including youth approached
employment exchanges for registration and about 3.62
lakh job-seekers including youth were provided
employment through employment exchanges every year.
Employment exchanges make submissions of suitable
candidates to the employers against the vacancies notified
to them. Details of registration and placement during the
last five years are as under:

Year Registration Placement
(in lakh) (in lakh)
2007 54.34 264
2008 53.16 3.05
2009 56.94 2.62
2010 61.86 5.10
2011 62.06 4.70

(e} and (f) There is no proposal under consideration
of the Government to implement any such scheme. The
Employment Exchanges functioning under the respective
State Government/Union Territory Administrations facilitate
interaction between Employers and job-seekers and do
not provide any employment of their own. However, State
Governments are being persuaded to take various steps
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like organization of job-melas/rojgar-melas, e-career
conference, promotion of self-employment schemes,
putting the data of job-seekers on the website/internet to
enhance the probability of placement of job-seekers
registered with the Employment Exchanges.

Environmental Clearance to ‘Lavasa’ Project

725. SHRI RAJU SHETTI: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has accorded the
environmental clearance to first phase of Lavasa Project
under Environmental Impact Assessment (EIA) Notification,
2006;

(b) if so, the details thereof;

(c) whether the clearance has been granted in
accordance with the office memorandum issued by the
Government on 16 November, 2010;

(d) if not, the reasons therefor; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) The Environmental clearance
for the development of first phase (2000 ha.) of hill station
project of M/s Lavasa Corporation Limited (M/s LCL) at
village Mulshi and Velhe Talukas, District Pune,
Maharashtra was accorded on 9th November, 2011,
stipulating various environmental safeguards.

(c) to (e) In accordance with the Office Memorandum
dated 16th November, 2010 of Ministry of Environment
and Forests, Government of Maharashtra was requested
to take action against M/s LCL for violation of the
Environment (Protection) Act, 1986 Accordingly, a
complaint was filed by the State Government on
4.11.2011 in the Court of Chief Judicial Magistrate at
Pune.

Amendment to Apprentice Act, 1961

726. SHRI HARIBHAU JAWALE: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government proposes to amend the
Apprentices Act, 1961;

(b) if so, the details thereof; and
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(c) the time by which the said act is likely to be
amended?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) Yes, Madam.

(b) The following amendments are under
consideration of the Government.

(i) Implementation of apprenticeship training
scheme in those organisations which are
operating business/trade in more than four
States, will rest with Central Government.

(iiy Employers who are ‘proven’ willful defaulters of
serious violations be subject to imprisonment.
Penalty should be provided for in cases of minor
violations.

(i) Change in the definition of ‘worker’.

(iv) Preference would be given in the employment
to those apprentices who have been trained by
a particular industry when job opportunities open
up in that particular industry or firm.

(c) Inter ministerial consultation has been completed
and proposal is being sent to cabinet secretariat for
consideration:

[Transiation]

Inclusion of Cleft-lip and Palate affected persons
in the list of Physically Chalienged

727. SHRI BAIDYANATH PRASAD MAHATO: Will
the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to state:

(a) whether the Government proposes to include cleft-
lip and palate affected persons in the list of physically
challenged; and

(b) if so, the details thereof and the time by which
the same is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) Presently, there is no such proposal.

(b) Does not arise.
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[English]
Technological Development in Maritime Area

728. SHRI ASHOK TANWAR: Will the Minister of
SHIPPING be pleased to state:

(a) whether the Government has any proposal for
technological developments in maritime area;

(b) if so, the details thereof;

~ (¢) whether the Government has signed any technical
agreements with other countries to improve the technology;
and

(d) if so, the details thereof and the foliow-up action
taken against it?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) Yes, Madam.

(b) In order to meet the challenges emanating from
intense global competition, advanced information &
communication technology, technological changes in
shipping and related sectors coupled with stiff demands
from trade, Ministry of Shipping has been continucusly
engaged in designing and implementing various projects
for modermizing the ports infrastructure with a view to
improve the efficiency of the delivery system and
enhancing the quality of service at par with international
standards. The measures adopted for modernization of
ports include the following:

— Construction of new berths/terminals

— Expansion/upgradation of existing berths
— Installation of new and modern equipments
— Mechanization of cargo handling operations

— Various computer aided systems to encourage
automation in port operation

— Installation of Vessel Traffic Management
Systems (VTMS) for smooth movement of
vessels

— Implementation of web-based Port Community
System.

Also, in order to encourage indigenous ship design
and research and development in shipping and
shipbuilding sector, Ministry of Shipping has a scheme of
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grant-in-aid to educational and research institutions for
carrying out Research & Development activities and
conducting studies in ship building in areas such as
developing basic design and test facilities, standardization
of design to encourage series production for tugs,
dredgers, offshore vessels etc.

(c) India has bilateral Agreement/Memoradum of
Understanding for cooperation in Maritime Sector with
some countries, namely, The Netherlands, South Africa,
USA, Morocco, China, Iran, Singapore, Russian
Federation, Turkey, Bulgaria, Federal Republic of Germany,
Denmark, Finland and Poland. These Agreements/
Memorandum of Understanding, inter-alia, include
technological cooperation in the Maritime Sector.

(d) India has been constantly engaged with these
countries for mutual cooperation and exchange of technical
know-how in ship building and repair, ports and harbour
infrastructure, marine equipment and offshore technologies,
performance & productivity enhancement, human
resources requirements and capacity building etc. with a
view to developing maritime technology in the country.

[Transiation/
Irregularities by Liquor Companies

729. SHRI ASHOK ARGAL: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has taken any measures
to curb the environment related irregularities being
committed by the liqguor manufacturing companies;

(b) if so, the details of inspections carried out in
these companies during the last three years; and

(c) the details of irregularities noticed by the
Government during inspections alongwith action taken
thereon?

THE MINISTER OF STATE OF THE MINISTYR OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) As per the Charter on Corporate
Responsibility for Environmental Protection (CREP), 2003,
Molasses based Distilleries have to comply with any or
combination of the following measures for control of
pollution:

1. Composting with press mud.
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2. Concentration and drying/incineration of spent-
wash.

3. Treatment of spent wash through bio-
methanation followed by two stage secondary
treatment and dilution of the treated effluent
with process water for irrigation as per norms
prescribed by Central poliution Control Board
(CPCB)/Ministry of Environment and Forests
(MoEF).

4. Treatment of spent-wash through bio-
methanation followed by secondary treatment
for controlled discharge into sea through a
proper submerged marine outfall at a point
permitted by the State Pollution Control Board
(SPCB)/CPCB in consuitation with the National
Institute of Oceanography.

Further, in June 2008, the CPCB has asked existing
distilleries (both standalone and those attached with sugar
units) not complying with the required environmental
standards to switch over to emerging technologies
(evaporation, concentration, incineration of spent wash
for power generation) from the existing technologies of
composting, ferti-irrigation and one time land application
of spent wash in a time bound manner.

Further in 2010, the CPCB has drafted guidelines for
the co-processing of spent wash concentrate of Distilleries
in Cement Kilns.

(b) and (c) The CPCB has undertaken inspection of
distilleries under its Environmental Surveillance Squad
(ESS) Programme. Distilleries found to be significantly
violating the prescribed effluent norms/guidelines were
issued directions. In most of the cases, distilleries were
found storing accumulated spent wash in lagoons more
than the prescribed storage capacity. The details of
inspections carried and action taken thereon during the
last three years are given at enclosed Statement.

Statement

. Inspection of Distilleries carried out by CPCB under
its the Environmental Surveillance Squad Programme.

Year No. of Inspections
During 2008-09 28
During 2009-10 29
During 2010-11 11
During April 2011-tili December 2011 16
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lIl. Number of directions issued to Distilleries by
CPCB.

Year Directions issued Directions issued
under Section 5 to the SPCBs/
of E(P)A, 1986 PCCs under

Section 18 (1)(b)
of the Water Act

During 2008-09 07 05

During 2009-10 00 02

During 2010-11 21* 01

During April 2011- 29* 10

till December 2011

*includes modified directions
Fire in Ordnance Factories

730. SHRIMATI RAMA DEVI:
SHRI ANJAN KUMAR M. YADAV:
SHRI RAKESH SINGH:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government has taken cognizance
of the increasing incidents of fire/blasts in ordnance
factories including the ordnance factory, Khamaria in
Jabalpur;

(b) if so, whether the Government has conducted
any inquiry to ascertain reasons for occurrence of such
incidents;

(c) if so, the outcome thereof;

(d) the action taken by the Government on the basis
of each of such inquiries; and

(e) the measures being taken to provide adequate
fire fighting training to the staff?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI M.M. PALLAM RAJU): (a) Ordnance
Factory Board has taken cognizance of all incidents of
fire/ blasts in ordnance factories and put in place
preventive measures to avoid recurrence.

There has been no fire/blast incident in Ordnance
Factory, Khamaria in Jabalpur during last two years.
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(b) In every case of fire/blast, Ordnance Factory
Organisation has conducted a preliminary investigation
and constituted a Statutory Board of Inquiry with proper
terms of reference to find out the cause of such incidents
and to suggest remedial measures.

(c) In most of the cases, it is noted that the probable
cause of accident was either due to mechanical failure
of the equipment or due to non-observance of safety
regulations by the concerned person at that point of time.

(d) All the remedial measures as suggested by the
Statutory Board of Inquiry are being implemented within
stipulated time after their acceptance by the competent
authority. Stringent safety audits are also carried out to
prevent recurrence of such incidents.

(e) Adequate fire fighting training is provided to the
staff by CFEES (Centre for Fire, Explosive and
Environment Safety), New Delhi on regular and continuous
basis. Officers are being deputed for one year DIS
(Diploma in Industrial Safety) course, conducted by RLI
(Regional Labour Institute) at Chennai, Kolkata, Kanpur,
Faridabad and CLI (Central Labour Institute) at Mumbai.
At present, 67 officers in OFB are holding Industrial Safety
Diploma.

[English]
Coffee Exports

731. SHRI R. DHRUVANARAYANA: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether there has been a gradual increase in
the exports of coffee during the last three years;

(b) if so, the details thereof, year-wise and value-
wise;

(c) the percentage of increase/decrease in the net
exports of coffee during each of the last three years; and

(d) the net revenue generated from such exports
during the said period, State-wise particularly Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (c) The details of coffee exports in terms
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of quantity, value and percentage variation during the
last three years and the current year (upto 12.3.2012)
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are furnished below:-

Year Total Coffee Exports
Qty in tonnes % increase/decrease Value
in terms of quantity
over previous year Rs. Crore UsS $ Million
2008-09 196762 -10.1 2238.41 505.21
2009-10 196002 -04 2070.68 426.81
2010-11 297808 52 3343.33 724.03
2011-12* 321537 8 4518.13 972.36
*Provisional, based on export permits (up to March 12, 2012)
1 2 3
There was a decline in coffee exports in 2008-09 2. Kerala 34
and 2009-10 mainly due to decline in production in 2007- .
08 and 2008-09.Thereafter, it is increasing and reached 3. Odisha 28
the highest ever quantity in 2010-11. The present trend 4 Karnataka 1
of exports during 2011-12 is also positive.
5. Andhra Pradesh 04
(d) Coffee is grown in different States of the country
and exported by various exporters/traders and since State 6. Himachal Pradesh 01
-wise identity of coffee exports is not n?alntalned,. data 7 Madhya Pradesh 03
for net revenue generated for Karnataka is not available.
Total 154

Land Acquisition Units

732. SHRI S. SEMMALAI: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

{a) whether the Government has set up land
acquisition units to co-ordinate with the State Governments
and districts level officials;

(b) if so, the State-wise details of land acquisition
units that have been set up and are functional; and

(c) the progress made by these land acquisition units
so far?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) to (c) Yes, Madam. Government has setup
154 Special Land Acquisition Units (SLAUs) to coordinate
with the district level officials. State wise breakup are as
under:

Sl.LNo. Name of State Nos. of units
1 2 : 3
1. Tamil Nadu 73

SLAUs are responsible for assisting Competent
Authority of Land Acquisition (CALA) regarding 3A & 3D
notifications and award of compensation and possession
of land.

In other States CALA were appointed from State
Governments with adequate manpower resource to
undertake land acquisitions action.

[Transfation]
Overseas Steel Projects

733. SHRI BADRI RAM JAKHAR: Will the Minister
of STEEL be pleased to state:

(a) the details of various projects in foreign countries
in which public sector steel companies are engaged
alongwith the names of the countries where these
aforesaid projects are located: and

(b) the number of persons employed in these projects
til date and the number of persons proposed to be
employed in the near future?
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THE MINISTER OF STEEL (SHRi BENI PRASAD
VERMA): (a) and (b) No public sector steel manufacturing
company under the Ministry of Steel is having any project
in foreign countries, at present. As such, the question of
giving the required details in this regard does not arise.

[English]
Ban on Festival

734. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government has banned the festival
‘Jallikattu’ which has tradition and culture of rural Tamil
Nadu;

{b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government to revoke
ban to protect the tradition and culture of the State?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) to (c) Ministry of Environment and
Forests vide Notification No. 384 dated 11.7.2011 has
banned the exhibition and training of Bears, Monkeys,
Tigers, Panthers, Lions and Bulls as performing animals.

The Notification has been challenged in the Hon'ble
Madurai Bench of Madras High Court in the Writ Petition
No. 15167 of 2011. The matter is sub judice.

Employment of SCs in Private Sector

735. SHRI RAMSINH RATHWA: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) whether the Government has asked the
Organisations/Associations of Corporate Industry to
publish the data relating to SC recruits employed by
them in their Annual Reports by the end of March, 2011;
and

(b) if so, the response received by the Organisations/
Associations of Corporate Industry thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) and (b) In the 2nd meeting of

MARCH 19, 2012

fo Questions 240

Coordination Committee on Affirmative Action held on
14.07.2007, Industries Chambers agreed to report data
on Scheduled Caste/Scheduled Tribe employment in the
Annual report of Companies on a voluntary basis.

Federation of Indian Chambers of Commerce and
Industry, Associated Chambers of Commerce and Industry
of India, Confederation of Indian Industry, and PHD
Chamber of Commerce and Industry have developed
their respective Codes of Conduct on affirmative action
for adoption by their members, adoption of which is,
however, slow.

[Translation/
National Employment Portal

736. SHRI HARI MANJHI: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government is contemplating to
prepare an action plan for connecting all employment
exchanges in the country with National Employment
Portal

(b) if so, whether there is any proposal to provide
information about vacancies etc. in the private sector as
on the said portal;

(c) whether the Government is considering to provide
unemployment allowance to the unemployed; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGEY): (a) Yes, Madam.

(b) Yes, Madam.

(c) and (d) There is no proposal under consideration
of the Government to provide unemployment allowance
to the unemployed persons.

Road Accident Victims

737. SHRI K. SUDHAKARAN: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government has decided to set up
a body in all the States to provide first aid to victims of
road accidents;

(b) if so, the details thereof;
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(c) whether the Union Government has advised all
the States to identify and report 25 places in each State
which are accident prone;

(d) if so, the details thereof; and

(e) the details of places/roads identified and reported
as accident prone area in the State of Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (DR. TUSHAR A.
CHAUDHARY): (a) and (b) No, Madam.

{c) and (d) In the meeting held on the 13th January
2012 with Principal Secretaries (Transport)/Transport
Commissioners and Additional Director Generals (ADGs)
of Traffic of 13 States with the highest rate of accidents
and fatalities in the country (that account for 90%
accidents and fatalities in the country), they were
requested to identify black spots and highlight the most
serious ones alongwith the reasons for frequent accidents
in those places for treatment.

(e) The details of places/roads identified and reported
as accident prone area in the State of Kerala is given in
the enclosed Statement.

Statement
SILNo.  District Accident spot/area/junction
1 2 3
1 Kozhikode ' Vaidyarangadi

Kundaithode jn
Ramanuttukara

Areekad jn

Azhinijillam jn
Eranhipalam jn
Pavangad

Karanthur

Pathammile curve
Meenachanda Bye Pass

Manakavu

Omassery jn
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3.

Malappuram

Palakkad

Kannur

Kasargod

Palakutty
Nellamkandy curve
Engapuzha
Thiruvangoor
Chemanchery
Moorad Palam
Ayanikkad
Nadapuram
Kanchikakad
Pookiparamb
Manijeri central junction
Thurakkal
Cherumannu
Poochakuthu
Palunda

Vattapara

Moodal

Yakkara Bridge
Manakkara

Swathi Junction
Kannanoor
Thachampara-Kallarikkode
Nottamala Turning
Muzhuppilangad

Valapatanampalam to
Cherakkal

Keechery to Kalliassery
high school

Chundala curue
Kothaimukku
Mavinkatte

Arikkady junction
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1 2 3
Kottoor valavu
Padannakkad

6. Wayanad Vellaramkunnu valavu

Pathiri palam

Bridge near fire station at
Kalpetta

Krishnagiri Palam bent
Meenangadi FCi

Rolagapara

Environmental Clearance to Port

738. SHRI K.P. DHANAPALAN: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has issued/proposes to
issue preliminary environmental clearance to start the work
of ‘Vizhinjam Port’ in Kerala;

(b) if so, the details thereof;, and

(c) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) to (c) The development of Vizhinjam
International Container Transshipment Terminal at
Vizhinjam, Kerala by M/s Vizhinjam Port Ltd was accorded
Terms of References (ToR) on 10.06.2011 to carry out
Environmental Impact Assessment and conduct Public
Hearing under the Environmental Impact Assessment
Notification, 2006. M/s Vizhinjam Port Ltd. has to submit
final Environmental Impact Assessment report after
addressing the issues raised in the Public Hearing, for
further consideration of the project for grant of
Environmental Clearance.

[Translation]
Pension Scheme in Ordnance Factories

739. SHRI RAKESH SINGH: Will the Minister of
DEFENCE be pleased to state:
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(a) whether a new pension scheme has been
implemented in the ordnance factories including the
Jabalpur-based ordnance factories;

(b) if so, whether the employees working therein are
opposing this scheme due to certain shortcomings in the
said scheme;

(c) if so, the details thereof;

(d) whether the Government proposes to consider
implementation of the old pension scheme; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRi M.M. PALLAM RAJU): (a) Yes Madam,
the new pension scheme has been implemented in all
the ordnance factories including Jabalpur based ordnance
factories.

(b) and (c) HVF NPS Reformation Association, Avadi
fled an OA before CAT Madras Bench chailenging the
implementation of New Pension Scheme introduced by
the Government of India as unconstitutional and violative
of Article 14, 16 & 21 of the Constitution of India
contending, /nfer a/a, that new pension scheme does not
guarantee any minimum return on investment of
employees. A strike had been called on 28.2.2012 by All
india Defence Employees Federation, Indian National
Defence Workers Federation and Bharatiya Pratiraksha
Mazdoor Sangh jointly demanding to scrap the new
pension scheme.

(d) and (e) No proposal for considering the
implementation of old pension scheme in ordnance
factories is under consideration.

Check on Felling of Trees

740. SHRI PASHUPATI NATH SINGH: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the incidents of felling of trees has been
increasing in the country;

(b) if so, the provisions conditions set forth for cutting
of trees and the violation made regarding these provisions
during the last three years and the current year, State-
wise; and
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(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) No, Madam.

(b) The procedure for felling of trees on forest land
is laid down in approved Forest Working Plans whereas
for non-forest areas various States/UTs have Tree
Preservation Acts which govern procedure for cutting of
trees. Details of illegal felling of trees for year 2010-11,
2009-10 and 2008-09 are enclosed as Statement.
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(c) State Governments take protection measures to
arrest decline in forest cover for which the Central
Government provides funds to the States/UTs under
Centrally Sponsored Scheme of Intensification of Forest
Management Scheme (IFMS) for protection of the forests.
These funds are utilized for patrolling of the forests,
establishment of camps, building fire watch tower, creation
and maintenance of fire line, forest fire control, survey
and demarcation of forest areas and strengthening forest
infrastructure etc. Under the “Joint Forest Management”
(JFM) in the last two decades, people’s participation in
forest management and conservation has helped to reduce
degradation and illegal removal of trees from forests.

Statement

Si.No. 2008-09 2009-10 2010-11
1. Andhra Pradesh 38492 28222 -
2. Bihar - -
3. Chhattisgarh - - -
4. Goa 237 207 -
5. Gujarat 5482 5585 4463
6. Haryana 6317 - -
7. Himachal Pradesh 2168 2691 1781
8. Jammu and Kashmir - - -
9. Jharkhand 192 114 -
10. Karnataka 4077 2301 -
11. Kerala - - -
12. Madhya Pradesh - - 16554
13. Maharashtra - - -
14. Odisha 65221 - -
15. Punjab - - -
16. Rajasthan 11662 9879 -
17. Tamil Nadu - - -
18. Uttar Pradesh - - -
19. Uttarakhand - - -
20. West Bengal 1094 581 -
Total 134942 49580 22798
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North Eastern States

1. Arunachal Pradesh 43 51 94
2. Assam 2971 3299 1954
3. Manipur - - -
4. Meghalaya 798 614 -
5. Mizoram - - -
6. Nagaland - - -
7. Sikkim - - -
8. Tripura - - -

Total 3812 3964 2048

Union Territories

1. Andaman and Nicobar Islands 0 2 -
2. Chandigarh - - -
3. Dadra and Nagar Haveli - - -
4, Daman and Diu - - -
5. Lakshadweep - - -
6. Delhi - - -
7. Puducherry - - -

Total 0 2 0

Grand Total 138754 53546 24846

[English] [Translation]

Environmental Clearance for Defence Projects

741. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of DEFENCE be pleased to state:

(a) the details of defence projects of strategic
importance awaiting environmental clearance as on date;
and

(b) the steps taken to meet the requirement of the
Ministry of Environment and Forests for expeditious
clearances?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) The information is being collected and will be
laid on the Table of the House.

Allocation of Funds to States

742. SHRIMATI KAMLA DEVI PATLE: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether the Government has received any
proposals from the State Governments including
Chhattisgarh Government for Deendayal Disabled
Rehabilitation Scheme integrated Programme for old age
person and the scheme for prevention of alcoholism and
drug abuse during the last three years;

(b) if so, the details thereof and the funds sanctioned/
released during the said period, Scheme-wise;
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(c) whether some funds are yet to be released by
the Government; and

(d) if so, the time by which the remaining amount is

likely to be released by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEONY): (a) Yes, Madam.

(b) Statements of funds sanctioned/released under
Deendayal Disabled Rehabilitation Scheme (DDRS),

fo Questions 250

Integrated Programme for Old Age Persons, and the
Scheme for Prevention of Alcoholism and Drug Abuse
during the last three years, are at Statements-I, Il & IiI
respectively.

{c) and (d) Ali complete proposals which fulfill the
norms of the scheme, received during a financial year,
are processed in the year itself, subject to availability of
funds. Remaining proposals are considered in the next
financial year in consonance with the provisions of General
Financial Rules.

Statement |

Funds sanctioned & released under DDRS during last three years

(Rs. in lakhs)
Si.No. Name of the State/UT 2008-09 2009-10 2010-11
1 2 3 4 5
1. Andhra Pradesh 1317.78 1586.81 2063.86
2. Bihar 87.75 45.48 100.57
3. Chhattisgarh 76.69 31.52 20.07
4. Goa 13.09 18.30 14.05
5. Gujarat 82.20 57.40 50.88
6. Haryana 127.92 78.36 107.58
7. Himachal Pradesh 40.83 17.99 52.39
8. Jammu and Kashmir 27.93 7.19 21.92
9. Jharkhand 10.06 12.01 24.02
10. Karnataka 814.66 857.24 1057.62
11. Kerala 378.40 386.96 789.99
12 Madhya Pradesh 170.35 99.56 175.81
13. Maharashtra 254.23 150.51 217.50
14. Odisha 367.34 448.66 591.15
15. Punjab 94.00 35.38 130.28
19. Rajasthan 93.14 168.81 179.45
20. Tamil Nadu 474,37 366.18 421.49
21. Uttar Pradesh 700.21 718.82 612.36
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22. Uttarakhand 63.02 53.60 132.60
23. West Bengal 641.12 543.22 591.74
North Eastern Region
25. Arunachal Pradesh 7.37 6.72 3.36
26. Assam 121.92 87.40 184.57
27. Manipur 196.76 130.14 305.91
28. Meghalaya 75.65 25.64 73.60
29. Mizoram 19.60 6.58 40.45
30. Tripura 10.81 21.36 6.20
Union Territories
31. Chandigarh 0.00 10.50 0.00
32. Delhi 193.55 170.24 249.67
33. Puducherry 15.63 13.36 6.55
Total 6476.38 6155.94 8225.64
Statement Il
Funds sanctioned & released under the scheme of integrated programme for older
persons aduring the last three years
(Rs. in lakhs)
Sl.No. Name of State/UT 2008-09 2009-10 2010-11
1 2 3 4 5
1. Andhra Pradesh 413.12 454.26 423.82
2. Bihar 2.76 4.88 1.73
3. Chhattisgarh 5.97 5.08 7.76
4. Haryana 29.10 74.40 56.73
5. Himachal Pradesh 0.60 0 9.51
6. Karnataka 196.47 213.10 233.40
7. Kerala 0 0 21.07
8. Madhya Pradesh 9.00 13.20 7.25
9. Maharashtra 49.92 47.07 99.05
10. Odisha 293.92 330.19 355.50
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1. Punjab 10.00 17.47 15.87
12. Rajasthan 7.48 16.66 14.89
13. Tamil Nadu 209.62 260.32 263.80
14. Uttar Pradesh 40.31 87.09 118.68
15. Uttarakhand 5.54 0 12.01
16. West Bengal 261.85 205.04 142.82
North Eastern Region
17. Arunachal Pradesh 1.15
18. Assam 87.29 94.58 102.32
19. Manipur 120.16 118.74 140.73
20. Mizoram 3.87 1.29 0
21. Tripura 4.30 10.85 13.75
Union Territory
22. Delhi 20.83 17.88 25.29
Total 1772.10 1972.10 2067.47
Statement Il
Funds sanctionedireleased under the scheme for prevention of alcoholism and drug
abuse during the last three years
(Rs. in lakhs)
SI.No. Name of State/UT 2008-09 2009-10 2010-11
1 2 -3 4 5
1. Andhra Pradesh 86.75 76.82 133.63
2. Bihar 105 47.19 105.37
3. Chhattisgarh 20.41 12.66 7.80
4. Goa 0 8.89 7.50
5. Gujarat 18.83 37.21 22.66
6. Haryana 27.03 80.76 98.34
7. Himachal Pradesh 11.51 14.19 4.35
8. Jammu and Kashimir 14.24 8.89 0.00
9. Jharkhand 0 0 1.40
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10. Karnataka 170.2 274.67 246.50
1. Kerala 156.83 176.44 190.73
12. Madhya Pradesh 66.7 66.28 38.60
13. Maharashtra 259.25 327 398.35
14. Odisha 181.22 233.74 226.18
15. Punjab 71.6 53.4 283.12
16. Rajasthan 60.1 64.32 124.65
17. Tamil Nadu 69.35 279 253.12
18. Uttar Pradesh 333.82 61 188.85
19. Uttarakhand 37.79 31.26 . 43.38
20. West Bengal 86.33 65.09 62.42
21. Chandigarh 0 0.77 0.00
Total 1787.36 1990.13 2517.86
1. Arunachal Pradesh 6.86 9.32 9.78
2. Assam 26.3 25.07 33.55
3. Manipur 157.66 172.39 238.76
4. Meghalaya 18.75 6.35 11.25
5. Mizoram 51.67 43.77 65.75
6. Nagaland 35.67 21.94 48.97
7. Sikkim 6.54 9.95 4.98
Total (NE) 303.45 288.79 413.04

Union Territory

1. Delhi 10.4 60.55 80.91
Grand Total 2090.81 2278.92 2930.90

[English] (b} if so, whether a panel set up by the Government

has recommended a flat 6 percent of sale price of the

Road Tax vehicle as one time road tax in the country;

743. SHRI ASADUDDIN OWAISIE: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to

state:

(a) whether at present road tax varies from State to

State;

(c) the rates at present in vogue in different States;

(d) whether buyers are preferring purchase of vehicle
from States where road tax is less;

(e) whether any consultations have been held with
State Governments in this regard; and
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(f) if so, the outcome thereof and time by which a
final decision is likely to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF

ROAD TRANSPORT AND HIGHWAYS (DR. TUSHAR
CHAUDHARY): (a) Taxes levied on vehicles at the time
of registration vary across States.

{b) To bring uniformity in the taxes levied on motor
vehicles across States/Union Territories, the Group set up
under the Task Force of Transport Development Council
(TDC) has recommended a floor rate of 6% of sale price
for two-wheelers, cars, light motor vehicles, taxies, maxi
cabs, goods vehicles with Gross Vehicle Weight up to 10
ton.

(c) At present, the tax rate across the States vary
from 2% to 18% The State-wise details of taxes levied on

to Questions 258

{d) The decision to purchase a vehicle by a buyer
in a particular State cannot be contributed to a single
factor as it depends on a number of factors which, inter
afia, includes State Value Added Tax, tax on motor vehicle,
condition of road network, levels of income etc.

{e) and (f) The Group set up under Task Force of
Transport Development Council to recommend measures
for Rationalisation of Motor Vehicle Taxes consisted of
representatives of Transport Departments of Governments
of Gujarat, Karnataka, Maharashtra, Punjab and Uttar
Pradesh. The recommendations of this Group were
discussed in the 34th meeting of Transport Development
Council (TDC) held under the Chairmanship of Hon’ble
Minister of Road Transport & Highways on 13th February,
2012 at New Delhi. As a follow up of the TDC meeting,
an Empowered Group of State Transport Ministers has
been constituted on the issue of Rationalisation of Motor

various kinds of vehicles are enclosed as Statement.

Vehicle Taxes.

Statement

Rates of Motor Vehicle Taxes - States and Union Territories

States/Union Buses Trucks/Goods Vehicles, Two CarsiJeeps Taxi/Cab Auto rickshaws/
Tertitories Trailers and Tractors Wheelers 3 Wheelers
1 2 3 4 5 6 7

Andhra Pradesh Siage Carmiage Trucks: Basis: LW o o o Autos {4 seater):
(March 2011) APSRTC- W (kg) Tax (Rs.) 9% of VC; 9% of VC; VC (Rs) Tax Rs. 110 Per vehicle

Moffusil services: 7% of Upto 300 404 12% in case of  12% in case of Below 10 12%of PQ

Gross Traffic Eamings. 12,000-15,000 2,967 2nd vehicle. 2nd vehicle. lakh Ve Autos (6 seater):

Urban services: 5% on > 15,000 Rs. 2,967 + > 10 14% of  Rs. 200 PSPQ

Gross Traffic Eamings. Rs. 66 for lakh Ve

Privaie— every 250 kgs

Town Service in excess of

Ordinary services: Rs. 330 15,000 kgs

to Rs. 660 {on daily Trallers:

kilometerage) LW (kg) Tax (Rs.)

Express services: Rs. 822, Upto 762 230

Moffusil Services: 3,048 to 4,000 690

Ordinary services: Rs. 441 to > 4,000 Rs. 345 +

Rs. 948 (on daily Rs. 40 for

kifometerage) every 250 kgs

Express services: 1,092 to PQ

Rs. 3,500.

Contract Camiage Traclors:

All India Tourist Permits— W (kg) Tax (Rs.)

Rs. 3,675 PSPQ Upto 762 230

State Wide Permits — 3,048 to 4,000 690

Rs. 2,625 PSPQ > 4,000 Rs. 690 +

District Wide Permits — Rs. 80 for

Rs. 1,207 PSPQ
ldle Contract Camriage —
Rs. 850 PSPQ

every 250 kgs
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2 3 4 5 6 7
Arunachal OTT Res. 40,000 Trucks: Rs. 2,960 PA OTT (5 years) OTT (5 years) Rs. 2,000 Rs. 1,400 PA OTT Rs. 450 every 3 yrs
Pradesh Tractors: Rs. 400 PA Rs. 400
(March 2006) Trailers: Rs. 350 PA Upto 6 persons: one  OTT Non Transport
. ' . Tuds Basis: ULW- T Basis: VC - OTT- LTT city or region: Rs. Rs. .6,000 ‘
Assam Basis: Seating Capacity: i ) ) ATT VC (Rs %of 4,000 PARs. 1,000 PQ  Basis: passenger carying
(March No. of Persons  Tax (Rs.) Ba5|s:.Authonsed capacity lakh) original cost  Upto 6 persons: All  capacity:
) Upo P 7,500 PA (‘;:;““V Tax (Rs.) Uy T P4 ¢ omrsdefseE
10 Rs. 1,900 PQ 46 5 PA Rs. 1,650 PQ
Upto R 11,000 PA o s, 2000 PA Upto 65 (2R:o)o &2 § Upto3  Rs 1,500 PA
8 Rs.2800PQ Rs. 500 P O ey 1215 65 s
’ £  Rs. 4000 PA 890 350 Rs. 400 PQ
14 to Rs. 12,000 PA ! 90 -135 5000 1520 7
% Rs3000FQ Rs. 1,000 PQ B 8 47 Rs.3000PA
s 30 Rs. 12,000 PA + 39 Rs. 4,000 PA + Rs. 800 5 165 6'500 Rs. 800 PQ
Rs. 110 for every for every addi IMT PA, ' Old vehictes are required
add!. seat, more than more than 3 MT — to be registered in Assam
2. Rs, 3000 PQ + R 1000 pQ 4 ISl Car tr;ifer from other
Rs. 28 for'every add!. Rs. 200 for every add ;t;acr :doo States. Depreciation to
seat, more than 30, ;A:JITT PA, more than " ™ be calculated per annum
Omni Tourist Bus: Rs, 1500PA S RS- oo pa O vtides e :Lnluaex piﬁi:fo:m ":)ef
Rs. 3,750 PQ Deluxe/Super- Rs. 300 for every add! :q?;::?e;o b,ﬁ vehicles at currerfl cost
deluxe Express Buses: Rs. IMT, more than 12 MT Asgsam on Price:
12,000 PA + Rs. 120 for every Rs. 2250 PQ + wansfer from
seat above 31 Rs. 3,000 PQ + Rls. 80 for every add. other States. OTT  Years Rate @
Rs. 30 for every seat above 31 1MT, more than 9 MT. o be ﬁxed. ater  Of Age £
All Assam Super Delure contract 12 RS- 11,500 PA + allowin a Upos 7
carriage: Rs. 50,000 PA Res. 400 for every add depreci % . 510 10
Rs. 12,500 PQ M1, above 12 MT P e 2
Rs. 3,000 PQ +Rs. 100
for every addl 1MT, Years  Rate @
above 12 MT of Age ()
Tractors: Upto 5 7
Capacity  Tax (Rs) 511(:) :g
(MT) >
Upto 2 Rs. 1,000 PA
Rs. 250 PQ
25 Rs. 2,000 PA
Rs. 500 PQ
59 Rs. 4,000 PA
Rs. 1,000 PQ
>9 Rs. 6,000 PA
Rs. 1,500 PQ
Bihar (March Basis: seafing capacly Trucks: Basis RLW 3% of Total Cost, 3% of Total Cost, Cabs (Up to 7 sea}: Passengers and Goods:
211) No. of Tax PA RLW (kg) Tax PA periodicity 15  periodicity 15 years Rs 7,500 for 10 years. ~ Rs. 5,000 10 years. After
Persons Upto Rs. 208.50 years Rs. 7,500 for next 5 10 years, Rs. 5,000 for
1326 Rs. 1,583.50 + 500 years. next 5 years.
Rs. 105.50 for 500- Rs. 2985 + Rs. 34
every addl person 2,000 for addl 250 kg of
27-32 Rs. 3,036 + Rs. 79 part thereof above
for every addl 500 kg
person 2,000- Rs. 50250 +
-33 or more Rs. 3485 + Rs. 53 4000 Rs. 51.50 for every
for every addi addl 250 kgs or
person part thereof above
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2,000 kgs
4,000- Rs. 838.50 + Rs.
8,000 5150 for every add!
250 kgs or part
thereof above 4,000
kgs
>8000  Rs. 1,66250 + Rs,
136.50 for every
addl 250 kgs or
part thereof above
8,000 kgs
Tractors: 1% of VC,
excluding VAT
Trallers: OTT
ALD (k)  Tax
Upto 3,000 Rs. 4,000
>3000 Rs. 6,000
Chhattisgarh Category Tax Trucks: Basis GYW LTT: 4 % of VC LT Ordinary: Rs150 PSPQ  Passenger:
(March Ordinary Rs. 160 Upto 2,000 kg Rs. 300 PQ. VC (Rs. % of Al India: Rs200 PSPQ  LTT 2% of VC (Vehicles
2011) PSPM Thereafier, for each addl 500 kg lakh) vC purchased taking loans
Deluxe Rs. 230 or part thereof Rs. 75 PQ. Upto 5 5 under various schemes and
PSPM >5 6 conditions as decided by
Express  Rs. 180 Tractors for agricuttural purposes: the State Govemment and
PSPM Basis ULW owned by any person
belonging to scheduled
ULW (kg) Tax PQ castes, scheduled tribes,
Upto 1,000 Rs.175 other backward classes
1,000-2,000 Rs. 255 PQ. and minority community)
Upto 1,000 kg Rs. 175 PQ LTT @ 5% of VC (Where
1,000-2,000 kg Rs. 255 PQ vehicles purchased and
Trailers: Rs. 75 per 500 kg owned by the other
persons)
Goods:
VC (Rs. % of
lakh) Ve
Upto 25 12
>5 10
Goa Rs 50 PS PA; Rs 7,500 PA Rs. 150 PA Cars: All India Permit Non-  Passengers: Rs.155 PA
(March Passenger Tax; Mining - Rs. 9,000 PA No. of Tax AC: Rs. 125 PSPA Goods: Rs. 800 PA
2011) Category Passenger Seats (Rs. PA) All India Permit
Tax Rs. PS Upto 3 300 AC: Rs. 200 PSPA
State Camiage 30 Upto 4 350
Tourist Pemit 50 Upto 5 400
All India Pemnit 150
Jeeps: Rs. 900 PA
Gujarat Basis: Seating Capacity Trucks: Basis GVW 6% of sale price 6% of sale price 6% of Sale Price Seating Tax (% of
{March Contract Carriage GW (kg  Tax Capacty  sale Price)
2011) Seating Tax PA Upto 7,500 6% of sales price Maxi Cab: Upto 3 25
Capacity > 7,500 6% of sales price Seating  Sale 36 6
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Upto 12 Rs. 1,200 PA + Rs. 650 PA per * Capacity Price (%)
1220 Rs. 3,000 1,000 kg or part 712 12
>20 Rs. 3,600 PA thereof.
7500-12,000 8% of sales price
Sleeper Omni Bus >12,000 12% of sales
Seating Tax PA prices
Capacity Tractors:
Upto 20 Rs. 9,000 PSPA  Exceeding 2 fonne: Rs. 2,000 PA
>0 Rs. 12,000 PSPA  + Rs. 400 for every 1,000 kg or
part thereof exceeding 2 Kgs.
Luxury Omni Bus
Seating Tax PA
Capacity
Upto 20 Rs. 4,620 PSPA
> Rs. 6,000 PSPA
Haryana" Stage Cariage Trucks : Basis GYW Lump-sum OTT  Basis: Value of car LTT  Motor-Cabs:
(March 2009) (i) Plying for hire and used for ~ GVW MT TaxRs. PA  for two-wheelers W (Rs.  Tax (% Rs.100 PSPA
Motor Vehicle the transport of passengers-  Uplo 12 300 with ULW upto  lakh) of W)
taxation on Rs. 550 PSPA subject to a 12-6 1,200 90.72 kg-Rs. 150  Upto 5 2 Maxi-cabs:
two-wheelers and  maximum of Rs.35,000. 6162 2400 510 4 Rs.200 PSPA
cars is as in (i) Pying for hire under a permit  16.2- 25 3500 For two-wheelers  10-20 6
January 201t issued under the Faridabad and 25 4500 with  ULW  >20 8
Gurgaon City Private Bus exceeding 90.72
Service Scheme - Rs.18,000 PA kg, the rates are
(For half Body Bus) and as follows:
Rs. 30,000 PA (for Full Body w Tax
Bus) (Rs. Rate (%
Contract Carriage lakh)  of VV)
(i) Plying under a permit issued Uto 2
under the Faridabad and Gurgoan 060
City Private Bus Service 060- 4
Scheme, 2004 - Rs.18,000 PA 4
(For half Body Bus) and >4 5
Rs. 30,000 PA (for Full Body
Bus)
(i) Owned by any religious
institution and used by
exclusively for the carriage of its
personnel and devotees as the
case may be-Rs. 200 PSPA.
Himachal Stage carriage: Rs. 500 PSPA  Trycks: LTT for a pericd  LTT for 15 years Rs. 350 PSPA Passengers: Rs. 200 PSPA
Pradesh Contract carage: Rs.1,000 PSPA | GV: Rs. 1,500 PA of 15 years Basis: Engine capacity Goods: Rs. 1,500 PA
(March 2011) MGV: Rs. 2,000 PA Basis: Engine  Cars and Jeeps:
HGV: Rs. 2,500 PA capacity Engine % of VC
Capacity
Traclors and Trailers: Engine  Tax (cc)
Rs. 1,500 PA capacity Upto 1,000 25
Upto 3%of Abovei000 3
50 cc price  Commercial pick-up
>50 4%of jeeps Rs. 1,500 PA

cc price
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Jammu & Rs. 1,100 PQ Rs. 1,100 PQ o Rs. 600 PA Rs. 250 PQ Basis: Seating capacity
Kashmir Motor cycle: Passengers: Rs. 250 PQ
{March Rs. 4,000 Goods: Rs. 400 PQ
2011) Scooter:
Rs. 2,400
Jharkhand Basis: Seafing capacity Trucks Basis : RLW o Basis: Seating Basis: Seating Passengers: Rs. 352 PA
{March Persons  Tax Rs. PA RLW (kg) Tax (Rs.) Rs. 352 capacity capacity 105.50 for every addl.
2011) 212 303 <500 Rs. 253 PA Plus persons
Plus Rs. 79 for very Rs. 29 for addl 250 Rs. 616 for five persons  Rs. 616 for five
addl persons beyond kgs or part thereof > plus Rs 105.50 for every  persons plus Rs.  Goods: Rs. 253 PA +29 for
27 persons upto 32 500 kgs add!. persons beyond five  105.50 for every addl.  addl 250 kgs or part
persons 2000  Rs. 432 PA+Rs. 40 persons persons beyond five thereof above 500 kgs
4000 for every addl. 250 persons
>3 3,485 Plus Rs. 53 for Kgs or part thereof
persons  every addi person above 2,000 kgs
beyond 33 persons 4000- Rs. 760 PA +
8,000 Rs. 49.50 for every
addl. 250 Kgs or part
thereof
Tractors : Rs. 100 PA
Trailers : > 8,000 kgs RW: Rs.
1,568.00 + Rs. 120 for every
addl 250 Kgs or part thereof
above 8,000 kgs
Kamataka >12  passengers, plying  Trucks : LT v Upto 5 passengers:  Passengers:
(March exclusively on routes notified by  Basis : RLW Ve Tax (%) VC (Rs. Tax (%) Rs. 100 PQ Rs 2,500 (LTT)
2010) Govt: RLW (kg) Rs. Upto Lakhs)
Seating : Rs. 300 PSPQ Upto 2,000 10,000 LTT Rs. 50,000 10  Upto 5 13 Meer Taxis : Rs. 60 PQ  Goods :
Standing: Rs. 100 PSPQ 2,000 15,000 LTT Above 510 14 GVW upto 1,500 kg: Rs
> 12 passengers: 3,000 Rs. 50,000 12 1020 17 Motor cabs and Maxi 2,500
Rs. 600 PQ 3,000- 20,000 LTT >0 18 cabs permitted to cary
Standing: Rs. 100 PSPQ 5,500 Rs. 125 PQ 6 passengers: Rs. 750
Contract cariages carrying 5,500- 1,800 PQ Vehicles run on PQ
> 12 persons, complying with 12,000 Motor cycles run  electricity: 4% VC
Rule 151(2) of Kamataka Motor ~ 12,000- 2,200 PQ on electricity: 4%
Vehicles Rules, 1989: Rs.1,000 15,000 of VC
PQ > 15000 2200 PQ plus 75

Contract carriages camying

> 12 persons: Rs. 2,500 PQ
Contract carriages carrying > 12
persons, complying with Rule
151(2) of Kamataka MV Rules,
1989, and covered by special
permits issued under section
88(8) of Motor Vehicles Act, 1988:
Rs.1,000 PQ

Contract camiages carrying > 12
persons, complying with Rule 128
of CMV Rules, 1989: Rs. 2,750
PQ

for every 250 kg
or part thereof in
excess of 15,000

kg

Tractors : LTT Rs. 1,500
Trailers : LTT Rs. 500
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Kerala Stage Carriage Basis: ULW 6% of price LTT 6% of price LTT 15 years  Petrol Vehicle: Passengers:
{March i) Ordinary Services- For every  ULW (kg) Tax (Rs. PQ) 15 years Old motor cars Rs. 980 PA UW (Kg) Tax (Rs)
2009) seated passenger (other than  Upto 300 135 Oid motor cycles  ULW Tax (Rs) Diesel Vehicle: 750-1500 3,440 (for 2
driver and conductor) Rs. 600- per  Upto 1,000 20 CC  Tax{Rs) Below 750 2320 ffor2 Rs. 1,040 PA years)
seat per quarter plus Rs. 210~ 1,000-1,500 420 Below 280 years) Maxi Cabs (canying >1500 4,240 {for 2
per standing passenger per  1,500-2,000 550 95 (for2  750-1,500 3440 (for2  7-12 passengers) - Rs.- years)
quarter as City Service Tax. 2,000-3,000 705 years) years) 310 PQ per passenger ~ Camying capacity upto 2
(ii) Fast Passenger and Express  3,000-4,000 840 >9 360 passengers: Rs. 240 PA
Services for every seated  4,000-5,500 1210 (for 2 3 passengers Rs. 480 PA
passenger (other than driver and  5,000-7,000 1,430 years) Goods: Rs. 880 PA
conductor) Rs. 690/-per seat per  7,000-9,000 1,760
quarter plus Rs. 150 per standing ~ 9,000-9,500 1870
passenger per quarter as City 950010500 2,090
Service Tax 10,500-11,000 2,310
11,000-12,000 2,530
Contract Camage 12,000-13,000 2,750
13,000-14000 2970
No. of passengers ~ Tax Rs.  14,000-15000 3,080
PQ >15,000 3,080 + Rs.110
12-20 530 for every 250
>20 780 kg or part
thereof  in
Vehicles operating on Inter State excess  of
routes, for every passenger- 15,000 kg PQ
Rs. 1,540 PQ. Tractors : Rs. 880 PA
Trailers : Rs. 155 PQ
Madhya Category  Spare Tax Goods  vehicles  without Basis: ULW Basis: ULW Basis : seafing capacity ~ Passengers
Pradesh* of Bus (Rs. PSPM) pneumatic tyres: Basis RLW UW Rs.PQ UW(kg Rs PQ Seating  Rs. PSPQ  Seating Rs.
(March AC. 230 RLW (MT) Rs PQ tka) Upto 800 64 capagcity capacity PSPQ
201) Deluxe 230 Upto 2 600 Upto 70 18 800-1,600 % Jto6+1 150 Upto 3 +1 40
Express 180 24 900 >70 28 1,600-2,400 112 To12+1 450 46 60
Ordinary 160 46 1,300 24003200 132
68 1,700 >3.200 150
Stage Carriage {Prime Route) 810 2,100
Category  Tax (Rs. 10-12 2,500
of Bus PSPM) 1214 2,900
AC. 250 for first 100 1416 3,300
km + Rs. 20 for 1618 3,700
every 10 km >18 3,700 +
Deluxe 250 for first 100 Rs 500/PQ
Express km + Rs. 15 for
every 10 km 180 Al goods vehicles with
pneumatic tyres: 1.5 times the
Ordinary 240 for first 100  original slab

km + Rs. 10 for
every 10 km

Stage Carriage (Ordinary Route)

Category  Tax (Rs.
of Bus PSPM)
AC. 200 for first 100

km + Rs. 15 for
every 10 km

Goods vehicles {Other States
without pneumatic tyres): 85% of
the original slab

Trailers: Basis ULW

ULW (kg) Rs. PQ
Upto 1,000 28
>1,000 66
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Deluxe 180 for first 100
Express km + Rs. 10 for
every 10 km 180
Ordinary 160 for first 100
km + Rs. 10 for
every 10 km
Stage Carriage (Doorasth Route)
Category Tax (Rs.
of Bus PSPM)
AC. 160 for first 100
km + Rs. 10 for
every 10 km
Deluxe 140 for first 100
Express km + Rs. 5 for
every 10 km 180
Ordinary 120 for first 100
km + Rs. 5 for
every 10 km
Contract Camiage
Seating Tax (Rs.
Capacity ~ PSPM)
4106 50
712 +1 150
>12+1 800
Maharashtra Basis : Carrying Capacity Trucks: Basis: GYW LTT 7% of VC VC(Rs. Tax(Rs) Taxi cab and Cool 11 times the annual rate
(March Stage camiage, MSRTC, BEST ~GVW (g} Tax (Rs) lakh) Cab: 11 times the of tax payable for the
201) and others: Rs. 71 PPPA plus  LMVs Rs. 5,400 PA, or Upt010 7% ofVC  annual rate of tax relevant class of the

passenger tax of 3.5% in
municipal area & 17.5% in other
areas on fare collected.

Contract Carriage: Ordinary Omni
Bus:

Persons Tax(Rs.)

612 1,000 PPPA
12:24 1,700 PPPA
>24 1,900 PPPA

Tourist: Rs. 5,500 PPPA

AC Tourist Buses: Rs. 6,500
PPPA

Non-AC Sleeper Berth Coach: Rs.
5,000 per berth PA

AC Sleeper Berth Coach: Rs.
7,000 per berth PA

Ordinary buses plying on special
permit: Rs. 5,000 PPPA

Rs. 37,800 as OTT

Rs. 7,500 PA or 7

times of annual rate

as OTT

HGVs 12,150 PA or 7
times of annual rate
as OTT

MGVs

Trailers:
Used for carrying goods:
GwW Tax (Rs. PA)

Upto 12,150
16,500
> 16500 12,150 plus Rs.

450 for every 500
kg or its part
Used for agricultural purposes:
GW Tax (Rs. PA)
4,500-7,500 1,500
>7500 3,000
Tractors used for agricuitural
purposes exemped.

10-20 8% of VC
»20 9 % of VC

payable for the relevant
class of the vehicles.

Un-Metered Taxi Cab

Seater Tex{Rs.)
5 550 PA
6 650 PA
7 642 PP
8 562 PP
9 Rs. 500
10 Rs. 450
11 Rs. 409
12 Rs. 375

Tourist Taxi Non-AC:
Rs. 1,000 PPPA
Luxury Cab: Rs. 4,000
AC  Tourist Taxi:
Rs. 2,000 PPPA
Tourist Taxi without AC:
Rs. 3,000 PPPA

vehicles.
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Manipur Rs. 1,000 PA upto 16 seals +  Trucks: Kg (Rs. Petro! Cars; Rs. 320 PA Rs. 400 PA+ Rs. 800  Passengers:
{March Rs.80 for every addl seat plus  Rs 1,880 PA uplo 5 Tonnes and  Tax PA) Diesel Cars: Rs. 400 PA  Passenger Tax PA Diesel vehicles:
2009) passenger fax of Rs. 960 (upto  Rs 320 for every addl tonne plus ~ Upto 60 Rs. 350 PA + Rs. 800 as
16 passengers) and Rs. 80~ for  goods tax 6 paise per Re value 100 passenger lax
every addl. seat on goods freight or iump sum  >100 100
basis Petrol vehicles:
Tractors: Rs.80 PA Rs. 200 PA + Rs. 300 as
Trailers: Rs. 60 PA passenger fax.
Goods:
Diesel Vehicle: Rs. 300 PA
+ Rs. 500 as goods tax PA
Petrol Vehicles; Rs. 200
PA + Rs. 500 as goods tax
PA
Meghalaya Seating Tax (Rs. PA)  Trucks: OTT for 10 OTT Rs. 3,000 for 10  Rs 1,950 PA Passengers: Rs. 1,350 PA
*(March capacity Rs. 2250 PA and Rs. 525 for  years years original cost price
201) upto 30 5,250 every addl 1 metric fonne above  Kg Tax upto Rs. 3 lakh - 2 % of Goods: Rs. 1,125 PA @ of
>30 5250 + 3 metric tonne. (Rs)  the original cost 1 metric tonne
Rs. 60 for Upto 1,050
every addl Tractors: 65 OTT Rs. 4,500 for 10
seat Metric Tonne Rs.PA 6590 1725  years original cost above
Upto 2 450 90135 2400  Rs. 3 lakh upto Rs. 15
25 900 >135 2850  lakh 2.5 per cent of the
>5 1,500 original cost
Trailers: OTT for 10 years
Trallers Rs. PA
Light 450
Medium 1,125
Heavy 1875
Mizoram Rs. 1,00 PSPA Trucks: 150 PA Rs. 500 PA Rs. 700 PA plus Rs.  Passengers: Rs. 250 PA
{March Passenger Tax: Rs. 1,400 PA Rs. 840 PA for vehicles 600 passenger tax plus Rs. 400 passenger
2011) authorized to camy not exceeding tax.
one MT
Rs. 205 PA for every " MT Goods:
Goods Tax: Rs. 2,900 PA Rs. 350 PA plus Rs. 400
goods tax.
Tractors: Basis: carrying capacity
Carrying capacity (MT) Tax (Rs)
>2 125
235 250
>35 700
Trailers: Rs. 250 PA
Nagaland Al India Tourist: Rs. 300 PSPA  Trucks: Rs. 304 X MT + Rs. 188 OTT 15 years OTT 15 years Local: Rs. 600 PA  Passengers: Rs. 300 PA
(March 2011) plus Rs. 2,500 passenger tax: PA 5% of basic cost 5% of basic cost plus Rs. 1,000 plus Rs, 750 passenger
Goods Tax: passenger tax tax
Carrying Capacity (MT) Rs

<2 500

Zonal: Rs. 800 PA
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2-5 1,000 plus Rs. 1,000
510 1,500 passenger tax
1020 2,000 Local Maxi Cab: Rs.
20-30 2,500 4,000 PA plus Rs.
Rural and city buses: Rs. 120  >30 3,000 1,250 passenger tax
PSPA plus Rs. 2,000 passenger AITT Maxi Cab: Rs.
tax Agricuttural Tractors: Rs. 580 PA 6,000 PA plus Rs,
1,500 passenger tax
Odisha Basis : Capacity, distance Registered Laden Weight (RLW) < 91 kgs ULW: 5% of vehicle cost NA NA
(March covered per day and nature of  Rates for Trucks Rs 150 PA
am) service monthly RLW. MT PA > 91 kgs ULW;
Upto 1 Rs. 540 Rs 200 PA
Distance Tax 12 Rs. 2,356
(km) 25 Rs. 2,446+Rs. 444
Upto 160 Rs. 172 PA Additional add! tax
Rs. 576 (ordinary) Rs. 510 Rs. 3,773+
895 (express) Rs. 1,182 addl tax
160-240 Rs. 196 PA Additional  10-13 Rs. 5,363+
Rs. 720 (ordinary) Rs. Rs. 1,816 add! fax
1,120 (express) 13-16.2 Rs. 78,00+
240-320 Rs. 245 PA Additional Rs. 2,640 addl tax
Rs. 985 (ordinary) Rs. ~ >162 Rs. 7,800 +
1,550 (express) Rs. 2,640 add! tax +
>320  Rs. 294 PA Additional Rs.120/add! 500 Kgs
Rs. 1,146  (ordinary) Rates for Trailers
Rs. 1,746 (express)
Upto 1 MT  Rs. 196 PA
For every standing passenger. Addl Rs. 96
Rs. 152 PA 13 MT Rs. 750 PA
Add! Rs. 370
Vehicles other than stage camiage > 3 MT Rs. 1,500 PA
Persons Tax Addl Rs. 738
(No)
Upto 25 Rs. 307 PA Addtional
Rs. 413
>25  Rs. 768 PA Additional
Rs. 1,032
Punjab Stage Carriage Basis: GVW Value  Lump 2% of value of motor  Contract Carmiage: Passengers: Rs. 400 PSPA
{March Ordinary Buses- Rs.2.25 Per Km of  sumtax  vehicle Maxi and Motor Cabs:
2007) per day GVW (tonnes) Tax (Rs.  Motor Rs. 750 PSPA
Ordinary HV AC Buses (3x2 pa) Cycle
Seats)- Rs.1.00 Per Km per day  Upto 1.2 3,000 (Rs) Al India Tourist
Integral Coach (2x2 seats buses) 1.2-6 4,000 Upto Pemits:
- Rs.0.50 Per Km per day 6-16.2 5,000 15,000 3% of Maxi Gab: Rs. 600 per
162-25 8,000 value day
Stage Carriage Buses coming >25 15000  >15000 4% of Motor Cab: Rs. 300 per
from Other States:- value day

Buses countersigned under
reciprocal agreements- Rs. 3.70
Per Km per day

Buses not countersigned under

Permit Holders of Tractors with
trolleys used for commercial
purposes within the radius of
25Km from the place of permit
holders residence - Rs.2,000 PA,

Tourist permit vehicles:
Maxi and Motor Cabs:
AC/Non  Tax
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reciprocal agreements- Rs. 5.00 -AC (Rs.
Per Km per day PSPA)
Non-Ac 750
Mini Buses Rs.30,000 PA. AC 500
City Bus Service Rs. 60 PSPQ
City Buses plying outside
Municipal fimits
Ordinary Bus: Rs. 4.50- per Km
per bus per day.
HV AC Buses: Rs. 2.00 per Km
per bus per day.
Integral Coach Bus: Re. 1.00 per
Km per bus per day.
Contract Carriage
Tourist Buses:-
Ordinary and Delfuxe- Rs.6,000
PSPA
Air Conditioned- Rs.5,000 PSPA
Integral Coach- Rs. 4,000 PSPA
All India Tourist Pemits Ordinary
Buses- Rs.2,000 Per Day Per
Vehicle Deluxe Buses- Rs. 3,000
Per Day Per Vehicle
Air Conditioned Buses- Rs.4,000
Per Day Per Vehicle
3. Omni Bus Rs.150 Per day
Rajasthan Cost 02 201t >4 Basis; Cost of Chassis (COC)  Engine Basis; Seating capacity  Motor/maxi cab Basis: VC and chassis
(March of lakhs 4 fakhs lakhs  Aticulated Vehicle: Capacity-OTT upto 10 (including driver) ~ Basis: seating  cost
2011) Vehic- 12% 15% 15% Engine  Tax capacity Cost (Rs.  Tax
les  ofcost of of cost COC Tax (Rs.) Capacity VC (Rs. Tax Persons  Tax lakh) Rate (%)
Purch- of  cost of (Rs. lakh) (co) Lakh) VCupto  3%of VC
ased  vehi- of vehi- upto 10 2% costofhorseas <100 4% <25 25%of VC Upto 6 10% of 15
as cle  vehi- cles RT plus 0.40 % of VC 256 5% VC Ve VC > 4% of VC
com cle COC as SRT >100 8% 610 8 % of VC 612 15
-plete >10 Rs.20,000 +Rs 50 of VC > 10 10 % of VC i purcha- 20% of 0oc 3.75% of
vehi- per Rs 1 lakh or sed as  cost of upto 1.5 OOC
cle part thereof of cost Trailers or side cars a chassis chassis  COC>15 5% of COC
above Rs10 lakh as drawn by wvehicles ii. purcha- 15% of Road Tax based on
Puc- 07% 07% 08% RT plus Rs 4,000 mentioned above: 0.3 %  sed with  VC purchase price of vehicle/
hased of  of of +Rs50 per Rs 1L or of cost of vehicle to  a comp- chasis & SC one time tax
asa cost cost cost part thereof of the which trailer is atached  lete body SC(3):8% COV subject to

chas-  of of of
sis chas- chas- chas-
sis  sis sis

cost exceeding
Rs10 lakh as SRT

Other than Articulated Vehicle
COC (Rs. Tax (Rs)

lakh)
upto 3 1.5% COC st max

Rs 2250 as RT plus

maximum of Rs. 3,000
SC(4):9% COV subject to
maximum of Rs. 6,000
SC(45:10% COV subject to
maximum of Rs. 8,000
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1.0 % COC as SRT
Rs3 L Rs.2250 +0.75 %
upto COC above Rs3L
Rs6L as RT plus Rs 2000
+0.35 % COC above
Rs 3 L as SRT
Rs6L Rs.4500 +0.95 %
upto COC above RsblL
Rs10L as RT plus Rs 3050
+0.5 % COC above
Rs 6 L as SAT
above Rs.8300 +Rs 50/Rs
Rs10 1 L or part thereof
lakh of cost above Rs 10
L as RT plus Rs
5050 + Rs 50/per
Rs 1 L or part
thereof above cost
Rs 10 Lakh as SRT.

Sikkim* Omni-buses registered as non-  Trucks: Basis: GVW Basis: Engine  Basis: Engine Capacity  Basis: Seating  Basis: Seating Capacity
{September transport vehicles or as GVW (kg) Tax (Rs) Capacity Engine Tax Capacity Rs. 300 PA
2011) educational institute buses: Upto 500 1,000 Engine  Tax Capacty  Res. Persons  Tax Rs.

Seating Tax (Rs.) 5002000 1,000 + Rs. 110 for  Capacity Res. (o) PA PA

capacity every add! 250 kg or  (cc) PA Upto 900 1,500 Uptod 700

Upto 10 2,000 part thereof above 900-1,490 1,800 >4 900

>10 2,000 + 500 kg Upto 80 150 1,490-2,000 3,000

Rs. 200 for 2000- 1620 + Rs. 130 for  80-170 300
each addl 4,000 every add 250 kg or 170250 450
seat part thereof above 250 600
2,000 kg
4,000- 2,660 + Rs. 85 for
8,000 every addl 250 kg or
part thereof above
4,000 kg
>8000 4,020 + Rs. 110 for
every addl 250 kg or
part thereof above
8,000 kg

>2000 4500

Tractors : Basis: ULW

ULW (kg) Tax (Rs))

Upto 500 500

500-2,000 500 + Rs. 120 for
every addl 250 kg or
part thereot above
500 kg

2,000- 1,220 + Rs. 125 for

4,000 every addi 250 kg or
part thereof above
2,000 kg

4000- 2,220 + Rs. 290 for

8000  every addl 250 kg or
part thereof above
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4,000 kg
>8000 6,860 + Rs. 320 for
every add! 250 kg or
part thereof above
8,000 kg
Trailers: Basis: GVW
GWW (kg) Tax (Rs)
Upto 1,00 500
1,000 500 + Rs. 50 for
2,000 every addi 250 kg or
part thereof above
1,000 kg
2000- 700 + Rs. 80 for
4,000 every addl 250 kg or
part thereof above
2,000 kg
4000- 1,340 + Rs. 150 for
8,000 every addl 250 kg or
part thereof above
4,000 kg
58000 3,740 + Rs. 200 for
every addi 250 kg or
part thereof above
8,000 kg
Tami Stage carriage: Rs. 400 PSPQ  Basis: RLW LTT 8% on value  Cars & jeeps: LTT Taxi: Rs4,000 for 5 yrs  Passenger: Rs. 1,400
Nadu Surcharge 25% of tax RLW (in kgs)  Tax (Rs) Value Tax Tourist Taxi: Rs. 6,500  Goods:
(March Tourist omni buses: seating 3000 19,200 LT (Rs. Lakh) for 5 yrs RLW (in kgs) Tax (Rs)
2011) capacity: 3001-5500 950 PQ upto 10 10% of value 3,000 19,200 LT
<35+ 1: Rs. 4900 PQ for every  5501-9000 1,500 PQ >10  15% of value 3,001 -
square metre of floor area of the  9001- 12000 1900 PQ 5 500 950 PQ
vehicle 35 + 1 o more; Rs. 1200113000 200 PQ 5501- 9,000 1,500 PQ
3,000 PS PQ 1300115000 2500 PQ 9,001- 12,000 1,900 PQ
12,001-13,000 2,100 PQ
13,001-15000 2,500 PQ
Tripura* Rs. 42 PSPA Trucks: Rs. 4,200 PA Rs. 110 PA Cars: Rs. 440 PA Passengers: Rs. 150 PA
(March Rs. 275 PA
2011) Tractors: First 500 kg Rs. 500 + Goods: Rs. 105 PA
Rs. 200 for every add! 250 kg Jeeps:
Rs. 560 PA
Trailers: First 500 kg Rs. 400 +
Rs. 50 for every addl 200 kg
Uttarakhand Quarterly Trucks/Tractors/Trailors: OTT Rs. OTT 2-5% of cost Basis:Seafing capacity ~ Passengers :
(March 2011) Upto 20 seATS RS. 350 + Rs. 7OMMT for one region and 800 - Rs. 1,500 Seats TaxRs.PQ  Seats  Tax
RS. 30 PS Rs. 85/MT above one region. Upto6 230  plus Rs. PQ
UPTO 35 SEATS RS. 590 + Goods tax: Rs. 210MT PQ or passenger Upto3 95 pius 30
RS. 35 PS part and Rs. 85/MT for plain tax Rs. 85 passenger tax
PAssenger Tax: Rs. 160 PSPM  routes PSPM 46 185 plus 30
contract carriage 742 350 plus passenger tax
passenger  Goods:
tax Rs. 125 Rs. 70 per MT for one
PSPM region plus Rs. 210 per MT

or part of them and Rs. 85
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per MT for plain routs.
Rs. 85per MT above one
region plus Rs. 210 per MT
or part of them and Rs. 85
per MT for plain routs.
Uttar Pradesh Trucks/Trailors: Basis: GVW Rs. 660 PSPQ Passengers:
{March 2011) Rs. 230 PQ per tonne or part Or Rs. 2350PSPA Rs. 600 PSPA
thereof OTT Rs. 5400 PS
Rs. 850 PA per tonne or part
thereof. Goods fax: Rs. 850 per ton
Agriculture Trailors are exempted PA or part there of.
from tax OTT Rs. 7,000 per ton or
part there of.
Tractors: Basis: ULW
Rs. 500 PQ per tonne or part
thereof
Rs. 1,800 PA per tonne or part
thereof .
Agricutture Tractors are exempted
from tax
West Bengal* Trucks: Basis:RLW (Quarterly) Upto 5 seats Passenger.
{March 2011) RLW (kg) Tax(Rs.) Rs.1600 PA Opto 4 seats Rs. 660 PA

Upto 2000 150
2000-3500 26250
3500-5500 525
55007000 71250
7000- 9000 86250
9000-12000 138750

12,000-14,000
14,000-15,000
15,000-16,250
>16,250

1875

2062.50

2325

1550 PQ + Res.
37.50/- PQ for
every addl. 250
kgs. + 50% of

quarterly tax
25,000 429375
26,400 4631.25
31,000 5643.75
Tralers
RLW (kg) Tax PQ(Rs.)
Upto 2000 43750
2,000- 4000 58750
40006000  756.25
6,0008000 98125
8,000-10,000 133750
10,000-12,000 186250
12,000-13,000 221875
13,000-14,000 2481.25
1400015000 2743.75
>15,000 274375 PQ +

Goods:
GVW,upto 2000 Rs. 600
PA
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Rs.50 PQ for every additional 250
kgs.  above
15000
Tractors:
ULW (Kg) Tax PA(Rs)
500 1,600
750 1,705
1,000 1,810
1,250 1915
1,500 2,020
1,750 2125
2,000 2230
2250 2,380
2500 2530
2750 2,680
3,000 2,830
3,250 2,980
3500 3130
3,750 3,280
4,000 3,430
4250 3955
4,500 4,480
5,000 5,005
5,250 5530
5,500 6,055
5,750 6,580
6,000 7,105
6,250 7,630
6,500 8,155
6,750 8,680
7,000 9,205
7,250 9,730
7500 16,255
7,750 10,780
8,000 11,305
10,000 11,830
15,000 16,630
20,000 28,630
25,000 40,630
30,000 52,630
Trucks and Tractors: Rs. 150 PA
Andaman Rs. 100 PA Rs. 25 PA Rs. 60 PA Rs. 75 PA Rs 60 PA
& Nicobar Islands
(as on
31.3.2011)
Basis: ULW
Chandigarh Basis: Seating capacity Basis: Value of Basis: Value of motor  Rs.100 PSPA Rs.320 PA
(Rates of ULW (tonnes) Rs. PA  motor vehicle vehicle
taxation on two  No. of Seals Rs.PA  Upto1 337 Value of Tax
wheelers and  Upto 30 3,000 12 660 Value  Tax  Motor
carsfjeeps are > 30 4200 23 840 of Vehicle
as on 5.2.2011, 4 1200 Motor Up to Rs. 2% of value
Vehicle 6 lakh  of motor
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the rest are as >4 Up to 3% of vehicle
on 31.3.2009) Rs. 1 value Rs. 6-20 3% of value
Tractors : Rs. 840 PA lakh  of lakh of  motor
motor vehicle
vehicle > Rs. 20 4% of value
>Rs. 1 4% of lakh of  motor
lakh  value of vehicle
motor
vehicle
Dadra & Nagar  Rs. 1.50 PSPA per kilometre of  Trucks: Basis RLW Basis: OTT Other than diesel Basis: Seating  Passengers:
Haveli the total daily kilometres permitied vehicles: 2.5 % of VC.  capacity Basis: Seating capacity
(as on (R Fuel other than diesel: 2.5% of VC 5% for imported vehicles.  Upto 4 passenger: Rs.
31.32011) Rs.24 PS PM at the option of  Rs. 20 per 100 kgRLW 5% for imported 400 PA Upto 4 passenger: Rs. 400
operator vehicles Diesel vehicles: OTT For every addl seat PA
Diesel: VO T Tax over 4 passengers upto  For every add! seat over ¢
Rs. 25 per 100 kgRLW. (Rs. Rate Rate 9 passengers: Rs. 50  passengers
Lakh) for PA upto 9 passengers: Rs. 50
Imported For every addl seat PA
Vehicles over 9 passengers: Rs.  For every add! seat over 9
upto 25% 5% 40 PA passengers: Rs. 40 PA
10 .of VC
>10 X% 6% Goods: Fuel other than
of VC diesel:
Rs. 20 per 100 kg RLW
Diesel: Rs. 25 per 100
kgRLW.
Goods tax: Rs.37.50 up to
1,000 kgs of RLW
Rs. 80 for more than 1,000
kgs of RLW
Daman & Diu Rs. 1.50 PSPA per kilometre of  Trucks: Basis RLW Basis: OTT Other than diesel Basis: Seating  Passengers:  Basis:
{as on the total daily kilometres permitted vehicles: 2.5 % of VC.  capactty Seating capacity
31.32011) R Fuel other than diesel: 2.5% of VC 5% for imported vehicles.
Rs.24 PS PM at the option of  Rs. 20 per 100 kgRLW 5% for imported Upto 4 passenger. Rs.  Upto 4 passenger: Rs. 400
operator vehicles Diesel vehicles: OTT 400 PA PA

Dieset:
Rs. 25 per 100 kgRLW.

VO T Tax

(Rs. Rate Rate

Lakh) for
Imported
Vehicles

upto  25% 5%

10 of VC

>10 % 6%

of VC

For every addl seat
over 4 passengers upto
9 passengers: Rs. 50
PA

For every addl seat
over 9 passengers: Rs.
40 PA

For every addl seat over 4
passengers upto 9
passengers: Rs. 50 PA
For every addl seat over 9
passengers: Rs. 40 PA
Goods: Fuel other than
diesel:

Rs. 20 per 100 kgRLW
Diesel: Rs. 25 per 100 kg
RIW.

Goods tax: Rs.37.50 up to
1,000 kgs of RLW

Rs. 60 for more than 1,000
kgs of RLW




287 Written Answers MARCH 19, 2012 to Questions 288
1 2 3 4 5 7
NCT, Delhi* Basis: Seating Capacity Trucks: OTT Basis: VG OTT Basis: VC Not Available
(February
2012) Seating Capacityexcluding driver  Tonne Tax Rs. PA VC(Rs) Tax VC(Rs. Tax
and Conductor Tax Rs. Uplo 1 665 Uplo  2%of  lakh)
PA 12 940 25,000 VC Upto6 4% of VC
Not more than 2 305 24 1,430 25000 4%of 610 7% of VC
24 605 46 1815 40,000 VGO 10 10% of VC
4-6 1130 68 2,375 40000 6%
618 1,915 89 2,865 60,000 of VC
More than 18 R s 910 3320 >60000 8%
1,815 + Rs. 280 per passenger  >10 3,790 PA + of VG
PA Rs.470 per each
add! tonne
Trailers:
Add! of 10 tonne + less than 2
tonne of trailer - Rs. 3,790 + Rs.
470 per tonne+ Rs. 465
Addl of 10 ton + more than 2
tonne of trailer - Rs. 3,790 + Rs.
470 per tonne+ Rs. 925
Puducherry Stage Carriage Urban: Rs. 150  Basis RLW Basis: Engine  Basis: ULW Not Available
{as on PSPQ Capacity
1.10.2010) intra-State: Rs. 260 PSPQ RLW (kg) Rs. UW (kg) Tax(Rs)
Inter-State Ordinary: Rs. 360  up to 3,000 2,000 PA Engine  Tax Upto700  Rs. 550 PA
PSPQ 5,500 800 PQ Capacity Rs. 4,800
Inter-State Express: Rs. 370 9,000 1,200 PQ (cc) ar
PSPQ 12,000 1,700 PQ Upto  Nil 700-1,500 Rs. 710 PA
13,000 2,000 PQ 55 Rs. 6,000
Contract carriage: 15,000 2,200 PQ 575 Rs. 60 uT
Persons Rs. > 15,000 Rs. 200 for PARs. 15002000 Rs. 910 PA
610 4,500 PA every 1,000 450 Rs. 8,000
1043 6,500 PA kg T aT
1327 325 PSPQ Tractors: 75-  BRs 2,000-3000 Rs. 940 PA
>27 375 PSPQ < 2,500 kg ULW: Rs. 120 PQ 170 110 PA Rs. 8,000
> 2,500 kg ULW: Rs. 150 PQ Rs. T
Deluxe contract carriage (Upto 54 850 >3,000 Rs. 960 PA
persons): Rs. 900 PSP Q ar Rs. 8,000
Ordinary contract carriage (Upto >170  Rs. ar
54 persons): Rs. 450 PSPQ 160 PA
Rs.
1,200
uar

“Revised rates as avafable from Transport Departments of respective States and websttes of Transport Departments.

Abbreviations:
Addl: Additional
PA: Per annum

RLW: Registered Laden Weight
COC: Cost of Chassis

VV: Vehicle Value

LTT: Life Time Tax

PQ: Per Quarter

ULW: Unladen Weight

GVW: Goods Vehicle Weight

LW: Laden Weight
PS: Per Seat
VC: Vehicle Cost
RT: Road Tax

QTT: One Time Tax
PM: Per Month

PP: Per Passenger
SRT: Special Road Tax
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By-pass in Kottarakkara and Punalur

744. SHRI KODIKKUNNIL SURESH: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government has received any
proposal from the State Government of Kerala for the
construction of By-passes in Kottarakkara and Punalur of
NH 744 in Kollam district of Kerala; and

(b) if so, the details thereof alongwith the action
taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) and (b) Government (Govt.) has received
the recommendation of State Government based on the
Feasibility Study Report (FSR) for the project stretch,
Kollam-Kazhuthurty section of NH-208 in Kerala under
Phase-IV of National Highways Development Project
{NHDP-1V), which inciudes a proposal for by-pass at
Punalur but not at Kottarakkara. However, the project
appraisal/approval documents of the above project are
not received from State Government of Kerala.

[Transiation]
Check on Sea-Erosion

745. SHRI MANSUKHBHAI D. VASAVA: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the coastal areas have become more
vulnerable to sea/beach erosion in the country;

(b) if so, the details thereof;

(c) whether the Government has taken any steps to
check the sea- erosion of the sea-shores lying alongwith
the Bharuch and Sourastra;

(d) if so, the details thereof during the last three
years and the current year; and

(e) it not, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) to (e) Assessment of shore line change
for the Gujarat was carried out through National Center
for Sustainable Coastal Management which delineated
High, Medium, Low erosion stretches and stable coasts.
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Development of Port and harbour projects, except
those projects classified as strategic and defence related
in high eroding stretches of the coast identified by MoEF
based on scientific studies and in consultation with the
State Government or the Union territory Administration
has been prohibited under the Coastal Regulation Zone
Notification, 2011, Accordingly, development of Port and
Harbor is not permitted in high erosion stretches. In
medium/low eroding stretches and stable coasts,
development of Port and Harbor project is permitted only
with shore protection measures viz. beach nourishment,
sand by-passing etc. and the specific conditions on regular
monitoring of shore lines.

[English]
Contribution of Textile Industry

746. SHRI NAVEEN JINDAL: Will the Minister of
TEXTILES be pleased to state:

(a) the details of the contribution of textiles industry
to the Indian economy during the last three years;

(b) the number of functional textile miils in the country
and the number of persons employed in the textile
industry, State-wise;

(c) the number of textile mills which have been closed
during the last three years and the reasons behind their
closure;

(d) whether the Government has signed any
agreement with Bangladesh for duty free import of textile
products;

(e) if so, the details thereof;

(f) whether the Government has analysed the impact
of the said agreement on Indian Garment Manufacturing
Units; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) The
contribution of textile industry to the total GDP was 2.28%
during the year 2007-08, 2.25% during the year 2008-09
and 2.22% during the year 2009-10.

Textiles and Clothing Industry contributed 11.46% of
country’s total exports in 2008-09, 12.54% in 2009-10
and 10.63% in 2010-11. Exports of Textiles & Clothing is
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USD 21.22 billion, USD 22.42 biilion and USD 26.82

1 2 3 4
billion during 2008-09, 2009-10 and 2010-11 respectively.

(b) The number of functional textile mills in the 10.  Kerala 20 7578
country and the number of persons employed in the 11.  Madhya Pradesh 38 30749
textile industry, State-wise as on 31.01.2012 is given
below:- 12.  Maharashtra 130 63487
SiNo.  State No of Mils  Workers 13 Odisha ! 417

14.  Puducherry 9 4942
1 2 3 4
15.  Punjab 81 56527
1. Andhra Pradesh 130 41572 )
16. Rajasthan 37 55531
2. Dadra and Nagar Haveli 11 4784
gar Hav 17. Tamil Nadu 783 180787
3. Goa 1 72
18. Uttar Pradesh 17 7206
4. Gujarat 44 54550
v > 19.  Uttarakhand 7 3723
5. Haryana 31 8193
Y 20. West Bengal 15 9749
6. Himachal Pradesh 15 12788
Total 1393 559267
7. Jammu and Kashmir 1 5934
8. Jharkhand 1 707 (c) The number of textile mills [cotton/man-made fibre

textile mills (Non-SSI)] which have been closed during
9. Karnataka 21 9971 the last three years and the reasons behind their closure
as on 31.01.2012 are given below:-

Si.No. State No of Mills Closed Reason for closure
Labour Problem Lock Out Financial : Problem

1 2 3 4 5 6
1. Andhra Pradesh 4 0 0 4
2. Bihar 2 0 0 2
3. Dadra and Nagar Haveli 1 0 0 1
4. Daman and Diu 1 0 0 1
5. Gujarat 11 0 0 11
6. Haryana 6 0 0 6
7. Himachal Pradesh 1 0 0 1
8. Karnataka 6 0 0 6
9. Kerala 2 0 0] 2
10. Madhya Pradesh 6 0 0] 6
11. Maharashtra 22 0 0 22
12. Odisha 1 0 0 1
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1 2 3 4 5 6
13. Punjab 7 0 0 7
14. Rajasthan 3 0 0 3
15. Tamil Nadu 35 2 0 33
16. Uttar Pradesh 12 0 1 11
17. West Bengal 3 1 0 2
Total 123 3 1 119

(d) to (g) No agreement has been signed exclusively
with Bangladesh. Bangladesh is a member country of the
South Asian Free Trade Agreement (SAFTA) and tariff for
SAFTA has been reduced to zero percent for Least
Developed Countries (LDCs), including Bangladesh, with
effect from 01.01.2008. Certain textiles lines that figured
in India’s Sensitive List for LDCs under SAFTA have been
delisted with effect from 09.11.2011, which would allow
Bangladesh zero duty access to India on these lines. No
impact analysis has been made for the said zero duty
access as it is too early to assess the impact of such
duty free access to Bangladesh.

[Translation]
Allocation of Funds under CRF

747. SHRI MAKAN SINGH SOLANKIE Will the
Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the State-wise amount allocated during the years
2009-10 and 2010-11 under Central Road Fund (CRF)
scheme for road construction;

(b) the amount allocated to Khargone and Barwani
districts of Madhya Pradesh under the scheme during
the years 20089-10 and 2010-11 alongwith the names of
the roads constructed;

(c) whether a provision has been made in the budget
of this year for the said districts of M.P. under the scheme;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN

PRASADA): (a) The State-wise amount allocated during
2009-10 and 2010-11 under Central Road Fund (CRF)
scheme for road construction is at enclosed Statement.

(b) Allocation of funds to the States from Central
Road Fund (CRF) is made State wise and not District
wise.

(c) to (e) Do not arise.
Statement

Staterment indicating details of the accruals of States/
UTs out of Central Road fund (CRF) for the years
2009-10 and 2010-11

(Rs. in crore)

Sl.  Name of the 2009-10 2010-11
No. States/UTs

1 2 3 4
1. Andhra Pradesh 148.91 170.33
2. Arunachal Pradesh 31.38 35.42
3. Assam 35.05 38.91
4. Bihar 46.28 53.61
5.  Chhattisgarh 58.43 66.39
6. Goa 5.87 6.19
7. Guijarat 107.48 119.81
8. Haryana 47.55 55.36
9. Himachal Pradesh 24.81 27.48
10. Jammu and Kashmir 86.81 96.97
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1 2 3 4
11.  Jharkhand 39.44 4413
12.  Karnataka 105.84 118.45
13. Kerala 36.54 40.26
14. Madhya Pradesh 133.63 152.33
15. Maharashtra 174.92 119.75
16.  Manipur 8.90 10.07
17. Meghalaya 10.40 11.81
18.  Mizoram 8.20 9.29
19. Nagaland 6.61 7.35
20. Odisha 70.56 79.74
21.  Punjab 48.69 50.71
22. Rajasthan 158.91 117.30
23.  Sikkim 2.99 3.48
24.  Tamil Nadu 93.98 109.16
25.  Tripura 4.62 5.22
26. Uttarakhand 25.74 28.84
27. Uttar Pradesh 140.65 157.93
28. West Bengal 53.02 59.23
29. Andaman and Nicobar 3.50 3.94
Islands

30. Chandigarh 3.75 4.23
31. Dadra and Nagar Haveli 1.75 1.98
32. Daman and Diu 1.33 1.50
33. Delhi 51.78 58.40
34. Lakshdweep 0.13 0.15
35. Puducherry 8.11 9.15
[Englishj

CDM Projects

748. SHRI NILESH NARAYAN RANE: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:
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(a) the details of the Clean Development Mechanism
(CDM) projects in the country which have been approved
by UNFCC and those having host country approval;

(b) the details of Carbon credits generated through
CDM and worth in US dollars; and

(c) the names of public sector enterprises benefiting
from the CDM policy?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) As on 09.03.2012, 795 projects
from India has been registered with the United Nations
Framework Convention on Climate Change (UNFCCC).
Certified Emission Reductions (CERs) issued so far to
the approved Indian Projects is 136,436,516. The National
Clean Development Mechanism Authority (NCDMA) has
accorded Host Country Approval (HCA) to 2195 projects
having a potential of generating 712 million CERs till
2012.

At an average price of 7 US Dollars per CER, the
registered projects have a potential of generating
955,754,912 USD. The potential may increase with larger
number of projects being registered with UNFCCC.

(c) Several public sector enterprises have benefited
from their involvement in CDM projects, some of which
are Oil and Natural Gas Corporation (ONGC), National
Thermal Power Corporation (NTPC), National Hydro
Power Corporation (NHPC), Gas Authority of India Limited
(GAIL), Indian Oil Limited (IOL), Hindustan Petroleum
Corporation Limited (HPCL), Rastriya Ispat Nigam Limited
(RINL), Steel Authority of India Limited (SAIL), Indian
Farmers and Fertilisers Cooperative Limited (IFFCO),
Bharat Electronics Limited (BEL) and Hindustan Zinc
Limited (HZL). In addition, there are several enterprises
at state level also that have participated in CDM activities.

[Trans/ation]
NH 15

749. SHRI DEVJI M. PATEL: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the repair work of the National Highway
No. 15 from Sima to Gandhav in Gujarat has been
stopped due to lack of funds;

(b) if so, the details thereof: and
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(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) to (c) Keeping in view of the condition of
the stretch Sima (Gujarat Border Km 297/100) to Gandhav
(Km 259/00) of NH-15 in Rajasthan, an estimate has
been submitted by the State PWD for “Strengthening of
the existing carriageway along with construction of paved
shoulder from km 259/0 (Gandhav) to 286/600 and Km
290/600 to Km 297/100 (Sima) including widening the
existing two lane to four lane in Sanchore town. The
estimate is being processed for sanction in the Ministry
for an amount of Rs. 70 crore under Annual Plan 2011-
12.

Solid Water Treatment Plant Scheme

750. SHRI NARAYANSINGH AMLABE: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government has formulated any
scheme for Solid Water Treatment Plant/ Pre-treatment to
prevent the flow of waste and defecation in rivers from
cities/towns situated on the banks of rivers in the country;

(b) if so, the details thereof; and

(c) the time by which the scheme will start
functioning?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) to (c) The Central Government is
supplementing the efforts of the State Governments in
river conservation under the National River Conservation
Plan (NRCP) which was initiated in 1985 and is
continuing. Presently the Scheme covers 40 rivers in 190
towns spread over 20 States. As discharge of untreated
wastewater constitutes the major source of pollution load
for the rivers, interception and diversion of sewage, setting
up of Sewage Treatment Plants have, therefore, been
among the main components of pollution abatement
schemes implemented under this Scheme.

River conservation activities such as creation of civic
infrastructure for sewage management and disposal are
also being implemented under other central schemes,
such as Jawaharial Nehru National Urban Renewal
Mission, Urban Infrastructure Development Scheme for
Small and Medium Towns, as well as under state
schemes.
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[English]
DEPB Scheme

751. SHRI SURESH KUMAR SHETKAR: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Duty Entitlement Pass Book (DEPB)
scheme has been abolished recently;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Govemment has received certain
requests from various industries for the further extension
of the said scheme; and

(d) if so, the response of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (d) Yes, Madam. Government has
withdrawn DEPB Scheme with effect from 1.10.2011. It
was decided that revised duty drawback rates are
extended to items which were in the DEPB Scheme. The
Duty Drawback Scheme, which was announced for the
year 2011-12 on 20.9.2011 (effective from 1.10.2011)
has 1096 new items. The Scheme was earlier extended
for a further period of 3 months from 30.6.2011, /e, upto
30.9.2011 so as to facilitate a smooth transition once the
DEPB Scheme is phased out. Government has received
requests from various industries for extension of DEPB
Scheme. The decision to phase out DEPB has not been
reconsidered.

Delay in East-West Road Projects

752. SHRI SANJAY DINA PATIL:
DR. SANJEEV GANESH NAIK:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether there is a delay in east-west road projects
such as Jogeshwari-Vikhroli link road and Santa Cruz-
Chambur Link road;

(b) if so, the reasons therefor, and

(c) the steps being taken by the Government to
expedite the completion of these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): {(a) Yes, Madam.
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(b) The main reasons for delay in completion of
Jogeshwari-Vikhroli Link Road (JVLR) and Santacruz
Chembur Link Road (SCLR) projects are due to delay in
land acquisition, tree cutting, shifting of utility, rehabilitation
and resettlement and removal of religious structures.

(¢) Mumbai Metropolitan Regional Development
Authority and Maharashtra State Road Development
Corporation are vigorously pursuing the matter with the
concerned agencies.

Hazard Line in Coastal Areas

753. SHRI P.T. THOMAS: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has any proposal to
demarcate a hazard line in the coastal areas of the
country;

(b) if so, the details thereof;

(c) whether the Government has signed any
agreement with the ‘Survey of India’ in this regard;

(d) if so, the details thereof; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JATANTHI
NATARAJAN): (a) Yes, Madam.

(b) The Ministry has initiated a project for demarcation
of hazard line in the coastal areas of the country taking
into account flooding due to sea level rise, tides, waves
and shoreline change. The hazard line mapping is one
of the components under the Integrated Coastal Zone
Management Project. The hazard line drawn along the
coastline will be used for planning and regulating
developmental activities along the coastal areas.

(¢) Yes, Madam.

(d) The Ministry of Environment and Forests (MoEF)
has signed a Memorandum of Understanding on 12th
May, 2010 with the Survey of India for mapping,
delineation and demarcation of the hazard line along
India’s 7 km wide coastal belt including the inter tidal
area for the entire mainland of the coastal areas taking
into account tides, waves, sea level rise and shoreline
changes.
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(e) The Stereo Digital Aerial Photography (SDAP)
would cover the 11000 km arc coastline from Gujarat to
West Bengal with an area of 60,000 sq kms. The hazard
line for the mainland coast of India will be mapped,
delineated and demarcated on the ground over a period
of five years. This will include the collection and
presentation of data identifying flood lines over the last
40 years (which includes sea level rise impacts) and a
prediction of erosions to take place over the next 100
years. The hazard maps would be prepared in 1:10,000
scale and after ground verification, pillars would be erected
demarcating the hazard line.

[Transfation]
Food Export Policy

754. SHRI K.D. DESHMUKH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the export policy of the Government in regard to
food items like rice, sugar, onions etc. and the details of
the food items exported during the last two years;

(b) whether the Government has received proposals
for procuring sugar and rice from Sri Lanka and other
Countries during the last two years;

(c) if so, the details thereof and the action taken
thereon; and

(d) the details of the conditions to be fulfilled for
permitting the exports of these products?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) Export policy of Basmati Rice: Export of
Basmati Rice is free subject to Minimum Export Price
(MEP) (Current MEP is US$ 700 per ton). There are
certain other conditions which have been notified through
Notification No. 97 dated 21.02.2012.

Export policy of Non Basmati Rice: Export of Non-
Basmati Rice is free through Custom EDI ports. Such
Exports are to be made by private parties from privately
held stocks. There are certain other conditions which
have been notified through Notification No. 98 dated
23.02.2012.

Export policy of Sugar: Export of sugar is free subject
to release order from the Directorate of Sugar, Department
of Food & PD, Gol. Export of 10,000 MTs per annum of
Organic Sugar does not require release orders.
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Export policy of Onion: Export of onion is canalized MEP of general category onion is US$ 125 per MT and
through State Trading Enterprises (STEs). Export is MEP of Bangalore Rose and Krishnapuram Onion is US$
permitted subject to Minimum Export Price (MEP) (Current 250 per MT).

Details of export of Rice, Sugar and Onion during the last two years is as follows:

(Quantity in Ton and Value in Rupees crores)

ltem 2009-10 2010-11 2011-12 (upto Nov. 11)

Quantity Value Quantity Value Quantity Value
Basmati Rice 2016869 10889.60 2183507 10578.68 1761569.00 8723.21
Non Basmati Rice 139544 365.30 99286 222.21 1236643.00 2801.53
Sugar 44735 110.21 1713816 5418.91 1599447.00 5251.05
Onion 1677166 2320.51 1138283 1780.25 843990.28 1194.07

(b) to (d) Since export of sugar is free, no specific granted for export of rice to Sri Lanka and other countries

permission for export of sugar to either Sri Lanka or any in the last two years are indicated below:

other country has been given. Details of permission

Country Details of permission

Sri Lanka Exports of 20,000 MT of rice (Ponni Samba) through PEC allowed wide Notification
No. 33 dt. 03.03.10 amended by Notification No. 33 dated 15.03.11.

Nepal Export of 25,000 MT of Non-basmati rice through MMTC allowed vide Notification No.
33 dt. 03.03.10

Bangladesh 3 lakh tonnes of parboiled non-Basmati rice by M/s. STC and PEC by lifting stocks
from Central Pool stock of FCI permitted wvige (i) Notification No. 55 dt. 06.08.10 (ii)
amended by Notification No. 3 dt. 30.08.10 and (iii) amended by Notification No. 20
dt. 10.02.2011

Bhutan Export of 21,200 MTs of Non-basmati rice per annum (as per calendar year) is
exempted from any export ban by India through Notification No. 87 dt. 05.12.2011
amended by Notification No. 104 dt. 05.03.2012

Horn of Africa (Kenya, Export of 10,000 tons of non-basmati rice from Central Pool Stock of FCI at economic
Somalia & Djibouti) cost of Rs. 20,689.50 per ton has been permitted v/ide Notification No. 88 dt. 12.12.2011.
Republic of Yemen Permission granted on 06.02.2012 for export of 2650 MTs of non-basmati rice from

Central Pool Stock of FCl at economic cost as humanitarian assistance.

Himalayan Regiment (b) if so, the time by which the said Regiment is

. o
755. DR. RAJAN SUSHANT: Will the Minister of likely to be set up and operational?

DEFENCE be pleased to state: THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):

No.
(a) whether there is a proposal to set up a Himalayan (&) No

Regiment for the border States especially Himachal

(b) Does not arise.
Pradesh and Jammu & Kashmir; and
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Inclusion of New Castes in SC List

756. SHRI SHAILENDRA KUMAR: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) whether any proposal for inclusion of nearly a
dozen of castes in Bihar and Uttar Pradesh in the list of
Scheduled Caste has been pending since long;

(b) if so, the details thereof and the reasons for
delay; and

(c) the time by which these new castes are likely to
be included in the list of Scheduled Caste?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) and (b) Proposals for inclusion of two
castes namely Tanti (Tatwa) and Kanu in the list of
Scheduled Castes for Bihar, received during the year
2011, are under process.

No proposal of Government of Uttar Pradesh for
inclusion of any community in the list of Scheduled
Castes for that State is pending in the Ministry.

(c) It is not possible to indicate a definite time limit.
Hostel Facilities for SC Students

757. SHRI ASHOK KUMAR RAWAT: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) whether the Government has formulated any
effective scheme for providing adequate hoste!l facility to
the Wards of Scheduled Caste in educational institutes;

(b) if so, whether the Government has received any
suggestions from public representatives and other social
organization in this regard, till date;

(c) if so, the details thereof; and

(d) the action taken/proposed to be taken by the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) Yes, Madam. A Centrally Sponsored
Scheme, namely, “Babu Jagjivan Ram Chhatrawas Yojna”
is being implemented to provide Central Assistance to
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States/UTs and other implementing agencies for
construction/expansion of hostels for Scheduled Caste
students.

(b) to (d) Certain suggestions for providing adequate
facilities in the hostels and proper maintenance thereof,
have been received. Since the maintenance and
management of hostels is the responsibility of State
Governments/UT Administrations, they have been suitably
advised in this regard.

[English]
Construction and Maintenance of NHs in Odisha

758. SHRI HEMANAND BISWAL: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) the details of expenditure incurred on construction
and maintenance of National Highways in Odisha during
the last three years and the current year;

{b) the details of National Highways in Odisha whose
maintenance and up-keep is not upto the mark, as on
date alongwith the reasons therefor; and

(c) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) Details of expenditure incurred on
construction and maintenance of National Highways (NHs)
in the State of Odisha during the last three years and
the current year are as under:

(Amount Rs. in crores)

Head 2008-09 2009-10 2010-11 2011-12
(Current

Year)

Construction 415.04  493.66 347.86 546.00

Maintenance 67.89 76.65 126.35 36.86

Total 482.93 570.31 474.21 582.86

(b) and (c) Maintenance of National Highways (NHs)
is a continuous process. NHs in the State of Odisha are,
accordingly, being kept in traffic worthy condition from
time to time within the available resources based upon
the assessment of their conditions depending upon traffic
density and /n‘er-se priority of works.
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Consumer Price Index

759. SHRI P.R. NATARAJAN:
SHRI VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the details of Consumer Price Index (CP!) of food
articles in urban and rural areas during the current
financial year;

(b) whether a new CPI is being prepared by the
Government;

(c) if so, the additional benefits this system is
estimated to yield; and

(d) the extent of representation each factor would be
given in the new CPI and the basis thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) to (d) According to
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the information furnished by the Ministry of Statistics and
Programme Implementation, the Central Statistics Office
(CSO) has released a new Consumer Price Index (CPI)
on 18th February, 2011 with 2010 = 100 as the base
year. The new index covers both rural and urban areas.

The CPls for Industrial Workers, Agricultural
Labourers and Rural Labourers reflect change in price
level of goods and services consumed by these
population segments. The new series is broad based
and covers the entire rural and urban population.

In the new series consumption patterns have been
derived from the results of the Consumer Expenditure
Survey conducted by the National Sample Survey Office
during 2004-05. All India weights for Rural, Urban and
Combined used in the survey are given in enciosed
Statement. Food group weights in all-India CPl (Rural),
CPI (Urban) and CPI (Combined) are 59.31%, 37.15%
and 49.71% respectively. Remaining weights are for non-
food groups Ze. housing, fuel & light, clothing & footwear
and miscellaneous group.

Statement

New series of Consumer Price Index (CPI) - All India weights

Sub-Group/Group Rural Urban Combined
(Rural + Urban)

1 2 3 4
Cereals and products 19.08 8.73 14.59
Pulses and products 3.25 1.87 2.65
Milk and milk products 8.59 6.61 7.73
Qils and fats 4.67 2.89 3.90
Egg, fish and meat 3.38 2.26 2.89
Vegetables 6.57 3.96 5.44
Fruits 1.90 1.88 1.89
Sugar etc. 2.4 1.26 1.91
Condiments and spices 2.13 1.16 1.71
Non-alcoholic beverages 2.04 2.02 2.03
Prepared meals etc 2.57 3.17 2.83
Pan, tobacco and Intoxicants 2.73 1.35 2.13
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1 2 3 4
Food, beverages and tobacco 59.31 37.15 49.71
Fuel and light 10.42 8.40 949
Clothing and bedding 4.60 3.34 4.05
Footwear 0.77 0.57 0.68
Clothing, bedding and footwear 5.36 3.91 4.73
Housing - 22.53 9.77
Education 271 4.18 3.35
Medical care 6.72 4.34 5.69
Recreation and amusement 1.00 1.99 1.43
Transport and communication 5.83 9.84 7.57
Personal care and effects 3.05 2.74 2.92
Household requisites 4.48 3.92 4.30
Others 1.12 0.99 1.06
Miscellaneous 24.91 28.00 26.31
Ali Groups 100.00 100.00 100.00

Migration of Workers

760. SHRI NITYANANDA PRADHAN:
SHRI BAIJAYANT PANDA:
SHRI RAGHUVIR SINGH MEENA:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the number of daily wagers in the country;

(b) the details of the schemes being run for them
and their families;

(c) whether a number of labourers and students from
villages migrate to adjoining States due to poverty,
drought, absence of Government sponsored programmes
etc;

(d) if so, the details of such migrations during the
last three years, State-wise;

(e) the remedial measures taken by the Government
in this regard; and

(f) the extent to which relief to the Below Poverty
Line (BPL) families are being provided in such
inaccessible areas of the country?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) No data regarding
number of daily wagers is maintained at central level.

(b) There is no scheme specifically for daily wagers
and their families.

(c) to (e) Every citizen has a right to migrate to any
part of the country. However, Government's effort has
been to prevent distress migration. The Government has
enacted Mahatma Gandhi National Rural Employment
Guarantee Act which aims at enhancing the livelihood
security of people in rural areas by guaranteeing hundred
days of wage-employment in a financial year to a rurat
household whose adult members volunteer to do unskilled
manual work. According to the Act, employment shalil be
provided within a radius of five kilometers of the village
where the applicant resides at the time of applying. In
cases the employment is provided outside such radius, it
must be provided within the Block and the labourers shall
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be paid 10% extra wages. As such, providing local
empioyment, on demand by the household, mitigates
distress migration. In order to safeguard the interests of
the migrant workers, the Government has enacted Inter-
State Migrant Workmen (Regulation of Employment and
Conditions of Service) Act, 1979 which, inter-alia, provides
for payment of minimum wages, journey allowance,
displacement allowance, residential accommodation,
medical facilities and protective clothing etc. No year-
wise and state-wise data of migration is maintained at
central level.

(f} The Government has launched various schemes
such as Rashtriya Swasthya Bima Yojana, Indira Gandhi
Old Age Pension Scheme, Indira Awas Yojana etc. for
the upliftment and welfare of Below Poverty Line (BPL)
families.

ROB and RUB

761.  SHRI GORAKH PRASAD JAISWAL:
SHRI S. ALAGIRI:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) The details of the projects of Rail Over Bridge
(ROB) and Rail Under Bridge (RUB) which have been
delayed due to shortage of funds with the State
Government, State-wise and project-wise; and

(b) the present status of these delayed projects of
ROB/RUB till date alongwith the action taken by the
Government for timely completion of these projects and
the progress made in this regard thereafter?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) As far as Rail Over Bridge (ROB) and
Rail Under Bridge (RUB) on National Highway and State
road under centrally sponsored schemes like Central Road
Fund (CRF), Economic Importance (EI) and Inter State
Connectivity (ISC) are concerned, no ROB and RUB has
been delayed due to shortage of funds with the State
Government.

(b) Doesn't arise.
[Translation]
Financial Assistance for Renovation of Roads

762. SHRI GHANSHYAM ANURAGI:
SHRI A.T. NANA PATIL:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(a) whether the Union Government has received
proposals from the Public Works Departments (PWDs) of
various State Governments seeking financial assistance
for the repair/renovation of roads in their States;

(b) if so, the details thereof, State-wise particularly
Uttar Pradesh;

(c) whether the proposals submitted by the PWD of
Uttar Pradesh and other States have been accorded
approval; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) to (d) The Union Government provides
financial assistance to the States and the Union Territories
(UTs) for development of State roads and bridges, under
the schemes of Economic Importance (El) and Inter-State
Connectivity (ISC) as per the provisions of the Central
Road Fund (CRF) Act, 2000 amended by the Finance
Act, 2005 and CRF (State Roads) Rules, 2007. Whereas
the projects under ISC scheme are fully funded by the
Union Government, projects under El scheme are funded
to the extent of fifty percent of the approved project cost
by the Union Government and the balance fifty percent
is borne by the respective State Governments/UTs.

Funds are allocated to the State Governments under
El&ISC schemes every year based on the fund
requirements projected during the year by the State
Governments/Union Territories (UTs) for sanctioned works
and new works proposed to be sanctioned, overall
availability of funds, etc. The first installment of funds is
released to the State Governments during a financial year
on the basis of requirement. The subsequent installments
are released on the basis of the progress of works and
actual expenditure reported by the executive agency. The
release of funds for fifty percent financed works (/e. El
projects) is commensurate with the expenditure proposed
to be incurred from the resources of the State
Governments,

The State-wise details of proposals for fund
requirements received from various State Governments,
including Uttar Pradesh, and the allocations made to them
under El & ISC schemes during the 2011-12 are given
in the enclosed Statement.
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The State-wise detalls of proposals for fund
requirements received from various State Govemments,
including Uttar Pradesh,
ana the aflocations made fo them
under El & ISC schemes during
the 2011-12

(Amount in Rs. crore)

SI.No. State Requirement  Allocation
1 2 3 4
1. Andhra Pradesh 104.14 46.27
2. Arunachal Pradesh 22.00 9.61
3. Assam 3.00 0.47
4. Bihar 4.38 0.27
5. Chhattisgarh 12.26 1.32
6. Goa 0.00 0.00
7. Gujarat 20.00 8.60
8. Haryana 49.95 22.73
9. Himachal Pradesh 30.00 6.82
10. Jammu and Kashmir 36.00 13.06
11.  Jharkhand 24.14 6.85
12. Karnataka 23.60 9.66
13. Kerala 66.44 4.44
14.  Madhya Pradesh 45.50 15.27
15.  Maharashtra 45.95 5.94
16.  Manipur 13.00 470
17. Meghalaya 3.70 0.69
18.  Mizoram 5.20 1.74
19. Nagaland 38.00 15.97
20. Odisha 25.00 0.59
21.  Punjab 3.00 047
22. Rajasthan 32.63 13.61
23.  Sikkim 30.20 12.48
24.  Tamil Nadu 95.28 19.35
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1 2 3 4

25. Tripura 0.40 0.00
26. Uttarakhand 2.00 0.04
27. Uttar Pradesh 50.00 13.39
28. West Bengal 5.20 2.16

Climate Change

763. SHRI ADHIR CHOWDHURY:
SHRI NISHIKANT DUBEY:
SHRI IJYARAJ SINGH:
SHRI HARISH CHAUDHARY:
SHRI KAMAL KISHOR “COMMANDO™:
SHRi RAJAIAH SIRICILLA:
SHRI RAYAPAT! SAMBASIVA RAO:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government has conducted any
scientific study on the climatic changes caused by global
warming and its adverse impact on the country;

(b} if so, the details thereof; and

(c) the action plan initiated or proposed to be initiated
to address the issue through internal /external agencies
assistance?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMAT! JAYANTHI
NATARAJAN): (a) and (b) A scientific study to assess the
impact of climate change has been undertaken and a
report titled “Climate Change and India: 4X4 Assessment-
A Sectoral and Regional Analysis for 2030s” was published
in 2010 by the Government of India. The report has
assessed impacts of climate change on four key sectors
of Indian economy, namely Agriculture, Water, Natural
Ecosystems & Biodiversity and Health in four climate
sensitive regions of India, namely the Himalayan region,
the Western Ghats, the Coastal Area and the North-East
Region.

The study projects a mixed picture of implications for
climate parameters and related impacts on the relevant
sectors. An overall warming for all the regions is projected.
It is projected that all regions will experience an increase
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in precipitation by 5-10 days. Water yield is projected to
increase in the Himalayan Region whereas it is likely to
be variable across the other three regions. Change in
the composition of the forests and Net Primary Productivity
is projected in all the region studied. Malaria is projected
to spread in new areas and threats of its transmission
are likely to increase for longer duration.

(c) Government of India is aware of the implications
of climate change and launched the National Action Plan
on Climate Change (NAPCC) on June 30, 2008. The
NAPCC outlines eight Missions in specific areas of Solar
Energy, Enhanced Energy Efficiency, Sustainable Habitat,
Water, Sustaining the Himalayan Eco-system, Green India,
Sustainable Agriculture and Strategic knowledge for
Climate Change. All the eight National Missions under
NAPCC have been approved by Prime Minister's Council
on Climate Change. Activities under these Missions are
implemented through institutional arrangements at the
National and the State level through various ongoing and
planned schemes. This also includes a strategy for
achieving reduction of emissions intensity of GDP by 20-
25% by 2020 in comparison with 2005 level.

NH from Sarnath to Lumbini

764. SHRI DARA SINGH CHAUHAN: Will the
Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the National Highway from Sarnath to
Lumbini is in a dilapidated condition:

(b) if so, the details thereof;

(c) whether there is any proposal under consideration
of the Government for its upgradation by converting it
into four lane;

(d) if so, the details thereof alongwith its present
status; and

(e) the reasons for pendency of the said proposal
and the time by which it is likely to be finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) and (b) The National Highway from
Saranath to Lumbini is in traffic worthy condition.
Development and maintenance of National Highways is a
continuous process and the same are carried out based
on traffic, availability of funds and inter se priority of
works.
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(c) to (e) The stretch of the road from Ghagra Bridge
to Varanasi has been proposed for upgradation to 4 lane
divided carriageway. PPPAC in its meeting held on
17.02.2012 has approved the proposal. Bids for pre-
qualification received and are under evaluation by National
Highways Authority of India.

National Permit Fee

765. SHRI RAM SUNDAR DAS:
SHRI LAL CHAND KATARIA:
SHRI UDAY PRATAP SINGH:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether there has been a decline in the revenue
of the State Governments subsequent to the
implementation of the new National Permit Scheme:

(b) if so, the details thereof and the steps taken by
the Government in this regard;

(c) whether the Government proposes to hike the
consolidated fee for National Permit;

(d) if so, the details of the proposals in this regard;

(e) whether the Government has held consultations
with various agencies also in this regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (DR. TUSHAR
CHAUDHARY): (a) and (b) Yes, Madam. Decline in the
revenue collection of 19 State Governments/Union
Territories in their National Permit Account was noticed
after implementation of new National Permit Scheme w.e.f.
08.05.2010, in comparison to the revenue collection by
States under the Composite Fee on National Permit in
the old scheme. After noticing the declining trend, it was
decided to review the annual Consolidated Fee under
the New National Permit Scheme.

(c) to (f) The issue regarding enhancement of
Consolidated Fee for National Permit was discussed in
the meeting of Transport Development Council held on
13.02.2012 and it was decided in consultation with State
Governments/Union Territories and other stake holders to
enhance the fee of National Permit from Rs. 15,000/- to
Rs. 16,500/- per annum per truck.
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[English]
Proposals of Gujarat under CRF and ISC and El

766. SHRI C.R. PATIL: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the State Government of Gujarat has
submitted proposals for 51 works costing Rs. 343.38
crores under Central Road Fund (CRF)and Inter-State
Connectivity and Economic Importance (ISC and El)
schemes;

(b) if so, the details thereof;

(c) whether the Union Government is adopting
different BOS for different States;

(d) if so, the details thereof alongwith the reasons
therefor; and

(e) the time by which these proposals are likely to
be approved by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI JITIN
PRASADA): (a) No proposal under Central Road Fund
(CRF) and Inter-State Connectivity and Economic
Importance (ISC & Ef) Schemes has been received from
State Government of Gujarat during the current financial
year.

(b) to (e) Do not arise.
School of Artillery

767. SHRI SAMEER BHUJBAL: Will the Minister of
DEFENCE be pieased to state:

(a) whether the expansion plans of the School of
Artillery, Deolali in Nashik district have run into problems
as farmers have opposed the acquisition of land for the
project;

(b) if so, whether the army authorities have examined
the feasibility of acquiring the land;

(c) if so, the details thereof; and

(d) the alternate plans prepared by the authorities in
this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) No.

(a) to (d) Question does not arise.

MARCH 19, 2012

to Questions 316

New Vehicles Norms

768. SHRI RADHE MOHAN SINGH: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government proposes to implement
any new fuel and vehicles norms in the country to control
the pollution especially in the metros during the current
year;

(b) if so, the modalities worked out by the
Government in this regard; and

(c) the extent upto which it is likely to be beneficial
in curbing the poliution?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMAT!I JAYANTHI
NATARAJAN): (a) and (b) The Ministry of Road Transport
& Highways (MoRTH) has the mandate underthe Motor
Vehicles Act, 1988 to prescribe emission norms for various
categories of motor vehicles. The MoRTH also revises
the emission norms from time to time depending upon
the availability of engine technology, infrastructure available
with the test agencies and the quality of fuel made
available by oil companies.

As per the road map for emission norms,
recommended by Auto Fuel Policy Committee set up by
Ministry of Petroleum and Natural Gas (MoP&NG), the
following norms have been implemented as on date
through provisions made in the Central Motor Vehicle
Rules, 1989.

(A) For four wheeled vehicles

(i) Bharat Stage 1V emission norms in the National
Capital Region and in the cities of Mumbai,
Kolkata, Chennai, Ahmadabad, Hyderabad
(including Secunderabad), Bangalore, Kanpur,
Pune, Surat, Agra, Sholapur and Lucknow.

(i) Bharat Stage lll emission norms in other parts
of the country.

(B) For two & three wheeled vehicles
Bharat Stage Il emission Norms across the country.

(C) Implementation of these norms for auto fuel
guality, engine specification and emissions is expected
to lower the ambient air pollution in urban area of the
country. The vehicular pollution not only emits primary
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pollutants like sulphur oxides, nitrogen. oxides and
particulate matter but also the secondary pollutants, all
of which have been addressed by these interventions. A
Source Apportionment Study has been conducted in six
major cities which has estimated the contribution of
vehicular pollution to ambient particulate matter between
5.76% to 41.01%

Cheap Imports from China

769. DR. SANJEEV GANESH NAIK:
SHRI SANJAY DINA PATIL:
DR. KIRIT PREMJIBHAI SOLANKI:
SHRI JOSE K. MANI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Chinese manufacturers are
increasingly faking popular Indian consumer goods and
other products causing huge losses to the domestic
industries and also to the national exchequer;

(b) if so, the details thereof;

(c) whether the Government proposes to take up the
issue with the Chinese authorities;

(d) if so, the outcome thereof and if not, the reasons
therefor; and

(e) the corrective steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Some cases where Indian products
were being copied and sold in China/exported from China
to other countries have come to the notice of Government.
However no specific case of such counterfeit products
being sold in the Indian market has come to the notice
of the Government. Some complaints involving copyright/
trademark violation against Indian brands/products by the
Chinese companies were received. Details of such cases
are appended as Statement.

(c) to (e) All the cases mentioned in the Annexure
were taken up at appropriate level with relevant
Government agencies in China and the same are being
followed up through our Embassy in Beijing.
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Statement

1. Ahuja Radios- A complaint was registered with the
Embassy of India (EOI) Beijing by M/s Ahuja Radios,
New Delhi that ‘AHUJA’ brand products were being
manufactured and sold in many countries by Chinese
companies. A Chinese company had also applied for
registration of ‘AHUJA’ trademark in China.

The EOI Beijing took up the case with the Ministry
of Commerce, People’s Republic of China with a request
to initiate action against the relevant Chinese companies.
The Indian company M/s Ahuja Radios also filed a suit
against the Chinese company in Chinese Court.

Both the companies later had reached an out of
court settlement and the Chinese company agreed to
transfer their application for registration of the trademark
and the rights arising out of it in favour of the Indian
company.

2. Counterfeiting of ‘NATRAJ’ Pencil brand of
Hindustan Pencils Limited- A complaint regarding
counterfeiting of the famous ‘NATRAJ’ Pencils of Hindustan
Pencils Limited in China was received in July 2007 by
the EOI Beijing. The Chinese ‘Natraj Pencils used
spurious lead laden paint. The complaint was later
registered with Quality Brands Protection Committee
(QBPC) in China.

3. Infringement of trademark of ‘BOROPLUS- In
August 2010, the EOI Beijing received a complaint of
spurious antiseptic cream, under the trademark
‘BOROPLUS, CHINA' being manufactured and sold in
Russia and other neighbouring countries with exactly the
same packaging and wording style, colour scheme, design,
get up and layout of the original BOROPLUS.

4. Infringement of ‘RAYMOND’ trademark and
JKFILES AND TOOLS on Files- The EOI Beijing received
a complaint from M/s Raymond Limited in year 2007 of
duplication of Raymond, JK Files & Tools brands and
Kama Sutra brands and counterfeit products under these
brands being exported from China to other countries. It
was found that these counterfeit products were being
manufactured in various provinces in China.

5. Violation of 'ONIDA' trademark- The Consulate
General of India, Guangzhou received a complaint
regarding trademark violation of ‘ONIDA’ brand in China.
A Chinese company had copied the brand ‘ONIDA’ and
registered the trademark under their name in China.
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6. Counterfeiting of Indian incense stick brands- The
EO! Beijing received a complaint from a Chinese company
M/s Sichuan Indiasky Cultural Industry Co. Ltd., a
registered importer of Indian incense sticks, handicraft
items, apparels and accessories, that a Chinese company
M/s Chengdu Heaven Art, Commerce & Trade Co. Lid.
has copied registered trademark designs of several Indian
incense stick brands like DIYA, DENIM, RAJ, NAG
CHAMPA, etc and had the same registered with the
Chinese Trademark Authority under their own name.

[Transfation/
Funds under CAMPA Plan

770. SHRI RAJIV RANJAN SINGH AL/AS LALAN
SINGH:
SHRI ARJUN RAY:
SHRI DINESH CHANDRA YADAV:
SHRI ANANT KUMAR HEGDE:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government has constituted the
Compensatory Afforestation Fund Management and
Planning Authority (CAMPA);

(b) if so, the details thereof and the amount allocated
in this regard during the last three years and the current
year, State-wise;

(c) whether the amount has been utilized properly in
this regard;

(d) if so, the details thereof alongwith the utilized/
unutilized amount during the said period, State-wise;
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(e) whether any monitoring mechanism has been put
in place to keep a vigil on the adequate utilization of the
said amount; and

(f) if so, the details thereof and the steps taken by
the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) All concerned State/ UT Governments
have constituted State CAMPAs in terms of the Guidelines
circulated to them on 15th July 2009 with the approval
of the Hon'ble Supreme Court of India.

(b) the details of the funds released to the State
CAMPAs in the years 2009-10, 2010-11 and 2011-12
are enclosed as Statement.

(c) and (d) in terms of the Guidelines, supra, the task
of taking all steps including obtaining concurrence of the
State level Steering Committee for release of funds and
supervising the works being implemented out of the funds
released from the State CAMPAs, is in the domain of the
State level Executive Committee.

(e) and (f) a Project named “e-Green Watch” [earlier
called the Integrated CAMPA Concurrent Monitoring and
Evaluation System] has been assigned to the National
Informatics Centre, who have implemented the Pilot phase
of the real- time on-line monitoring and evaluation system
for the works being implemented out of the funds released
to the State CAMPAs, in the States of Andhra Pradesh,
Karnataka, Madhya Pradesh, Sikkim and Tripura.

Statement
SL.No. State/UT 2009-10 2010-11 2011-12
Date Amount (in Rs.) Date Amount (in Rs.) Date Amount (in Rs.)
1 2 3 4 5 6 7 8
1. Andaman and Nicobar  28.08.2009 10,990,000.00 01.10.2010 7,869,000.00
Islands
2. Andhra Pradesh 28.08.2009 897,832,000.00 01.10.2010  1,207,444,000.00 23.08.2011  1,185,700,000.00
3. Arunachal Pradesh 03.04.2010 163,676,000.00 22.11.2010 177,882,000.00 08.09.2011 411,900,000.00
25.10.2011
09.11.2011

29.11.2011
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1 2 3 4 5 6 7 8
4, Assam 17.08.2009 67,174,000.00 01.10.2010  104,487,000.00
5. Bihar 20.11.2009 77,300,000.00 18.01.2011 86,674,000.00 25.11.2011 80,400,000.00
6. Chandigarh 17.08.2009 1,765,000.00 01.10.2010 1,296,000.00
7. Chhattisgarh 17.08.2009  1,232,135,000.00 01.10.2010  1,341,066,000.00 08.09.2011 995,439,000.00
8. Dadra and Nagar Haveli 04.09.2009 1,682,000.00 28.10.2011 1,536,000.00
9. Daman and Diu
10.  Delhi 21.01.2010 18,471,000.00 18.01.2011 13,991,000.00
1. Goa 17.08.2009  121,197,000.00 01.10.2010  102,468,000.00
12.  Gujarat 19.08.2009  249,647,000.00 01.10.2010  291,568,000.00 08.09.2011 263,000,000.00
13.  Haryana 17.08.2009  191,141,000.00 01.10.2010  188,909,000.00
14, Himachal Pradesh 21.08.2009 366,771,000.00 01.10.2010 421,656,000.00 23.08.2011 571,262,400.00
09.12.2011
15.  Jammu and Kashmir
16.  Jharkhand 12.03.2010  950,028,000.00 01.10.2010  1,031,622,000.00 24.11.2011 624,989,300.00
17.  Kamataka 19.08.2009  585,573,000.00 01.10.2010  509,160,000.00 30.08.2011  415,700,000.00
09.09.2011
18.  Kerala 12.03.2010 17,509,000.00
19.  Lakshadweep
20.  Madhya Pradesh 17.08.2009  530,482,000.00 01.10.2010  509,656,000.00 09.01.2012  535,209,000.00
21.  Maharashtra 22022010  893,549,000.00 18.01.2011 854,893,000.00 16.11.2011 826,300,000.00
22.  Manipur 08.12.2009 7,456,000.00 01.10.2010 13,350,000.00
23.  Meghalaya 20.04.2010 967,000.00
24, Mizoram
25.  Nagaland
26.  Odisha 21.08.2009  1,310,618,000.00 18.01.2011  1,401,753,000.00 23.08.2011  1,660,210,050.00
27.  Puducheny
28.  Punjab 08.12.2009  330,547,000.00 01.10.2010  265,215,000.00 15.09.2011 94,078,382.00
21.09.2011
29.  Rajasthan 07.01.2010  325,908,000.00 18.01.2011 420,698,000.00 11.11.2011 318,913,000.00
30.  Sikkim 17.08.2009 80,092,000.00 01.10.2010 102,334,000.00 02.09.2011 90,400,000.00
22.11.2010 12.10.2011
31.  Tamil Nadu 08.12.2009 19,713,000.00 01.10.2010 17,032,000.00
32.  Tripura 12.03.2010 35,418,000.00 18.01.2011 25,848,000.00
33.  Uttar Pradesh 10.05.2010  470,962,000.00
34.  Uttarakhand 17.08.2008  816,532,000.00 01.10.2010  827,488,000.00
35.  West Bengal 08.12.2009 52,957,000.00 01.10.2010 62,760,000.00 09.03.2012 48,436,000.00
22.11.2010
Total 9,828,092,000.00 9,987,119,000.00 8,123,473,132.00
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Protection of Nilgiri

771. SHRI S.S. RAMASUBBU: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the unauthorised operation of stone
quarrying in a sensitive zone of Biligirirangaswamy Temple
(BST) Tiger Reserve has been posing serious threat to
Nilgiri Tiger Reserves and endangering the lives of animals
in the protected zone;

(b) if so, the details thereof; and

(c) the steps taken by the Government to protect
this Tiger reserve?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMAT! JAYANTHI
NATARAJAN): (a) As reported by the State, there are no
stone quarries operating inside the Biligiri Ranganatha
Swamy Temple Tiger Reserve.

(b) Question does not arise.

(c) Funding assistance under the ongoing Centrally
Sponsored Scheme of Project Tiger is provided to the
Biligiri Ranganatha Swamy Temple Tiger Reserve for
protection and management.

[Translation]
Norms for Protection of Environment

772. SHRI JAGADANAND SINGH: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether increasing population, rapid
industrialization and growing urbanization is leaving huge
impact on environment;
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(b) if so, the details thereof,

(c) the measures and norms determined for the
proper use of natural resources and protecting them from
the poisonous substances emitted;

(d) if so, the details thereof; and

(e) the prospective schemes for the safe use of water
of river, reservoirs, lakes and other kind of water bodies
and for maintaining proper level as per the determined
norms?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJAN): (a) and (b) Increasing population, rapid
industrialisation and growing urbanisation leave huge
impact on environment. The growing population and
unplanned industrialisation and urbanisation demands for
more habitation space, water consumption, energy,
transport for mobility and infrastructure for their
employment, which results in generation of more domestic
wastewater, solid waste, emission and noise pollution.

(c) and (d) The norms determined for the proper use
of natural resources are given at enclosed Statement.

(e) Several schemes are under implementation in the
Ministry for conservation of water bodies which include
(i) a National River Conservation Plan (NRCP) which
covers abatement of pollution in 39 Rivers in 190 Towns
spread over 20 States, (i) a National Ganga River Basin
Authority (NGRBA) for conservation of river Ganga and
(i) a National Lake Conservation Plan (NLCP) for
conservation and management of polluted and degraded
lakes. In addition, the CPCB has established a network
of monitoring stations on water bodies across the country.
The present network comprises 2000 stations in 27 States
and 6 Union Territories.

Statement

National Ambient Air Quality Standards (NAAQS)

SI.No. Pollutants Time Weighted

Concentration in Ambient Air

Average Industrial, Ecologically Methods of
Residential, Sensitive Area Measurement
Rural and other (notified by
Areas Central
Government)
1 2 3 5 6
1. Sulphur Dioxide Annual* 20 1. Improved West and Gaeke
(SO,), ng/md 24 Hours™* 80 2. Ultraviolet Fluorescence




325 Wiitten Answers PHALGUNA 29, 1933 (Saka) fo Questions 326

1 2 3 4 5 6
2. Nitrogen Dioxide Annual* 40 30 1. Modified Jacob & Hochheiser
(NO,), pg/m? 24 Hours** 80 80 (Na-Arsenite)

2. Chemiluminescence

3. Particulate Matter Annual” 60 60 1. Gravimetric
(Size <10um) or 24 Hours** 100 100 2. TOEM
PM, ,ug/m?3 3. Beta attenuation
4, Particulate Matter Annuat* 40 40 1. Gravimetric
(Size <2.5 pm) or 24 Hours** 60 60 2. TOEM
PM, . pg/m? 3. Beta attenuation
5. Ozone (O,), ng/m?3 8 Hours** 100 100 1. UV photometric
1 Hours™* 180 180 2. Chemiluminescence
3. Chemical Method
6. Lead (Pb), ug/m3 Annual* 0.50 0.50 1. AAS/ICP  Method after
24 Hour** 1.0 1.0 sampling using EPM 2000 or
equivalent filter paper
2. ED-XRF using Teflon fiiter
7. Carbon Monoxide 8 Hours ** 02 02 Non dispersive Infra Red (NDIR)
(CO), mg/m3 1 Hour** 04 04 Spectroscopy
8. Ammonia (NH,), pg/m3 Annual* 100 100 1. Chemiluminescence
24 Hour** 400 400 2. Indophernol blue method
9. Benzene (CgHq), ng/m3 Annual* 05 05 1. Gas chromatography based
continuous analyzer
2. Adsorption and Desorption
followed by GC analysis
10. Benzo (a) Pyrene (BaP)-  Annual* o1 01 Solvent extraction followed by
particulate phase only, HPLC/GC analysis
ng/m?

1. Arsenic (As), ng/m3 Annual* 06 06 AAS/ICP method after sampling
on EPM 2000 or equivalent filter
paper

12. Nickel (Ni), ng/m3 Annual* 20 20 AAS/ICP method after sampling
on EPM 2000 or equivalent filter
paper

* Annual Arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24 hourly at uniform
interval.
** 24 hourly 08 hourly or 01 hourly monitored values, as applicable shall be complied with 98% of the time in a year. 2% of the time,
they may exceed the limits but not on two consecutive days of monitoring.
NOTE: Whenever and wherever monitoring results on two consecutive days of monitoring exceed the limits specified above for the
respective category, it shall be considered adequate reason to institute regular or continuous monitoring and further investigation.
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Designated-Best-Use Class of water

Criteria

Drinking Water Source A
without conventional treatment
but after disinfection

Outdoor bathing (Organised) B
Drinking water source after C
conventional treatment and

disinfection

Propagation of Wild life and D
Fisheries

Irrigation, Industrial Cooling, E

Controlled Waste disposal

Total Coliforms Organism MPN/100m! shall be 50 or less
pH between 6.5 and 8.5

Dissolved Oxygen 6émg/l or more

Biochemical Oxygen Demand 5 days 20°C 2mg/l or less

Total Coliforms Organism MPN/100ml shall be 500 or less pH

between 6.5 and 8.5 Dissolved Oxygen 5mg/l or more
Biochemical Oxygen Demand 5 days 20°C 3mg/l or less

Total Coliforms Organism MPN/100ml shall be 5000 or less pH

between 6 to 9 Dissolved Oxygen 4mg/l or more
Biochemical Oxygen Demand 5 days 20°C 3mg/l or less

pH between 6.5 to 8.5 Dissolved Oxygen 4mg/l or more
Free Ammonia (as N} 1.2 mg/l or less

pH betwwn 6.0 to 8.5

Electrical Conductivity at 25°C micro mhos/cm Max.2250
Sodium absorption Ratio Max. 26

Boron Max. 2mg/|

Below-E

Not Meeting A, B, C, D & E Criteria

Expansion and Modernisation of Steel Plants

773. SHRI VISHWA MOHAN KUMAR: Wil the
Minister of STEEL be pleased to state:

(a) whether the Steel Authority of India Limited (SAIL)
and the Rashtriya Ispat Nigam Limited (RINL) bhave
formulated any new policy for the modernization of its
plants;

(b) if so, the details thereof;

(c) the details of the total investment/expenditure likely
to be incurred on this modernization exercise, plant-wise;

(d) the details of the total production likely to be
increased in the net production after the completion of
this modernization exercise, plant-wise; and

(e) the details of the joint venture being set up by
SAIL and POSCO in Odisha?

THE MINISTER OF STEEL (SHRI BENI PRASAD
VERMA): (a) and (b) Steel Authority of India Limited

(SAIL) has undertaken modernization and expansion at
its five integrated steel plants at Bhilai, Bokaro, Rourkela,
Durgapur & Burnpur and special plant at Salem to
enhance its crude steel production capacity from 12.8
Million Tonne Per Annum (Mtpa) to 21.4 Mtpa in the

current phase.

The indicative investment/expenditure in respect of

SAIL which is likely to be incurred during the current
phase of modernization and expansion is around Rs.
61,870 crore. Besides, a provision of Rs. 10,264 crore
has been kept towards investment in existing mines under
Raw Material Division (RMD) and development in Rowghat
Mine. Similarly, the indicative investment/expenditure in
respect of modernisation and expansion of RINL
(Visakhapatnam Steel Plant) is likely to be around Rs.
12,000 crore.

(c) and (d) The plant-wise details of present
production capacity and likely enhancement as a result
of current modernization and expansion and investment/
expenditure likely to be incurred are given below:
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Plant Product Existing Capacity Indicative
Capacity after Investment
(Mtpa) Expansion (Rs. in crore)
(Mtpa)
SAIL Bhilai Steel Plant Crude Steel 3.93 7.0 17,266
Durgapur Steel Plant Crude Steel 1.80 2.2 2,875
Rourkela Steel Plant Crude Steel 1.90 42 11,812
Bokaro Steel Plant Crude Steel 4.36 4.61 6,325
IISCO Steel Plant Crude Steel 0.50 2.50 16,408
Salem Steel Plant Crude Steel 0.0 0.18 1,902
RINL Visakhapatnam Steel Plant Liquid Steel 29 6.3 12,000

(Approx.)

(e) At present, no Joint Venture between SAIL and
POSCO is envisaged in Odisha.

[English]
Eradication of Child Labour

774. SHRI N.S.V. CHITTHAN:
SHRI RUDRAMADHAB RAY:
SHRI P. KUMAR:
SHRI REWATI RAMAN SINGH:
SHRI S.S. RAMASUBBU:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@) whether the Government proposes to ban child
labour completely in all the trades and processes in the
country;

(b) if so, the details of policy initiatives that have
been taken/proposed to be taken in this regard;

(c) the likely impact on handicrafts, weavers, carpet
and other such industries which are dependent on child
labour and the manner in which the Government plan to
compensate these industries;

(d) whether there is a proposal for revision in the
definition of child labour to bring uniformity in all laws
and recognize all working children up to 18 years as
child labour; and

(e) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) and (b) Certain
amendments to Child Labour (Prohibition & Regulation)
Act, including the proposal to ban all form of child labour
upto the age of 14 years are under consideration of the
Government.

(c) Carpet weaving, handloom, zari etc. are already
included in the list of 18 occupations and 65 processes
where children below 14 years are prohibited from
working.

{(d) No Madam. There is currently no proposal under
consideration in the Ministry of Labour & Employment to
change the existing definition of Child Labour.

(e) In view of above (d) question does not arise.
Status of Border Roads

775. Sk. SAIDUL HAQUE:
SHRI P. KARUNAKARAN:
DR. RAM CHANDRA DOME:
SHRI IJYARAJ SINGH:
SHRI BASUDEB ACHARIA:
SHRI HARISH CHAUDHARY:

Will the Minister of DEFENCE be pleased to state:

(a) whether the road projects of the Border Roads
Organisation including the strategic border roads are
running behind schedule;
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(b) if so, the details thereof indicating the road
projects which are delayed and the reasons therefor; and

{(c) the action being taken by the Government to
complete the projects without further delay?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) Yes, Madam. Border Roads Organisation
(BRO) has been entrusted with construction/improvement
of 499 roads under various schemes with different time
frames of completion; Long Terms Perspective Plan - II's
schedule of completion is 2022. Lack of air effort by
helicopter for mobilization of resources, delay in forest/
wild life clearance, restricted working period and adverse
ground conditions are the major factors that affected
improvement of infrastructure in border areas.

(c) Following steps have been taken to expedite
completion of work:

* Regular monitoring of forest clearance cases,
establishment of single window system at
district, State and Ministry of Environment &
Forest (MoEF) levels, simplification of form for
use of one form for both forest and wild life
clearances have resulted in expeditious forest
clearance of these roads.

* Air effort availability has been increased through
close coordination with IAF.

¢ Modern machineries/equipment have been
approved for procurement. Allotment has been
increased and also an equipment bank has
been created exclusively to expedite works.

* Four new Projects have been inducted.

* Outsourcing have been allowed to augment
capacity of BRO.

[Transilation]
Import of Hazardous Substances

776. SHRI KAPIL MUNI KARWARIYA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the spurious products and other
poisonous materials including melamine are being
imported in the country;

(b) if so, the details thereof and the reasons therefor;
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(c) whether the Government has taken any steps to
initiate legal action against such importers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (d) Import of Melamine is free under
Exim Code 2933 61 00 of ITC(HS) Classification. Details
of import of Melamine during last 3 years are as under:

Year Quantity (in Kgs) Value (in Crores)
2008-09 11869390 77.49
2008-10 17241550 100.01
2010-11 27471690 184.66

All imported goods in India are subject to domestic
laws, rules, orders, regulations, technical specifications,
environment and safety norms. These regulations are
notified in ITC (HS) Classifications of Export and Import
Items. The Government acts in case goods imported from
any source are found to violate these regulations and
threaten human, animal or plant life or health. In the
specific cases where Customs detect import of fake/toxic
goods, such goods are seized and penal action is initiated
under the provisions of Customs Act, 1962.

Due to concerns regarding melamine contamination
in milk and milk products from China, on the
recommendation from Food Safety and Standard Authority
of India, the Government has prohibited import of milk
and milk products including chocolate and chocolate
products and candies/confectionery/food preparations with
milk or milk solids as ingredient, from China. Further,
import of toys has been made subject to meeting the
specified technical and safety standards.

Strike by Trade Union

777. SHRI GUTHA SUKHENDER REDDY:
SHRI KODIKKUNNIL SURESH:
SHRI PRALHAD JOSHI:
SHRI D.B. CHANDRE GOWDA:
SHRI HANSRAJ G. AHIR:
KUMARI SAROJ PANDEY:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether all the major trade unions in the country
went on a day strike recently;
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(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has held any
consultations with the traders of these trade unions;

(d) if so, the details thereof; and

(e) the remedial measures initiated by the
Government in view of the demands of the trade unions?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) The Major Central
Trade Unions vz, Indian National Trade Union Congress,
Bharatiya Mazdoor Sangh, Centre of Indian Trade Unions,
All India Trade Union Congress, Hind Mazdoor Sabha,
United Trade Union Centre and their affiliated unions
observed countrywide general strike on 28th February
2012.

(b) The strike was called to press the following 10
points charter of demands:

(1) Concrete measures to contain price rise,

(2) Concrete measures for linkage of employment
protection with the concession/incentive package
offered to the entrepreneurs,

(3) Strict enforcement of all basic labour laws
without any exception or exemption and
stringent punitive measures for violation of
labour laws,

(4) Universal social security cover for the
unorganized sector workers,

(5) Stoppage of disinvestment in Central and State
PSUs,

(6) No contractorisation of work of permanent/
perennial nature of job,

(7) Amendment of Minimum Wages Act to ensure
universal coverage irrespective of the schedules
and fixation of statutory minimum wage at not
less than Rs. 10,000/-,

(8) Remove all ceilings on payment and eligibility
of Bonus, Provident Fund, increase the quantum
of gratuity,

(9) Assured Pension for all,

(10) Compulsory registration of trade unions within
a period of 45 days and immediate ratification
of the ILO conventions No. 87 and 98.
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(c) and (d) All the Deputy Chief Labour Commissioner
(Central) and Regional Labour Commissioner (Central) in
the field had intervened on the strike notices received by
them pertaining to Central Sphere.

(e) Some of the remedial measures taken/initiated
by the Government are as under:

(i) The Government has taken various fiscal as
well as administrative measures to contain price
rise as a result of which inflation is moderating;

(i) So far as enforcement of labour laws in Central
sphere is concerned, there exists a well defined
and effective machinery consisting of Labour
Enforcement Officers (Central), Assistant Labour
Commissioners (Central), Regional Labour
Commissioners (Central) and Deputy Chief
Labour Commissioners (Central) under Chief
Labour Commissioner (Central). Similarly,
Employees State Insurance Corporation and
Employees Provident Fund Organisation have
their own enforcement machinery. Similar
arrangements are also available in the States
for enforcement of labour laws in the State
sphere;

(i) Keeping in view the recommendations of
National Commission for Enterprises in
Unorganised Sector and Parliamentary Standing
Committee, the Government has enacted
Unorganised Workers’ Social Security Act, 2008.
The Government has also set up National
Social Security Fund with a corpus of Rs. 1000
crore. National Social Security Board has also
been constituted which is advising the
Government from time to time on new Social
Security Schemes.

(iv) To ensure universal coverage of employment
under Minimum Wages Act, a proposal for
amendment in the Act has already been mooted.
Regarding fixation of statutory minimum wages
at not less than Rs. 10,000, the matter was
discussed in the 44th Indian Labour Conference
held on 14th and 15th February, 2012 but no
consensus could emerge.

(v) So far as removal of wage ceilings under
Provident Fund Act is concerned, the matter
was debated in the 44th Indian Labour
Conference held on 14th and 15th February,
2012 and a broad based consensus emerged
for raising wage ceiling from present level of
Rs. 6500 to Rs. 10000 or Rs. 15000.
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Powerloom Weavers

778. SHRI KABINDRA PURKAYASTHA:
SHRI SURESH KASHINATH TAWARE:
SHRI A. GANESHAMURTHI:
SHRI ARJUN RAY:
SHRI JAYWANTRAO AWALE:
SHRI L. RAJA GOPAL:
DR. MURLI MANOHAR JOSHI:
SHRI ASHOK TANWAR:
SHRI S. SEMMALAI:
SHRI DEVJI M. PATEL:

Will the Minister of TEXTILES be pleased to state:

(a) whether the condition of powerloom weavers and
entrepreneurs are worsening and are on the verge of
closure in the country particularly in North-Eastern States
and Assam due to absence of suitable export policy/
imbalanced markets and continuously growing share of
international brands;

(b) if so, the details thereof alongwith the number of
Powerloom set up/closed and number of people lost their
jobs in the country;

(c) the details of various welfare schemes including
Group Insurance Scheme for development and revival of
powerloom sector and fund allocated during the last two
years and the current year, State-wise;
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(d) the steps taken by the Government to help the
handloom weavers who are facing stiff competition from
International markets/powerloom and mill sector;

(e) the details of contribution of the handloom and
powerloom sectors out of total production of textile
products in the country during the last two years and the
current year; and

(f)y the likely steps/study undertaken by the
Government to restructure/review the performance of these
sectors during the year?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) No,
Madam.

(b) There are 22.92 lakh Powerlooms in the country.
There is no information about closure of Powerlooms and
number of people who have lost their jobs in the country.

(c) Details are given in Statement-l.
(d) Details are given in Statement-Il.

{e) The details of contribution of the powerloom sector
out of total production of textile products in the country
during fast two years and the current year:

Year Total cloth Powerloom cloth % of powerloom Handloom cloth % of handioom
production production cloth production production cloth production
in all sectors (Mn. sq. mtr) w.rt. total (Mn. sq. mtr) w.rt. total
(Mn. sg. mtr) cloth production cloth production
2009-10 60333 36997 61.32% 6806 11.28%
2010-11 62559 38015 60.77% 6907 11.04%
2011-12 (April-Jan.) 50492 31402 62.19% 5775 11.43%

(f) Based on the recommendations of the Study
conducted in 2010 by Synthetic & Art Silk Mills Research
Association, Mumbai, required modification, including
enhancing the subsidy from Rs. 120/- per sg. ft. of
construction cost to Rs. 160/- per sq. ft. of construction
cost for Group Workshed has been made in Group
workshed Scheme for Powerloom sector. The Working
Group on Handloom Sector constituted by Planning
commission, to review ongoing schemes etc. has
submitted its report/suggestions to Planning Commission.

Statement |

For development, revival and welfare of the
powerloom sector, Government is implementing following
schemes:

(1) 20% Margin Money Subsidy (MMS) to SSI
powerloom units in lieu of 5% interest
reimbursement 15% Margin Money Subsidy
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under TUFS on investment in specified
machinery.

(2) Group Workshed Scheme

(3) Integrated Scheme for Powerloom Cluster
Development.

(4) Group Insurance Scheme for Powerloom
Workers.

The details of Group Insurance Scheme is as under:
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Benefits:
Natural Accidental Total Partial
death death permanent permanent
disability disability
Rs. 60,000/~ Rs. 1,50,000/- Rs. 1,50,000/- Rs. 75,000/-

In addition to the above, a worker under JBY will
also be entitled the educational grant of Rs. 600/- per
child/per half year for two children studying in X to Xli
standard for a maximum period of 4 years under Shiksha

Premium Sahayog Yojana (SSY).
Borne by Paid by Paid by Power- Total The details of fund allocated (not maintained state-
Government LIC loom Weavers wise) during last two years and current year are as
under:
Rs. 150/- Rs. 100/- Rs. 80/- Rs. 330/-
(Rs. in crore)
Year Group Insurance Group Workshed Integrated Scheme 20% Margin Money
Scheme Scheme for Powerloom Sector Subsidy*
Development
2009-10 2.60 2.764 8.28 30.57
2010-11 2.40 4.50 11.10 17.72
2011-12 2.40 4.50 11.10 13.04

(upto Feb. 2012)

Statement Il

The Government is aware of the difficulties faced by
the handloom weavers,who face stiff competition from
international markets, powerloom and mill sector. Keeping
in mind this aspect, the Government is implementing the
following 5 Schemes in the 11th Plan with a special
focus on the capacity building, infrastructure support,
design & quality upgradation, marketing & raw material
support, health care etc.

(i) Integrated Handloom Development Scheme
(i) Marketing and Export Promotion Scheme

(i) Handloom Weavers Comprehensive Welfare
Scheme

(iv) Mill Gate Price Scheme

(v) Diversified Handloom Development Scheme

Further, the following initiatives has been taken to address
the issue of availability of institutional credit
and availability of cheap hank yarn to compete
with powerloom and mill sector:

(i) The Government of India has approved
Financial Package for loan waiver of of weavers’
coop. societies and individuals as on 31.3.2010
with a total outlay of Rs. 3884 crore. This will
open the choked credit lines of weavers’ coop.
societies and individual weavers.

(i) Further, for easy credit availability to handloom
weavers not covered under financial package,
the Government will provide margin money
assistance @ Rs. 4200/- per weaver, interest
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Subvention of 3% per annum for 3 years from
the date of first disbursal and credit guarantee
for 3 years by the Credit Guarantee Fund Trust
for Micro and Small Enterprises (CGTMSE) for
which the Government will pay the required
guarantee fee and annual service fee.

(iii) For availability of cheap hank yarn, 10% price
subsidy on silk and cotton hank yarn will be
provided by the Government to ensure supply
of subsidized yarn to handlioom sector.

(v) The Government has further approved
enhancement in the freight reimbursement for
transportation of different types of yarn used by
the handloom sector in order to offset the
increase in fuel cost.

(v) In order to provide relief to the silk weavers
due to very high prices of domestic as well as
imported raw silk, on the initiatives of the
Ministry of Textiles, Ministry of Finance has
reduced the existing basic customs duty on raw
silk from 30% to 5%, which has resulted in
reduction of silk yarn prices.

Pension Fund for Investment

779. SHRIMATI MEENA SINGH: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government has decided to use the
employees pension fund on foreign direct investment
and National Highway projects;

(b) if so, whether the consent of the representatives
of employees/labourers has been taken in this regard;

(c) if so, the details thereof and the benefits likely to
accrue to the pensioners therefrom;

(d) whether the Government has set up any regulatory
to safeguard the employees funds or the pensioners in
the events of loss in the investments; and

(e) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) The funds of the
Employees’ Provident Fund Organisation are invested as
per the Pattern of Investment notified by the Ministry of
Labour and Employment, Government of India, vide S.O.
2126 dated 09.07.2003.
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The Foreign Direct Investment is outside the purview
of the said Investment Pattern. Though investment in
Bonds of Nationa! Highway Authority of India (NHAI) is
covered under the notified Investment Pattern, the
Employees’ Provident Fund Organisation has not made
any investment in Bonds of NHAI till date.

(b) and (c) Do not arise in view of reply to part (a)
above.

(d) and (e) The funds of the Employees’ Provident
Fund Organisation are invested according to the Pattern
of Investment prescribed by the Government of India.
The pattern allows investments in specified categories of
securities only so as to minimise risks.

The investments of the Employees Provident Fund
are also periodically reviewed by the Finance &
Investment Committee of the Central Board of Trustees,
Employees’ Provident Fund.

Skill Development Mission

780. SHRI P. KARUNAKARAN:
SHRI G.M. SIDDESHWARA:
SHRI RAMSINH RATHWA:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the details and status of the Skill Development
Mission undertaken by the Government during the
Eleventh Plan alongwith the amount spent on this Mission
so far;

(b) whether the Government has formed a National
Skill Development Council to form core strategies for
developing skills among India's youth and for labourers
in various parts of the country;

(c) if so, the details of the council thereof alongwith
the different strategies of the council with regard to train
such people;

(d) the involvement of State Government and Non-
Governmental Organisations (NGOs) in such programme;
and

(e) the present State-wise status of skill requirement
and availability in major sectors?
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THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) Government
launched a National Skill Development Mission in the
Eleventh Five Year Plan with a following three tier
structure:

(i) Prime Minister’'s National Council on Skill
Development under the chairmanship of Hon'ble
Prime Minister, for policy direction and review
of skill development efforts in the country.

(i) National Skill Development Coordination Board
(NSDCB) under the chairmanship of Deputy
Chairman Planning Commission to enumerate
strategies to implement the decisions of PM’s
council.

(i) National Skill Development Corporation (NSDC),
a not-for-profit company under the Companies
Act, 1956. The corporation is being funded by
the trust “National Skill Development Fund” to
which the Government has contributed a sum
of Rs. 1495.10 crore. So far, four meetings of
the PM’'s Council have been held to review the
skill development efforts under the mission
Seven meetings of the NSDCB have been held
in which reports of foliowing 5 working Groups
set up by the Planning Commission on various
aspects of skill development have been
discussed and various other decisions taken:

* Remodeling India's apprenticeship
scheme,

* Vision for Vocational Education and
Vocational Training,

* Improvement in Accreditation and
Certification Systems,

* Reorienting Curriculum on continuous
basis, and

¢ Establishing institutional mechanism for
providing access to information of skill
inventory and skill map on real time basis

Till 29th February, 2012 NSDC has approved 52
proposals involving a total financial commitment of about
Rs. 1214 crore. Out of this, Rs. 179.36 crore have been
disbursed. Number of persons actually trained so far is
104712,
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(b) and (c) The composition of the PM’s National
Skill Development Council is given at Statement and
functions are as under:

(i) Lay down overall broad Policy objectives,
strategies, financing and governance models to
promote skill development;

(i) Review progress of activities relating to skill
development periodically and provide mid-
course corrections, including changes in part
or whole of current schemes under
implementation;

(i) Orchestrate Public Sector/Private Sector
initiatives in a framework of a collaborative
action

Following major decisions have been taken by the
council for developing skills among India’s youth and for
labourers in various parts of the country:

() Formulation of vision, strategy and core
operating principles to guide the action for
creating 500 million skilled persons by year
2022.

(i) Clearance of the National Policy on Skill
Development which provides a road map for
Skill development efforts in the country.

(d) All the major schemes of Skill Development are
implemented through active participation of respective
Departments of State Governments. Non-Governmental
Organisations (NGOs) are also being involved to run skill
development programmes of Government Departments/
Ministries.

(e) State-wise status of skill requirement and
availability in major sectors is not available. However,
National Policy on Skill Development has indicated
requirement of 81-83 million skilled workforce by 2015 in
sectors namely Auto, Construction, Retail, Healthcare,
Banking & Financial services, Creative Industry and
Logistics. Policy has also indicated incremental human
resource requirement till 2022 as 300 million in sectors,
namely, Mines and Minerals, construction, Engineering,
Banking and Finance, Drugs and Pharma, Biotech,
Healthcare, Textiles, IT and ITls, Tourism, Agro and Food
Processing, Paper and Chemical & Fertilizers.
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The composition of the PM’s National Council on Skill Development is as foliows:-
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1. Prime Minister Chairman

2. Minister of Human Resources Development Member

3. Finance Minister Member

4. Minister of Heavy Industry and Public Enterprises Member

5. Minster of Rural Development Member

6. Minister of Housing and Urban Poverty Alleviation Member

7. Minister of Labour & Employment Member

8. Minister of Micro Small & Medium Enterprises Member

9. Minister of Social Justice and Empowerment Member

10. Minister of Youth Affairs & Sports Member

11. Minister of State (Independent Charge) for Women and Child Development Member

12. Deputy Chairman, Planning Commission Member

13. Chairperson, National Manufacturing Competitiveness Council Member

14, Chairperson of the National Skill Development Corporation Member

15. Shri S. Ramadorai, Vice Chairman of TCS Member

16. Mr. Nandan Nilekani, Chairman of Unique Identification Authority of India Member

17. Mr. Manish Sabharwal, CEO, Team Lease Member

18. Smt. Laila Tayabji, Chairperson of Dastkar Member

19. Smt. Renana Jhabwala, National Coordinator, SEWA Member

20. Shri Rajendra Pawar, Chairman & Co-founder NIIT Group Member

22. Principal Secretary to PM Member Secretary

FDI in Single Brand Retail (b) if so, the salient features/rules framed therein
alongwith the anticipated and actual FDI inflow during

781. SHRI PRADEEP MAJHI:

Will the Minister of COMMERCE AND INDUSTRY

SHRI ASADUDDIN OWAISI:

the year including the number of proposals received by
Foreign Investment Promotion Board for investment in

SHRI KISHNBHAI V. PATEL: India and number of proposals cleared so far;

SHRI PARTAP SINGH BAJWA:

(c) whether the Government has fixed some quota

be pleased to state: and

(a) whether the Government has allowed the hundred
per cent Foreign Direct Investment (FDI) in Single brand

retails trade in the recent past in the country; the country?

of sourcing requirement from small companies/retailers;

(d) if so, the details thereof alongwith steps taken by
the Government to protect the small retailers/farmers in
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) Yes, Madam.

(b) Vide Press Note 1 of 2012, issued by the
Department of Industrial Policy and Promotion on
10.01.2012, FDI, up to 100%, under the Government
approval route, is permitted in Single-Brand Product Retail
Trading, subject to specified conditions, as below:

() Products to be sold should be of a ‘Single
Brand’ only.

(i) Products should be sold under the same brand
internationally /e. products should be sold under
the same brand in one or more countries other
than India.

(i) *Single Brand’ product-retail trading would cover
only products which are branded during
manufacturing.

(iv) The foreign investor should be the owner of
the brand.

(v) In respect of proposals involving FDI beyond
51%, mandatory sourcing of at least 30% of
the value of products sold would have to be
done from Indian ‘small industries/village and
cottage industries, artisans and craftsmen’.
‘Small industries’ would be defined as industries
which have a total investment in plant &
machinery not exceeding US $ 1.00 million. This
valuation refers to the value at the time of
installation, without providing for depreciation.
Further, if at any point in time, this valuation is
exceeded, the industry shall not qualify as a
‘small industry’ for this purpose. The compliance
of this condition will be ensured through self-
certification by the company, to be subsequently
checked, by statutory auditors, from the duly
certified accounts, which the company will be
required to maintain.

No target has been fixed for FDI inflows, expected
in the single-brand retail sector, following notification of
the above dispensation. FIPB has not yet considered any
proposal for 100% FDI in single-brand retail trade, since
the issue of the abovementioned Press Note.

(c) and (d) In respect of proposals involving FDI
beyond 51%, mandatory sourcing of at least 30% of the
value of products sold would have to be done from
Indian ‘small industries/village and cottage industries,
artisans and craftsmen’.
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Strategy to Double Trade with USA

782.  SHRIMATI ANNU TANDON:
SHRI SURESH KUMAR SHETKAR:
SHRI G.V. HARSHA KUMAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has unveiled the new
strategy to double the exports over the next three years;

(b) if so, the details thereof;

(c) whether the Government proposes to take specific
measures to boost merchandise exports;

(d) if so, the details thereof; and

(e) the steps taken by the Government in this regard
during the current financial year, item-wise and Country-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) The Department of Commerce has
prepared a Strategy Paper for doubling India’s
merchandise exports over the period 2011-12 to 2013-
14 from US § 246 billion in 2010-11 to US $ 500 billion
in 2013-14. The paper is available on the Department's
website (www.commerce.nic.in).

(c) to (e) An aggressive product promotion strategy
for high value items that have a strong manufacturing
base is the main focus of the overall growth strategy. The
core of the market strategy is to retain presence and
market share in traditional markets, move up the value
chain in providing export products in the developed
country markets; and open up new vistas, both in terms
of markets and new products in these new markets. In
the area of technology upgradation and R&D, the sectors
of focus are pharmaceuticals, electronics, automobiles,
computer and software based smart engineering,
environmental products etc. Department of Commerce is
working with the relevant stakeholders to effectively
implement the Strategy.

Department of Commerce in its annual supplement
to Foreign Trade Policy on 13.10.2011 announced certain
sector specific and country specific measures under the
schemes such as Special Bonus Benefit Scheme, Special
Focus Market Scheme, Focus Product Scheme and Market
Linked Focus Product Scheme. ‘Niryat Bandhu' Scheme
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for international business mentoring to boost exports has
also been introduced. In addition, to give boost to the
apparel exports, it has been decided to extend Market
Linked Focus Product Scheme to USA and EU. Firozabad,
Bhubaneswar, and Agartala have been notified as towns
of export excellence.

it is a constant endeavour of the Government to
enhance trade with our trade partners for mutual benefit.
in this context, India has been taking various initiatives
like Comprehensive Economic Cooperation Agreements
(CECA), Free Trade Agreements (FTA), Preferential Trade
Agreements (PTA) etc. with different countries.

Exports to Iran

783. SHRI DUSHYANT SINGH:
SHRI DHARMENDRA YADAV.
SHR! GAJANAN D. BABAR:
SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government proposes to increase
the bilateral trade with Iran in the light of recent sanctions
imposed by United States of America and other European
countries on lran;

(b) if so, the details thereof,

(c) whether the Government has prepared any
comprehensive strategy for increasing the bilateral trade
with Iran in this context;

(d) if so, the details of the incentives/facilities provided
to the exporters in order to facilitate their participation in
the bilateral trade with Iran;

(e) whether any agreement has been entered into
with Iran in this regard; and

(f) if so, the details thereof and the steps taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) India has recently announced its
strategy for doubling exports by 2014. As such there is
a big focus on widening the trading partners and
increasing exports across the globe. Amongst other
regions, west Asia is also focused as an important market.
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Presently, there is huge trade deficit in the balance of
payment with Iran, hence steps are being taken to
increase bilateral trade with Iran.

(c) and (d) lran is an important trading partner of
India and there are good business opportunities in sectors
like food items, pharmaceuticals, medical equipment etc.
Federation of Indian Exporters Organization (FIEQ) has
organized a visit of high level business delegation to Iran
from 10-15 March 2012 to explore business cooperation
to enhance Indian export to Iran (non-sanctioned items)
so as to reduce the bilateral trade deficit.

(e) No agreement has yet been finalized with regard
to para (c) and (d) above.

(f) Does not arise.
Uniform Minimum Wages

784. SHRI ADHALRAO PATIL SHIVAJI:
SHRI GURUDAS DASGUPTA:
SHRI DHARMENDRA YADAV.
SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHR! GAJANAN D. BABAR:
SHRI KODIKKUNNIL SURESH:
SHR!I D.B. CHANDRE GOWDA:
SHRI ANANDRAO ADSUL:
SHRIMAT! J. SHANTHA:

SHRI HAMDULLAH SAYEED:
SHRI DUSHYANT SINGH:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether minimum wages are not paid to
unorganised sector labourers including unskilled workers
and agricultural labourers;

(b) if so, whether there is any proposal to accord
statutory status and implement the National Floor Level
Minimum Wages (NFLMW) irrespective of the number of
labourers engaged in an enterprise;

(c) if so, the time by which a final decision is likely
to be taken in this regard;

(d) the current rate of minimum wages in the country,
State-wise and the mechanism to ensure its proper
implementation;

(e) whether the Government has received
representation from labour organisations regarding
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disapproval of minimum wage guidelines by private
organisations and if so, the reaction of the Government
thereto;

(f) the details of discussions held in the recently
concluded labour conference in New Delhi alongwith the
demands made by the Labour Unions; and

(g) the action taken by the Government to protect
the interest of the unorganized workers in this regard?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) The Minimum Wages
Act was enacted in the year 1948 primarily to safeguard
the interests of the workers engaged in unorganised
sector. The Act binds the employers to pay the minimum
wages to the workers as fixed under the statute.

Under the provisions of the Minimum Wages Act,
1948, both Central and State Governments are appropriate
Governments to fix, review, revise and enforce the
minimum wages of the workers employed in the scheduled
employments under their respective jurisdictions.

(b) and (c) Yes, Madam. There is a proposal to make
NFLMW statutory. However, it is not possible at this stage
to indicate any specific time line for this.

(d) to (g) A copy of the statement indicating the
rates of minimum wages of unskilled workers across
States is at Statement-I.

In the Central Sphere, the enforcement is secured
through the Inspecting Officers of the Chief Labour
Commissioner (Central) commonly designated as Central
Industrial Relations Machinery (CIRM), the compliance in
the State sphere is ensured through the State
Enforcement Machinery. They conduct regular inspections
and in the event of detection of any case of non-payment
or under-payment of minimum wages, they advise the
employers to make payment of the shortfall of wages. In
case of non-compliance, penal provisions against the
defaulting employers are invoked. The details regarding
enforcement of Minimum Wages Act, 1948 in the Central
and the State sphere for the year 2009-10 is at
Statement-II.

The Government has not received any representation
from labour organisations regarding disapproval of
minimum wage guidelines by private organizations.

The Summary of the discussion held in the Labour
Conference pertaining to minimum wages is at
Statement-lil.
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SI.No. States/Union

Range of Minimum

Territories Wage for Unskilled
Workers (In Rs.
Per day)
1 2 3

11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.

o o x> D

Central Sphere*
State Sphere
Andhra Pradesh*
Arunachal Pradesh
Assam*

Bihar*
Chhattisgarh*
Goa

Guijarat*

Haryana*
Himachal Pradesh
Jammu and Kashmir
Jharkhand*
Karnataka*
Kerala*

Madhya Pradesh*
Maharashtra*
Manipur
Meghalaya
Mizoram
Nagaland

Odisha*

Punjab*
Rajasthan*

Sikkim

Tamil Nadu*

Tripura

156.00 - 256.00

68.96 -231.71
134.62 - 153.85
100.42
138.00 - 144.00
104.60 - 151.04
150.00 - 157.00
180.00
173.19
110.00
110.00
127.00
111.92 - 167.00
85.20 - 353.00
163.00 - 174.80
100.00 -248.15
122.10
100.00
132.00
80.00
92.50
147.73
135.00
100.00
88.29 - 222.35

65.77 - 130.00
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1 2 3 4 1 2 8 4
26. Uttar Pradesh” 100.00 - 160.15 31. Dadra and Nagar Haveli 156.20
27.  Uttarakhand* 98.67 - 200.77 32. Daman and Diu* 143.60
28. West Bengal” 112.50 -169.30 33. Delhi* 247.00
29. Aandaman and Nicobar 212.00 - 229.00 34. Lakshadweep® 200.00

Islands 35. Puducherry 100.00 - 205.00
30. Chandigarh* 219.23

* = The system of VDA is in vogue.
Statement Il
Details Regarding enforcement of Minimum Wages Act, 1948 during 2009- 10
SLNo  Name of the Inspections  Irregularities Claims Prosecution cases Amount of  Amount of Fine
States/UTs made Compensation  (Rs. ‘000)
Awarded
Detected Rectified  Filed  Seffled Pending  Filed Decided (Rs. ‘000) Imposed Recovered

1 2 3 4 5 6 7 8 9 0 11 12 13

Central Sphere* 15951 161562 173225 2724 2046 51512 5599 3415 9801 2342 -

State Sphere
1. Andhra Pradesh 65115 7368 4461 8504 7723 356 720 186 3571 67 10
2. Arunachal Pradesh* 29 Nil Nil Nif Nil Nif Nil Nil Nil Nil Nil
3. Assam 8683 5589 3659 80 71 18 8 3 1018 Nil Nil
4,  Bihar 241509 49925 48258 25596 14361 1296 275 4 10704 2218 -
5. Chhattisgarh* 6522 1076 633 156 231 11721 1094 375 25 120 371
6. Delhi 5522 5359 4365 263 132 N.A 876 87 7385 165 165
7. Goa* 971 7003 98 2 9 17 9 3 Nil 12 -
8. Gujarat 19462 81374 54209 0 0 46383 3514 4987 13566 5792 5792
9. Haryana 1612 316 316 231 175 1126 217 214 6602 79 -
10.  Himachal Pradesh 3043 3043 2947 1 10 9 6 131 168 86 -
11.  Jammu and Kashmir 1981 120 2 1 548 269 168 - 1 -
12.  Jharkhand 39162 13206 4788 18252 728 669 26 1 2327 1 -
13.  Karnataka 21168 21168 2186 1480 1855 2028 1443 944 13994 1270 -
14, Kerala 32786 68861 24274 307 109 690 1567 1384 2412 1481 1481
15. Madhya Pradesh 6681 2307 2724 233 205 . 3218 1049 501 524 227 52
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1 2 3 4 5 6 7 8 9 10 1 12 13
16.  Maharashtra 50537 55774 41074 5 1 1808 230 172 8459 148 38
17.  Manipur 1284 8 8 Nil Nil Nil Nit Nil Nil Nil Nil
18.  Meghataya 238 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
19.  Mizoram Nif Nil Nit Nil Nil Nil Nil Nil Nil Nit Nil
20. Nagaland 30 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
21.  Odisha 20751 16786 9999 97 1 10700 681 7 Nil 2 -
22.  Punjab 14624 2818 2209 250 142 4996 335 21 130 143 -
23.  Rajasthan 8577 . 146 88 348 193 838 45 43 7339 23 -
24.  Sikkim 8250 - - - - - - - - - -
25.  Tamil Nadu 152084 3597 2 950 737 2557 163 107 19518 92 42
26.  Tripura 19444 Nil Nil Nil Nil 88 Nil Nil Nil 230 Nil
27.  Uttarakhand 3398 1007 328 153 133 286 342 210 913 57 57
28.  Uttar Pradesh 38683 13247 1081 4573 5361 5377 1224 1300 1864000 304 -
29. West Bengal 8695 2980 1896 - 1026 275 83 - 43 -
30. Andaman and 48 240 240 Nil Nit Nil Nil Nil Nil Nil Nil
Nicobar Islands

31.  Chandigarh 375 77 56 26 21 - 21 27 29 1 -
32. Dadra and Nagar Haveli 21 4 4 1 1 2 1 - 9 - -
33. Daman and Diu* 395 - - - - - - - - - -
34.  Lakshadweep - - - - - - - - - -

35.  Puducherry 7010 185 185 Nil Nil 1 Nil 1 Nil 0.5 0.5
#Provisional

#Relates to the Calendar Year i.e. 2009

Statement Il

A Conference Committee of the 44th session of
ILCwas constituted to discuss Minimum Wages and related
issues. These issues, /ter alia, include norms for fixation/
revision of minimum rates of wages, Variable Dearness
Allowance (VDA), National Floor Level Minimum Wages
etc. On the basis of detailed discussion, the following
points emerged.

1. There was broad consensus that the
Government may fix minimum wages as per
the norms/criteria recommended by the 15th ILC

(1957) and the directions of the Hon’ble
Supreme Court (Reptakos& Co. Vs. its workers
Union) 1992. The Government may take
necessary steps accordingly.

. It was suggested that the Minimum Wages Act
should cover all employments and the existing
restriction for its applicability on the scheduled
employments only should be deleted. This will
also help India ratify ILO Convention No. 131.

. It was broadly agreed that there shouid be
national minimum wages applicable to all
employments throughout the country.
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4. It was pointed out that the payment to the
apprentices should be treated differently from
the other categories.

5. The Committee noted that at present there are
12 States/UTs who have not adopted VDA.
There was consensus that all States/UTs shouid
adopt VDA.

6. It was also recommended that the payment of
minimum wages should be done through Banks/
Post Offices etc.

7. It was felt that the enforcing agencies should
not be given the power of adjudication and,
therefore, this proposal should be re-examined.

8. Regarding penal provision for violation of the
Act, it was felt that imprisonment clause under
Section 22 and 22A is harsh to the employer
and may be re-examined. Further, it was felt
that non-maintenance of registers should not
attract imprisonment.

9. The proposal of paying different minimum wages
in respect of same employment either in the
Centre or in the States should be done away
with.

Piracy in International Waters

785. SHRI RUDRAMADHAB RAY:
SHRI PRATAP SINGH BAJWA:

Will the Minister of DEFENCE be pleased to state:

(a) whether India China have signed a pact to tackle
piracy in international waters;

(b) if so, the terms and conditions thereof and areas
to be covered thereunder;

(c) whether the Government plans to sign such pacts
with other neighbouring countries to counter militant
activities and check piracy;

(d) if so, the details thereof; and

(e) if not, the other measures being adopted in this
regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) No pact has been signed between India and
China to tackle piracy. However, India, China and Japan
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have recently agreed for better coordination amongst their
Naval ships deployed for escort of Merchant ships in the
Gulf of Aden.

{c) to (e) There are no plans to sign such pacts.
Nevertheless, the security and surveillance apparatus for
coastal defence has been enhanced over the years.
Further, strengthening of the coastal security apparatus
is an ongoing process considering the needs and
changing security scenario as well as the threat
perception.

[Transiation]
Funds for Repairing of NHs

786. SHRI PREMCHAND GUDDU: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) the details of amount allocated to Madhya Pradesh
by the Union Government for construction and repair of
new highways during the last three years and the current
year; and

(b) the details of the roads constructed and repaired
in Madhya Pradesh alongwith the allocated funds during
the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHR! JITIN
PRASADA): (a) and (b) For constructionfimprovement of
National Highways (NHs), fund amounting to Rs. 2374.36
crore has been allocated/sanctioned by Union Government
for the State of Madhya Pradesh during last three years
and current year and about 870 km length have been
completed during said period. Apart from this, 9 works
with an aggregated total project cost of Rs. 9827.21 crore
covering about 1235km length have also been awarded
for development of NHs on Built Operate and Transfer
(BOT) basis, out of this about 190km length have been
completed so far. For repair of NHs, fund amounting to
Rs. 413.39 crore have been allocated/sanctioned, out of
this Rs. 341.44 crore has been spent during the above
period.

Leather Industry

787. SHRI SURESH KASHINATH TAWARE: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the steps taken to promote leather industry in
the country;
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(b) the share of Indian Leather based industries in
the global market; and

(c} the State-wise funds provided/utilized by the
Government during the last three years to promote leather
industry?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) The Department of Industrial Policy &
Promotion (DIPP) is implementing Indian Leather
Development Programme to promote the leather industry
in the country by way of providing skilled manpower to
the industry, addressing infrastructure & environmental
concerns and modernization & up-gradation of the leather
units.
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Support from the Government to the Indian Leather
Sector started in a limited way from the IX Plan period,
when a provision of Rs. 25 crore was made to modernize
tanneries.

During the 10th Plan period (2002-07) a Plan
Programme “Indian Leather Development Programme
(ILDP)” with an outlay of Rs. 400 crore was initiated.

The Planning Commission had allocated Rs. 1300
crore for implementation of the ILDP during the 11th Plan
to strengthen the Indian Leather Industry. 13 sub-schemes
with total outlay of Rs. 1251.29 crore were approved for
implementation. A break-up is given below:

(Rs. in crore)

SI.No. Sub-schemes ongoing during 11th Plan

11th Plan Outlay

1 Integrated Development of Leather Sector (IDLS) 253.43
2. Human Resource Development (HRD) 60.00
3. Support to Artisan 40.00
4, Saddlery Development 10.00
5. Up-gradation/installation of infrastructure for environmental protection 200.00
in leather sector
6. Development of Leather Park/Mega Leather Cluster 300.00
7. Leather Complex, Nellore 29.00
8. Footwear Design & Development Institute, Fursatganj 717
9. Footwear Complex, Chennai 3.00
10. Mission Mode 10.00
1. Up gradation and Establishment of Institutional Facilities 300.07
12. Establishment of Training Centre in Madhya Pradesh 24.85
13. Additional Girls Hostel in FDDI Fursatganj 13.77
Total 1251.29

The outlays during the 12th Plan have been increased
for the schemes related to skill development training vz
HRD and Support to Artisan, the schemes related to
infrastructure development viz. IDLS, Mega Leather Cluster
and Environmental issues. The outlay for R&D programme
has also been enhanced. It will help to overcome the
increasing demand of skilled persons in the leather

industry and to address the infrastructure and
environmental constraints. DIPP has proposed an outlay
of Rs. 2420 crore under the ILDP during the 12th Plan.

Department of Commerce is implementing several
schemes for promotion of export sector of Leather Industry
which inter-alia include allowing duty free import of notified
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inputs under Duty Free Import Scheme to the extent of
3% FoB value of export realization in the previous year;
Zero Duty import of Capital Goods under Export Promotion
Capital Goods (EPCG) Scheme; 4% Duty Credit Scrip
Scheme for notified leather products, footwear; 2% Duty
Credit Scrip Scheme for finished leather under Focus
Product Scheme. In addition, financial assistance is
provided to Council for Leather Exports (CLE) under
Marketing Development Assistance (MDA) and Market
Access Initiative Scheme (MAI) to participate in
International Exhibitions, Fairs, Seminars, Buyer-Seller
Meets, Business-to-Business Meets etc.

Department of Commerce is also implementing a
Scheme called ‘Assistance to States for Infrastructure
Development of Exports’ (ASIDE) with the objective to
promote exports by creating export oriented infrastructure.
The financial support was provided to Council for Leather
Export (CLE) and Footwear Design & Development
Institute (FDDI) under the Central Component of ASIDE
Scheme. With a view to enhance training and designing
and testing capacity for leather sector, financial support
was also provided to FDDI during the 11th Plan period
amounting to Rs. 178.80 crore. An outlay of Rs. 952
crore has been proposed for FDDI, other institutes and
activities in the 12th Plan.

(b) The share of export of Indian Leather and Leather
goods in total global import in the year 2009-10 is 2.95%.

(c) The details of State-wise funds provided/utilized
by Ministry of Commerce & Industry during the last three
years (Ze. 2008-09, 2009-10 & 2010-11) to the various
implementing agencies executing the sub-schemes of ILDP
are as under:-

For the financial year 2008-09

Amount released
(Rs. in crore)

Name of State

1 2

Andhra Pradesh 15.25
Haryana 21.47
Karnataka 0.68
Kerala 0.85
Madhya Pradesh 4.97

Maharashtra 0.26
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New Delhi 2.21
Punjab 1.39
Rajasthan 2.73
Tamil Nadu 40.66
Uttar Pradesh 11.91
West Bengal 25.74

For the financial year 2009-10

Name of State

Amount released
(Rs. in crore)

Chandigarh
Gujarat
Haryana
Karnataka
Kerala
Madhya Pradesh
Maharashtra
New Delhi
Punjab

Tamil Nadu
U‘ttar Pradesh

West Bengal

0.1

0.50

25.30

0.03

0.10

6.57

0.76

2.76

0.81

55.87

14.17

28.95

For the financial year 2010-11

Name of State

Amount released
(Rs. in crore)

Andhra Pradesh

Arunachal Pradesh

Bihar
Chandigarh
Haryana

Himachal Pradesh

0.33
0.11
1.04
0.26
32.60
0.34
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1 2
Karnataka 0.27
Kerala 0.09
Madhya Pradesh 12.12
Maharashtra 1.16
New Delhi 2.05
Odisha 0.37
Punjab 1.77
Rajasthan 3.58
Tamil Nadu 59.63
Uttar Pradesh 16.06
Uttarakhand 0.49
West Bengal 41.62

(An amount of Rs. 0.94 crore has been disbursed to
IL&FS, New Delhi for implementing the sub-scheme
Human Resource Development (HRD) in the five states
of Maharashtra, Andhra Pradesh, Odisha, Karnataka and
Himachal Pradesh)

[English]
Conservation of Wetlands

788. SHRIMATI PRIYA DUTT:
SHRI ANANTHA VENKATARAMI REDDY:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the details of the major wetlands in the country,
State-wise;

(b) whether the Government has noticed certain
deficiencies in the implementation of the National Wetland
Conservation Programme in the country;

(c) if so, the details thereof; and

(d) the steps taken by the Government to solve the
problem?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI
NATARAJANY): (a) Though there are number of wetlands
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in the country varying in size, Ministry has identified 115
wetlands in the country for undertaking conservation
activities under National Wetland Conservation Programme
(NWCP). State-wise list of these identified wetlands is
enclosed as Statement.

(b) and (c) Yes, Madam. Certain deficiencies have
been noticed while .executing National Wetland
Conservation Programme in identified wetlands in various
states. These include receipt of ad-hoc Management
Action Plans (MAPs), inadequate consolidated research
database to supplement execution of Management Action
Plans, lack of infrastructure and expertise within state
governments, constraint of adequate financial assistance
and lack of sensitization to know about values and
functions of wetlands.

(d) In order to solve these deficiencies Ministry is
providing 100 percent financial assistance for conservation
activities in the identified wetlands for which an amount
of Rs. 113.70 crore has been released to various state
governments till date. Financial assistance is aiso provided
to engage consultants for preparing comprehensive
Management Action Plans (MAPs) for those states which
lack expertise and infrastructure. Capacity building
programmes are also organized for training people in
execution of MAPs. Ministry has also made elaborate
guidelines for execution of MAPs in the field and identified
priorities research areas to supplement execution of
management action plans in a more result oriented
manner.

Wetlands (Conservation and Management) Rules have
been notified in December, 2010 not to allow wetlands to
be used beyond their carrying capacity. State Governments
have aiso been advised to constitute Wetland
Development Authorities and to notify all wetlands under
Wetland Rules.

Statement
Sl.No. States/Union  Sl.No. Name of
Territories Wetlands
1 2 3 4

1. Andhra Pradesh 1. Kolleru
2. Assam Deepar Beel

Urpad Beel

A LN

Sone Beel
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1 2 3 4 1 2 3 4
3. Bihar 5. Kabar 8. Jharkhand 35. Udhwa
6. Barilla 36. Tilaiya Dam
7. Kusheshwar Asthan 9. Karnataka 37. Magadhi
4. Guijarat 8. Nalsarovar 38. Gudavi Bird Sanctuary
9. Great Rann of Kachh 39. Bonal
10. Thol Bird Sanctuary 40. Hidkal & Ghataprabha
11. Khijadiya Bird Sanctuary 41. Heggeri
12. Little Rann of Kachh 42. Ranganthittu
13. Parigj 43. K.G. Koppa wetland
14. Wadhwana 10. Kerala 44. Ashtamudi
15. Nanikakrad 45. Sasthamkotta
5. Haryana 16. Sultanpur 46. Kottuli
17. Bhindawas 47. Kadt\JIandi
6. Himachal Pradesh 18. Renuka 48. Vembnad Kol
19. Pong Dam 11. Madhya Pradesh 49. Barna
20. Chandratal 50. Yashwant Sagar
21. Rewalsar 51. Wetland of Ken River
22. Khajjiar 52. Nationai Chambal
7. Jammu and 23. Wullar Sanctuary
Kashmir 24. Tso Morari 53.  Ghatigaon
25. Tisgul Tso & Chisul 54. Ratapani
Marshes 55. Denwa Tawa wetland
26. Hokersar 56. Kanha Tiger Reserve
27. Mansar-Surinsar 57. Pench Tiger Reserve
28. Ranjitsagar 58. Sakhyasagar‘
29. Pangong Tsar 59. Dihaila
30. Gharana 60. Govindsagar
31. Hygam 61. Sirpur
32. Mirgund 12.  Maharashtra 62. Ujni
33.  Shalbugh 63. Jayakawadi
34. Chushul & Hanley 64. Nalganga wetland
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13. Manipur 65. Loktak 95. Semarai Lake
14. Meghalaya 66. Umiam lake 96. Nagaria lake
15. Mizoram 67. Tamdil 97. Keetham Lake
68. Palak 98. Shekha wetland
16. Odisha 69. Chilka 99. Saman Bird Sanctuary
70. Kuanria wetland 100. Sarsai Nawar
71. Kanjia wetland 101. Patna Bird Sanctuary
72. Daha wetland 102. Chandotal
73. Anusupa 103. Taal Bhaghel
17. Punjab 74. Harike 104. Taal Gambhirvan & Taal
Salona
75. Ropar
. 105. Aadi jal Jeev Jheel
76. Kanili
23. Uttarakhand 106. Ban Ganga Jhilmil Tal
77. Nangal
_ 107. Asan
18. Rajasthan 78. Sambhar
- . 24. West Bengal 108. East Kolkata Wetland
19. Sikkim 79. Khechuperi Holy Lake
109. Sunderbans
80. Tamze Wetland
110. Ahiron Beel
81. Tembao Wetland
Complex 111. Rasik Beel
82. Phendang Wetiand 112. Santragachi
Complex .
113. Patlakhawa-Rasomati
83. Gurudokmar Wetland .
25. Chandigarh (UT) 114. Sukhna
84. Tsomgo wetland .
26. Puducherry (UT) 115. Ousteri lake
20. Tamil Nadu 85. Point Calimere
Labour Commissioner’s Office
86. Kaliveli
87. Pallaikarni 789. SHRI A. GANESHAMURTHI: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:
21. Tripura 88. Rudrasagar
(a) whether the Government has any proposal to set
89. Gumti reservoir up a separate office of Labour Welfare Commissioner for
th te of Tamil ith rt t Ch i
95 Uttar Pradesh 90. Nawabganj e. State of Tamil Nadu with headquarter at Chennai/
Coimbatore;
91. Sandi (b) if so, the details thereof; and
92. Lakh Bahoshi (c) if not, the reasons therefor?
93. Samaspur THE MINISTER OF LABOUR AND EMPLOYMENT
94. Alwara Wetland (SHRI MALLIKARJUN KHARGE): (a) to (c) A task force
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was constituted in 2007 for restructuring of the Labour
Welfare Division and its field formations. One of its
recommendation was to upgrade the office of Deputy
Welfare Commissioner, Tirunelveli (Tamil Nadu) to Welfare
Commissioner and shift the same to Chennai. However,
due to concentration of Beedi and Lime stone workers in
Tirunelveli and the representations from the Tamil Nadu
Beedi Workers Federation (CITU) it has not been found
viable to run the Office of Deputy Welfare Commissioner
at Chennai. In view of this, there is no move to shift the
said office to Chennai at present.

[Transiation]
Compensation to Road Accident Victims

790. SHR! BALKRISHNA KHANDERAO SHUKLA:
SHR! YASHBANT N.S. LAGURI:
DR. SANJAY SINGH:
SHRIMATI RAMA DEVI:
SHRI ANJAN KUMAR M. YADAV:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether there is any provision to pay
compensation to road accident victims;

(b) if so, the number of victims provided compensation
during the last three years and the current year, State-
wise alongwith the number of accidents occurred and
persons killed in these accidents during the same period,
State-wise; and

(c) the number of such cases wherein compensation
has not been provided to victims during the said period
alongwith the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (DR. TUSHAR
CHAUDHARY): (a) to (c) Road accident victims are
eligible to get compensation under various provisions of
the Motor Vehicles Act, 1988. Section 165 of the Motor
Vehicles Act, 1988, provides that a State Government
may, by notification in the Official Gazette, constitute one
or more Motor Accidents Claims Tribunals for such area
as may be specified in the notification for the purpose of
adjudicating upon claims for compensation in respect of
accidents involving the death of, or bodily injury to,
persons arising out of the use of motor vehicles, or
damages to any property of a third party so arising, or
both. Hence, the working of Motor Accidents Claims
Tribunals comes under the purview of State Government/
UT Administration concerned. The details regarding
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number of accidents and compensation provided is not
centrally maintained and is, therefore, not available with
the Ministry.

Industrial Growth

791.  SHRI G.V. HARSHA KUMAR:
SHRI ASADUDDIN OWAISI:
SHRI HARISHCHANDRA CHAVAN:
SHRI JOSE K. MANI:
SHRI S.S. RAMASUBBU:
SHRI GANESH SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the rate of industrial growth has been
slowed down due to increase in fuel prices, interest rates
and global economic meltdown;

(b) if so, the details thereof alongwith the details of
industrial growth during the last two years as compared
to current year, sector-wise including manufacturing, core
and infrastructure sector;

(c) whether the Indian manufacturing sector is having
a lower proportionate growth as compared to other
countries manufacturing sector;

(d) if so, whether the proposed new manufacturing
policy is likely to spurt the growth of the manufacturing
sector in the recent years and if so, the details thereof;

(e) whether Indian rank has been slipped in respect
of the manufacturing as per the report of the United
Nations Industrial Development Organisation (UNIDO);

(fy if so, the details thereof; and

(g) the steps taken by the Government to augment
the industrial growth targets for the next year?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Industrial growth measured in terms
of Index of Industrial Production (lIP), sector-wise for
manufacturing, core and infrastructure, during last two
years and current year is given in the Statements-l, Il &
Il respectively. The industrial growth has increased from
5.3 percent in 2009-10 to 8.2 percent in 2010-11. In the
current year, the growth has moderated to 4 percent
during April-January 2011-12 compared to 8.3 percent in
the corresponding period of previous year. While no one-
to-one correspondence can be established, the factors
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that have accounted for volatility in the industrial growth
include moderation in the rate of growth of consumption
expenditure, underperformance of the construction sector,
hardening of interest rates and global economic uncertainty
etc.

(c) It appears that the global economic slowdown
had its impact on the manufacturing growth of different
countries including India. As per Industrial Development
Report 2011 of United Nation Industrial Development
Organisation (UNIDO) the share of manufacturing value
added in GDP has declined in many countries including
India between 2005 and 2009 as shown in table below:-

PHALGUNA 29, 1933 (Sa4a)

Economy Share of manufacturing
value added in GDP (%)
2005 2009
India 14.13 13.74
Brazit 15.00 13.71
China 34.11 35.70
Russia 18.96 15.80
Malaysia 32.39 27.92
South Africa 16.39 15.59
Thailand 35.91 37.35
(Source : industrial Development Report 2011, UNIDO)

to Questions 370

(d) Government has announced the National
Manufacturing Policy in November 2011 with the objective
of enhancing the share of manufacturing in GDP to 25%
within a decade and creating 100 million jobs. The policy
aims at bringing down compliance burden of industry
through self-regulation and help industry to become
globally competitive.

(e) and (f) As per the Industrial Development Report
2011 (UNIDO), India has moved from 14th place to 9th
place in the performance of manufacturing sector with a
global Manufacturing Value Added (MVA) share of 1.8
percent in 2010.

(g) Various steps have been taken by the government
to boost industrial production which, inter-alia, include
promotion and facilitation of industrial investment including
the foreign direct investment; improvement in business
environment; development of industrial and other
infrastructure through public private initiatives; incentivizing
research and development; and development of industry
related skills. The Government has also recently
announced the National Manufacturing Policy as
mentioned in reply to part (d) above to boost industrial
production.

Statement |

Table: Growth Rates in Industrial Production : 2 Digit Classification

(in percent)

Code Industrial Groups Weight 2010-11 2010-11 2011-12

(April-Jan) (April-dan)
1 2 4 5 6
15 Food products & Beverages 72.76 7.0 4.0 28.3
16 Tobacco products 15.7 2.0 4.2 4.5
17 Textiles 61.64 6.7 6.8 -2.6
18 Wearing apparel 27.82 3.7 3.4 -3.8
19 Luggage, handbags etc. 5.82 8.1 7.3 4.0
20 Wood & wood products 10.51 2.2 -1.1 14
21 Paper & Paper products 9.99 8.6 8.5 5.0
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1 2 3 4 5 6
22 Publishing, printing & reproduction 10.78 11.2 11.1 242
of recorded media

23 Coke, refined petroleum products & 67.15 -0.2 -0.6 3.0
nuclear fuel

24 Chemcals and chemical products 100.59 2.0 0.7 -0.4

25 Rubber and plastic products 20.25 10.6 13.3 -1.3

26 Other non-metallic mineral products 43.14 4.1 41 5.0

27 Basic metals 113.35 8.8 8.2 9.8

28 Fabricated metal Pro. 30.85 15.3 13.8 13.8

29 Machinery and equipment n.e.c. 37.63 294 30.9 -3.0

30 Office, accounting & computing 3.05 -5.3 -8.5 4.1
machinery

31 Electrical machinery & appartus 19.8 2.8 6.3 -21.9

32 Radio, TV and communication 9.89 12.7 12.9 5.2
equipment

33 Medical, precision & optical 5.67 6.8 5.1 12.8
instruments, watches and clocks

34 Motor vehicles, trailers 40.64 30.2 324 12.1

35 Other transport equipment n.e.c. 18.25 23.2 23.2 14.3

36 Furniture 29.97 -7.5 -6.5 -1.8

10 Mining & Quarrying 141.57 5.2 6.3 -2.6

15-36 Manufacturing 755.27 9.0 8.9 44

40 Electricity 103.16 55 5.3 8.8

General Index 1000 8.2 8.3 4.0

Source: Central Statistical Organisation.

Table: Growth in Eight Core /ndustries

Statement Il

(in percent)

Sector Weight 2010-11 Apr-Jan 2010-11 Apr-Jan 2011-12
1 2 3 4 5
Overall Index 37.9 5.8 5.7 41
Coal 4.4 -0.2 0.6 -1.5
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1 2 3 4 5
Crude OQil 5.2 11.9 11.9 15
Natural Gas 1.7 10.0 14.4 -8.8
Refinery Products 5.9 3.0 2.4 3.1
Fertilizers 1.3 0.0 -0.8 -0.1
Steel 6.7 89 8.4 7.0
Cement 24 45 4.1 6.0
Electricity 10.3 5.6 5.2 8.6

Table: Infrastructure Sector Performance during 2009-10 and 2010-11

Statement il

2009-10 2010-11 April-Dec.,  April-Dec., 2011-12
2010-11
Target Actual Target Actual Actual Target Actual
1 2 3 4 5 6 7 8

1. Power generation (BU)
Thermal Generation 648.480 639.706 690.856 665.001 484.860 524.362 517.618
Nuclear Generation 19.000 18.636 22.000 26.266 17.854 18.951 23.811
Hydro Generation 115.468 103.896 111.352 114.257 90.169 90.355 107.545
Import from Bhutan 6.564 5.359 6.548 5.611 5.360 5.361 5.057
Total 789.512 767.597 830.756 811.135 598.243 639.029 654.031
2. Coal Production (MT)
Coal India Ltd. 435.00 431.26 460.50 431.32 299.44 312.03 291.24
Singareni 44.50 50.43 46.00 51.33 36.33 37.45 35.26
Others 46.33 44.58 65.87 43.50 34.00 42.00 33.29
Total 525.83 526.27 572.370 526.150 369.77 391.48 359.79
3. Production of Finished Steel (‘000 Tonnes)
l. Main Producer

(i) SAIL 9928.6 10058.2 9901.0 10195.7 7357.0 7395.7 6564.7

(i) Tata Steel 5103.0 5019.0 5333.0 5157.0 3825.0 4111.0 4073.0

(i) VSP 2680.0 2960.0 2730.0 2928.0 2109.0 2072.0 2080.0

Total 17711.6 18037.2 17964.0 18280.7 13291.0 13578.7 12717.7
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1 2 3 4 5 6 7 8
Il. Major (Secondary) Producer - 51092.8 - 57461.3 42356.0 - 46119.3
Total (I + Il 17711.6 69130.0 17964.0 75742.0 55647.0  13578.7 58837.0

4. Cement Production (MT)
Cement Production (MT) NA 207.06 NA 215.98 156.99 NA 165.00

5. Ferilisers Production ('000 Tonnes)

(i) Nitrogen 12084.6 11900.4 12480.8 12156.6 9132.1 9361.5 9224.5
(i) Phosphate 4131.1 4320.9 4834.3 42227 3283.7 3738.8 3127.7
Total 16215.7 16221.3 17315.1 16379.3 124158  13100.3 12352.2

6. Petroleum

(i) Crude Oil Prod. (MT) 38.003 33.690 37.955 37.711 28.174 28.647 28.701
(i) Refinery Prod. (MT) 153.176 160.034 158.610 164.851 121.266 120.963 126.197
(iii) Natural Gas Prod. (MCM) 52167 47496 53589 52221 39682 38576 36195

7. Roads (Kms.)
(a) NHAI

Widening/Strengthening/ 3165.00 2673.94 2500.00 1784.00 1155.54  1629.64 1258.89
existing weak pavement
to four/six/eight lanes (Kms.)

(b) State PWD and Border
Road Organisation (BRO)

Improvement of low grade 20.00 30.67 0.30 1.29 1.00 1.00 10.80
section (Kms.)
Strengthening of existing 1058.00 1012.70 1213.41 1015.82 687.13 650.00 448.52
weak pavement (Kms.)
Widening to four lanes (Kms.) 79.50 68.64 137.55 98.85 68.30 70.00 39.54
Widening to two lanes (Kms.) 1321.00 1233.85 1116.97 1042.07 763.53 700.00 476.79
8. Railways
Revenue earning goods 890.00 887.99 924.00 921.51 673.31 730.95 704.81
Traffic (MT)
9. Shipping

(i) Cargo handled at major  581.330 561.090 598.280 569.908 416.581 451.270 418.184

ports (MT)
(i) Coastal Shipment of 83.990 71.709 NA 72.755 53690 NA 58398

Coal (MT)
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10. Civil Aviation
I. Cargo handled at Airports (In Metric Tonnes)
(i) Export Cargo * 599009
(i) mport Cargo * 464234
Il. Passenger Traffic Handled at (In lakh Nos)
(i) International Terminals * 231.76
(i) Domestic Terminais * 492.29
11. Telecommunications

(i) Net Addition in Switching * 13880.220
Capacity (‘000 Lines)

(i) Net telephone connections *  -1007.928
provided (‘000 Numbers)

(iii) Net (New) Cell phone * 192562.833
connections (‘000 Numbers)

Total connections (ji-+iii)

191554.905

1

(in '000 Numbers)

* 679459 628931 681581 621738

* 559898 488687 659225 495541
* 258.46 28095156 30061814 30107221
* 571.77 77469676 85216643 91055982
* 13157.772  10635.771 * 768.119
* -2226.835 -1866.624 *  -2044.638
* 227271.915 167876.633 *  82267.161
- 225045.080 166010.009 - 80222.523

BU : Billion Unit MT : Million Tonnes
*: Monthly and cumulative targets are not fixed.

MCM : Million Cubic Metres.
$ : Pro-rata Targets

NA : Not available.

Earlier only figures of five major Airports were provided. From May 2011, the total figures of all airports (all India) are being provided.

Diversion of Forest Land

792. DR. MAHENDRASINH P. CHAUHAN:
SHRI HARIN PATHAK:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the large area of forest land has been
diverted for mining purposes resulting in ecological
imbalance in the country;

(b) if so, the details of forest land diverted for mining
purposes in the country during the last three years and
the current year; and

(c) the steps taken by the Government to stop
diversion of forest land for mining purposes in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRIMATI JAYANTHI

NATARAJAN): (a) and (b) Central Government during the
last three years and the current year (ie. with effect
from 01.01.2009 to 15.03.2012) accorded 296 approvals
under the Forest (Conservation) Act, 1980 for diversion
of 34,747 hectares of forest land for mining projects.

To mitigate impacts of diversion of forest land for
mining projects on ecology and environment, Central
Government while according approvals under the Forest
(Conservation) Act, 1980 stipulates appropriate conditions,
such as, creation and maintenance of compensatory
afforestation, implementation of wildlife conservation plan
and realization of Net Present Value (NPV) of the diverted
forest land from the user agency for conservation,
protection and development of forests and wildlife.

(c) To facilitate scrutiny of the proposals seeking prior
approval of the Central Government under the Forest
(Conservation) Act, 1980 in an effective manner, an
elaborate institutional mechanism, both at the Central as
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well as State/Union Territory Governments level has been
set up. The proposals seeking diversion of forest land for
mining projects are examined most carefully and only
those proposals where diversion of forest land is bare
minimum and unavoidable are accepted by the Central
Government.

[Transiation]
National Highways

793. SHRI UMASHANKAR SINGH:
SHRI BALKRISHNA KHANDERAO SHUKLA:
SHRI CHANDRAKANT KHAIRE:
SHRI RAGHUVIR SINGH MEENA:
SHRI MAHESHWAR HAZARI:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the State-wise details of NHs constructed so far
in the country alongwith the targets fixed for construction
of National Highways (in kms.) including Rajasthan during
the last three years and the current year,

(b) the State-wise details of the proposals received
in this regard from various State Governments particularly
Rajasthan during the same period alongwith the amount
sanctioned/released/allocated for the purpose;

(c) the details of the proposals approved particularly
under Public Private Partnership (PPP) alongwith the
progress made with regard to construction of NHs and
details of the specific concessions, if any, sought by the
Ministry in this regard;

(d) the State-wise details of NHs projects that have
incurred time and cost overruns especially in Maharashtra
alongwith the reasons therefor including the details of
cost escalation of each project in Maharashtra;

(e) the corrective measures taken/proposed to be
taken by the Government in this regard and the time by
which all the pending and delayed-projects are likely to
be cleared and completed; and

(f) the details of the report submitted by National
Highways Authority of India to the Government regarding
slow progress of implementation of highway projects and
the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHR! JITIN
PRASADA): (a) State-wise details of National Highways
(NHs) length constructed in the country including those
in the State of Rajasthan during the last three years and
current year are at Statement-l. The targets for
construction of NHs are fixed scheme-wise and not State-
wise.

(b) State-wise details of proposais received from
various State Governments for construction of NHs and
approved including those in the State of Rajasthan, during
the last three years and the current year are at Statement-
Il. State-wise details of funds allocated and expenditure
incurred for construction/development of NHs during the
last three years and the current year are at
Statement-lii.

(c) The details of the NH projects taken up under
Public Private Partnership (PPP) mode of delivery during
the last three years and the current year are at Statement-
IV. No specific concessions have been sought by the
Ministry in this regard.

(d) to (f) State-wise details of NH projects which are
under implementation and delayed including those in the
State of Maharashtra are at Statement-V. Actual cost
escalation on these projects can be ascertained only after
completion of these projects. The delays have occurred
due to various reasons such as delay in land acquisition,
shifting of utilities, obtaining environment, forest clearances
and railway approvals, poor performance of contractors
and law & order problems in some States. The steps
taken/proposed to be taken by the Government to
minimize the delays in completion of all its projects include
setting up of Regional Offices by NHAI headed by Chief
General Managers with adequate delegation of powers,
setting up of special land acquisition units, setting up of
High Powered Committees under the Chairmanship of
Chief Secretaries of State Governments to resolve the
bottlenecks relating to shifting of utilities, land acquisition
issues, etc. Further, the delayed projects are closely
monitored and periodically reviewed at the Headquarter
as well as the field units for expeditious completion.

These projects are at various stages of completion
and hence, it is too early to ascertain their actual date
of completion.
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State-wise delails of National Highways (NHs) length constructed during the last three years and current year

Sl State/Union NH length completed (in kms)
No. Territory 2008-09 2009-10 2010-11 2011-12
(tentative

upto Feb. 2012)
1 2 3 4 5 6

1. Andhra Pradesh 263.18 423.83 247.81 282.94
2. Arunachal Pradesh 0.00 16.43 32.00 0.00
3. Assam 88.42 229.70 268.41 152.04
4, Bihar 131.50 241.51 219.91 250.57
5. Chhattisgarh 147.09 188.87 99.30 38.30
6. Delhi 6.40 2.90 29.80 7.95
7. Gujarat 238.54 163.48 112.82 148.85
8. Haryana 122.99 196.23 173.80 127.16
9. Himachal Pradesh 67.92 28.34 61.84 81.84
10. Jammu and Kashmir 176.93 221.07 125.82 63.29
11. Jharkhand 68.59 88.12 113.36 38.50
12. Karnataka 166.51 323.71 291.00 278.51
13. Kerala 49.94 19.90 20.20 12.95
14, Madhya Pradesh 295.83 449.62 223.81 179.08
15. Maharashtra 265.36 190.85 343.84 235.93
16. Manipur 19.65 14.20 36.50 32.70
17. Mizoram 32.61 18.63 1.85 12.46
18. Nagaland 57.00 74.00 67.98 29.85
19. Odisha 132.11 293.99 238.03 109.37
20. Punjab 151.67 185.86 134.69 72.37
21, Rajasthan 710.97 134.30 163.48 227.50
22. Tamil Nadu 602.27 513.19 265.43 155.86
23. Tripura 9.14 5.46 14.00 3.48
24 Uttar Pradesh 377.56 721.93 523.63 194.37
25 Uttarakhand 140.52 84.50 41.16 25.86
26 West Bengal 104.00 158.84 91.15 106.79
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Statement ] ] 5 3 4
State-wise details of proposals received from various
State Govermnments for construction of National 12.  Karnataka 119 109
Highways (INHS) and approved during the /ast three
years, Le. since 2008-09 onwards and current year (as 13. Kerala 38 38
on 29.02.2012) 14. Madhya Pradesh 110 39
Si.No. States Number of Number of 15. Maharashtra 188 158
proposals proposals )
received  approved 16. Manipur 13 13
17. hal 1 1
1 5 3 4 Meghalaya 6 6
18. Mizoram 20 20
1. Andhra Pradesh 137 118
19. Nagaland 11 11
2. Arunachal Pradesh 12 9
20. QOdisha 170 123
3. Assam 58 58
) 21.  Punjab 77 71
4. Bihar 24 16
22. Rajasthan 71 71
5.  Chhattisgarh 126 61 ajas
6. Goa 30 20 23.  Sikkim 1 1
7 Gujarat 70 55 24.  Tamil Nadu 50 28
8. Haryana 84 74 25.  Tripura 10 10
9. Himachal Pradesh 61 61 26.  Uttar Pradesh 325 183
10. Jammu and Kashmir 21 18 27.  Uttarakhand 141 131
1. Jharkhand 72 69 28.  West Bengal 66 56
Statement il
State details of funds allocated and expenditure incurred thereon for construction/development of
National Highways during the last three years and current year
(Rs. in crore)
Sl.  Name of States/ Allocation Expenditure
No. UTs 2008-09 2009-10 2010-11 2011-12~0 2008-09 2009-10 2010-11  2011-127
' (upto
February,
2012)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 192.97  348.39 25477 167.99 196.38  348.39  254.77 93.91
2. Arunachal Pradesh 1.10 0.00 0.00 0.00 1.10 0.00 0.00 0.00
3. Assam 88.25  206.29 177.64 23143 87.65  206.29 177.64 125.25
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1 2 3 4 5 6 7 8 9 10
4. Bihar 104.02 245.45 199.15 225.54 95.02 24545 199.15 189.23
5.  Chandigarh 3.39 2.95 8.81 6.00 3.39 2.95 8.81 0.57
6. Chhattisgarh 67.42 79.65 53.53 98.05 65.74 79.65 53.53 29.02
7. Dethi 15.80 17.21 52.58 8.00 15.80 17.21 52.58 5.70
8. Goa 34.39 33.16 30.14 8.00 34.39 33.16 30.14 4.79
9. Gujarat 102.33 150.26 111.60 124.96 101.06 150.26 111.60 75.48
10. Haryana 103.23 152.16 143.69 115.00 103.23 152.16 143.69 82.69
11.  Himachal Pradesh 76.21 80.46 95.72 136.26 76.21 80.46 95.72 80.65
12.  Jharkhand 96.41 117.90 112.70  105.00 96.41 117.90 112.70 71.81
13. Karnataka 215.30 305.43 276.65 343.31 214.91 305.42 276.65 254.05
14. Kerala 7253 14123 109.00 173.82 7320 14123  109.00 118.24
15. Madhya Pradesh 110.14 150.16 134.24 96.69 98.35 150.16 134.24 63.45
16. Maharashtra 195.18 326.18 265.53 286.52 196.87 326.18 265.53 164.87
17.  Manipur 23.77 19.65 63.88 78.28 23.65 19.65 63.88 23.79
18. Meghalaya 51.60 61.54 79.08 70.55 50.77 61.54 79.08 45.12
19.  Mizoram 13.55 5.52 24.23 60.00 13.55 5.52 2423 20.63
20. Nagaland 30.60 30.46 26.94 54.00 30.60 30.46 26.94 11.97
21.  Odisha 209.55 333.70 230.71 313.28 208.84 333.70 230.71 226.52
22.  Puducherry 2.95 9.22 3.93 5.00 2.95 9.22 3.93 4.05
23. Punjab 156.77 188.49 115.00 129.11 156.77 188.49 115.00 98.00
24. Rajasthan 214.35 140.24 147.31 183.08 216.54 140.23 147.31 86.96
25.  Tamil Nadu 133.77 168.40 182.13 190.37 131.96 168.40 182.13 119.54
26. Uttar Pradesh 223.51 433.21 452.55 359.21 222.20 433.21 452.55 223.75
27. Uttarakhand 112.40 160.91 130.83 141.46 112.29 160.91 130.83 41.17
28. West Bengal 95.30 147.00 120.61 210.00 95.30 147.00 120.61 197.62
29. Andaman and Nicobar 0.00 0.00 1.89 5.00 0.00 0.00 1.89 2.13

Islands

National Highways 12566.47 11744.70 17918.94 28412.90 10497.21 9017.96 12563.94 20755.69

Authority of India

(NHAI)*

Border Roads 650.00 756.00 760.00 620.00 64580 72349 71431 367.38

Organisation (BRO)*

SARDP-NE* 1000.00 1200.00 1500.00 1600.00 643.72 658.55 1004.81 1443.86

LWE* 0.00 125.00 750.00 1200.00 0.00 5.00 718.05 862.71

*The State-wise allocations are not made.
AProvisional.
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Statement IV

Details of National Highway (NH) projects taken up under Public-Private Paritnership (PPP) mode of delivery aduring
the last three years and the current year

SI.No Stretch NH No Total  Completed Funded  TPC Date of Present State
Length Length By (Rs. in Award Status
(in Km)  (in Km) crore)
1 2 3 4 5 6 7 8 9 10
2008-09
1. Cuddapah-Mydukur-Kumool 18 188.752 49  BOT 1585  Feb-2009 Under Implementation Andhra Pradesh
2. Badarpur elevated Highways 2 44 44  BOT 340 Jun-2008 Completed Delhi [2.7)
Haryana [1.7]
3. Gujarat/Maharashtra border-Surat- 6 1329 34 BOT 1509.1  Feb-2009 Under Implementation Gujarat
Hazira Port Section
4, Vadakkancherry-Thrissur section 47 30 0 BOT 617  Feb-2009 Under Implementation Kerala
5. Pune-Sholapur 9 110.05 55  BOT 1110 Feb-2009 Under Implementation Maharashtra
6. Pimpalgaon-Nasik-Gonde 3 60 31 BOT 940  Jan-2009 Under Implementation Maharashtra
7. MP/Maharashtra Border-Dhule 3 9 70  BOT 835  Jan-2009 Under Implementation Maharashtra
8. New 4-Lane elevated road from 4 19 0 BOT 1655  Jan-2009 Under Implementation Tamil Nadu
Chennai Por-Maduravoyal
2009-10
9. Hyderabad-Yadgiri 202 3H65 2268  BOT 388  Dec-2009 Under Implementation Andhra Pradesh
10. Hyderabad-Vijayawada 9 18163 104448  BOT 1740 May-2009 Under Implementation Andhra Pradesh
i1. Armur to Kadloor Yellareddy 7 59 44675  BOT 390.56  May-2009 Under Implementation Andhra Pradesh
12, Patna- Muzzaffarpur 19877 63 14 Annuity 671.3  Nov-2009 Under Implementation Bihar
13. Panji-Goa/Karnatka Border 4A 69 0 BOT 471 Jan-2010 Under Implementation Goa
14. Kandla-Mundra Port 8A 714 0 BOT 953.88  Jan-2010 Under Implementation Gujarat
15. 4 Laning of Godhara to 59 87.285 0 BOT 7855  Jan-2010 Under Implementation Gujarat
Gujarat/MP Border
16. Ahmedabad to Godhara 59 176 0 BOT 10085  Jan-2010 Under Implementation Gujarat
17. Samaikhiali-Gandhidham 8A 56.16 0 BOT 805.39  Jan-2010 Under Implementation  Gujarat
18. Panipat-Rohtak 71A 80.858 0 BOT 807  Jan-2010 Under Implementation Haryana
19. Rohtak-Bawal I 82553 17.216  BOT 650  Feb-2010 Under Implementation Haryana
20. Hazaribagh-Ranchi 3 75 28 Annuity 62507  Aug-2009 Under Implementation Jharkhand
21. Bijapur-Hungund Section 13 9722 7456  BOT 748 Feb-2010 Under Implementation Karnataka
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2. Hyderabad-Bangalore Section 7 2212 0 BOT 680  Feb-2010 Under Implementation Kamataka
23. Kundapur-Surathkal & Mangalore- 17 90 1281 BOT 671 Nov-2009 Under Implementation Karnataka
KNT/Kerala Border
24, Hungund-Hospet 13 9789 3602 BOT 946  Feb-2010 Under Implementation Karnataka
25, Kannur Vengalem Kuttipuram 17 815 0 BOT 1312 Jul-2009 Under Implementation Kerala
26. Kannur Vengalem Kuttipuram 17 83.2 0 BOT 1366 Jul-2009 Under Implementation Kerala
27, Charthalai-ochira 47 836 0 BOT 1535  Jan-2010 Under Implementation Kerala
28. Indore-Dewas 3 45.05 0 BOT 325 Mar-2010 Under Implementation Madhya Pradesh
29, Indore-Jhabua-GujratMP 59 155.15 475  BOT 1175 Dec-2009 Under Implementation Madhya Pradesh
30. Pune-Sholapur Pkg-l 9 105 0 BOT 835  Aug-2009 Under Implementation Maharashtra
31 Talegaon-Amravat 6 67.8 0 BOT 567  Aug-2009 Under Implementation Maharashtra
32. Pune-Satara 4 140.35 0 BOT 172455  Jan-2010 Under Implementation Maharashtra
33. MP/Maharashtra border to 7 95 49  BOT 117052 Aug-2009 Under Implementation Maharashtra
Nagpur I/CKamptee Kanoon
and Nagpur bypass
34. Amritsar - Pathankot 15 106 1063  BOT 705 Jul-2009 Under Implementation Punjab
35. Kishangarh-Ajmer-Beawar 8 82 515  BOT 795 Apr-2009 Under Implementation Rajasthan
36. Jaipur-Reengus 11 54 106  BOT 267.81  Oct-2009 Under Implementation Rajasthan
37. Jaipur-Tonk-Deoli 12 150 34  BOT 79206  Oct-2009 Under implementation Rajasthan
38. Chengapalli to Coimbatore Bypass 47 54.83 22  BOT 852  Jan-2010 Under Implementation Tamil Nadu
and End of Coimbatore Bypass
to TN/Kerala Border
39. Krishnagiri-walajhapet section 46 1483 0 BOT 1250  Mar-2010 Under Implementation Tamil Nadu
40. Muradabad-Bareily 24 121 25 BOT 1267  Dec-2009 Under Implementation Uttar Pradesh
41, Ghaziabad-Aligarh 9N 126 1 BOT 1141 Dec-2009 Under Implementation Uttar Pradesh
2. Muzaffamagar-Haridwar 72 80 0 BOT 754 Dec-2009 Under Implementation Uttar Pradesh [21)/
Uttarakhand [59]
43, Haridwar-Dehradun 72 39 0 Annuity 478  Dec-2009 Under Implementation Uttarakhand
4. Raiganj-Dalkola 4 50 0 BOT 58043  Feb-2010 Under Implementation West Bengal
45. Faraka-Raiganj A 103 0 BOT 107884  Feb-2010 Under Implementation West Bengal
46. Brahampore-Faraka 34 103 ¢ BOT 998.79  Feb-2010 Under Implementation West Bengal
2010-11
47. Nellore-Chilkaluripet 5 183.52 0 BOT 1535  May-2010 Under Implementation Andhra Pradesh
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48. Patna-Bakhtiarpur 30 50.6 0 BOT 574 Dec-2010 Under Implementation Bihar
49. Muzaffarpur-Sonbarsa 77 86 25  Annuity  511.54  Jul-2010 Under impfementation Bihar
50. khagaria-Pumea 3 140 0 Annuity 664  Feb-2011 Under Implementation Bihar
51. Motihari-Raxaul 28A 68.79 0 BOT 375.09  Jan-2011 Under implementation Bihar
52, Forbesganj-Jogwani 57A 9.258 0 Annuity 7355  May-2010 Under Implementation Bihar
53. Chappra-Hajipur 19 65 0 Annuity 575  May-2010 Under Implementation Bihar
54. Mokama-Munger 80 69.27 9  Anuity 35154 May-2010 Under Implementation Bihar
55. Gopalganj-Chappra 85 92 0 Annuity 325  Feb-2011 Under Implementation Bihar
56. Varanasi-Aurangabad 2 192.4 0 BOT 2848 Apr-2010 Under Implementation Bihar [135)
Uttar Pradesh [57.4]
57. Maharastra/Goa Border - 17 139 0 BOT 1872 May-2010 Under Implementation Goa
Panaji Goa/KNT Border
58. Jetpur-Somnath section of NH-8D 8D 12345 0 BOT 828  Sep-2010 Under Implementation Gujarat
59. Delhi-Agra 2 1795 0 BOT 192822  May-2010 Under Implementation Haryana [74)
Uttar Pradesh [105.5]
60. Srinagar to Banihal 1A 67.76 0  Anuity 11007  Sep-2010 Under Implementation Jammu Kashmir
61. Jammu-Udhampur 1A 65 0  Annuity 181376  Apr-2010 Under Implementation Jammu Kashmir
62. Quazigund-Banihal 1A 15.25 0 Annuity 1987  Apr-2010 Under Implementation Jammu Kashmir
63. Chenani-Nashri 1A 12 0  Annuity 2159 May-2010 Under Implementation Jammu Kashmir
64. Barhi-Hazaribagh 3 41314 0 BOT 398 May-2010 Under Implementation Jharkhand
65. Ranchi-Rargaon-Jamshedpur 33 163.5 0 Annuity 1479 Mar-2011 Under Implementation Jharkhand
66. Devihalli-Hassan 48 77.23 0 BOT 453 Apr-2010 Under Implementation Kamataka
67. Chitradurga-Tumkur Bypass 4 114 0 BOT 839  May-2010 Under Implementation Karnataka
68. Belgaum-Dharwad 4 80 59  BOT 480  May-2010 Under implementation Karnataka
69. Belgaum-Khanpur Section 4A 81.89 0 BOT 359 Jul-2010 Under Implementation Karnataka
(Km 0.00 to Km 30.00)
khanpur-Knt/Goa border.
(Km 30.00 to Km 84.120)
70. KNT/Kerala Border to Kanuur 17 126.6 0 BOT 1157.16  May-2010 Under Implementation Kerala
Section
. Bhopal-Sanchi 86Ex 53.78 0 Annuity 209 May-2010 Under Implementation Madhya Pradesh
72. Nagpur Betul 69 176.3 0  Annuity 249876  May-2010 Under Implementation Madhya Pradesh

[120)/Maharashtra
{56.3]
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73. Panvel-Indapur 17 84 0 BOT 94269  Oct-2010 Under Impiementation Maharashtra

4. Shilong-Bypass 40 & 4 50 0 Annuity 226 May-2010 Under Implementation Meghalaya

75. Jorbat-Barapani 40 61.8 0 Annuity 536 May-2010 Under Implementation Meghalaya

76. Sambalpur-Baragarh- 6 88 0 BOT 909  May-2010 Under Implementation Odisha
Chhattisgarh/Odisha Border

7. Rimoli-Roxy-Rajamunda 215 96 0 BOT 586  Apr-2010 Under [mplementation Odisha

78. Chandikhol-Jagatpur-Bhubaneswar 5 67 0 BOT 1047 Apr-2010 Under [mplementation Odisha

79 Bhubneshwar-Puri 203 67 0 BOT 50029  May-2010 Under [mplementation Odisha

80. Ludhiyana-Talwandi section 95 78 0 BOT 479 Dec-2010 Under Implementation Punjab

81. Reengus-Sikar 11 43.887 0  Annuity 33351 Mar-2011 Under Implementation Rajasthan

82. Deoli-Kota 12 83 0 BOT 593  Apr-2010 Under Implementation Rajasthan

83. Dindigul-Perigulam-Theni-Kumili 220 134 0 Annuity 485  May-2010 Under Implementation Tamil Nadu

84. Hosur-Krishnagiri 7 59.87 0 BOT 535 May-2010 Under Implementation Tamil Nadu

85. Trichy-Karaikudi and Trichy 210 & 67 110.372 0 Annuity 374 May-2010 Under Implementation Tamil Nadu
Bypass

86. Tirupati-Tiruthani-Chennai 205 1247 0 BOT 571 Apr-2010 Under Implementation Tamil Nadu [61.47)

Andhra Pradesh
(63.23]

87. Agra-Aligarh 93 79 0 BOT 2505  Nov-2010 Under Implementation Uttar Pradesh

88. Kanpur-Kabrai 86 123 0 BOT 37347 Nov-2010 Under Implementation Utlar Pradesh

89. Raibariely to Allahabad 248 19 0 BOT 29136 Dec-2010 Under Implementation Uttar Pradesh

90. Aligarh-Kanpur 9 268 0 BOT 72368  Dec-2010 Under Implementation Uttar Pradesh

9. Bareity-Sitapur 24 151.2 0 BOT 1046 Apr-2010 Under implementation Uttar Pradesh

9. Barasat-Krishnanagar 34 84 0 Annuity 867  Feb-2011 Under Implementation West Bengal

9. Krishnanagar-Berhampore 34 78 0  Annuty 702.16  Feb-2011 Under Implementation West Bengal

9. Dhankuni-Khargpur Section 6 1.4 0 BOT 1396.18  Feb-2011 Under Implementation West Bengal

201112

95. Patna-Buxar 30 & 84 124.85 0 BOT 1129.11  Nov-2011 Under Implementation Bihar

9. Muzaffarpur-Barauni 28 107.56 0 BOT 3564  Oct-2011 Under Implementation Bihar

97. Odisha/Chattisgarh Boarder- 6 150.4 0 BOT 1232 Aug-2011 Under Implementation Chhattisgarh
Aurang section

98. Raipur-Bilaspur 200 126.53 0 BOT 1216.03  Nov-2011 Under Implementation Chhattisgarh

99. Ahmedabad to Vadodara Section 8 1023 0 BOT 212524  Apr-2011 Under Implementation Gujarat

100. Rohtak-Jind A 486 0 BOT 28325  Oct-2011 Under Implementation Haryana

101. Barwa Adda-Panagarh 2 122.88 0 BOT 1665  May-2011 Under Implementation Jharkhand [43)/

West Bengal [79.88)
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102. Hospet-Bellary-Kamataka/AP Border 63 95.44 0 BOT 910.08  Oct-2011 Under Implementation Kamataka
103. Hospet-Chitradurga 13 120.03 0 BOT 103366  Nov-2011 Under Implementation Kamataka
104.  MH/KNT Border to Sangareddy 9 145 0 BOT 1266.6  Nov-2011 Under implementation Karnataka
105. Jabalpur to Lakhanadone 7 80.82 0 BOT 776.76  Jul-2011 Under Implementation Madhya Pradesh
106. Shivpuri-Dewas 3 330.21 0 BOT 2815  Sep-2011 Under Implementation Madhya Pradesh
107.  Gwalior-Shivpuri 3 125.03 0 BOT 1055 Sep-2011 Under Implementation Madhya Pradesh
108.  Jabaipur-Kaini-Rewa Section 7 225.686 0 BOT 1895.45  Aug-2011 Under implementation Madhya Pradesh
109.  Nagpur-Wainganga Bridge 6 4543 0 BOT 48419  May-2011 Under Implementation Maharas-htra
10. Panikholi-Rimoli 215 163 0 BOT 1410 Aug-2011 Under Implementation Odisha
11. Cuttak-Angul 42 112 0 BOT 112369  Nov-2011 Under Implementation Odisha
112. Angul-Sambalpur 42 153 0 BOT 1220.32  Nov-2011 Under Implementation Qdisha
113, Kota-Jhalawar 12 88.09 0 BOT 530.01  Apr-2011 Under Implementation Rajasthan
114 Beawar-Pali-Pindwara 14 28412 0 BOT 2388 May-2011 Under Implementation Rajasthan
115, Kishangarh-Udaipur- 79A, 79, 555.5 0 BOT 5387.3  Sep-2011 Under Implementation Rajasthan [434.5)
Ahmedabad 76 &8 Gujrat [121)
116. Krishnagiri-Tindivanam 66 176.51 0 Annuity 624  May-2011 Under Implementation Tamil Nadu
17 Lucknow-Sultanpur 56 125.9 0 BOT 104351 Oct-2011 Under Implementation Uttar Pradesh
118, Meerut Bulandshahar 235 66.482 0 BOT 508.57  Sep-2011 Under implementation Uttar Pradesh
119. Lucknow-Raebareli 24B 70 0 Annuity 6359  Nov-201t Under Implementation Uttar Pradesh
120. Etawah-Chakeri 2 160.2 0 BOT 1573 Nov-2011 Under Implementation Uttar Pradesh
121. Agra-Etawah bypass 2 124.52 0 BOT 1207 Nov-2011 Under Implementation Uttar Pradesh
122, Rampur-Kathgodam 87 93.23 0 BOT 754 Nov-20H Under Implementation Uttrakhand
Statement V ] 5 3
State-wise details of number of delayed on-going
National Highway (NH) projects in the country for 5. Gujarat 3
development of NHs 6. Haryana 3
SlI.No. State Number of delayed 7. Himachal Pradesh 8
NH projects 8. Jammu and Kashmir 5
1 2 3 9. Jharkhand 16
1. Andhra Pradesh 5 10. Karnataka 4
2. Assam 19 11.  Kerala 2
3. Bihar 20 12. Madhya Pradesh 13
4.  Chhattisgarh 15 13. Maharashtra 12
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1 2 3
14.  Manipur 1
15. Meghalaya 1
16. Nagaland 1
17. Odisha 11
18. Punjab 4
19. Rajasthan 4
20. Tamil Nadu 7
21. Uttar Pradesh 20
22. Uttarakhand 4
23. West Bengal 7
[English]

Licenses for Coal Extraction

794. SHRI INDER SINGH NAMDHARI: Will the
Minister of STEEL be pleased to state:

(a) whether the Government has issued licenses to
several companies for extracting coal in Jharkhand;

(b) if so, the details thereof;

(c) whether these companies are not following the
terms of Memorandum of Understanding (MoU);

(d) if so, the details thereof and the reasons therefor;
and

(e) the corrective steps taken/being taken by the
Government in this regard?

THE MINISTER OF STEEL (SHRI BEN!I PRASAD
'VERMA): (a) and (b) Ministry of Coal has allocated 41
coal blocks to various Government/private sector
companies in the State of Jharkhand.

() No Memorandum of Understanding is executed
between the Ministry of Coal and allocattee companies
for allocation of coal blocks.

(d) and (e) Does not arise in view of (c) above.
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[Trans/ation]
Setting up of Industries

795. SHRI RATAN SINGH AJNALA:
SHRI BHOOPENDRA SINGH:
SHRI HARIN PATHAK:
SHRI JAI PRAKASH AGARWAL.:
SHRI GORAKH PRASAD JAISWAL:
SHRIMATI JYOTI DHURVE:
RAJKUMAR! RATNA SINGH:
DR. M. THAMBIDURAL:
SHRI SAJJAN VERMA:
SHRI VISHWA MOHAN KUMAR:
SHRI FRANCISCO COSME SARDINHA:
DR. KRUPARANI KILLI:
SHRIMATI SHRUTI CHOUDHRY:
SHRIMATI PARAMJIT KAUR GULSHAN:
KUMARI SAROJ PANDEY:
SHRI MANSUKH BHAI D. VASAVA:
SHRI MAKAN SINGH SOLANKI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the State-wise details of industries set up during
the last three years and the current year including special
package for newly created States/backward regions to
promote the industries especially where lack of industries
and the people are migrating to metropolitan cities;

(b) whether the Government has noticed regional
imbalances in respect of industrial development amongst
the various regions and States particularly where majority
of Scheduled Castes/Scheduled